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'LOK SABHA DEBATES

LOK SABHA salient -features of the scheme are ag
~ follows :

" Friday, April 4, 1986/
Chaitra 14, 1908 (Saka)

The Lok Sabha met at
Eleven of the Clock.

{MR. DEPUTY SPEAKER in the Chair}

ORAL ANSWERS TO QUESTIONS

[English]

Construction of godowns by private
parties for hire by F.C.I

*555. SHRI JAGANNATH PATT-
NAIK : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether it is a fact that initiative
has been taken by Food Corporation of
India to encourage private parties to
construct godowns and rent it out to the
Corporation; and

(b) if so, the details of the scheme
and the States covered by this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
"MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a)
Yes, Sir.

'(b) A statement is given below.
Statement

The Food Corporation of India has
advertised a scheme to get additional
storage capacity of 2.5 million tonnes
constructed through private parties, The

(i) The minimum capacity t8 be
constructed by the private parties
at a place would be 5,000 tonnes
or a multiple thereof,

(ii) The parties should have physical
' possession of the land and also
clear title to it.

(iii) The land should be suitably loca-
ted keeping in view its distance
from the rail-head/mandies/ exis-
ting FCI depots and should be
on or near the broad gauge points
which should be equipped with
railways siding facilities for hand-
ling full or half rakes,

(iv) The parties would -be required to
invest at least 259% of the estima-
ted cost of construction and may
get loans from the banks for the
balance 75% of the cost.

(v) The construction would be in
accordance with FCI's specifica-
tions, designs and layout plans.

(vi) The guarantee to be given by
FCI for occupation of godowns
would be initially for a period of
5 years, extendable by two years
at the option of the FCI,

(vii) The permissible period of cons-
truction f.r a godown upto 10,000
tonnes would be 9 months and
for godowns with a higher capa-
city it would be 12 mbnths
effective from the date of. agtce-
ment with FCI.

(viii) The rent payable by FCI would
. be Re. 1.00 per sq. ft. per QOb
for godowns in rural areas and
Rs.. 1.15 per sq. ft. per month
for godowns in urban areas.
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The States/Union Territories proposed
to be covered under the scheme are
Andbra Pradesh, Assam, Arunachal
Pradesh, Bihar, Delhi, Gujarat, Haryana,
Himachal Pradesh, Jammu & Kashmir,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Meghalaya, Manipur,
Mizoram, Nagaland, Orissa, Punjab,
Rajasthan, Tamil Nadu, Tripura, Uttar
Prg@csh and West Bengal.

SHRI JAGANNATH PATTNAIK
What is the total storage capacity avail-
able with the FCI to preserve food
procured as on 31st January, 1986 and the
total quantum of foodgrains annually
procured by the FCI ? At least, the figures
for 1983.84 and 1984-85 may be supplied.

SHRI ALK. PANJA : We are taking
First July 1984 because that is the peak
procurement time. As on First July, 1984,
the stock was 22.48 million tonnes and the
storage capacity required at the 85 per
cent utilization was 26.45 million tonnes.

- The storage capacity was 22.65 million
tonnes, The gap was 3 80 million tonnes.
Again on First July, 1985, the total stock
was 28.65 million tonnes and the storage
requirement at 85 per cent utilization was

33,70 million tonnes. The storage capa-
city was 23.81 million tonnes. The gap
was 9.89 million tonnes. As on First July,

1986, the projected total stock figure is

28,65 million tonnes. The storage require-
ment at 85 per cent utilization is 33.70
million tonnes. The storage capacity
would be 25.50 million tonnes. The gap
projected, as expected, would be 8.2
million tcnnes.

SHRI JAGANNATH PATTNAIK :
What arrangements are being made to
preserve surplus foodgrains or stock that
is available with the FCI for the present ?

SHRI A.K. PANJA : The arrange-
ment that has been made at present is

this : the storage capacity which has been

completed by F.C.I. is 1.12 million tonnes;
that become available to us on 3ist
March, 1986. The storage capacity still
under construction is 1.72 million tonnes.
The total comes to 2.84 million tonnes.
But it dpes not meet the gap.

These are the figures I gave regarding
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covered storage, We are having covered
and plinth storage which is called shortly
CAP so that the portion which has not
yet found place in the covered storage
could be kept as far as possible in a
scientific manner. Besides, we have taken
several steps. First efforts are being made
to increase distribution through public
distribution system by liberalising issues.
Secondly, Rolier flour mills have been
permitted to buy wheat in the open market
and also utilise upto 150 per cent of their
.Thirdly, export of
wheat and wheat products by private
traders and also by .FCI has been permit-
ted. Fourthly, all stock limits and move-
ment restrictions on wheat have been
removed to facilitate free trade.

Fifthly, issue of wheat to workers in
National Rural Employment Programme,
Rural Landless Employment Guarantee
Programme has been raised from 1 kg per
man day to 2 kgs. per man day at a
subsidised rate of Rs. 1.50 per kg. as
against a Central issue price of Rs. 190
per quintal at which FCI issues wheat to

.the State Governments for the public
distribution system.
Sixthly, foodgrains are also being

given to tribal areas at specially subsidised
rate.

Lastly, FCI was permitted to sell
wheat at a fixed price of Rs. 193 per
quintal till 31,3.86.

These are the some of the steps taken
for the purposes of reducing the food-
grain stock.

SHRI SARAT DEB: I have gone
through the statement of the hon.. Mini-
ster. He has permitted the private peo-
ple to build godowns to accommodate
5000 tonnes of foodgrains. In that
statement, he has said that 25 per cent of

"the money will be provided by the owner

and 75 per cent will come from the State
Bank. At the same time, he has said
that they are giving Re. 1 per square ft.
as far as urban areas are concerned, and
occupancy by the FCI will be for five
years. If such a huge structure is occu-
pied only for five years, will that person
be able to pay off the loan of the State
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Bank ? If not, what measures Govern-
ment is going to take in this regard ? If
the construction is done in rural areas,
what will be rate per sq. ft. ?

SHRI A. K. PANJA : Probably the
hon. Member has not seen the entire
statement, So far as rural areas are
concerned, it is Re. 1 per sq. ft and in
the case of urban areas it is Rs. 1.15 per
8q. ft. So far as bank loan is concerned,

we are guaranteeing its use for five years .

with two years act.on with the FCI. We
have calculated it. The reasonable worked
out rent comes to 96 paise per foot, but
we are giving them Re. 1 in rural areas
and 15 paise more in urban areas be-
cause it is the liability of the owner to
pay muncipal taxes. Some of the appli-
cants raised the question whether it would
be viable. We have calculated it in this
manner. These godowns constructed
according to FCI specifications correctly,
will have a life expectancy of 30 years.
He will also get 75 per cent of bank loan
at easier rate of interest 'and 25 per cent
is his own money. Although there is a
depreciation of the property, yet its
market value rises. Even if it is termi-
pated after five years, he is getting a
capital asset which can be used for other
purposes. That is why, we find that this
is reasonable.

SHRI SOMNATH RATH : I would
like to know from the hon. Minister the
amount being charged by the FCl for
storing of wheat and rice per quintal per
year and the amount being charged by
FCI for handling charges for wheat and
rice per quintal per year ? )

SHRI1 A. K. PANJA : It is a separate
question; I need notice lor this.

SHRI C. MADHAV REDDI : Just
now the hon. Minister has said that the
gap is 8.2. million tonnes. Out of that
only 2.5 million tonnes capacity is being
offered to the privaie sector., May 1
koow what are the plans of the Depart-
ment for increasing the storage capacity
regarding the rest of the gap ? ‘

_SHRI A. K. PANJA : In the Seventh
Plan we did ask the Planning Commission

CHAITRA 14, 1908 (S4K4)
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to give us a little over Rs, 500 crores for
the purpose of making construction but,
in fact, the Planning Commission has allo-
wed only a little over Rs. 240 crores for
the purpose of construction, But with
that also we will not be able to meet the
gap and that is why the CAP system is

being provided because, as I have .already’
said and as the hon. Member knows, this
is a problem of plenty as we are having

more production of wheat and rice since

1984 onwards. But it is not necessary that

this will continue for ever. That is why we

are taking two steps. One is the constru-
ction of permanent storage by FCI, by

Central Warehousing, by State Warehou-

sing Corporation as well as by private

partlies, as it has been given in the answer -
to today’s question. Secondly, we are
releasing these commodities in a better
manner $o that it goes to our people who
need it most, like the tribals, the nursing
mothers, the pregnant mothers and the
children.

SHRI1 C.K. KUPPUSWAMY : Sir, 1
would like to know how many godowns
have been approved for Tamil Nadu so -
far.

SHRI A. K. PANJA : Sir, so far as -
the question as to how mapy godowns
are existing in Tamil Nadu is concerned,
1 have not got the figure but for the
scheme, 81 applications have been receiv-
ed up-ull now, and ali the 81 have depo-
sited the earnest money. Those applica-
tions are under examination.

[Tranglation]

L}

SHRI RAJ KUMAR RAI : I want to
know the number of F. C. 1. godowns in
eastern Uttar Pradesh in the private sector,
especially in Azamgarh, Balha, Ghazipur,
Deorla, Gorakhpur, Basti, Jaunpur, Bana-
ras, Mirzapur, Gonda and Faizabad. Is
there any F.C.I. godown in these districts
and if not, the reasons therefore ? Also, 1
would Jike to know as to why all the
godowns in the private sector are located
mn Haryana and Punjab only and not in
Uttar Pradesh ?

(English]

SHRI A. K, PANJA : Sir, it is not
possible to give specific answer about the
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eagigry. part of Uttar Pradesh but, of cou-
rse, f the bon, Member wants it, 1 will
supply the information.

{fr*ari.i{hr‘ioh]v |

SHRT'RAJ' KUMAR RAI : There is
nonie 'there. My submission is that not a
singlé’ “godown 'is there. Why is it so,
that is my question ?

‘Why there -is not a single godown ?
Why this disparity is there ? ’

{ Enﬂ(:h]

‘SHRI "A. K. PANJA : Sir, so far as
Uttar: Pradesh is concerned, 127 applica-
tions have been received for this new
scheme, out of which 32 have not depo-
sited any earnest money, To satisfy the
hon. Member I will look into it as to
how meny out of these 127 will become

eligible and how many will be in the eas-

.tern part.

.SHRI THAMPAN THOMAS : Sir,
the question that I would like to ask is
that there are certain suyb-depots run by
FCI directly in certain States, especialiy
in Kerala. Now they are being wound up
and are being given to private parties.
Als0 in Madras, Visakhapatnam and Kan-
dla, there were 6,000 workers working
directly under the Food Corporation of
India whose services were terminated and
the work is being given on private contract
I would like to ask the Minister when is
he going to tender the whole functioning
of the Food Corporation of India.

SHRI A, K. PANJA : Sir, ‘a separate
question might be put for this so that I
may reply to the hon. Member because
it does not arise out of the scheme.

[ Translauon}

_SHRI RAJ KUMAR RAI: Mr. De.
puty Speaker, Sir, my question has not
" been replied to.
(English]
MR. DEPUTY SPEAKER : Already
you have asked and not got the answer.

Don't put it again....,, (Interruptions)
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SHRI RAJ KUMAR RA1 : Sir, my
question has not been replied to. Tt will be
a wrong precedent that 'a question is ask-"
ed about eastern Uttar Pradesh and the
reply is given about Tamil Nadu. We want
your protection. If you do not give us.

protection, who else will give ? My
question must be replied to,,,
[English)

MR. DEPUTY SPFAKER : You

please take your seat. Already you ask-
ed the question and the Minister has rep-
lied. There is no point now. Nothing
will go on record. -

{Interruptions)**

Pendiog court cases of excise dutles

*557. SHRI S. G. GHOLAP .
the Minister
to state :

Will
of FINANCE be pleased

(a) whether it is a fact that large
number of cases of excise duty are pend-
ing in courts;

(b) if so, the number of cases and
the amount involved therein;

(c) whether it is fact that one of the
important reasons for increase in number
of excise cases is buying time for paying
the excise duties; and

(d) whether Government are charg-
ing interest on the amount from the date
of order or any other action is taken ?

THE MINISTER OF FINANCE (SHR1
VISHWANATH PRATAP SINGH) :
(a) to (d) A statement is given below.

Statement

(a) and (b) The total number of cases
involving excise duty pending both in the,
Supreme Court and the various High
Courts as on 31.12,1985 was 7158. Many
have a bearing on rate of -
duty, valuation and in some cases the exa
cisability of the product. Therefore, pre- .
eise quantification of the revenue involved

**Not recorded,
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is possible ogly after the cburt cases are
decided.

(c) and (d) In recent years the tendency
to. file court cases against the Govern-
ment & get stay orders is on the increase,
There is no provision in the Central
Excise law to charge any interest on the
ampunt due from the parties, However,
in cases where the parties request the
facility, of payment in instalments,. com-
pound interest at the rate of 17.5% per
annum is charged on the dues outstanding
at the end of each month.

'SHRI S. G. GHOLAP : Sir, he has
replied that the value cannot be given as
it is to be decided by the Court.  But the
decision. must have been taken by the
officers. 'So, my question is this. What is
the value as per the decision taken by the
officers ?

- THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA
RDHANA POOJARY): Asl stated
about 7158 cases are pending in the High
Courts and Supreme Court. The approxi-
mate amount involved is Rs, 2029 crores,
28 lakhs.

SHRI S. G. GHOLAP : As the inte-
rest is not charged the person who goes
to the Court gets the advantage while the
person who pays has to incur Joss. So,
what action Government is taking to
amend the Act accordingly ?

SHRI JANARDHANA- POOJARY :
It is true there is no provision for
charging interest.
where the parties request the facility of
payment in instalments, compound interest
at the rate of 17.5 per cent per annum is
charged on the dues outstanding at .the
end of the month. I have noted the sugg-
estion which has been made by the hon.
Member.

Effect of MODVAT on automobife
industry

*558. SHRI
- GADAKH PATIL : Will the Minister of
FINANCE be pleased to state :

(a) Whether Government are aware

CHATTRA 14, 1908 (S4KA)

However in the cases .

YASHWANTRAO

Oral Angworé 18

that introduction of MODVAT and - fnkd‘
in excise duty has affected ‘the’ wtombbﬂe
industry adversely;

(b) if so, the details thereof; and

(c) the measures proposed to be tlkm
to help the industry;

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE' (SHRI
JANARDHANA POOJARY): (a)te (o)
A statement is given below '

Statement

As part of the 1986 Budget proposals,
excise duty on fuel-efficient and non-fuel
eflicient motor cars and Jeeps and vans
has been raised, Besides excise duty bas
been levied on body-building of the mutor
vehicles, -

2. Appropriate adjustments in the’
rates of excise duty on motor vehicles
were also made taking into account the
input duty relief under the MODVAT .

.Scheme by rounding them off to the near»

est step in the new duty strucutre. For
example, the various rates of excise duties,
such as, 15.75% and *21%. as applicable’
to medium/heavy commercial vehicles and
light commercial vehicles, were rounded
off to 20% ad valorem.

3. Representations have been received.
from the automobile industry in this com-

nection.  Measures taken to provide,
relief of  the  industry mciudc ‘
raising of the  exemption limit

under the small-scale exemption. scheme,
exemption for job work and inputs ,used
captively in the manufacture of final
products. '

[Translation)

SHRI YASHWANTRAO GADAKH
PATIL : Mr. Deputy Speaker, Sir, my
question was whether introduction of
MODVAT Scheme and hike in K excise
duty had affected the automebile industry-.
adversely ? The reply states ooly * this
much that representations have been rece.
ived from the automobile industry . in this .
conpection.  The introduction of. MOD.
VAT and hike in excise duty. have sest .
shock waves in the automobile industey >,
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and at the same time, it has also adversely
affected the clearance of motor vehicles
and their spare parts. I want to know
whether the Government have taken any
step in this regard or does the Finance
Minister propose to hold a meeting with
the representatives of the au‘tomobile
industry ?

(Engl ish]

SHRI JANARDHANA POOJARY :
We have been receiving representations
from the concerned industry. We are
looking into all these aspects. As the hon.
Member knows, so far as the small scale
industry was concerned we have excluded
the value of chassis only yesterday.

[Translation/

SHRI YASHWANTRAO GADAKH
PATIL : It is for the first time that 20 per
cent excise duty has been levied on
the bodies of the trucks and the buses
which will push up the prices of these
vehicles further. This is turn will have its
impact on the common man also. The
cost of body building ot a bus comes to
nearly Rs, 100,000. 1 want to know whe-
ther some steps are being taken to reduce
its price ?

[English}

SHRI JANARDHANA POOJARY :
I have very clearly stated this in the main
reply. If the hon Member could kindly go
through the main reply the answer will be
very clear (o him. I do not waat to repeat
it now,

SHRI E. AYYAPU REDDY : The
first part of the question says : ‘Whether
Government are aware that introduction
of MODVAT and hike in excise duty has
affected the automobile industry adversely’
and for that there is no direct answer
given by the Minister, From the other
answer given by the Minister we get the
impression that it has got adverse effecton
the motor car industry, the automobile
industry. 1 want to know as to what
is the effect of this MODVAT
scheme on the Tyre industry. I want to
know whether it has given any relief to
the Tyre industry because the very com-
poarent of the Tyre industry is again sub-
joct to the excise duty. The tyre again is

APRIL 4, 1986
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subjected to excise- after completing
the production. Has MODVAT
helped the Tyre industry ? That is my
question.

SHRI JANARDHANA POOJARY :
MODVAT scheme has been introduced
to reduce the cost of the manufacture.
As there is now controversy about this

"MODVAT system, it is better if I clear

the doubts also. So, MODVAT is not a
system that has been introduced now.
Only the new name has been given,
Earlier the system was there under a
diffcrent name. That was, Proforma Cre-
dit of Duty Scheme. Now, a change hes
been made in the name. The scope of
this scheme has been widened and it has
been relaxed. Some people have been cri-
ticising it stating that it is detrimental to
the interests of the industry. Actually, it is
not that On the coutrary some of the
industries hsve welcomed it. Here, so far
as MODVAT is concerned—I am just
coming to your point—under this new
scheme, they cannot avoid taxes, they
cannot suppress the duty paid documents
and they cannot avoid the payment of
Octroi, they cannot avoid the payment
of income-tax and sales-tax and it is a
measure against the black money, it is
going to stop generation ol black money
also. Now, some people object to it, they
refuse to understand the benefits that
the mode availabie under this Scheme. By
MODVAT there is no effect on any indus-
try but at the same tim: we have imposed
the duty on finished goods, Because of that,
in some cases as a meaure of additional
resource mobilisation we have imposed
some duty in order to collect more re-
venue. Even if it is coming under the tyre
indhstry, we cannot help it

OCL RN Y]

SHRI E. AYYAPU REDDY : The
tyre industry is expected to get  relief
under MODVAT because every compo-
nent is subjected to excise duty.

SHRI JANARDHANA POOJARY :
Whenever the excise duty is paid and
when they are covered under 37 Chapter,
the benefit will be available for them.
And about your suggestion, I will look
into it.
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SHRI B. K. GADHVI : Sir, at the
time of the presentation of the Budget,
the introduction of the new scheme,
namely, MODVAT was announced and
it was mentioned at that time that the
prices of finished products are expected
to go down. But the experience is other-
wise. But that is not my point.

*

My point is that so far as the excise
duty in terms of this MODVAT scheme
is concerned, the original importer or the
manufacturer of the raw material pays the
duty and passes on the goods to the
wholesaler and then the wholesaler sends
them to another small wholesaler. Thus,
in between there are 6 or 7 agencies in-
volved and therefore, the wholesaler can
pass on some valid documents of excise
and other things. I will give an example.

(Interruptions).

MR. DEPUTY-SPEAKER : You put
the question. ‘

SHRI B. K. GADHYVI ; In between
there are 5 or 6 agencies involved and
they are not having the valid papers of
payment of excise duty and thercfore,
ultimately between these 5 or 6 agencies
it is difficult to detect as to whether there
is any evasion of excise duty. On this I
would like to know whether the Govern-
ment has applied its mind and has seen
the practical aspect or the implication
of the trade.

SHRI JANARDHANA POOJARY :
As I stated earlier, MODVAT as such is
not responsible for the increase in prices.
Because of MODVAT in respect of so
many articles the prices have gone down.
In order to neutralise it we have imposed
duty on finished goods and in order also
to lesson the burden of the benefit that
is given to the industry, we bave imposed
duty on finished goods: It is not the case
of the Government that because of MOD-
VAT there is increase in the prices of
other commodities. As 1 stated earlier,
even, the industry and trade are aware of
benefits of MODVAT. On the contrary,
even now we have covered only 37 Chap-
ter under it. Now those industries whose
commodities or items are not covered are
coming forward and asking for the appli-
cation of this MODVAT for their indu-
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s‘ries also. Now, the hon. Member has
stated about the tyre industry. I have
got the information  There is no increase
in the case of tyre and they are eligible
for MODVAT credit also. So far as this®
aspect is concerned, as I bave clearly
stated, now the scope has been widened
because of the MODVAT., 1 am just
bringing to your notice that honest tax-
payers are rewarded by automatic credit.
They can credit automatically the duties
which have been paid earlier. By the
system which has been adopted, the duty
that has been paid earlier will get auto-
matic credit.

SHRI P. KOLANDAIVELU : Sir,
with regard to MODVAT, it is actually
not that you have been able 1o find out a
new way. You are foilowing the very .
same principle of taxation of what you
have followed last year. I put it to you
that you are bringing old wine in the new
bottle, by stating MODVAT, It is not
MODVAT at all; it is MADVAT. It can
be said so because after the introduction
of MODVAT, you have created so many
troubles not only to the automobile in-
dustry but you have created trouble in the
power tiller, tractor and all those industries
also. 1 put it to you, yesterday the Fin-
ance Minister was kind enough to exempt
from excise duties, tractors up to 25 H.P.
but not the power tillers.  Power tillers
are being used only by small and margi-
nal farmers. It ought to be exempted from
the excise duties. I want to ask the hon.
Minister whether  such a step will be
taken to the power tillers also and exempt
it from MODVAT.

SHRI JANARDHANA POOJARY :
Sir, the hon. Member has made a point
saying that it is not MODVAT but
MADVAT. Some criticism has come
saying that it is MADVAT. If some
people refuse to understand that, I cannot
help if they call it MADVAT. There are
some people who refuse to pay the duty
and they want to defraud the Government.
They want to take the benefit by avoid-
ing the payment of tax.

Now, here, as I have stated, the scope
has been enmlarged. Earlier, it was very
restrictive and it was confined to 66 items
only. Now, it has been extended to 3500
groups having about 2,000 items. Now,
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, after introduction of
gy,u, W ile ﬁxmg the rates of duty,
auao of ghe duty unposed on - final

pcp,dm:t.k the prices of . some products bave
° n and the prices of
nurruptions)

MR, DEPUTY-SPEAKER :
ﬂing “some’’,

He is

- SHRI JANARDHANA POOIJARY :
For example, laundry soap, we have not
"touched. The price has come down. but
in ‘order to!neturalise it, after all we have
to get resources for the developmental

activities. Hon. Members always
while taking up the cause of Tamil Nadu,
‘this‘that they want more money for more

“developmental works. For that, more
money s required also.
SHRI P. KALANDAIVELU : But

then, are you taxing...

. 'SHRI JANARDHANA POOJARY :
+We have to get revenue for neturalising it.
‘We have imposed some duties. Here, the
bhon, Member has stated

......

SHRI P. KOLANDAIVELU : 1
asked about power tillers.

MR. DEPUTY-SPEAKER : He
asked whether you will - exempt power
-tiller. That is the only point.

..SHRI JANARDHANA POOJARY :
I am making it very clear. It is not a
griticism of the hon. Member only be-
cause there has been criticism, 1 am
answering to that.
tion, we are noting it.

. DR. K.G. ADIYODI1 : Is it not a fact
that the general price increase is due to
. the-administered prices ?

MR. DEPUTY SPEAKER : Is it
vx;clatcd, to MODVAT or you are raising
som¢. other thing ?

.. Next—Shri Jhansi Lakshmi..

Action against hoarders of coins and
Currepcy notes.

~ *%559, SHRIMATI N.P. JHANSI
WAKSHMI : Will the Mipister of FIN-
M{CE ba pleased-to siate ;
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(a) whether Government have advised
States to deal firmly with coin - and one
rupee not hoarders ;

(b) if so, the results of this directive
so far ;

(b) whether similar directives have

been given to the Union Territories ;
and

(¢) and number of cases in which ho-
arders of coin and currency notes were
detected and punished in the Union Ter-
ritories, = especially in Delhi Union
Territory ?. ' '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ' (SHRI
JANARDHANA POOJARY) : (a) to (d)
A statement is given below.

Statement

(a) to (c) There have been reports of
hoarding of coins. Accordingly, attention
of all State Governments/Union Territories
has been invited to the provisions of the
Small Coins (Offences) Act 1971, which
inter alia empowers the Government to
take legal action against any person who
is in possession of small coins substanti.
ally in excess of his reasonable require-
ments for the purpose of melting or
destroying. Four States have so far rep-
orted successful raids apainst the hoar-

ders of coins. The details are as
follows :—

Name of State and Place. Amount

(i) Meghalaya at Shillong Rs.2688.20

(if) Rajasthan at Barmer Rs.939.40

(iii) Maharashtra at Jalgoan, Rs.

Akola and Bombay city. 20512.74

(iv) Uttar Pradesh at Kanpur. 13.5Kg,

of coins of denomination of Re. 1,50
paise and 25 paise.

(d) No cases of hoarding of coins or
currency notes have been reported in the
Union Territories including Dethi.

SHRIMATI N.P. JHANSI LAKSHMI :
1 Would like to know from the hon. Mini-

-ster whether existing laws are sufficient
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to punish the coin hoarders and whether
the Government is considering to amend
the laws fo the rigorous punishment of
the coin hoarders.

SHRI JANARDHANA POOJARY :
So far only four cases ha": been reported
and four Siate Governments have taken
action and whether it is sufficient or not
will be made known after going to the
court when they are prosecuted and when

they are tried.

SHRIMATI N.P. JHANSI LAKSHMI:
I would like to know whether the
Government is aware that lot of coins
and one rupee notes are deposited in the
Hundis of various temples in the country.
Can the Government take them in exch-
ange and re-circulate through the banks ?

. SHRI JANARDHANA POOJARY :
Whenever the notes which are found in
Hundis are brought to the bank for ex-
change, definitely the banks are taking
action on that and they are exchanging.

SHRI P. R. KUMARAMANGALAM:

I would like to know from the hon.
Minister as to what has happened to the
proposal of using the stainless steel from
Salem s a raw material for making coins.

SHRI JANARDHANA POOJARY :
That proposal is under consideration.

Opening of branches of Repional
Rural Banks in West Bengal

~ *560. DR. PHULRENU GUHA:
Will the Minister of FINANCE be pleased

to state :

(a) the number of branches of Regio-
nal Rural Bank opened in West Bengal
so far and locations thereof;

_ (b) whether Government propose to
open more branches of Regional Rural
Bank in West Bengal during 1986-87; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)to (¢)
A statement is given below :
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Statément

(a) Reserve Bank of India has re-
ported that 639 branches of 9 Regional
Rural Banks were functioning in Wesgt

BanaI as on 1.12.1985, District-wise
distribution of these branches is as
under :— ‘
hgi—;trict No. o'frw
Branches
Pu;'ulia 22
Bankura 59
Midnapore 64
Malda 48
West Dinajpur 46’
Birbhum 62
Coochbehar 39
Jalpaiguri 39
Darjeeling 22
Nadia 38

24-Parganas (North and South) 72

Burdwan 49
Howarh 36
Hooghly 16
Murshidabad 27

Total 639

———

(b) and (c) The current branch licen-
sing policy aims at achieving a coverage of
atleast one bank office for a population of
17,000 in rural and semi-urban areas of
each development block. The policy also
aims at climination of spatial gaps so as
to ensure that atleast one bank office -is
available within a distance of 10 Kms,,
from each village. The Reserve Bank :qf
India will issue licences for opening addj-,
tional bank offices on the basis . of thege.
norms. In the districts covered by the
Regional Rural Banks (RRBs) preference
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will be given generally to RRBs for
opening new bank offices at rural centres.

DR. PHULRENU GUHA : The
answer to items (b) and (c) given in the
statement is not at all clear. It is said
that the banks will be established within
a distance of 10 Km. but the radius of a
Branch is not mentioned. May I know
the radius of the existing Branches? |
am pot asking for the future ones. Can
you tell us the radius ?

SHRI JANARDHANA POOJARY :
It is not possible to say. As per the
earlier licencing policy of banks for 1982
up to 1985, there shall be one Branch for
a population of 17.000. Now it will be
one Branch for 13,000/17,000 population
in block level and also the spatial gap
will be reduced. There shall be one
branch for 10 Km.

DR. PHULRENU GUHA : My
second question is this. On what basis
the money is allotted ? Our experience is
that, many of these rural branches are not
in a position to give loans or grants to
people of that area allotted to a parti-
cular branch office,

SHRI JANARDHANA POOJARY :
Under IRDP during the Sixth Five Year
Plan, there is a programme to give loans
to 600 families in one block and as far as
grant is concerned, the budgetary allo-
cation is there on 50 : 50 basis. That is
being given. The loan under IRDP
could not be given to all the people at a
time. A phased programme is there and
under that scheme, it is given. Under the
DRI Scheme, at 49, rate, the amount is
given that is, 19/ of the total advance.

SHRIMATI GEETA MUKHERIJEE :
Is the hon. Minister aware that due to
the one officer bank—for example, in the
district of Midnapore, 17 branches of
Mayurakshi Gramin bank are one officer
banks and most of the rural banks are
one officer banks--when plans of IRDP
are discussed. that officer cannot leave
the bank and go ? How can he go for
anything else ? Therefore, I would like to
know whether the hon. Minister would
change the structure of the rural banks so
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that they are not one-officer banks but
they are also provided with one Technical
officer so that they can actually discharge
their duties on the spot for fulfilling the
Plan,

SHRI JANARDHANA POOJARY : It
is true that somg of the branches are one-
officer branches. But here in spite of the
constraints they are discharging their
duties .effectively and the suggestion made

by the hon. Member—1I am going to look
into it,

KUMARI MAMATA BANERIJEE:
Mrs, Gandhi nationalised the banks for
the upliftment ol the poor people. But
1 think, as the Minister is aware, that due
to some communication gap between the
people and the bank officials; people are
not getting all advantages from the Rural
Regional Banks I want to know whether
the Government has any proposal to set
up a non-official committee to Jook
after these things...

MR. DEPUTY SPEAKER : You have
put the question, Please sit down.

KUMARI MAMATA BANERIJEE :...
so that thc banks will do something for
the poor people.

AN HON. MEMBER : Particularly in
West Bengal.

(Interruptions)

SHRI P. R, KUMARAMANGALAM:
Can the Opposition be so non-chivalrous ?

SHRI JANARDHANA POOJARY :
A spectacular expansion has taken place
in the banl ng sector. All the bank officers
or the bank employees are not bad. Some
black sheep are there. It is there in every
system. We have identified such people
who are not dedicated and committed to
the programmes of the Government. Here
where some people are not having the mind
to help the weaker people, we have identi-
fied such people also and proper action
will be taken against such people also.

So far as the committee is concerned,
in regard to IRDP, at the Block level
Advisory Committees are there. Act the
State level and at the District level how far
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non-officials can be involved —we will look
ihto it.

SHRI BASUDEB ACHARIA : Accord-
.ing to 1981 census the rural population
of West Bengal is 3 crores and 40 lakhs.
But the number of bank branches now is
only 639. According to the present criteria,
there should be one branch for 17000 ru-
ral and semi urban population. There
should be at least 2300 branches in the
State of West Bengal. So, may I know
from the Minister the number of Branches
proposed to be set up during the Seventh
Five Year Plan.

(b) I also want to know whether the
Government of West Bengal has sent a
proposal for setting up a bank 3 years ago.
We were told that it is under active consi-
deration. May I know from the hon. Mini-
ster whether that particular proposal for
setting up a bank in the State of West
Bengal is still under the active considera-
tion and how long will it remain under
active consideration 7

SHRI JANARDHANA POOJARY :
There are about 3284 branches in West
Bengal today. Before nationalisation,
prior to 1969, there was one branch....

SHRI BASUDEB ACHARIA : [ am
asking about rural branches.

SHRI JANARDHANA POOJARY :
Yes, 1 will come to that,

There was one Branch for a population
of 80.000 as against one branch for
65,000 on all India basis. No that has
been reduced to one branch for 22,000
populaiion as against one branch for
15000 population on all India basis. There
are 804 licences which were issued for op-
ening of branches in West Bengal. Now
branches are being opened.

The hon. Member has asked for the
Seventh Five Year Plan projection. Here
I can say that the proposal is that for one
branch for 17000 population with a special
provision that there will be one branch
for every 10 km.

State Government and thc‘banks have
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been asked to identify such areas, such
blocks.

The definite areas are to be identified.
After identification by the State Govern-
ment, the number of branches to be open-
ed in West Bengal will be considered by
the Reserve Bapk of India and I will be in
a position to give the actual number after
3 or 4 months.

MR. DEPUTY SPEAKER : Next
Question,

[Translation]

SHRI V. TULSIRAM : 1 have been
looking towards you for quite some time.
Why do you not look towards us ? You
have always been doing so. I want to ask
a question.

(Interruptions)
[English]

MR. DEPUTY SPEAKER : 1 have
seen. Please take your seat,

1 will call you after some time.

AN HON. MEMBER : This is not
the way for him to speak.
(Interruptions)

MR. DEPUTY SPEAKER : There are
other Questions also which are important.
1 will call you also.

SHRI P. M. SAYEED : Yesterday so
many Questions were not answered for

want of time. (Jnrerruptions)

MR. DEPUTY-SPEAKER : That is
why I want to give chance to others. There

.are many other Questions also, 1 have to

accommodate them,
Shri Laliteshswar Prasad Shahi.

Important of shoddy and rags

«561. SHRI LALITESHWAR SHAHI:
will the Minister of COMMERCE be

pleased to state :

(8) the quantity of shoddy and rags
imported annually during last three years
for manufacturing woollen yarn,
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(b) the reason for price rise of local

raw wool from Rs. 16-18 per kg. to Rs. 30
per kg. in Indian market; and

(c) the number of slieep exported
durmg last three years ?

Wt e

TI—IE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENT
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRA]J V. PATIL) : (a) to (c)
A statement is given below.

Statement

(a) Imports of woollen shoddy Rags
(Mutilated) during the years 1983, 1984
and 1985 were of the order of 34.38, 37.34
and 31.09 all in Million Kgs., respectively.
Rags are imported for manufacture of
shoddy yarn.

(b) The index number oi prices of
raw wool has exhibited an increase from
251,9 in 1983 to 292.7in 1985. This is
primarily on account of general inflation.

(¢) Export of live sheep (Adult) is
allowed within a limited ceiling on first-
come, first served basis. Number of sheep
allowed for export during the years 1983-
84, 1984-85 and 1985-86 (upto Jun. 86)
were 35025, 17455 and 39475 respectively.

SHRI LALITESHWAR SHAHI : Sir,
part (b) of the Question, i.e. the reason
for prize-rise of local raw wool from Rs.
16: to Rs. 30 per kg. is not a matter to be
laid on the Table. It should be explained
here. '

SHRI SHIVRAJ V. PATIL : I *ave
not understood the question itself. When
a : matter is laid on the Table of the
House, the reason is also mentioned. For
part (b) of the Question it is mention d
that the index number of prices of raw
wool has exhibited an increase from 251.9
in 1983 to 292.7 in 1985. This is primarily
on account of general inflation. This is
already mentioned,

SHRI LALITESHWAR SHAHI : The
country is facing acute shortage as far as
raw wool is concerned.
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Therefore, the production i is also hamper-
ed. T would like to know as to how thxs
Government proposes to meet the situa-
tion,

SHRI SHIVRAJ V. PATIL : There
are two ways by which the Government
want to meet the situation. One is to in-
crease the production and the second is to
allow the import of raw wool needed.
Import of raw wool is on Open General
Licence. As far as production is concern-
ed, we are importing the varieties of sheep
which can produce more wool and trying
to hybridise and thereby increase the pro-
duction.

SHR1 LALITESHWAR SHAHI: Is
there any programme for hybrldlsatuon, if
so, what is the target ?

MR. DEPUTY SPEAKER : Have you
any programme for hybridisation ? ‘

That is the question.

SHRI1 SHIVRAJ V. PATIL : I can
giv: the figures. We have brought sheep
from Australia, New Zealand and America
and sheep are given to sheep breeders. We
are cross-breeding and producing the
breep which can give more wool.

SHRI H.A. DORA : Sir, sheep are
being imported from Australia and are
being brought into India from frigid zones.
Our country is in tarid or temperate

zone. So, would it be possible for us to
develop this sheep in our country’s
climate ?

SHR1 SHIVRAJ V. PATIL: As a
matter of fact this question has to be
We
would like to get the sheep which can give
better yield not only in the temperate zone
but also in other zones We will keep our
experts informed that they should try to get
the sheep of the kind which are required
throughout the country.

[Translations)

PROF. NIRMALA KUMARI
SHAKTAWAT : Mr. Deputy Speaker,
Sir, through you, what I want to ask



3% Oral Amawers
[ A ey kb

from the hon, Minister is that the Govern-
ment imports shoddy and rags to manu-
facture woollen yarn and the rags so
imported are sold here on the pavements
which the poor people buy and wear.
These rags cause communicable disease
like AIDS. Have the Government con-
ducted any survey in this regard and
made  efforts to check the sale of such
clothes in the market ?

SHRI SHIVRAJ V. PATIL : Sir,
according to our law, the worn out clothes
which are in wearable c¢~ndition cannot be
imported into the country. Only such
clothes are allowed to be imported as are
totally torn and de-stitched. The stitched
clothes or the clothes which are worth
wearing are not allowed to be imported.
IF it has happened I think, a separate
que?tion arises out of it.

PROF. NIRMALA KUMARI] SHAK-
TAWAT : Mr. Deputy Speaker, Sir, the
clothes do sell. You go to Chandni Chowk
and you will find heaps of such .clothes
being sold there.

H .

SHRI SHIVRAJ V. PATIL :
might be made in India.

These

PROF. NIRMALA KUMARI SHAK-
TAWAT '*  They are not indigenous. they
are foreign clothes.

‘ (Interruptions)

(English]

Implementation of new Customs and
Central Excise tariff classification

+
SHRI VAKKOM PURUSHO-

THAMAN :
SHRI B.V. DESAI :

*563.

Will the Minister of FINANCE be
pleased to state :

(a) whether any new Customs and
Central Excise tariff classification has been
implemented in the country;

(b) if so, whether it has resulted in
having new tariffs;

(c) if so, whether it is higher or lower
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than the present tariffs; and

(d) the estimated additional income or
loss in one year due to this new classifi-
cation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)to (d)
The new Customs Tariff based on the
international nomenclature known as the
Harmonised Commodity Description and
Coding Systers was brought into force on
the 28th February, 1986. Simultaneously,
a new Central Excise tariff, based broadly
on the same nomenelature and taking into
account the domestic requirecments was
also brought into force. These two
tariffs providc essentially & revised nomen-
clature for classification. It was not
intended to bring about change in the
rates of duty.

SHRI VAKKOM PURUSHOTHA-
MAN : Sir, the Hon. Minister has stated
that the new tariff provide essentially a
revised nomenclature for classification.
But still T would like to know whether it
has resulted in getting additional income
or revenue to the Government, If so, the
details thereof.

SHRI JANARDHANA POOIJARY :
There is no change 1n the rate of duty.
Practically there is no additional revenue
because of the new classification.

SIHRI YAKKOM PURUSHOTHA-
MAN : Since it 1s a qucstion of pew
tariff in customs duty. I would like to
know whether the Government is aware
that the poor people from Kerala working
in Gulf countries are being unnecsssarily
harassed by the customs officers at Trivan-
drum Airport. A vast majority of these
people are working as labourers and when
they comec once in a year oOr two they
bring some clothes, utensils for their family
members or c.ose relatives. 1 suggest
that they should not be treated on par
with the regular smugglers or even with
the tourist passengers. 1 would like to
know whether the Government is prepared
to show some concessions in their case at
least while increasing the limit of the free
allowance. [ would also say that I don't
want a negatlive answer, if the Minister ig
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prepared to give a positive answer, at least
let him consider.

SHRI JANARDHANA POOQJARY :
I share the concern of the Hon. Member
for the brothers and sisters who are wor-
king abroad and who are bringing foreign
exchange to us. Regarding the difficulties
and barassment. when complaints come we
take action. So far as your suggestions is
concerned, definitely a positive answer will
be given we are looking into it.

Failure to supply ration in time to Fair
Price Shops by Food Corporation of
India

*566. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of FOOD
AND CIVIL SUPPLIES be plecased to
state :

(a) whether it is a fact that Food
Corporation of India quite often fails to
make a timely supply to fair price shops
even il fair price shop owners deposit
money well in advance resulting in harass-
ment to ration card holders; and

(b) if so, the steps Goverament pro-
pose to take to ensure regular supply from
the Food Corporation of India to fair
price shops and consequent timely
availability of ration to consumers at fair
price shops ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A K. PANJA): (a) and (b) A
statement is given below,

Statement

Of the seven commodities viz, rice,
wheat, sugar, imported edible oil<, kero-
sene, controlled cloth and soft coke being
supplied under the Public Distribuiion
System, responsibility of the Food Cor-
poration of India is confined to supply of
wheat, rice and sugar. Food Corporation
of India does not undertake supply of
wheat and rice to Fair Price Shops directly
in any State except in Kerala and West
Bengal. In respect of other States, retail
distribution of these commodities is the
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responsibility of the State Governments
and Union Territory Administrations
themselves. Food Corporations of India
also works as wholesaler for supply of
sugar in 13 States and Union Territory
Administrations. However, in the State
of Bibar, Food Corporation of India, on
the basis of release orders given by the
concerned State Government authorities,
directly supplies sugar to individual fair
price shops. Food Corporation of India
has informed that necessary remedial action
is taken in the case of local shortages
whenever reported by positioning the
stocks in their depots.

[ Translation)
SHRI RAMASHRAY  PRASAD
SINGH : Mr. Deputy Speaker, Sir, the

reply given by the hon. Minister does not
make the position clear. My question was
that though the wholesalers deposited
money in time with the Food Corporation,
yet they were not supplied with commodi-
ties in time and they were made to take
rounds of their offices. As a result of it,
the wholesaler has to bear the extra
expenditure which ultimately has to be
borne by the card-holders. The card-
bolders too do not get rationed items in
time. They are made to take rounds of
the Fair Price Shops and they do not get
foodgrains at the prescribed time. I want
that the hon, Minister should reply to it.

[(English)

SHRI A.K. PANJA : As the hon.
Menber knows so far as Food Corpora-
tion of India is concerned the responsibi-
lity of distribution is in case of rice and
wheat only. So far as retail - distribution
is concerned it is the duty of the States
concerned and the Union territories
excepting the present system that is going
on i Kerala and West Bengal. So far
as sugar is concerned there are 13 States
where Food Corporation of India takes
the responsibility of supplying it to the
retailers also. If any shortage is reported
by the State Government immediately the
zooal office is alerted and it is taken care
of.

[Translation]
SHRI RAMASHRAY PRASAD
SINGH : Mr, Deputy Speaker, Sir, he
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has already read out this reply. When
the wholesalers appointed by the Bihar
Government deposit money with the F.C.I.
to lift the stocks of wheat and sugar, they
are made to take rounds of the offices of
F.C.I. which ultimately affects the card
holders. Such a thing is quite common in
Gaya district of Bihar, I want to know
as to why they do not supply commodities
to the owners of Fair Price Shops in
time ?

[English]

SHRI A K. PANJA : Sir, I do not
know which State, district or particular
area the hon. Member is mentioning...

[Translation]
SHRI RAMASHRAY  PRASAD
SINGH : 1 am talking about Bihar.

[English]

SHRI A.K. PANJA : Sir, wholesaler
or a retailer in a particular State the hon.
Member may let me know the persons con-
cerned certainly we will take steps but at
present the total number of retail shops is

3,25,080 throughout the country. If there
is a particular district or area.
' (Interruptions)
[Translation] ,
SHRI RAMASHRAY PRASAD
SINGH : I am taking about Bihar State.
[English]

SHRI A.K. PANJA : 1If there is any
complaint against any wholesaler in a pa-
rticular State then bring it to my notice
and action will be taken.

SHRI BHAGWAT JHA AZAD : May
1 know which one is true ? Is it as a result
of the hike in price of wheat and only two
items I am mentioning in FPS-and as a
result of rice the 15 to 10 per cent increase
by State Government as distribution
charges the wheat and rice available in the
open market are cheaper than in the ration
shops ? Is that why, most often, shop
owners do not come to lift or is it that
they deposit the money and do not get the

grains 7 Which ope is true ?
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SHRI A. K. PANJA : Sir, this does
not arise out of the present question but
uptil now whatever offtake is there we
are finding. that is going in a particular
pattern not showing...,

SHRI BHAGWAT JHA AZAD :
Which one is true whether the shop owner
do not deposit the money or they deposit
the money and do not get grains ?

SHRI A. K. PANJA As I
said if the shop owner anywhere
deposits the money and does not
get grains then it is the responsi-

bility of the States except Kerala and West
Bengal. So far as sugar is concerned
besides Bihar there are 12 other States.
Sy far as wheat and rice are concerned, if
any retailer is depositing the money and
still not getting the grains, if any particu.
lar area is mentioned I can make an
inquiry. '

SHRI PRIYA RANJAN DAS MU-
NST : Sir, to ensure supply of foodgrains
to the consumer in the ration shop there
are three stages. One, there must be a
ration card; Second ensure supply in the
ration shop and then the shops are divid-
ed into SR area and MR area. I would
like to know from the hon. Minister
whether he is aware of the fact that in
every state especially where statutory rati-
oning area is concerned in the metropoli-
tian cities...the number of people who are
eligible to get the ration do not get it for
not having received the ration cards at
the appropriate time because of burcau-
cratic - bungles. It becomes always the
duty of the MPs and MLASs in the respec-
tive areas to meet the grievances. 1 would
like to know fiom the hon. Minister whe-
ther he will, in consultation with the
State Government, ensure a policy that
the recommendation of the MPs and the
MLAs is accepted for issue of the ration
card temporarily subject to the examina-
tion and thereafter permanent ration card
so that one sort of thc grievance is sorted

out.

SHRI A. K. PANJA : This is a sugge-
stion worth considering. 1 will look into

it.
SHRI V. S. KRISHNA 1YER : Sir.
not only that we should ensure supply
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of ration to the people, but we should
aYso ensure supply of quality grains to the
people. I thought that in the States
the quality of grains was not good but ev-
en in Delhi, it is so; my experience is that
in the past some weeks the quality of rice
given in the ration shops varies. Will the
Government cnsure good quality of wheat
and rice for the consumers ?

SHRI A. K. PANJA : It is true we
have received some complaints regarding
bad quality given to the consumers
through the retailers That is why where-
ver we have received such complaints, it is
for the State Government, after taking it
from the FCI godowns to take action.
(Interruption! In Delhi also, same is the
case. The Delhi Administration takes it
from the ECI and gives it to the retailers.
So far as the Government is concerned
and FCI is concerned, we have told the
States that let there be a joint inspection
at the time of taking delivery from the FCI
godowns and thereafter it is the duty of
the State Government or the local admi-
pistration to see that that quality which
has been approved and taken delivery of
actually reaches the consumers, that is,
the end users. That is the responsibility
ot the Administration. But we are not
keeping ourselves aloof from it. We are
repeatedly issuing instructions that (a)
there must be joint inspection, (b) there
must be surprise checks by the State Gov-
ernment Authorities and (c) the entire ma-
chinery for taking action against any
defaulting party is with the State Govern-
ment. Wherever anything is coming to
our notice we are immediately sending our
own team to have inspection of the fact
reported either in the newspapers; or by
the hon. Member and thereafter taking

steps accordingly.

SHRI ANOOPCHAND SHAH : I
would like to know from the hon. Minis-
ter as F C.I. is supplying wheat and rice
to the various States as per the allotment
the Central Government and there are
two systems at present existing in this
country, one is through the State agency
and the other is the one which is
existing in Kerala and West
Bengal—which system is better and why
we are not implementing only one system
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throughout the country.

SHRIA, K. PANJA : Sir, our idge
is to enforce one. _system and that is “’W
besndes West Bengal and Kerala, one sys
tem is being followed. The mfrastructg;e
reqmred the law enforcement maphlnpry
and also the powers are wlth the State
Governments by giving ‘conscious dclegatcﬂ
power. But so far as West Bengal is copr
cerned, we wrote several times to the
Government of West Bengal to take
the distribution to the retailers. We
have not yet received any favourable
reply.

Cloélire of jute mills

SHRI ANANTA
SETHI :

SHRI KUNWAR RAM :

*567. PRASAD

Will the Minister of TEXTILES be
pleased to state :

(a) whether Government are aware
of the hardship of jute farmers in certain
State following a steep fall in jute prices
and the closure of several jute mills, ren-
dering thousands of workers jobles:

(b) if so, whether any representations
have been received by Government in this
regards;

(c) if so, the delails thereof; and

(d) the reaction of
thereon ?

Government

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI KHU-
RSHID ALAM KHAN): (a)to (d) A
Statement is given below.

Sialeménf

(@) It is true that raw jute pnceq
have touched minimum support level during
the current jute season 1985-86 mamly
due to harvestmg of a bumper jute crop,
but this has not resulted in closure of Jutq
mills. On the other hanql, with raw ma-
terial prices commg down substantlally.
number of those jute mxlls, which remmn-b
ed under closure during the first ha};%
1985 due to tight supply posmon and hig
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raw jute.prices in tho country, have re-
opened gradually,

()] to.(d) Thene have been represen-
tations from time to time about fall in raw
jute:prices. With a view to preventing
distress sales of raw jute and to protect
the interests of jute growers, the following
steps hdve taken+by the Govt :—

(D) Announcement of minimum sta-
" tutory price of raw jute and
mesta,

Expansion of ‘'market coverage
both by the Jute Corporation of
India and State Co-operatives;

(i)

(iif) Enlargemeént of storage capacity;

(iv) Full manning of purchase centres
through recruitment of additional
hands;

(v) Sanction of credit on ‘as required’
basis by the Reserve Bank of
India for undertaking price sup-
port operation.

(vi) Issue of directive on 6.9.85 by
Jute Commissioner to all working

' jute mills in the private sector to
build up a stocks of raw jute up

to specified levels so as to step

up purchases of raw jute by jute

mills;

(vii) Grant of permission to Jute Cor-
poration of India to export raw

jute;

(viii) Use of mass media by Jute Cor-
poration of India to advise the
‘farmers not to make distress sale
of their produce at prices below
the statutory minimum to unscru-
pulous traders and bring their
produce to JCI/Co-operative pur-
chase centres.

¢iz) Record purchase - of over 27 lakh
bales of raw jute by the Jute Cor-
poration of India.
‘MR, DEPUTY SPEAKER : Mr.
Sethi, you can put your supplétentary.
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SHRI ANANTA PRASAD SETHI:
I have no Supplementary to put.

WRITTEN ANSWERS TO QUESTIONS

[ Translation ]

Reported bungling by travel - agentc
under foreign travel scheme

*556. SHRI KALI PRASAD PAN.-
DEY : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 4904 on 20 Dece-
mber, 1985 regarding news item captioned
‘Foreign Exchange Racket Detected’ and
state :

(a) whether Government have condus
cted an enquiry into the cases of bungling
done by some travel agents under Forelgn
Travel Scheme ;

(b) if so, whether the report of this
enquiry has been received by Government;

(c) if so, the details thereof; and

(d) the action taken against the con-
cerned persons on the basis of this report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Yes, Sir.

() The report of the Investigating
Officer indicates prima-facie that 8Shri
Kundan Singh has been buying and selling
foreign exchange in an unauthorised man-
ner exploiting the [Foreigh Travel

Scheme,

(d) Adjudication proceedings have
been . commenced against Shri Kundan
Singh by issuance of Show Cause Notice
on 7.2.86 for violation of the provigions
of Sec. 8(1) & 8(2) of F.E.R. Act, 1973
for U.S. §. 3,47,248, £. 32,137 and Cana-
dian §.3.061. The adjudication proceedings

are in progress,

are also in progress
S/8hri  Charanjit

Investigations
in respect of

- Singh, Prem Chand, Tarsem Singh .and
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Saroop Smsh Appropriate action, undet
the law as warranted by the  resulf of
‘invcsnsatxons, will be taken.

[Engiish]
4 Mlnlmum support prlce for tabacco

*564. SHRI V. SOBHANADREES-
‘'WARA RAO : Wiil the Minister of COM-
MERCE be pleased to state :

" (a) the minimum support price for

tobacco to be paid to the growers during
the current season as decided by Govern-
ment and the corresponding figures for
the last year; and

(b) whether the increase in the cost of
cultivation was taken into consideration
while fixing minimum support price for
tobacco ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) A state-
ment is glven below

(b) Yes, Sir. The Minimum Support
Price was fixed after taking into conside-

ration all relevant factors including cost .

of cultivation on the recommendations of
the Commission for agriculture Costs and
Prices.

Statement

The Minimum Support Price for VFC
Tobacco fixed during 1986 marketing sea-
son in Andhra Pradesh by the Govern-
ment are as follows :—

@) F2 Grade (Revised

' Rs. per Kg.
specifications) grown in
black soil. 11.15
(i) L2 Grade grown in light
soils 12.00

The prices fixed in 1986 are the same
as fixed in 1985,

The prices for olher grades of VFEC
Tobacco during 1986 have also been kept
at the level of 1985.

Growth in Gross National Product

» *365. SHRI D. N, REDDY : Will the
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Mmister of FINANCE be pleased to

‘ state;

(a) whether Gross Nattonal Product
increased over the previous year by 9.9
per cent in 1975-76, by 8.7 per cent in
1977-78, by 7.5 per cent in 1980-81 and by
5 per cent in 1985-86; and

(b) if so, the reason for lower increase
in 1985-86 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) : (a)
and (b) Gross national product at 1970-
71 prices increased by 9.9 per .cent in 1975.
76« 8.7 per cent in 1977-78 and by 7.5 per
cent in 1980.81. Estimates of growth rate
in 1985-86 have not yet been made by the
Central Statistical Organisation. However,
on the basis of available information
regarding production trends. in the Eco-
nomic Survey for 1985-86 growth rate for
the year is anticipated to be between 4.5 -
and 5.0 per cent. The relatively high gro-
wth rates in 1975-76, 1977.78, and 1980-81

-reflected recovery from sharp decline in

agricultural production in the immediately
preceding year due to drought. The agri-
cultural production in 1974-75, 1976-77 and
1979-80 had declined by 3.2 per cent, 7
per cent and 15.2 per cent respectively.

Siructural changes in Life insurance
policies for mass participation

*568. SHRI BALASAHEB VIKHE
PATIL : Will the Minister 0i FINANCE
be pleased be state :

(a) whether Government propose to
bring some <tiuctural changes in life insu-
rance policics in order to encourage mass
participation for good return in old age
and alsoito have good medical care in
the old age;

(b) if so, the salient features thereof;
and '

(c) whether Government also propose
to have the matter examined by an Expert
Committee to go into details and suggest
some concrete proposal in this regard, as
is being done in a number of foreign
countries where the people’s participation
is increasing, to insure them for better
life in old age ?
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THE MINISTER OF STATB IN
‘ THB MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):
(b) The Matter of broad basing the life
insurance policies is under constant scru-
tiny of the government. The Life Insurance
Corporation of India have evolved, of late.
a large number of group insurance sche-
mes for different socially disadvantaged
groups like landless labourers, village
artisans, employees of shops and establi-
shment etc. Under these schemes with a
very low premium a substantial life insura
ance coverage is given to economically
backward sections who otherwise will not
be able to take ‘individual policies. LIC
have also annuity schemes for providing
pension in old age.

(c) Government have no such propo-
.'sal, at present,

Foreign assistance for setting up
Talcher Thermal Plant and TB Thermal
Plant in Orissa.

569. SHRI SRIBALLAV  PANI-
GRAMHI : Will the Minister of FINANCE
be pleased to state :

(a) whether some foreign organisations
are coming forward to financially help in
setting up Talcher Super Thermal Plant
and Ib Valley Thermal Project in
Orissa;

(b) if so, the present stage of ncgotia-
tions; and

(c) the steps being taken to expedite
the matter ?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(c) The Talcher Super Thermal Project
of NTPC is in the pipeline for World Bank
assistance. While the project is being dis-
cussed with the Bank, the eveatual trying
up of the loan would depend on internal
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clearances. completion of Bank zppraiu‘l
and availability of rupee resources. -

(@) and .

There have been some preliminary

. offers from external sources for the Ther-

mal Plant in Orissa. Rupee resources

. have not yet been tied up and the Planning

Commission has not so far approved 1he

project,

[Translation ]

Decline in Rupee Value

*570. SHRI . VISHNU MODI : Wwill

the Minister of FINA’\JCB be pleased to
state :

(a) whether it is a fact that the rupee
value has declined considerably in Decem-
ber, 1965 and thereafter.

(b) if so, the main factor responsible
for this decline and the ratio of decline/
value of rupee in various metropolitan
cities of the country; ‘

(c) whether Government propose to
take any action to check the decline in
the value of rupee; and

(d) if so, the details thereof and if
not lh_c reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
The purchasing power of the rupee, mea-
sured as the reciprocal of the All India
Consumer Price Index for Industrial
Workers (base 1960—100), which is come
plied on a monthly basis, was 15.87 paise
in November. 1985, remained unchanged
in December, 1985 and actually increased
to 15.90 paise in January, 1986 (the latest
available). The requisite information in
respect of the four metropolitan cities of
the country is as under ;—.
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Metropolitan Purchasing power of Extent of decling
Centre/City the rupee during‘ (-) aPPI‘-‘e‘f‘l&ﬁWu
(in paise) (+) over the pre-
vious month (in
paise)
Nov. 1985 Dec. 1985 Jan. 1986 Dec. 1985 Jan. 1986
Bombay  15.29 15.20 14.97 —0.09 —0.23
Calcutta 15.92 16.05 16.34 +0.13 +0.29
Delhi 15.20 15.34 15.20 +0.14 —0.14
Madras  15.43 15.36 15.31 —0,07 —0.05
All India  15.87 15.87 15.90 No.ch. +-0.03

The Government has been closely watching the price situation and has taken a
number of steps to contain inflation within reasonable limits. The thrust of Govt.’s
anti-inflationary policy continues to be on effective supply and demand managment
including strengthening of the public distribution system for essential commodities,
supply. of foodgrains to weaker sections under special schemes, enfqrcement of fiscal
disoipline and keeping the aggregate liguidity in the system under control.

Smuggling of Gold

*$71. SHRI R. M. BHOYE : Will the
Minister of FINANCE be pleased to
state, . —

Period Value of gold seized
(Rs. in crores)
January to 3.90

March, 1986

(a) whether the Directorate of Revenue
Inte)ligence recently unearthed smuggled
gold, during the raids conducted in Delhi,
Bombay, et¢; A

(d) whether any international gang
engaged in the smuggling of gold has
been detected as reported in the ‘Hindus-
tan Times’ of 12 March, 1986; and

(c) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) The total
value of contraband gold seized by/or an
information of the Directorate of Re-
venue Intelligence during the first three
months of 1986 throughout the country,
including Delhi and Bombay, is given
below :—

(b) and (c) Facts of thecase referred
to 1 the ‘Hindustan Times’ of 12th, March,
1986 are as follows ;—

In pursuance of intelligence relating
to receipt of contraband gold from Dubai
via Pakistan by a gang of smugglers
operating from Amritsar and Delhi, the
residential premises at BJ-98, Shalimar
Bagh, new Delhi, taken on rent by one
Shri Gursharan Singh Sodhi, alias Saran,a
motor vehicle dealer, was searched on
10/11.3.86 by the officers of Directorate of
Revenue Intelligence, Zonal Unit, Delhi.
The search resulted in the recovery of 100
foreign marked gold biscuits valued at Ras,
25 lakhs and Rs. 5,11,500 purported to be
the sale proceeds of smuggled gold, Simul-
taneous raids were also carried out at the
various residential and business premises
of the above said Gursharan Singh which
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resuited in the recovery of Indian curr-
ency of Rs. 1.7 lakhs from the business
premises: and Rs, 40,000 from the residen-
tial premises and some incriminating docu-
‘ments, On the basis of the disclosures
made: by Shri Gursharan Singh Sodhi,
another. premises under his control at
143-A, Block-UV, Shalimar Bagh, New
Pelhi, were alsa searched resulting in the
cecovery .of 221 foreign marked geold bis-
cuits of 10. tolas each valued at Rs. 55
Iakhs cleverly concealed in an im-built
almirah of the bed-room wall. These pre-
mises were not occupied by any ome but
were primarily used as storage dump of
the contraband gold.

In the whole operation, contraband
gpld valued at Rs.80 lakhs and Indian cur-
rency of Rs.7.22 lakhs and a Maruti car
valued at Rs. 60,000 were seized under
the Customs Act. Further investigations
are in progress.

In; this connection, Shri Gursharan
Singh and his associates Pawan Kumar,
Balwinder Kumar and Bikram Singh were
arrested on 11.3.86, and since then have
been detained under COFEPOSA Act.

[English]
Loss suffered by Nationalised Banks

*572, SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of FINANCE
be pleased to state :

(ay whether the Punjab National
Bank, the Central Bank of India and the
Upion Bank of India besides the Singa-
pore Branch and Behrain Branch of the
State Bank of India . have suffered huge
losses; during the past few year; and

(b)ifso, the reasons therefor and
quantum of loss ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) The published profits of State Bank of
India, Punjab National Bank, Central
Bank of India and Union Bank of India
for the years 1982, 1983 and 1984 are
given below :
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(Rs. in lakhs)
Name of Published Profits
the ‘Bank
1982 1983 1984
1. State Bank 1901 2375 2462
of India
2. Punjab National 799 853 901
Bank
3. Central Bank 388 399 307
of India
4, Union Bank 280 290 311

of India

The risk of certain debts going bad. is
inherent in the nature of operations of
banks. Loan losses occur due to a
variety of reasons, including marketing .
and management problems, and diversion
of funds etc. Public Sector Banks make
provision every year out of their annual
income for meeting their liability towards
bad.and doubtful debts to the satisfaction
of their statutory auditors.  According to
the.forms of balance sheet and profit and
loss accounts prescribed in the Third
Schedule of the Banking Regulation Act,
19 9, which all banks are required to
follow, and in accordance with the pro-
visions of the statutes governing the
Public Sector Banks, banks are given
statutory protection from disclosing the
quantum and dctails of bad and doubtful
debts for which provision has been made
to the satisfaction of their auditors.

Some of the overseas branches of the
Public Sector Banks have suffered loan
losses during the last three years. Accor-
ding to Reserve Bank of India these
losses have been occasioned due to various
factors such as erosion in the viability of
some of the large Indian Joint Ventures
Projects set up in the Third Couatries,
problems of externalisation of payments
from some countries, multiple financing of
borrowers, injudicious. and. uvnauthorised
lending by local management. in some
cases, etc,
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Protests against tax raids on
Business Houses

*573, SHRI P. M. SAYEED :

’ SHRI SONTOSH MOHAN
DEV ;

Will the 'Ministet of FINANCE be

pleased to state ;

(a) whether the tax raids on certain
Business Houses during the last four
- months have yielded the desired results;

(b) the number and names of the
Business Houses thus raided and the tax
evasion detected in each case;

(c) whether some protests have been
received by Government from industrialists
or Business Houses against tax raids;
and

APRIL 4, 1986
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(d) if so, the natwure of the prdtests
and reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) Yes, Sir.

(b) The number and names of the
more important business houses/industrial
concerns raided and alleged tax evasion
by them detected as a result of the raids
are given below ;

[}

(é) Yes, Sir.

(d) The protests generally relate to
alleged harassment/alleged mis-use of
powers, unnecessary publicity etc. All
such complaints have found baseless on
enquiry,

Total value EF

seizures/tax evaded
(Rs. in crores)

1. Bajaj Group 1.18
2. Shri Badsi Lal Narain Dass Zaveri 1.25
3. M/s. Nagarjuna Fertilizers & Chemicals Ltd. 5.00
4, M/s. Somany Pilkingtons Ltd. 1.00
5. M/s. Sharda Ply\;lood 2,00
6. M/s. M.M. Rubber Co. Ltd. 2,00
7. M/s. Kirloskar Group 22.70
8. Shri Ram Refrigeration Industries 1.35
9. Punalur Paper Mills '5.00
10. Valtas Ltd. 6.40
11. Orkay Silk Mills (P) Ltd. 1.02

Income tax due from tea garden owners in
Tripura

*574. SHRI AJOY BISWAS : Will
the Minister of FINANCE be pleased to
state :

(8) the total income tax arrears due
from the tea garden owners in Tripura
(garden-wise break-up); and

(b) the action Government have
taken to realise the income tax arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA.
RDHANA POOQJARY) : (2) and (b) The
total income-tax arrears dte from tea
garden owners in Tripura is Rs. 2,59,901.
This is outstanding against only one tea



4  Wrirten Answers

garden namely, M/s. Vedvrata Chakrav®"
rty & others (prop. Meghliebound Tea
Estate). The demand has been stayed by
Gauhati High Court.

Assistance to slck units

SHRI SAIFUDDIN CHOW-
DHARY :

SHRI HANNAN MOLLAH :

*575.

. Will the Minister of FINANCE be
pleased to state :

(a) the number of sick units, both large
and small scale which are still in need of
assistance from Government such as con-
cession of tax and the like for their revival

. and rehabilitation;

(b) whether there is any proposal
to extend assistance to these units; and

(c) the nimber of workers affected
in thesc units separately for large and
small scale units and Governments prog-
ramme to help them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) and (b) As
per the latest information available
from RBI, thcre were 545 large scale, 1287
medium scale and 91450 small scale sick
industrial units in the assistance portfolio
of scheduled commercial banks as at the
end of December, 1984.The Govt. & RBI
have been emphasising on the banks and
financial institutions to make efforts to
identify sickness in an industrial unit at the
incipient stage itself, carry out viability
studies and nurse  such sick units which
are considered potentially viable. ~Banks
and institutions draw up rchabilitation
programmes in respect of the potentially
viable units on a case-to-case basis which
may contain both shoft term and long
term measures.

(©) The Ministry of Labour have

informed that no  information is
available regarding the number of
‘workers affected in sick units, The nu-

mber of workers affected because of clqsure
| of units was 24043 during 1985, as per the
figures collected by the Labour Bureau.
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anlract for opening of branch office by
Punjab and Sind Bank at higher rate

5255, DR. GOLAM YAZDANI :

-Will the Minister of FINANCE be pleas.

ed to state :

(a) whether Punjab and Sind Bank
had opened their Branch Office, Interna-
tional Banking Division, Bombay in Co-,
laba area, whereas licence given by Reserve
Bank of India stipulates the opening of
International Banking Division in Nari-
man Point area only;

(b) whether the premises acquired by
the Bank has been contracted at a high-
er cost of rent than prevailing in Nariman
Point area and certainly to that of prevai-
ling market rent in Colaba area also;

(c) whether it is a fact that Bank had
sufficient number of offers for premises in
Nariman Point area which were kept aside
without assigning any reasons thereto;

(d) if so, whether any bank officials
is involved in the matter; and

(e) if so, action proposed to be taken
in this regard ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) Reserve
Bank of India have reported that the In-
ternational Banking Division of the Punjab
& Sind Bank is located in accordance
with the licence issued by them.

(b) to (¢) Puniab & Sind Bank have
reported that they have selected the best
offer from arongst all the firm offers rece-
ived in response to their advertisement for
accommodation, based on a careful evalu-
ation of the relative merits of the offers.

Assistance to Tripura by North Eastern
Handicrafts and Handlooms Development
Corporation ,

5256, SHRI GADADHAR SAHA :
Will the Minister of TEXTILES be pleas-
ed 1o refer to the reply given to Unstarred
Question No. 4909 on 20 December, 1985

‘regarding assistance to Tripura by North

Eastern Handicrafts and Handlooms
Development Corporation and state :



AT Wrltten Answars

(a) whether the information has been
collerted; and a

() if not, when the information is
likely to be collected and laid on the
Table of the House ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) Yes,
Sir. Implementation report in fulfilment of
the assurance arising out lof the Lok Sdbha
Unstarred  Question No, 4509 dated
20.12.85 has since been submitted for lay-
ing on the Table of the House.

(b) Does not arise.

Observance of weekly holitlays by Sgper
Puzar and Kendriya Bhandar

5357. SHRI KAMLA PRASAD
SINGH : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(2) whether Super Bazar and Kend-
riya Bhandar are the two major co-opera-
tive institutions in Delhi making available
items of daily need to. the public and the
Government employees,

(b) if so, the reasons why these
institutions observe wcekly holidays and
not rotate these employees by giving them
off one by one thereby ensuring the avail-
ability of daily need ites uninterruptedly
except on three National Holidays viz.
Republic Day, Independence Day and
Gandhijt’s Birthday; and

(c) if so, whether there is any pro-
posal to direct these institutions accor-

dingly ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A.K. PANJA) : (a) Yes,
Sir.

(b) The branches of the Cooperative
Stores Limited (popularly known as
Super Bazar) and the Central Govern-
ment Employees  Cooperative Society
. Limited (Kendriya Bhandar) located in
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different parts of Delhi/New Dethi hive
to Gbserve weekly off day avebfding 1o
the statutory tequirements of ‘Dellii Ad.
ministration applicable to 'different wréas,
It is not considered Feasible by these
stores to rotate the employees of the bra-
nches to work on holidays.

(c) No, Sir.

Violation of licenced capacity by M/s
Puare Drianks (New Delhi) Ltd. and M/s.
Kool Crown Corks Pvt. Ltd. ‘

5258. SHRI ANANDA PATHAK:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that M/s. Pure
Drinks (New Delhi) Ltd. and M/s. Kool
Crown Corks Pvt, Ltd. got licence to
import a 30,000 bottles per hour bottling
plant and 60,000 caps per hour ctowh
plant respectively on 10 November, 1984;

(b) whether it is also a fact that in
bbth cases substantially largér capacity
plants have been imported;

(c) whether the plants invoice stating
the capacity/size of plant are as per licence
or as per shipment;.and ‘

(d) the action proposed to be taken
against the companies for violation of
licenced capacity ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
(a) M/s. Pure Drinks (New Delhi) Ltd.,
and M/s. Kool Crown Corks Pvt. Ltd.,
had submitted applications for issue of
Import Licences for machinery stated to
have ‘been destroyed/damaged during the
riots in Delhi in early November 1984. The
same was examined and cleared in the
Ministry of Industry in consultation with
the Technical Authoritiés concersied In
accordance with the Policy adopted for
quick rehabilitation of such units. Accor-
dingly, following Licences wete issued .to
the units by the office of CCI & E for the
purpose —

() M/s. Pure Drirks (New Detl)
Ltd., were granted -an Import
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Licence for a cif value of Rs.
240 lakhs for import of (1) 1 No.
Filler and Crowner Assembly
Cap. 320 Bottle Per
Rate Rs. 40 lakhs each 1 No.
Filler and Crowner Assembly
Cap. 500 Bottle Per Minute (i.e.,
30,000 bottles per hour) and allied
accessories etc.

(i) M/s. Kool Crown Corks Ltd.,
New Delhi were granted an
import licence for a cif value of
Rs. 70 lakhs for import of 1 No.
Automatic Crown Cork Manu-
facturing machinery with 60,000
crowns per hour capacity com-
prising of (A) Titan Press (B)
Automatic PVC Compound in-
jecting machinery (C) and spare
parts.

(b) to (d) The licences were issued
subject to production of the relevant
documents. The firms have furnished
certificates from the Chartered Engineer’s
certifying that the machines were damaged
beyond repairs and that the machineries

proposed to be imported are of the same .

capacity as already installed.
Import of raw sugar

5259. PROF. MADHU DANDA-
VATE : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether it is a fact that a number
of sugar factories in Maharashira have
faced closures for want of adequate supply
of sugarcane;

(b) if so, whether a proposal has been
given to give clearance to these sugar
factories to produce sugar from imported
FAW sugar;

(c) if so, whether final decision has.
been taken in this regard; and

(d) if not, when a decision in the
matter is expected ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES

Minute

(SHRI A K. PANJA): (a) Only 4 sugar
factories in Maharashtra did not go into
production in 1985-86 season due to various
reasons including shortage of sugarcane.
87 factories which worked in Maharashtra
during season 1985-86 have produced upto
15th March, 19.93 lakh tonnes of sugar as
against 18.36 lakh tonnes of sugar produced
upto the corresponding date in 1984-85
season.

(b) Yes, Sir.

(c) and (d) The proposal has been
considered and it has not been found
possible to accept the same.

Grievances of members of Indlan
Economic Service .

5260. SYED SHAHABUDDIN

SHRI SAIFUDDIN CHOW.
DHARY :

SHRI VISHNU MODI :

Will the Minister of FINANCE be
pleased to state :

(a) the present strength of the Indian
Economic Service, grade-wise;

(b) whether the members of this service
have submitted a petition to Government
listing their grievances;

() if so, the main grievances; and
(d) Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Present
strength of the Indian Economic Service

is :
Grade 1=39
Grade II=50
Grade I11=176
Grade 1V=259

(b) Yes, Sir

(c) the main grievance of the petitio-
pers is regarding the cadre structyre of
the Service.
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(d) While some aspecis are within the
" purview of the 4th Pay Commission whose
recommendations are awaited, the Govern-
ment have already taken action to alleviate
some of the grievances. In order to
mitigate the main grievance regarding the
cadre structure, the Government had taken
"up a comprehensive cadre review. But in
the meanwhile, Hon'ble Supreme Court in
their judgement dated 11.2.1986 in W.P.
No. 1595 of 1979 ordered revision of the
seniority lists of Grade 1V officers of the
I.E.S. and review of all promotions made
so far. Hence the Cadre Review will be
taken up after the implementation of the
orders of the Hon’ble Court.

Cigarette packets under Weights and
Measores Act

5261. SHRI C. SAMBU ; Will the
Mipister of FOOD AND CIVIL SUPP-
LIES be pleased to state :

~ (a) whether cigarette packets sold
come under the purview of the Standards
of Weights and Measures Act;

(b) if so, whether the prices printed
on the cigarette packets will be taken into
consideration in the implementation of this
Act; and

(c) how cigarette manufacturers are
showing profit to the retail sellers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA) : (a) Yes, Sir.

(b) and (c) Under the Standards of

Weights & Measures Act, 1977, a packaged-

commodity, which is sold or intended to
be sold in the course of inter-State trade
or commerce has to carry, among other
things, a declaration as to the sale price.
According to the rules framed under the
Act, the retail dealer is not authorised to
realise from the customers any other
charges except the local taxes over and
above the sale price printed on the pack-
age. by the manufacturer or packer. The
sale price indicated on the cigarette packets
is inclusive of profit margins of dealers
and manufacturers,
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Ceniral schenre for distribution of
subsidived foodgratns to rural
famillies in Tamil Nadu

5262.. SHRI N, DENNIS : Will the
Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state : '

(a) the details regarding the number
of rural families and the number
and names of the districts in Tamil
Nadu State going to be notified for
implementation of Central Scheme for
distribution of subsidised foodgrains to
rural families in the Integrated Tribal
Development Project areas; and

(b) the details regarding the quantity
of wheat, rice and .other assistance provi-
ded in favour of Tamil Nadu ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRT A. K. PANJA) : (3) The
scheme covers 9 Integrated Tribal Deve-
lopment Project areas in Tamil Nadu,
spread over the following 5 districts :

Sr. No. Name of District
1. Salem

2. North Arcot

3. South Arcot

4, Dharmapuri

5. Tiruchirapalli

The poulation coveved s about 2.5
lakhs (1981 Census).

(b) Under the scheme, only wheat and
rice at specially subsidised prices are made
available. The State Government have
issued orders for implementing the scheme
with effect from 10th March, 1986, and
information regarding quantities lifted is
not available.

Multi-fibre agreement

5263. DR. CHINTA MOHAN : Will
the Minister of TEXTILES be pleased to
state @
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~ (a) whether it is a fact that European
Economic Communijty is attempting to
isolate and thwart India on Multi-fibre
Agreement (MFA) which will in effect
mean setback to country’s textile and
garment export as reported in the Econo-
mic Times of 7th March, 1986;

(b) if so, corrective steps taken/propo-
sed to be taken;

(c) whether our Embassy in Brussels is
seized of the problems; and

(d) if so, their suggestions in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (d)
Negotiations are currently taking place in
the GATT on the future of international
trade regime in Textiles after the current
Multifibre Arrangement expires on 3lst
July, 1986. All major textiles exporting
and importing countries including India
and EEC are participating in the negotia-
tions. In this context, exporting developing
countries have emphasised that the malti-
lateral commitments by the developed
countries including those undertaken by
GATT Ministers in 1982 need to be
implemented.  These commitmenis call
for substantial liberalisation of restraints
on exports of textiles and clothing and the
phasing out of the restrictive and discri=
minatory regime governing the exports of
these products from developing to the
developed countries. As the negotiations
are continuing, it is not possible to
comment on the evolving position of the
participants.

Starting of “single window service”
by Life Insurance Corporation

5264. DR. T. KALPANA DEVI :
Will the Minister of FINANCE be pleased
to state :

(a) whether Life Insurance Corpora-
tion Chairman has started a ‘Single
Window Service’ for journalists onmly as
reported in the. Economic Times of 3rd
March, 1986; and

(b.)‘ if so, whether it is proposed to
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extend  this

country ?

service throughout the

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) and (b)
No, Madam. However, functioning of
LIC has been decentralised with adequate
powers to the branches in order to better
serve all categories of policy-holders
throughout the couatry,.

Equating ‘B’ Grade Clerks in UDC
scale

5265. SHRI C. JANGA REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have issued
orders for implementing the ruling of
1979 of Bombay High Court in Malini
Dhanji Pingle’s petition No. 890 equating
all downgraded ‘B’ Grade Clerks in
UDC’s scale;

(b) if so, whether a copy of these
instructions in this regard will be laid on
the Table of the House; '

(c) if not, the reasons therefor;

(d) how Government propose to im-
plement this High Court Judgement, in
words and spirit equacing all downgraded
‘B’ Grade Clerks in various Ministries/
Departments; and

(¢) whether a copy of the said Bom-
bay High Court Judgement will be laid on
the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢)
On the basis of a judgement of Bombay
High Court delivered on 23.7-1979 in
Malini Dhanji Pingle's Writ petition No.
890 of 1979, the erstwhile ‘B’ Grade
Clerks of the Textile Commissioner's
office who were in the scale of Rs. 62-120
prior to 1-1-1947 and had been placed in
the scale of Rs. 55-130 with effect from
1-1-1947 on the basis of recommendations
of First Pay Commission, were placed
with effect from 1-1-1947 in the scale of
Rs. 80-220 applicable at that time to the
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post of Upper  Division Clerks in the
Central Government offices. While no
general orders have been issued in this
regard, each such case of ‘B’ Grade
Clerk working in other Central Govern-
ment Departments/offices, for according
similar benefit is considered on merits on
reference from concerned Departments/
offices. 5§ Copies of the judgement deli-
vered by Bombay High Court in Writ
petition No. 890 of 1979 have been placed
in the Parliament Library.

Supply of Coal and Electricity to Dooars
Tea Gardens

5266. SHRI PIYUS TIRAKY : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that shortage of

electricity and coal in the Dooars Tea

QGardens is affecting the production of
superior quality of tea.

(b) whether it is also a fact that rail-
way is not cooperating as it should have
done to supply the required coal to the
tea gardens in the belt;

(c) whether it is also a fact that low
quality of coal is supplied to the tea gar-
dens in spite of a number of representa-
tions received for supply of better quality
coal which is needed for the modern fir-
ing technologies; and

(d) steps being taken to meet the
demands of the Dooars Tea Gardens ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
to (d) Representations have been recei-
ved from tea industry in North Bengal
regarding inadequate supply of electricity
and required grade of coal to tea estates
in the region. Tea Board has been in con-

stant touch with the concerned agencies

to resolve the issues.

Loss of Revenae Due to Piracy of
Music Cassettes

5267. Dr. B. L. SHAILESH : Will the
Minister of FINANCE be pleased to
state :

(a) Whether it is a fact that the piraey
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of music cassettes has now reached alarm-
ing proportions as a result of which the
national Exchequer has suffered an esti-
mated loss of Rs. 80 crores or so; and

(b) if so, the effective steps which

Government propose to take in the
matter and prevent the revenue
loss ?

- THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) Reports
of piracy of music cassettes have come to
the Government’s notice. The central excise
duty on sound recorded cassette tapes
was wholly exempted from the 1st March,
1984, Consequently, there could be no
revenue loss on this account;

(b) in order to check piracy of music
cassettes, the Copyright Act, 1957 was
amended by Copyright Amendment Act,
1984, which came into force from 8th
October, 1984, so as to increase the pun-
ishment for copyright infringement and
thus have a deterrent effect on the inci.
dence of such malpractices. However,
copy right s a propriety right and
it is for the owners of the copy-
right to institute civil and criminal procee-
dings in the appropriate court of law for
enforcing their rights.

Per Capita Cousumption of Foodgraias

5268. SHRI PRAKASH V. PATIL :
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the  per capita consumption of
foodgrains in the country during 1963,
1984, and 1985 among the rural poor;

(b) whether the consumption has been
rising and if not the factors responsible
therefor; and

(c) the steps taken to raise the intake
and abolish starvation deaths ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A, K, PANJA) : (a)
All-India per capita net availability of
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foodgrains during the years 1983, 1984 and
198$ was as under :—

Year Foodgrains (Grams per
day)

1983 (P) 436.4

1984 (P) "477.9

1985 (P) 463.3

(P)—Provisional

No separate data in respect of rural
poor is available,

(b) Per capita net availability of
foodgrains rose to 477.9 grams per day in
1984 and came down to 463.3 grams per
day in 1985, depending mainly on produc-
tion in the country.

(c) Besides, steps taken to increase pro-
duction of foodgrains, & issuing foodgrains
at subsidised rates in the public distribu-
tion system, the following measures have
been introduced to ameliprate the lot of
the weaker and the vulnerable sections of
the people :—

(i) Distribution of foodgrains at
a concessional price to the peo-
ple living in the Integrated Tri-
bal Development Project areas
and the tribal majority States;

Increased coverage under the
nutrition programme for young
children, pregnant women and
nursing mothers; and

(i)

Expansion of the coverage of
Rural Landless Employment
Guarantee Programme and
Nationa! Rural Employment
Programme.

iii)

Chit Fund Companies in India

5269. SHRI MOHANBHAI PATEL :
Will the Minister of FINANCE be pleased
to state :

() the number of shroff companies
¢hit-fund companies) functioning in the
sountry, their number State-wise.
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(b) the number of those which are
registered;

(c) the total amount of deposits with
these companies;

(d) the' number of companies that
become defaulters during the last three
years, year-wise;

(e) the number of persons affected and
the amount involved;

(f) whether it is a fact that the chit-
fund companies are increasing day by
day; and

(g) the general rules for allowing these
companies to run their business ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The Reserve Bank of India (RBI) has re-
ported that according to the list maintai-
ned by it, the number of Chit Fund Com-
panies incorporated under the Companies
Act, 1956 stood at 2337 as on 3].1.1986.
Their State-wise distribution is given in
the statement given below. RBI has
reported that it has no information whe-
ther all of them are working,.

(c) According to the annual survey of
deposits conducted by the RBI, the amount
of regulated deposits & exempted deposits
held by 641, reporting Chit Fund Compa-
nies as on 31.3,1984 was as under;

(Rs. in crores)

Regulated Deposits 1.5

Exempted Deposits 380.7

(including Chit Subscriptions)

(d) and (¢) The present data report-
ing system of the RBI does not yield the
required information.

(f) The RBI has reported that the
aumber of Chit Fund Companies in the
corporate sector and included in its mail-
ing list increased from 1220 as omn 31.1.
1982 to 2337 as at the end of January,

1986,
(g) With a view to regulating the
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Chift Fuad business and matters comnec-

ted therewith, Government have enacted
the Chit Fund Act, 1982, For giving effect
0 the provision of this. Act, the State
Governments are required to frame rules
in consultation with the Reserve Bank of
India. So far, 11 State Governments/Union
Territories hawe reportedly framed rules
for the enforcement of the - Act, The
matter is bejng pursued by the RBI with
other State Governments.

Statement

The State.wise distribution of Chit
Fund Companies, as on 31.1.1986, inclu-
ded in the mailing list of the Reserve
Bank.
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Name of State . No. of Chit Fund

Companies.

Andhra Pradesh 300
Assam ’ 6
Bihar 6
Chandigarh 3
 Dethi 820
Gujarat 56
Goa, Daman and Diu 1
Haryana 10
Himachal Pradesh I
Jammu and Kashmir 1
Kerala 373
Karhntaka 158
Madhya Pradesh | 8
Maharashtra 65
Pondicherry 17
Punjab - 30
Tamilnadu 442
Uttar Pradesh 26
West Bengal 14
Total : E—:;l—
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Exportof Iren Qre from Ovrisse

5270. SHRI LAKSHMAN MALLICK :
Will the -Minister of COMMERCE be

- pleased to state :

(8) the progress made to step up
export of iron ore from Daiteri-Toin-ke
sector in Qrissa; and

(b) the total quantum of iron ore pro-
cured from Daitari-Tomka sector for ex-
port during the last three years ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The procurement of iron ore for ex-
port from Daitari-Tomka sector in Otissa
has gone up to 3.67 lakh tonnes (approxi-
mately)  during the period April "85 to
January ’86.

(b) The total quantity of iron ore
procured for export from this sector during
the last 3 years was 1.30 lakh tonnes in
1982-83, 0.53 lakh tonnes in 1983-84 and
2.55 lakh tonnes in 1984-85.

Scheme for Development of Urban
Consumer Cooperative Stores

5271, SHRI AMARSINH RATHA-
WA : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have spon-
sored any scheme for the developmeet of
urban consumer cooperative stores in the
country;

(b) if so, the details thereof;

() the main purposes for opening
such stores in urban areas; and

(d) whether there is any proposal to
open such stores in rural areas also ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) and (b) The
Central Government is implementing a
Centrally Sponsored Scheme for develop-
thent and strengthening of consumer ‘coop-
eratives in urban areas from 1971~72. Fipa-
ncial assistance is being provided under
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the Scheme to State Governments/Union
Territory Administrations to assist urban
"cpnsumer cooperatives for :

(iy Setting up Department Stores,
Larges/Smail Sized Retail Out-
‘Jets and Mobile Vans,

(ii) Setting up of consumer industries.

@i4) Rehabilitation of week wholesale/
central consumer cooperative
stores (and State Cooperative
Federations in Eastern and
North-Fastern States), and

(iv). Strengthening of State level Con-
sumers Cooperative Federation
and Marketing-cum-Consumer
Federations for diversification and
expansion of their business.

(c) The main purpose for developing
‘consumer cooperative stores in urban
areas is to build up a strong and viable
consumer cooperative movement for ensu-
ring supply of goods to consumers at rea-
sonable prices so as to exercise a healthy
influence on the price structure.

(d) For distribution of consumer goods
by primary agricultural credit societies and
LAMPS in the rural areas, the Central
Government is already implementing a
Scheme through the National Cooperative
Development Corporation for providing
margin money assistance to such coopera-
tives to enable them to undertake distri-
bution of consumer articles in rural areas.

Appointment of contract labourers on
permancnt basis in FCI depots in Orissa

5272. SHRI CHINTAMANI JENA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(@) whether hundreds of contract
labourers of various depots of Food Cor-
poration of India located in Orissa are
not made permanent in spite of their re-
peated representations;

(b) if so, the reasons therefor;

(c) the depots in Orissa where the
contract labourers have not been made
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permanent indicating the numbér of emp-
loyees and the period for which they have
been working;

(d) whether it is a fact that in many
such depots the contract labourers have
been working there for more than ten
years, if so, number of such workers;

(e) the criteria for making them per-
manent; and

(f) when they are likely to be made
permanent ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a)to(c) The
operations in  FCI vary from season to
scason and even day to day. In such 8
situation when the operations are not uni-
form, the work is carried on in 31 depots
of Orissa through service conlractors who
employ their own labourers as per their
own requirements.

(d) FCI does not have records of
such labourers who are engaged by the
service contractors.

(¢) and (f) The FCI does not have
any direct employer---employee relation-
ship with the labourers engaged by the ser-
vice contractors. Therefore, the question
of making them permanent by FCI does .
not arise.

Financial assistance for construction of
godowns in Kerala

5273. SHRI K. KUNJAMBU : Wil
the Minister of FOOD AND C1VIL SUP-

PLIES be pleased to state :

(a) whether Union Government have
given financial assistance to the Civil Sup-
plies Corporations of different States for
construction of godowns etc.; and

(b) the amount given to the Kerala
Civil Supplies Corporation for this pur-
pose so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPPLIES
(SHRI A: K. PANJA): (a) Yes, Sir,
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There is a Central Sector Scheme, namely,
sAgsistance to States/Union Territories of
North Eastern Region, Himachal Pradesh,
Sikkim, Jammu & Kashmir and Andaman
& Nicobar lslands’ for strengthening sett-
ing up of Civil Supplies Corporations and
construction of godowns. During the
financial year 1985-86, a sum of Rs, 14
lakhs has been released to the State Gove-
roment of Himachal Pradesh.

(b) Does not arise in view of answer
to (a) above. :

Mismanagement at the Saharanpur Unit
of N.T.C.

5274. SHRI BASUDEB ACHARIA :
Will the Minister of TEXTILES be pleas-
ed to state :

(a) whether it is a fact that the num-
ber of management and supervisory staff
in the National Textile Corporation Unit
of Saharanpur is more than the require-
ment;

(b) whether it is also a fact that the
management is indulging in below cost
price sale of produce of the unit;

(¢) if so, whether these are the main
causes for sickness of the unit;

" (d) whether there is a rumour of
closure of the unit; and

(¢) if so, the steps taken to revamp
the unit ? :

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) The
number of management and senior super-
visory staff in the Lord Krishana Textile
Mills, Saharanpur, nnder the NTC is
within the sanctioned strength based on
work requirement duly approved by the
Board of NTC (U.P.) Ltd. However, in
some areas where there were unqualified
junior supervisors, continuing from erst-
while management of the mill supervisions
has been strengthened by posting quali
fied personnel, ‘

(b) Lord Krishana Textile Mills is
selling its cloth and yarn at competitive
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rates while taking into account the prevai-
ling rates in the market. Floor prices for
cloth and yarn are reviewed and fixed from
time to time by a Central Sales Committes
subsidiary level irrespective of cost, taking
into accout the rates of other mills in the
market, rates of various mills under NTC
and accordingly mills are advised to sell
the production at such fixed prices. Cost
of the production of Lord Krishana Tex.
tile Mills is more than the sale price due
to old and outdated machinery, excess
labour etc.

. () The Study Team, appointed by
the Government to look into the function-
ing of 8 weakest mills of NTC, including

"the Lord Krishna Textile Mill, attribut-

ed the following major reasons for conti~

-nuous losses of these mills :-

(i) obsolete and
nery;

outdated machi-

(ii) defective lay-out;
(iii) poor maintenance;
(iv) inadequate modernisation;
(v) high labour complement;
(vi) Tower productivity;

(vii) poor quality of product and low
sales realisation,

(d) and (e) The Textile Policy states that
the continued operation of units, which
are incapable of becoming viable, would
mean a continued drain on scarce resour-
ces and such units or parts thereof may
have to be closed down to prevent any
further losses. However, no final decision
has been taken regarding the closure of
any mills so far,

Proposal to create {ourist centres for
Buddhist Pilgrims tourists from abroad

 5275. DR. A. K. PATEL : Will the
Minister of PARLIAMENTARY AFFA-

IRS AND TOURISM be pleased to
state :

. (a) the number of Buddhist pilgrims/
tourists from foreign countries whe visit-
e¢d India in each of the last thres yoary
and in the present year;



65 Written Answers
() the places inIndia which they
visited; and

(c) .whether there is any proposal to
create Buddhist Centre(s) specially for
catering their needs ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) and (b)
No separate statistics of Buddhist pilg-
rims/tourists from foreign countries visit-
ing India are being maintained. However,
the prominent Buddhist places of pilgri-
mage which are visited by the foreign
tourists are Sarnath, Kushinagar and Sra-
vasti in Uttar Pradesh; Rajgir, Patliputra
(Patna). Bodhgaya and Vaishali in Bihar,
Sanchi in Madhya Pradesh and Ellora &
Ajanjta in Maharashtra.

(¢) Yes, Sir. Master Plans have been
prepared for Kushinagar, Sravasti, Pipra-
hwa (Kapilavastu), Bodhgaya, Rajgir and
Nalanda through the Town and Country
Planning Organisation and micro plans of
Kushinagar-Sravasti through the National
Institute of Design, Ahmedabad.

An intégrated master plan covering all
the Buddhist Centies connected with the life
of the Buddha in U.P. and Bihar has been
taken up in conjunction with the concern-
ed State Governments and the Archaeolo-
gical Survey of India.

The Department has requested all the
concerned State to submit the proposals
for development of Buddhist centres in
their States to be takon up in the Seventh
Five Year Plan.

Scheme of assistance to develophiking in
Himyalayan region

5276, SHRI DINESH SINGH : Will
the Mister of PARLIAMENTARY AFF-
AIRS AND TOURISM be pleased to
state :

(a) whether Government have pre-
pared any scheme for assistance to deve-
lop hiking in the Himalayan region; and

(®)

THE MINISTER OF PARLIAMEN-
TARY AFEAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) Yes, Sir,

if so, the particulars thereof ?
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(b) During the 6th Five Year Plan,
the Department of Tourism had released
funds for the construction of trekkers huts
in West Bengal and for purchase of trekk-
ing equipment in West Bengal, Himachal
Pradesh, Uttar Pradesh and Jammu &
Kashmir.

During the current plan, funds have
been released for the construction of
trekkers huts and purchase of trekking
equipment for Sikkim.

The Central Department of Tourism
has set up a Himalayan Tourism Council
for advising the Government on promotion
of Himalayan Tourism including trekking,
This will have representation from the
concerned Ministries/State Governments
and Experts.

Increase in collection of corporate taxes
and personal income tax '

5277. SHRI MOOL CHAND DAGA :
Will the Minister of FINANCE be pleased
to state :

(a) the extent of increase in collection
of corporate taxes and personal income
tax separately on account of (1) Supreme
Court decision on the question of 80J,
(ii) Supreme Court decision on the
question of interest on sticky deposits
with the banks and (iii) collections out-of
standing demand taxes paid by Oil and
Natural Gas Commission and other public
undertakings including banks;.and

(b) the net increase due to reduction
in rates of corporate taxes and personal
income tax ?

THE MINISTER OF STATB IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY): (a) The
extent of increase in collection of Cor-
porate taxes and personal Income Tax
separately, during 1984-85 over 1983-84 s
available only in respect of collection out
of outstanding demand, These figures

are as under :—
(Rs. in crores)

T 1983-84 1984-85
Collection/Reduction
out of outstanding
demand from—
(a) Companies 331.00 443,26
(b) Non-companies 348.64 460.29

— S

-
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‘The Corporate Taxes paid by @il and
Natural Gas Commission. and the other
public undertakings including banks dur
ing 1984-85 amounted to Rs. 1577.26
crores,

(b) No study has been conducted to
ascertain the net increase due to reduction
in rates of corporate taxes and personal
income tax.

Opening of more stock exchanges in Delhi

5278. SHRI SALEEM 1 SHER-
VANI : Will the Minister of FINANCE
be pleased to state :

(8) whether a single stock exchange
in growing Metropolitan city like Delhi
serves the public interest ;

(b) if not, whether Government pro-
pose to open two or three more Stock
Exchanges in North, South and Fast
Delhi for the convenience of the public ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : (a) : The exis-
ting Delhi Stock Exchange Association
Ltd., in Delhiis serving public interest.

(b) Government
Stock Exchanges.

does not open

(¢) Does not arise in view of answer
to (b) above.

‘Superannuated Persons working in Super
Bazar

5279. SHRI BANWARI LAL
BAIRWA : Will the Minister of FOOD

AND CIVIL SUPPLIES be pleased to
state :

(a) whether it is a fact that many
retired officers are continuing in some
of the departments of Super Bazar even

after eight to nine years of their super-
annuation ;

(b) if so, whether it is not against the
Ptitwe Minister’s instruction not to give
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extension of service to retired employees ;
and

(c) if so, the reasons for retaining
stuperannuated persons in the ‘Servive of
Super Bazar ?

THE MINISTER OF STATE IN THE
MINISTRY 'OF PLANNING AND
MINISTER OF STATE 1IN THE
MINISTRY OF FOOD AND' CIVIL
SUPPLIES (SHRI A.X. PANJA) :(a)‘to
(¢) Under ‘the Service Rules of Super
Bazar, the Cooperative Store Ltd., New
Delhi, an employee retires at the age of
60 years. The Rules also provide for
re-employment upto the age of 65 years
with the approval of the competent auth-
ority, The Super Bazar has reported that
two persons in its Drugs Department, viz,
Adviser (Drugs) and Dispencer-cuni-Phar«
macist, who had retired in October, 1984
and December, 1980 were engaged in
October and December, 1985 on a conso-
lidated salary for fifteen months and one
year respectively, This, according to Super
Bazar, was done as suitable technical
persons were not available to fill up these
posts. An employee of the Delhi Adminis.
tration who was on deputation with Super
Bazar since 1980 retired from service on
superannuation at the age of 58 years in
December, 1985. He has been re-emplo-
yed till attainment of 60 years as per
Rules of Super Bazar.

Assistance to Fisherman by Banks

5280. SHRI X. PRADHANI ; Will
the Minister of FINANCE be pleased to
state :

(@) wlc hor his attention has been
invited to the news item captioned *U
surers still ner in Orissa fish folk™ appe-
aring in the ‘Economic Times’, New
Delhi of 12 March, 1968 ;

(b) if so, the facts of the matter ;

(c) whether he proposes to direct

some of the nationalised banks to Jaunch.

a scheme for assisting these ' poor fisher-
men families to combat this exploitation ;
and

(d) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE.
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir, -

(b) to (d) UCO Bank has reported that
~ its Banpur branch has initiated a pilot
scheme for assisting fishermen folk of
Chilka lake through the organisation of
cooperative societies with subsidy assist-
ance from Orissa Scheduled Castes and
Tribes Development ~ Corporation. The
Bank has reported that the branch sanc-
tioned loans to 663 fishermen amounting to
Rs, 23.50 lakhs and has already disbursed
an amount of Rs.23.23 lakhs. National
Bank for Agriculture and Rural Develop-
ment (NABARD) has reported that a
scheme is being operated by it in the
Chilka lake area for 311 Scheduled Caste
Fishermen beneficiaries belonging to
a cooperative society with total financial
outlay of Rs.10.89 lakhs, NABARD has
also. reported that some of the public
sector banks . such as Indian Overseas
Bank, State Bank of India etc. are also
financing Primary Fishermen Co-operative
Societies of the area.

[Transiation}

Income tax and excise duty outstanding
from cempanics, HUFs, Individuals;
in Kanpur.

5281. SHRI JAGDISH AWASTHI :
Will the Mipister of FINANCE be pleased
tostate <

(a) the names of those companies, per-
sons, Hindu Undivided families and other
persons ‘in  Kanpur metropolitan city
against whom income and excise duty to
the tune  of Rs. 5 lakhs' or more is out-
standing, separately and the period from
which it is outstanding ;

(b) the steps proposed to be taken to
ensure speedy disposal of appeals pending
in Courts and to realise tho revenue ;
and

(c) the date from which each case is pen-

ding:in Court and the effective steps being
taken at present to realise the taxes ?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANGE (SHRI JAN-
{\RDHANA POOJARY) : (a) to.(c) : The.
information ta the extent: possible is being .

collected and will be laid on the Table:
of the House, |

[English]

Long. term fiscal policy

5282. SHRIMATI D.K. BHANDARI :
SHRI D.N REDDY :

Will the Minister

of FINANCE be
pleased to state : .

(a) whether some of the eminent
economists feel that there is too much
reliance on large deticits and there was
also indequate direction in regard to
control of public consumption expendis
iture ; and

(b) whether it is a fact that the long
term fiscal policy does not take into acco-
unt the human capital and ignoers the
living condition of a vast majority of our
people including women and bonded
labour ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) and (b)
Thre is no unanimity among ecconomists
about the level of budgetary deficit over
a given period or in regard to the specific
areas where public consumption expendi-
tures need to be controlied. The Long
Term Fiscal Policy (LTEP) has categorie
cally reiterated that the alleviation of
poverty is at the centre of our Plans. It
has also stated that in the coming years,
the Centre’s expt nditure provisions will
accord an even higher prjority to prog-
rammes benefiting the poor, and that the
scope of the programmes of crop insur-

_ance, and social security will be expended,

The LTFE has also made it clear that it
shall be the endcavour of the Government
to ensure that the benefit of subsidies
goes mainly to the poor and weaker sec-
tions of our society:

Opening of branches of Punjab National
Baok in Himachal[Pradesh
5283. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FIN-
ANCE be pleased to state :
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(2) whether the Punjab National Bank
has submitted ‘applications to the Res-
erve Bank of India after proper survey
for the opening of new branches at the
Nalti and Batran District, Hamirpur and
Kathog, Tehsil Dehra, District Kangra in
Himachal Pradesh ;

(b) if so, whether the licences have
been issued by Reserve Bank of India
and the likely dates by which the branches
would be opened ; and

(c) if the licences have not been
fssued so far, the likely date by which
these would be issued and the reasons
for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) :(a) to (c)
Reserve Bank of India (RBI) has reported
that Punjab National Bank had submitted
applications for opening its branchees at
Nalti and Batran in District Hamirpur and
Kathog in District Kangra, Himachal
Pradesh in April/May, 1985. As the applic-
ations were received after the expiry of
branch licensing policy 1982-85, RBI had
not issued licences for opening branches
at these centres. The question of open-
ing branches at these centres will be con-
sidered by RBI if these centres are included
in the list of identified centres as finalised
by the State Government under the cur-
rent branch licensing policy for 1985-90,

Loan to water and waste water authority
of Kerala by LIC

5284. SHRI MULLAPPALLY RAMA.
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CHANDRAN : Will the Minister of FIN-

ANCE be pleased to state :

(a) whether the Water and Waste
Authority of Kerala had asked for loan
from the Life Insurance Corporation of
India during 1985-86.

(b) if so, the details thereof ;

(¢) whether the Life Insurance Corp-
oration propose to sanction the entire
amount of loan applied for ;

(d) the terms of sanction ;

(e) whether Life Tnsurance Corporat-
ion is involved in ensuring and utilisation
of the loan amount ; and

(f) if so, particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) to (c¢) Kerala
Water and Waste Water Authority had
approached LIC for a total loan of Rs.
546.81 lakhs, comprising of 385 lakhs for
11 urban water supply and sewerage sche-
mes and Rs. 161.81 lakh for 17 rural
pieped water supply schemes in the State
of Kerala during 1985~86. LIC has already
sanctioned and disbursed to the Authority
on 20.3.86 total eligible loan of 543.61
lakhs comprising of Rs, 385 lakhs for
urban water supply schemes and Rs. 158,
61 lakhs for rural water supply schemes.

(d) Terms of sanction are :—

Name of scheme

L]

Rate of interest
& mode of payment

Period of
repayment

Security

Urban Schemes

Rural Schemes 10% Half yearly

9.75% Half yearly

25 equal annual
instalments
with 3 years

moratorium. State

Government

28 equal annual’ guarantee

instalments with
3 years moratorium,
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(¢) and (f) : LIC monitors the pro-
gress reports regarding utilisation of loans
already granted for the purpose and also
to ensure that adequate amount of exp-
enditure together with matching contribu-
tion by State Government and/or concer-
ned authorities is proposed to be spent
during the financial year for which further
lodan is being granted by them. For new

schemes they examine the financial viability’

and see that administrative approval and
technical sanction for the same are obtai-
ned from the appropriate authorities.

Request from Kerala Housing Board
for assistance from banks

5285. SHRI K. MOHANDAS : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the State
Housing Boards find it difficult to arrange
finance for the purchase of land for
housing construction as loans are not
available from the commercial banks for
this purpose;

(b) whether the Kerala Housing Board
has made a request in this regard; and

(c) if so, the reaction of Government

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : "(a) to (c)
Loans are not available from commercial
banks for purchase of house sites. Invest-
ment by Housing Boards for house sites
will have to be financed by State Govern-
ments from budgetary resources. The
commercial banks are lending for house
construction activities by way of direct
finance to economically weaker sections,
low income groups and others including
Housing Development Finance Corpora-
tion (HDFC) and as indirect finance
through subscriptions to bonds/debentures
of HUDCO, Housing Board, etc. within
an overall target allocated for housing
from the banking sector. As per the
information received from Reserve Bank
of India, one of the nationalised banks
has approached RBI under Credit Autho-
risation Scheme for a term loan to Kerala
Housing Board in consortium with other
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banks for meeting partly cost of construc-
tion of dwelling units for economically
weaker sections affected by monsoon
floods last year. The proposal is under
process in the RBI. As the matter relates
to an individual constitutent of a bank,
further details in this regard cannot be
divulged under the statute governing the
nationalisation of banks and in accordance
with the customs and usages prevalent
among bankers.

Setting up of a permaneot exhibition
centre in Abu Dhabi and other
countries

5286. SHRI P.M. SAYEE'D : Will
the Minister of COMMERCE be pleased
to state :

(a) whether UAE has agreed to India
setting up of a permanent exhibition centre
in Abu Dhabi;

(b) the other steps taken to boost
trade and industrial cooperation between
the two countries; and

(c) the names of other countries
where India has set up or proposes to set
up similar permanent exhibition centres
with a view to popularising Indian goods ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH) : (a) No formal proposal has
been made in this regard.

(b) With a view to promoting trade
between India and UAE, possibilities
relating to following matters are constantly

being explored :

(i) Promotion of UAE investments
in industrial and other projects in
India as also the possibility of
joint projects in UAE or in third

countries;

(i) Setting up of projects which
should combine Indian skilled
man-power and Indian technology
with UAE capital and energy
resources ;

(iii) Joint Ventures;

(iv) Exchange of delegations;
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(v) Participation in the. International
Fairs held.in UAE; etc..

(c) There is no proposal at preseat to
set. up permanent exbibition centres
ghnoad.:

Minimum fee for issue of professional.
certificate to goldsmiths

5287. SHRI C.K. KUPPUSWAMY :
Will the Minister of FINANCE be
pleased to.state :

(a) whether Government propose to
fix a minimum fee for the issue of profes-
sional certificate to each goldsmith from
the financial year 1986.87 onwards;

(b) if so, the minimum fee proposed;

(c) whether Government also propose
that each goldsmith will have to renew his
certificate at least once in three years;
and.

(d) if so, the reasons therefor?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)and
(c) No such proposals are under Govern-
ment’s consideration. :

(b) and (d) Does not arise.

Proposal for setting up export
promotion council for betel leaves

5288. SHRI SATYAGOPAL MISRA:
Will. the Minister of COMMERCE be
pleased to state :

(a) whether there is any proposal
under consideration of Government to set
up an.Export Promation Council for betel
leaves;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH)
(a) No, Sir.

(b) Does not arise.
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(c) Bete!l leaves have limited. ¢xport
market in some. neighbouring, countrigs,
and in the Middle East where we have. a.
substantial ethnic population. Therefore
setting up of .an Export Promotion Coyngil
exclusively for this commodity does . pot
appear to be necessary.

Increase in Indo-U.S, Trade:

5289, SHRI MANIK REDDY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Joint Indo-U.S. Business
Council has called for raising trade target
with USA and vice versa and made posi-
tive suggestions in this regard;

(b) whether imports of luxury items
cannot be restricted; and

(c) whether Indo-U.S.  Business
Council is serving any useful role ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
(a) The Indo-US Joint Business Council
which met on 12-13 March, 1986, called
for raising Indo-US trade turnover from
its existing level of US § 4 billion to US
$ 6 billion in the span of next 3 years,
At the meeting, both sides agreed to make
efforts to identify the areas in which two
way trade could be expanded.

(b) This subject was .not discussed,
Imports of luxury goods into India are .
restricted under our import policy.

(c) It is a useful forum for establishing
fruitful contacts between the businessmen
of the two sides and provides a framework
for exchange of views at non-Governmen-
tal level.

Promotion of Tourism in Maharashtra.
deripg Seventh Plan

5290. SHRI MURLIDHAR MANE :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM. be pleased.te
state :

(a) the steps taken by Government for
promotion of tourism in Msaharashtra
during the Seventh Five Year Plan;
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(by whether Usion ‘Government pro-
poseto develop some tourist resorts in the
State-during the same period; and '

{c) if so, the details thereof ?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) The Central
Department . of Tourism in consultation
with the Government of Maharashtra has
identified 17 places of tourist importance
which ‘will be developed in a phased
manner with the combined resources of
State, Centre and private sector.

(b) and (c) The Central Department
of Tourism sanctions central assistance
for individual projects forwarded by the
State Governments based on the merits of
such projects and availability of funds. An
amount of Rs. 5.12 lakhs has been
sanctioned for floodlighting of Bibi-Ka-
Magbara at Aurangabad in December,
1985,

Decline in predution of silk

5§291. SHRI MADAN PANDEY :
Will the Minister of TEXTILES be pleased
to state :

(a) whether it is a fact that the head
office of the Central Silk Board was
transferred to Bangalore on the request of
Government of Karnataka;

(b) whether the production of tusser
silk has declined despite the scope for
development of sericulture in Northern
and Eastern regions and the inter.state
development project undertaken; and

(c) the steps being taken by the
Central Silk Board in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) Yes,
Sir.

{b) and (¢) No, Sir, in fact, the
production of tusser silk has increased
from the level of 2.57 lakh kg. during
1981.82 to 4.44 lakh kg. during 1984-85,
In order to step up the production of
tasser silk, Central Silk Board (C3B) has
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established a full fledged Central Sericyle
ture ‘Research & Training  Institute . at
Ranchi to tackle the problems of tusser
Culture and to provide research aad
development support to the rearers. This
Institute has a network of 19 ‘Basic Seed
Multiplication and Training Centres, 3
Regional Tusser Research Stations and 11
Extension Centres located in various
States. Further, seven Oak Tusser Grain-
ages have also been functioning wunder
Central Silk Board in North Eastern
Region to consolidate production of osk
tusser.

Acceptance of draft, pay orders and
cheques issued by nationalised banks
by Delhi Custom House Treasury

5292, SHRI MANVENDRA SINGH:
Will the Minister of FINANCE be pleased
to refer to the reply given to part (a) of
Unstarred Question No. 2931 on 6 Decem-
ber, 1985 regarding acceptance of customs
duty by draft issued by scheduled bank
and state :

(a) the reasons why Delhi Custom
House Treasury does not accept drafts,
pay orders and cheques issued by the
nationalised banks;

(b) the reasons why Custom House
Treasury has not been opened at Central
Warehousing Corporation, New Delhi to
facilitate the trade with above referred
facility of acceptance of demand draft and
pay orders etc; and

(c) the revenue collected year-wise by
the State Bank of India on account of
customs duty at the Central Warehousing
Corporation, New Delhi during the last
two years, year-wise details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (8HRI
JANARDHANA POOJARY): (a) The
Delhi Custom House-Treasury is accepting
drafts, pay orders and cheques issued by
pationalised banks for payment of

Customs duty.

(b) Under the departmentalisation. of
accounts scheme, the assessees are required
to deposit the duty in Delhi in the Reserve
Bank of India, State Bank of Iandia, end
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its subsidiaries as well as Punjab National .

Bank. Accordingly, the State Bank of
India is authorised to collect duty at the
Air Cargo Unit, Central Warehousing
Corporation, Gurgaon Road, New Delhi.
Departmental Treasury at Delhi Customs
House was in existence even before 1977
and it has been retained as an additional
facility to the trade.

(c) Customs duty collected by the

State Bank of India at Central Ware- -

housing Corporation, Gurgaon Road,
New Delhi during the last two years is as
follows :

1984—Rs, 169,62,40,126/-
1985—Rs. 190,91,71,935/-

Ajanta and Ellora caves in tourist
map

5293. SHRI BANWARI LAL
PUROHIT Will the Minister of
- PARLIAMENTARY AFFAIRS AND
TOURISM be pleased to state :

(a) whether it is a fact that inter-
nationally famous Ajanta and Ellora caves
have not been included in important tourist
spots/map of India;

(b) if so0, the reasons therefor; and

(c) what are the important tourist

places in Maharashtra and the efforts .

made by the Government to develop the
identified tourist spots in the State ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. EHAGAT) : (a) and (b) Ajanta
and Ellora are included in the ‘Right
Place” Tourist Map of India published by
the Department of Tourism.

(c) The important tourist centres in
Maharashtra identified in consultation
with the State Government are : Bombay,
Pune, Ahmednagar, Aurangabad (Ajanta
and Ellora), Nasik, Murud/Janjira,
Ganpatiphule, Vengurla, Nagpur, Ramtek,
Wardha (Sevagram), Chandrapur (Tadoba
National Park). These centres are being
developed with the combined resources of
State, Centre and the private sector. The
State Government is providing transpor-
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tation facilities, conducted tours, accom-
modation facilities and other tourist
infrastructure facilities for those centres
identified. The Central Department of
Tourism has sanctioned funds for streng-
thening of Elephanta Jetty and for the
developmant of Ajanta Foot Hills,

Formula to determine cost escalation of

prices in contracts for modernisation of
NTC

5294, SHRI G. S. BASAVARAJIU :
Will the Minister of TEXTILES be pleas-
ed to refer to the reply given to Unstarred
Question No. 4872 on 20 December, 1985
regarding non-payment of bills to contrac-
tors engaged in modernisation of NTC
(U.P.) Ltd., Kanpur and NTC (WBABO),
Calcutta and state : '

(a) the formula applied to determine
the cost escalation of prices;

(b) whether it is a fact that contrac-
tors bills have been pending for more than
three years in spite of the fact that such
firms continuously make representations
without any result and as a consequence
thereof most of them have stopped work-
ng,

(c) if so, the facts thereof; and

(d) the further steps being contem-
plated to quicken the process of modern-
sation and payment of bills to contractors
and to provide proper cost escalation
benefits in the larger interest of NTC it-
self ? "=

THE MINISTER OF STATE OF THR
MINISTRY OF TEXTILES (SHRI KHU-
RSHID ALAM KHAN) : (a) There is no
fixed formula applied to determine the
cost escalation of prices in connection
with civil construction contracts. Such
contracts are generally’ awarded on the
basis that steel and cement will be provid-
ed by the mills concerned under the subsi-
diaries. Similarly, any statutury increase
like excise duty, central sales tax, octroi
etc. is also borne by the mills concerned.

(b) and (¢) No, Sir. The two NTC
subsidiaries have informed that no bills are
pending for more than three years, except
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in cases ‘wh“‘cre the contractors have them-
selves abandoned the work or have raised
some dispute or when the matter is subju-

dice.

(d) Implementation on modernisation
is closely monitored and suitable action is
taken wherever necessary.

Opening. of branches of State Bank of
India in Phulbani District (Orissa)

5295. SHRI RADHAKANTA DI-
GAL : Will the Minister of FINANCE be
pleased to state :

(a) the number of branches of State
Bank of India opened in Phulabani district
in Orissa;

(b) whether Government propose to
increase the number of branches of State
Bank of India in 1986.87 ?

(c) if so, the number of branches or
State Bank of India proposed to be open-
ed in Phulabani district during 1986-87;
and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (@) to (d)
Reserve Bank of India (RBI) has reported
that State Bank of India is having 29 bran-
ches in District Phulabani, Orissa as at
the end of February,
branch licensing policy for 1985-90, the 8
unbanked centres were identified in Dist-
rict Phulabani .and these were approved
by the Government of Orissa for opening
bank offices. RBI has since aliotted all
the eight centres to Kalahandi Anchalik
Gramya Bank. As such, there is at pre-
sent no proposal before the. RBI for issu-
ing licences to State Bank of India for
opening branches in Phulabani District.

'Dlscontlnnance of wholesale dealer
for distribution of essential commo-
. dities through PDS

5296, SHRI ZAINAL ABEDIN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that the Union

1986. Under the

Government have issued instructions te
the State Government to the effect that
wholesale dealer would not be appointed .
for distribution of essential commodities
of daily requirements including foodgrains
through public distribution system;

(b) if so, the reasons therefor;

(c) whether this measure will disturb
the Public Distribution System putting
people in difficulties to get their rationed
articles;

(d) whether this instruction is applica.
ble to all the States and Union Territories;

(¢) whether any State Government
has drawn attention of Union Goverp-
ment to the difficulties to be faced by it as
a result of this measure; and

(M) the reaction of Union Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA) : (a) No, Sir.

(b) to (f) Do not arise.

Export of handloom and textile
products

5297. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of TEXTILES
be pleased to state :

(a) the total value of handlooms and
textile products exported in 1983-84 and

1984-85;

(b) the total value of handlooms
and textile goods export in 1985-86;

() whether Government have taken
steps to increase the export of handlooms
and textile goods; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b)
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~ A.statement; indicating total value. of cots.
ton textiles; (MillmadefPowerloom: and:
Haodloom) exported during 198384,
1984-85-and.  1985.86 (Apnil January) is
siven: bejow,

(c) and (d) The following steps have
taken to boost export of textiles including
handloom :

(i) Soft loan scheme is available for
modernisation of the textile indue
stry,

(li) Sephisticated textile machines
not manufactured indigenously are.
allowed to be imported on OGL.

(iii). Width. wide shuttleless looms and
rotor spinning machines are allow-
ed to be imported at concessional
import duty linked with export
obligation.

(iv) CCS rates have been substantially
incrensed with effect from 1st Jan-
uary, 1984. These rates were cone
tinue during 1985. These rates
have been extended upto 3ist
December, 1986 subject to re.
view,

(v) Import entitlements under REP
liconces have been liberalised vide
Appendix 17 of the Import-Export
Policy for 1985-86. Some items of
raw materials/fabrics are permit-
ed to be imported under the Ad.
vance Licensing Scheme and Duty
Free REP Scheme vide Appendi~
ces 19 and 21 of Import-Export
Policy for 1985.88.

(vi) Under the 100% Export Oriented
Units and Free Trade Zones
Schemes, facilities for liberal im-
port of capital goods and raw
materials along with many other
concessidns are given with neces-
sary export obligation,

(vii) Foreign Collaboration is allowed
to modernise ind genous textile
machinery to enable exporters to
have access to modern machinery.

(viit}. Government has announced intro-.
duction of new Import-Export
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Pags BRook. Scheme of manufage:
turer-exporters under the new
Import«Export Policy.

(ix) Government has been giving addi-
tional assistance for mew products
and new markets. 10% higher
REP is given for new products
and new markets.

(x) Government bas been giving. libes
ral assistance for sponsoring and
funding promotional activities
such as market studies, Buyer~
Seller-Meets, Participation in in-
ternational fairs and exhibilions
etc,

(xi) Export-Oriented Production pro-
grammes are also operated by
the Government.

(xii) The pre-shipment credit period of
90 days has been increased to 180
days,

Statement
(Rs. in crores)

(provisional)

colton textiles

Year Mill made/ Handloom |Total
powerloom

1983-84 319.44 125.89 445.33

1984.85 471,57 168.36 639.93

1985-86 395,91 136.46 532.37

(Apnl 85.-J:nuary’86)

Source : Cotton chules Export Pm-

motion Council, Bombay.
Purchasing power of rupee

5298, SHRI GURUDAS KAMAT:
Will the Minister of FINANCE be pleas~:
ed to state : -

(v) whether it is a fact that purchas.

ing power of Indian rupee has deel ned
sharply; ] i

(b) if so, the details thereof; and

(c) the steps taken by Government to
check ioflationary trend in the country ?



| THE MINISTER -OF STATE'IN THE

'MINISTRY OF FINANCE (SHRI JANA-
"KDHANA POOJARY): (a)and (b) The
-purchasing -power of the rupee, measured
as ‘the acciprocal of the dll India Consu-
mer Price Index for Industrial- workers
(base 1960-100) declined from 17.01 paise
‘to 15-90 paise between January '1985 amnd
January 1986 (latest available.)

(c) The Government accords high pri-
‘ofity to the control of inflation and has
‘been  taking remedial ‘measures in the
light of enrerging trends. The thrust of
‘Govt.s anti-inflationary palicy continues
to be on effective supply and demand
management including strengthening of the
Public Distribution ‘System, enforcement
of fiscal discipline and keeping the aggre-
gate liquidity in the system under control.

Clandestine trade by Indian Agencies
with South Afriea

SHRI SARFARAZ AHMAD :

SHRI DHARAM PAL
SINGH MALIK :

SHRI M. RAGHUMA
REDDY :

5299,

Will the Minister of FINANCE be
pleased to state :

‘(a) whether attention of Government
has been drawn to the news item appear-
ed in the Blitz of 14 Dec,, 1985 where in
it has been stated that despite repeated
official denials, various Indian agencies are
engaged in clandestine trade with racist
South-Africa;

(b) whether the recent seizure of ves-
‘gel in Cochin with 19 container which was
declared in documents as meant for Mapu
to was destined for South Africa;

(c) whether it is a fact that an estima-
=d Rs. 100 crores worth of goods are re-
portedly exported from India to South
Alrica every year;

(d) ifso, whether any inquiry has
since been conducted; and

{e) 'the action being taken by Govern-
ment in regard thereto ?

""“""  CHAYERA 14 T8 (SARA)  Wrimen dnowers '8

‘THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE ‘(SHRI
JANARDHANA POOJARY) : (a) and ()
Yes, Sir. Foreign trade with the Republic
of'South Africa is totally prohibited untder
the Imports and ‘Exports (Controf) Act,
1947, However, as and .when amy chse
of violation of the prohibition is ‘noticed,
appropriate a"ctiod"under the law Is taken,

(b) (d) and (¢) A case of clendestine
£xport o1 goods from India to South Afsica
by transhipment and manipulation of ship.
ping documents was detected on 7th uly,
1985 at Cochin. The ship “M. V, ATAIR®
belonging to M/s. Gold Star Line, Hoag-
kong carrying the suspected cargo, mani.
fested for Maputo, but suspected to
be destined for South Africa, was detained
while sailing from Bombay to Colombo
and-40 containers were unloaded from the
ship. The ship was seized under the Cus.
toms Act and later released on execution
of a bond of Rs. 9 lakhs backed by bank
guarantee. In this connection, 11 persons
persons were arrested under the Customs
Act.

As a result of the investigation, goods
in 21 containers were permitted to be re«
exported to Maputo in the absence of suffi-
cient evidence regarding the contravention.
The goods in the remaining 19 contaipers,

‘totally valued at Rs, 55 lakhs were seized.

Show-cause notices have been issued to 36
parties involved. Five cases have already
been adjudicated resulting in confiscation
of goods valued at Rs. 20.84 lakhs and im-
position of personal penaities amounting to
Rs. 11,500 and redemption fine of Rs,
22,500/,

Proposal to strengthem finrncial
bawre of Caffee Board

5300, PROF. P. J, KURIAN : Will the
‘Minister of COMMERCE be pleased to
state !

(a) whether the Coffee Board is not
able to pay the price of coff:ze to the gro.
wers and bonus to employees due to inade.
quate financial allocation,

(b) if 8o, the details thereof; and

(c) the steps being ‘taken -to -onsure
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pnyﬁxent to the growers and to strengthen
the financial base of the Board ?

THE MINISTER OF FINANCE
(SHRI  VISHWANATH PRATAP
SINGH) : (a) and (b) Coffee Board is able
to make payments to growers in suitable
instalments, as sacles progress, in accord-
ance with the provisions of the Coffee Act
and guidelines approved by Board. Since
Coffee growers have challenged the appli-
cability of the payment of Bonus Act to
employees of the Board and the matter is
subjudice; subject to the final Court deci-
slon, interim payments being made to
Coffee Board employees.

() Does not arise.

{Bank credit to chemical industry

- 5301, SHRI K. V. SHANKARA-
GOWDA : Will the Minister of FINAN-
CE be pleased to state ¢

(a) whether his Ministry has received
the report of the Sub-Committee set up by
the Reserve Bank of India for review of
chemical industry norms;

(b) if so, the main recommendations
made by the Sub-Committee to Govern-
ment;

(¢) the number of recommendations
out of them accepted and implemented by
Government;

(d) whether the Sub-Committee con-
sidered the norms set up by the Tandon
Comnmittee for providing bank credit to
the chemical industry; and

(e) if so, to what extent Tandon
Committee’s recommendations have been
agteed upon by the Sub-Committee ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) to (e)
The Commitiée on Direction set up by
Reserve Bank of India to consider the
issues arising in implementation of Tan-
don Committee’s Recommendations,
decided in October, 1984 to appoint a
Sub-Committee for reviewing existing
norms and evolving "norms for the
disaggregated sub-groups. This Comm.

ittee was to consider only residuals
of the 5 groups of industrics recome
mended by Tandon Committee i.0n
Pharamaceuticals, Dye and Chemicals and
Basic Industrial  Chemicals, The Sub-
Committee has submitted an inte-
rim report containing recommendations
relating to dyes and dye-stuffs and the
same are yet to be considered by the
Committee of Direction. The Sub-Com-
mittee’s reports on disaggregated groups
under Basic Industrial Chemicals and
Pharmaceuticals are awaited. Separate
Sub-Committees had also been set up for
Fertiliser Industry and Textile Industry
(including man-made fibres). The recom-
mendations of the Textile Industry, Sub-
Committee have already been implemen-
ted in June, 1984, The Report of the Sub-
Committee on Fertilisers has been consi-
dered by the Standing Committee on Co-
ordination of Institutional Finmance for
Fertiliser Industry and its recommenda-
tions are under the consideration of the
Reserve Bank of India.

[Translation]

Irregularities in free sale of wheat
by the District Officeof F. C. I, in
Sagar (M.P.)

5302, SHRI NANDLAL CHOU.
DHARY : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) the quantity of wheat sold in free
sale on 31 January, 1986 by Sagar district
(Madhya Pradesh) office of Food Corpo-
ration of India;

(b) quantity of wheat sold in free sale
in various places like Vidisha, Bina,
Gadarwara etc. under Sagar regional office
on this date, separately;

(¢) whether this office had been infor-
med before time not to sell wheat in the
last days proceeding 1st Febuary, 1986 in
view of increase to be effected in prices
from Ist February. 1966;

(d) quantity of wheat sold in free salo
by Sagar District offices during the period
from Ist January, 1985 to 31st December,
1985, month-wise;
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(e) whether hiu Mimstry or the autho- ‘

rities of Food Corporation of India have
received any complaints regarding irregu-
larities in the sale of wheat on 31 January
1986; and

(f) if so, details thereof and action
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PUNJA) : (a) The quantity
of wheat sold on 31st January, 1986 in
Sagar District, offices of FCI, Madhya

Pradesh, was 25625 toones. including
quantities covered by earlier release
orders.

(b) A statement is given‘ below.

(¢) Por administrative reasons, the
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30.1.1986, to suspend fresh sales of wheat.
However, delivery of wheat against full

- payment at the unrevised rate received

before the close of business on 31st Jan-
uary, 1986 has been allowcd

(d) Free sale of wheat at a fxed
price commenced only in the middle of
November, 1985, The month-wise sale, in
1985, in the Sagar Division, was as
follows :

November 1985
December 1985

3780 tonnes

5916 tonnes

(¢) and (f) Complaints have been
received that some officials of the Corpo-
ration sold wheat in contravention of
orders, Investigations are in progress. Pen-
ding detailed investigation, four officials
have been suspended and their headquar-
ters changed. The explanation of the Dis-

trict Manager, Sagar, has also be
Food Corporajion of India Headquarters cgjjeq. 8 g 0 been
issued ingfructions to their field units, on
" Statement
Name of Centre Number of Quantity of Quantit& of
Release wheat covered wheat actually
Orders by Release issued
issued on Orders
31.1,1986,
(Figures in tonnes)
Bina 21 462 462
Gangbasoda 9 108 108
' Gadarwara 25 296 354
Kareli , 12 133.5 121.3
Narsinghpur 16 - 190 226
Sagar 57 870 865
Vidisha 35 416 426
Total ;: 2475.5 2562.5

Closure Of Empress Mills in Nagpur

- 5303. SHRI' MUKAL  WASNIK :
SHRI BANWARI LAL
PUROHIT ;

SHRI INDERJIT GUPTA:

Will the Minister of Textiles be
pleased to state :

(a) whether the Tatas have decided to
close down their Empress Mills, Nagpur,
one of the pioneer textile mills in the

country,

(b) if so, whether Government have
permitted them to do so; and

(c) if not, whether Government prepese
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THE MINISTER OF STATE OF
THE MINISTRY OF THE TEXTILES
* (SHRI KHURSHID ALAM KHAN):
%) and (b) M/s Central India Spioning,
‘Weaving & Manufacturing Co. Litd.
.(Empress Mills Nagpur) have appied to
the Government of Maharashtra for the
closure of their mill under the provisions
of the Industrial Dispute Act, 1947. The
State Government is yet to take a decision
on this application.

(c) Government of India do not pro-
Jpose to take over this mill. However a
.,package of rehabilitation has been wor-
&ed gut by the Industrial Development
Bank of India for the revival of the
- quill,

Proposal to bring Super Bazar under
Maunicipal Corporation of Delhi

5304, SHRI C. MADHAV REDDY :
SHRI MANIK REDDY ;

‘Will the Minister of FOOD AND
* CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that Super
Bazar is proposed to be brought under
Municipal Corporation of Delhi;

(b) if so, whether Government are
aware of a paper presented at FICCI
Consumer Forum on 11 February, 1986 by
a consumer group which has made certain
positive moves in this direction; and

(c) if 80, the details thereof and Gover-
nment’s reaction thereon ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND . CIVIL SUP-
PLIES (SHRI A. K. PANJA) : () to (c)
+At the Consumer Business Forum meeting
of the Federation of Indian Chambers of
Lommerce and Industry held at New
Delhi on 11 February, 1986, the repre-
sentative of the Consumer Education &

- Research Centre presented a paper in
which it was, iater alia, suggested that the
_ working of fair price shops, Mother Dairy,

Arkitaams
‘mlm Mtlk Scheme baoths and: ouﬁm of

the Super Bazar and the .Coaperative

Btores should be integrated .and coordi-

nated. There is no proposal under consi-
deration of the Government to bring the
Cooperative Stores Limited (popularly
known as Super Bazar) New Delhi; under
the control of the Muncipal Corporation
of Delhi.

New Areas for cashew and rubber
‘plantatien '

5305. SHRI HUSSAIN DALWAI :
Will the Minister of <COMMERCE ‘be
pleased to state which of the areas have
been earmarked for development -of cas-
hew and rubber plantatioas ?

THE MINISTER OF FINANCE
(SHRI  VISHWANATH PRATAP
SINGH) : Besides proper upkeep of rub-
ber plantations in traditional areas like
Kerala, Tamifnadu and Xarnataka, rubber
plantation in new areas like Tripura,
Assam, Andaman & Nicobar Islands,
Orissa etc. can be undertaken during the
VII Plan period.

The Centrally Sponsored Schemes on
development of cashew is being imple-
mented in the States of Kerala. Karnataka,
Tamil Nadu, Maharashtra, Andhra Pra-
desh, Tripura, West Bengal, Orissa and
Goa. Besides a multi-State cashew project
with World Bank assistance is under im-
plementation in Kerala, Karnataka,
Andhra Pradesh and Orissa for area
expansion as well as improvement of
existing area under cashew,

Concession on import daty on pig iron

5306. SHRI C. D. PATEL :
SHRI AHMED PATEL :

Will the Minister of FINANCE be
-pleas’ed to state :

(a) whether the Union Government
have been requested by the Government
of Gujarat to grant concession on the im-
port duty on pig iron ;.and

(b) the action taken by the Union
‘Govornment thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN.-
ARDHANA POOJARY): (a) and (b)
Government of Gujarat had requested for.
reduction in import duty on pig iron, and.
with. offect fram 9th Decemher, 1985,
the basic. customs duty on pigiron was
reduced to 25% ad valorem. Auxilary duty
(30% till 28.2.86 and 40% from 1.3.86) and

additionel counter-voiling duty equal to-

excise duty are leviable in addition. A
copy of the notification issued in this
respect has already been laid on the Table
of the: House.

Foreign exchange earned by Indians
working abroad

5307. DR. G.S. RAJHANS : Will the
Minister of FINANCE be pleased to
state :

(a) the amount of foreign exchange
earned by Indians going abroad for emp-
loyment ; and

(b) the amount of foreign exchange
remitted by them to India during the last
one year ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY) : (a) and
(b) No precise information about remit-
tances received exclusively from Indians
working abroad is available, since details
of remittances of Rs.1),000/—and below
are not required to be reported to the
RBI by the authorised dealers under the
current rules. However, private transfer
receipts which inter alia, include remit-
tances received from non-residents of
Indian nationality as recorded in the
balance of payments - statistics during the
3 years ending 1983-84 (latest available)
are as follows :—

CHAM;‘NA« 14, 1908 (SAE4)

Year Amount
(Rs. Crores)

1981-82 2082.8

1982-83 " 2430.7

1983.84. 26487

———

Cdltivntion of cashewnut plantations

538. PROF, K.V. THOMAS :
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Will-the, Minister of COMMERGE be.
pleased to state :

(a) the quantity of raw cashew nuts
being imported; and

(b) the steps being taken to cul‘ivate.
cashew nut plantations in India ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Import
data are available upto 1982-83. Quantity
of raw cashewnuts imported during 1981«
82 and 1982-83 was 16057 and 1485 tonnes
respectively.

(b) Centrally Sponsored Scheme on
package programme on cashewnut intro-
duced in Fifth Five Year Plan is being
continued during Seventh Five Year Plan
also. Under this Scheme subsidy is proe:
vided to the growers and the State Core
porations for fresh plantation and main-
tenance. Besides a multi-state cashew
project with World Bank assistance, is
also being implemented in Kerala, Kar-
nataka, Andhra Pradesh and Orissa. It
is proposed to cover an area of 61,250
hectares under expansion and area im-
provement programme. Under another
World Bank aided project of Kerala Agri-
cultural Development Project which is
under implementation from 1977-78 the
World Bank has extended assistance for
the rehabilitation of State owned cashew
plantation in 2280 ha. and for new plant-
ings in 1470 ha, in Cannanore district of
Kerala.

Remunerative price to farmers for
Sugarcane

5309. SHRIMATI BASAVA RAJES-
WARI : Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :

(a) whether Government propose (o
give more remunerative price to the far-
mers for sugarcane so as to increase pro-
duction of sugar and stop import of sugar;
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
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(SHRI A. K. PANJA) : (a) and (b) For
the season 1985-86, the Ceantral Govern-
ment have already fixed the statutory
minimum price of sugarcane payable by
_ sugar factories at Rs. 16.50' per quintal,

linked to 8.5% recovery with proportio-

pate premium for higher recoveries.” This
marks an increase of Rs. 2,50 per quintal
over the minimum price fixed last year.
Besides, a still higher minimum price, i.e.
at Rs. 17.00 per quintal linked to 8.59%,.
recovery, has been annouced for the next
sugar season. In actual practice, the cane
grdwets are generally getting much higher
prices than the statutory minimum,

[Translation]

Increase in price of Vanaspati Ghee

. 5310. SHRI TARIQ ANWAR ; Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government are aware
that the price of Vanaspati Ghee has
increased by rupees two to three per kg.
in the market immediately after closing of
the Delhi Cloth Mills;

.(b) if so, the reasons therefor; and

(c) the steps taken by Government to
withdraw the increase in the price thereof
and the result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI.
STRY OF FOOD AND CIVIL SUP-
PLIES (SHRI A K. PANJA) : (a) and (b)
The price of vanaspati has not increased
by rupees two to three per kg. immedija-
tely after closure of DCM in first week of
December, 1985, Certain brands of vanas.
pati in small packs have shown an increase
of about Rs. 0.75 to Rs, 1,35 per kg. in
January, 1986 which has beon attributed
to reduction in percentage incorporation
of imported edible oils and increase in
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~ other input costs,

~ (c) : Vanaspati manufacturers of small
packs have been advised to keep the pri-
ces at a reasonable level. Remedial meas-
ures, including effective supply manage-
ment of imported oils will be taken to
ensure reasonable prices for consumers,

Per capita capital 1nvestment by
Financial Institutions

5311. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state : '

(a) the per capjta capital investment
made by various central financial instit-
ution in different States during the period
of various Plans;

(b) whether there is any difference in
the capital investment made in various
States:

(c) if so, the details thereof, States-
wise; and

(d) the steps proposed to be taken by
his Ministry to bridge this gap ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
The State-wise details of per capita finan-
cial assistance disbursed by the financial
institutions from the years 1980-81 to 1984
85 are given in the statement given below.
The  sanction of financial assistance by
the financial institutions depends upon
the number of applications for viable pro-
jects originating from different States.
With a view to encouraging industrialisa-
tion in backward areas the Government
financial institutions provide various con-
cessions and incentives such as investment
subsidy, fiscal concessions, etc. to entre-
preneurs for setting up projects in such
areas,

Statemeat '
(Amount in Rupees)
Disbursements
State 1980-81 1981-82 1982-83 1983-84 1984.85
i RE a 5
" 1. Andhra Pradesh 18.67. 2533 4073 45.09 5.9
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1 2 3 3 4
2. Assam 2.56 3.92 6.05 6.17 16.11
3. Bihar 4.91 7.47 8.33 11.55 9.86
4. Gujarat - 53.26 76.94 82.02 85.03 91.36
5. Haryaoa 2601 4208 4837 598 9.6
6. Himachal Pradesh 22.43 60.04 64.53 70.56 92.19
7. Jammu & Kashmir 25,33 28.06 39.63 41.97 52.40
8, Karnataka : 35.61 43,62  45.00 64.00 87.49
9. Kerala C o 19.65 27.42 25.19 25.90 38.52
10. Madhya Pradesh 9.55 12.60 17.97 27.88 31.81
11. Maharashtra 53.39 60.50 65.22 73.31 85.34
12. Manijpur ‘ ‘ 3.12 5.56 10.93 5.71 2,00
13. Meghalaya 8.27 14.77 20.54 25.08 28.08
14. Nagaland 8.44 17.39 27.62 12,50 29.62
15. Orissa 15.69 22.81 35.63 36.23 $9.32
16. Punjab 3.9 5463 ST 7169 66.91
17.  Rajasthan 20.35 28,74 40.43. 49.47 42,33
18. Sikkim 11.56 573 12.33 29.00 67.00
19. Tamil Nadu 33.22 38.38 44.93 71.33 74.42
20, Tripura 7.85 7.26 15,19 5.43 2,24
21. Uttar Pradesh 11.02 14.72 14.28 19.20 26.86
22. West Bengal 21.72 29.38 24.94 30.90 36.57

23, Union Territories

(a) Andaman and Nicobar 25.79 9.57 13.50 0.50 18.00
(b) Arunachal Pradesh 3.93 5.40 11.67 23.00 29.33
() Mizoram — - 3.60 20.20 29.40

82.33 $3.52

(d) Delhi and Chandigarh 30.39 53.13 78.96
170.08 197,25 241,27 227.91 200.73

105.00 141.00 187.00

(¢) Goa, Daman and Diu
(f) Dadra and Nagar Haveli —_ —

(8) Pondicherry and Laksha-
dweep 30.94

All India a3.11 30.01 34.37 42.11 49.6)

55.32 122.33 258.17 368.83
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Collection of Taxes From Tea Compa-
'nies of Tea' Gardensin Assam

'4312. SHRI MOHIRAM SAIKIA :
Will the Minister of FINANCE be pleased
to state :

(a) the number of headquarters of the
Tea Companies of tea gardens in Assam
located in Assam and how many are out.-
side Assam; and :

(b) the amount of Income-tax other
than Corporate tax collected or assésséd
on these companies incloding taxes on
salaries of persons employed in these head-
quarters and out of this revenue how
much accrues to Assam and howmuch to
States other than Assam ?

~ THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) and
(b) The information is being collected
and will be laid on the Table of the
House to the extent possible.

Setting up of sugar mills in Madhya
Pradesh

5313, KUMARI PUSHPA DEVI;
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

“(a) the number of sugar mills in diff-
erent districts of Madhya Pradesh;

(b) whether there has been scope for
setting up more sugar mills in view ot
increasing production of sugarcane in Rai-
garh and some other districts in that
slate;
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(¢) if so, whether Government propose
to set up-some-more-sugar mills in-Madhya
Pradesh; and

(d) the steps taken in that regard ?

THE MINISTER OF STATE ‘IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE 'MINI.
STRY OF FOOD AND CIVIL SUP-
PLIES (SHRI A K. PANJA): (a) There
are 8 installed sugar mills in different dis-
tricts of Madhya Pradesh as given

below :
District No
Gwalior 1
Ratlam 1
Sehore :
Mandsour 1
Ujjain 1
Morena 1
Indore 1
Khandwa 1

(b) It is for the Government of
Madhya Pradesh to examine the scope to
set up more sugar mills in the State, con-
sidering the availability of adequate sugar-
cane and other relevant factors.

(c)and (d) At present, no applica-
tion for establishing a new sugar mill in
Madhya Pradesh is pending consideration
of the Government, Two Letters of Intent
which were granted for establishment of
new sugar fuctories in Madhya Pradesh,
under implementation as per details given
below (—

S. No. Name of the factory Date of Daily cane
grant of crushing Sector
Letters of capacity
Intent (tonnes) -
1 2 3 ‘ 4 5
1. M/s. M.P. State Agro
Industries Development 19.4.84 1250 Public

Corporation Ltd., Teh.
Kareli, Distt,
Narsinghpur.
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1 2 3 4 5
T2, M/s. M.P. State Agro
Industries Development 27,12,84 1250

Corporation Ltd.,
Tehsil; Amla,
District Betul.

Public

Plaps to assist Andhra Pradesh Mineral
Corporation by MMTC

5314, SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of COM-
MERCE be pleased to state :

(a) whethcr the Minerals and Metals
Trading Corporation of India has any
plans to assist the Andhra Pradesh Mine-
ral Corporation in production and sale of
barytes, granite bauxite and other
minerals;

(b) if so, the details thereof;

(c) whether any negotiations are being
carried on in this regard with the govern-
ment of Andhra Pradesh; and

(d) if so, the outcome thereof?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH)
(a) Yes Sir.

(b) An agrecment for marketing of
Barytes produced by APMC through
MMTC has been entered into and MMTC
has given financial assistance to improve
APMC’s liquidity position. Other details
are being discussed with APMC.

(c) and (d) The question of MMTC’s
equity participation in APMC has been
refferred to Andhra Pradesh: Government
by APMC Board of Directors, Its outs
come is awaited. ‘

Import and distribution of foudgrains
in Sixth Plan '

5316. SHRI AMAR ROYPRADHAN:
Will the Minister of FOOD AND. CIVIL
SUPPLIES be pleased to state :

(a) the distribution of foodgrajns in
India during the Sixth Five Year Plan,
year-wise and State-wise; and

(b) the import of foodgrains in India
in the Sixth Five Year Plan, year-wise and
country-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA): (a) A statement
1 indicating the required information is
given below.

(b) A statement-II  indicating the
required information in regard to import
of wheat and rice is given below.

: Statement
(In '000 tonnes)

State 1980-81  1981-82  1982-83 1983-84 (P) 1984-85 (P)
Andhra Pradesh 582 588 690 1373 1216
Assam 486 507 548 575 587
Bihar 821 564 847 902 543
Quijarat E 360 449 438 342 324
Haryana 118 144 204 140 157
Himachal Pradesh 82 7 90 n 75

266 296 348 - - 361

Jammu & Kashmir 296
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1 2 3 | 4 5 6
Karnataka | 51 713 690 682 749
Kerala - 990 1210 1336 1575 1508
Madhya Pradesh | 941 541 493 8 220
Maharashtra 1489 1703 1570 1499 1023
Manipur 26 31 62 - 63 3
Meghalaya 8 91 97 101 97
Nagglaud 44 48 65 70 73
Orissa 495 81 47 396 298
Punjab | 2 228 397 189 201
Rajasthan 321 223 207 53 47
Sikkim . ) 39 '} 42 43
Tamil Nadu 742 1188 1328 1593 1725
Tripura 87 75 108 116 115
Uttar Pradesh 1369 931 1258 590 608
West Bengal 2162 2290 2997 2743 2024
A & N Islands 17 20 18 21 18
Arunachal Pradesh 22 27 34 40 43
D & N Haveli Neg. 1 Neg. 1 Neg.
Delhi 786 868 890 823 768
Chandigarh , 21 22 27 19 23
Goa, Daman & Diu 57 68 70 69 “66
Lakshadweep 1 6 5 6 5
Mizoram 34 51 56 65 60
Pondicherry ' ] 11 14 29 14
Total 13258 13268 15351 14904 13027
_(P)y—Provisional.

Statement-1I

(Quantities in lakh tonnes)

Year WHEAT RICE

Country Quantities Country Quantities
contracted A contracted
1980-81 ~—Nil— —Nijl—
- 1981-82 U.S A, 15.15 —Nil—
‘ Australia 7.50 ’

1992-33 UB.A. - 89.5¢ — Wil

-
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1 2 3 4 : 5
1983-84 U.S.A. 9.80 Thailand 3.70
Canada 5,00 Burma 3.50
Argentina 6.50
1984-85 —Nil— —Nil—
[Translation] [English)

Purchase of paddy by FCI in Madhya
Pradesh

5317. SHRI DILEEP SINGH
BHURIA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
stato :

(a) whether Food Corporation of India
has been authorised to purchase paddy at
the support price;

(b) if so, the names of the States
where arrangements tor the purchase of
paddy by the Food Corporation of India
have been made;

(c) whether paddy is being purchased
at support price by the Food Corporation
of India in all the districts of Madhy
Pradesh; and ‘

(d) if not, when the arrangements for
the purchase of paddy will be made ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA): (a) Yes, Sir.

(b) Andhra Pradesh, Bihar, Haryana,
Madhya Pradesh, Orissa, Punjab, Rajas-
than, Uttar Pradesh, West Bengal,
Arunachal Pradesh, Delhi and
Pondicherry.

(c) No, Sir,

(d) The Food Corporation of India
makes arrangements for the purchase of
paddy in the areas allotted to it by the
State Government and, in the rest of the
areas procurement is undertaken by the
State Government and its agencies.

Procurement of foodgrains In Punjab

5318. SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
FOOD AND CIVIL SUPPLIES be pleased
to state :

(a) the total procurement of foodgrains
made trom Punjab for the last four years;

(b) the stock of foodgrains lifted by
the Railways till 1 March, 1986 and the
quantity remaining unlifted till now in
Punjab:

(c) the break-up of the stored food-
grains both covered and lying in open,
purchased by different procurement
agencies; ‘

. (d) the quantity of rotton foodgrains
for the last four years; and

(e) the steps being taken to lift the
piled up stocks ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA): (a) Statement I
is given below,

(b) 75.75 lakh tonnes of foodgrains
were moved by rail from Punjab, during
1985-86, upto February, 1986. The stocks
of foodgrains remaining in Punjab as on
1st March, 1986 was about 90 lakh tonnes.

(c) Statement II is given below.,

(d) 1.28 lakh tonnes of foodgrains of
the Food Corporation of India was
damaged in Punjab in the course of
procurement, storage and transport, and
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due to; rains, floods, and cyclones, from
1981-82 to 1984-85. '

(¢) Close coordination with the Rail-
ways is being maintained to maximise
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supply of wagons for loading foodgrains in
Punjab. ~The loading agencies have been
geared up to achieve a higher volume of
clearance and  the movement has picked
up. Additional quantities are also being
moved by road to neighbouring States.

Statement-I

(Figures in lakh tonnes)

Kharif Foodgrains

Marketing Years Rice Paddy Total in
. Terms of Rice
1982-83 16.10: 24.63 32.52
1983-84 22,92 14,71 32.73
1984-85 (Prov.) 25.76 25.51 42,77
1985-86 (Brov.)
(1st: October; 1985 to 18.76 34.66 4]1.87
20th March, 1986) —————
149.89
Marketing Years Rabi: Foodgrains
Wheat
1982-83 48.26
1983-84 51.77
1984-85 (Prov.) 50.12
1985-86 (Prov.)
(1st April, 1985 to 61.47
24th, March, 1986) ——
211.62
Statement-I1
(As on 1.3.1986, in Punjab)
(Figures in lakh tonnes)
Commodity F.C.I. State Gévqxnmggt
Covered  CAP  Total Covered CAP  Total
Paddy .73 5.87 13.60 — NA NA
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Misuse of imported raw silk

§319, SHRI V.S. KRISHNA IYER :
will the Minister of TEXTILES be pleased

to state :

(a) whether it -has come to the notice
of Government that the imported raw silk
given to the importers for the manufacture
of finished goods is being misused and is
not used for export purpose;

(b) if so, the total quantity of imported
raw silk misused; and

(c) the action taken against those who
misused the imported raw silk ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) ; (a) Yes,
_Sir. There have been some allegations of
misuse of imported raw silk.

(b) 3334 kgs. (provisional),

-(c) Investigations have been under-
taken and action has also been initaited
by the office of Chief Controller of Imports
& Exports under Imports (Control) Order,
1955.

‘Decentralisatio n of storage of FCI's
food stocks

5320. SHRIMATI KISHORI SINHA :
Will the Minister of FOOD ‘AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have any
proposal to decentralise storage of the
Food Corporation of India’s food stocks
and-shift them to district and taluka head-
quarters also ;

(b) if so, the dctails thereof ; and

. (c) if not, the reasons for not decentra-
lising in ‘the context of the need to
supply remote ' areas with food in times of
distress ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER: OF STATE IN THE MINI-
STRY-OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) to (c)
«The Food Corporation of -India holds

Writton Answers N0
buffer/operational stocks of foodgrains. at
a arge number of nodal points -which
ate jocated at district/taluka headquartess
and other places. The selection of .the
nodal points where the Corporatien's
storage godowns are located is made keep-
ing in view the need and operational con-
giderations. The responsibility for lifting
the foodgrain stock from the Corpora-
tion's godowns, its subsequent storage aad
distribution is that of the State Governe
ments,

Speedy disposal of Ioan applications

5321. SHRT ANADI CHARAN DAS :
Will the Minister of FINANCE be
pleased to state the steps taken to ensure
that loan applications received by branches
of nationalised banks are speedily dis-
posed of and harassment by way of" delay
or persistent documentation is avoided ?

THE MINISTER OF STATE IN THE -
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : 'Reserve :Baak
of India has been issuing instructions
from time to time to all the scheduled
commercial banks for ensuring speedy
disposal of loan applications received “by
branches of nationalised banks. The
main mnstructions are as follows :

(1) Loan applications under Integra-
ted Rural Development  Programme
(IRDP), Seif-Employment Scheme for
Educated Unempldyed Youths etc. should
be disposed of expeditiously, say. within
a fortnight of their receipt. All loan
applications upto Rs. 25000/- even outside
such special schemes but falling under the
Priority Sectors should be disposed of by
banks within a fortnight,

(2) A register should be maintained
at branch wherein the date of receipt,
sanction/rejection wiih reasons therefor
etc. should be recorded. The register
should be mdde available to all inspetting

agencies.

(3) There should be a machinery at
the Regional Offices to entertain comp-
laints from the borrowers if the branches
do not follow instruction issued by Res-
erve Bank of India in this regard.

(4) The officials "dealing “with the
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borrowers should have sympathetic and
helpful attitude. In the cases of branches
which are found to be adopting undesirable
practices, there should be no hesitation
in fixing staff accountability and taking
prompt and stringent action.

Reserve Bank of India has advised
that the banks are required to take usual

and necessary documentation duly execu- .

ted by the borrowers.

[Translation]

Development of Bara Talab in Bhopal as
' a tourist centre

5322. SHRI K.N. PRADHAN : Will
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased
to state :

(a) whether any scheme has been
prepared by the Union Government or
with their assistance for the development
of ‘Bara Talab’ in Bhopal from tourism
point of view ; and

(b) if so, the outline of the scheme
and the expenditure proposed to be in-
curred thereon during the Seventh Five
Year Plan ?

- THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI HK.L. BHAGAT) : (a) and (b)
The State Government has prepared a
scheme for the construction of a boat
house and introduction of water sports at
Bara Talab in Bhopal., The Central
Department of Tourism has sanctioned
Rs.7.71 lakhs and released Rs.3.00 lakhs
as advance during 1985 for the constru-
ction of boat house and purchase of sailing
~boats and O.K. Dinghies for Bara Talab.

The State Government has provided
Rs.6.00 lakhs during the 7th Five Year
Plan for development of Upper Lake
Front. The India Tourism Development
Corporation and the Madhya Pradesh
Tourism Development Corporation are
jointly implementing a 3-star hotel project
at Bhopal at an estimated cost of Rs,190.00
lakhs which is scheduled to be comple-
ted during 1986.87,
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[English)

Trade agreements signed with foreign
_countries in 1985-86,

5323, SHRI PRATAP BHANU
SHARMA : Will the Minister of COM-
MERCE be pleased to state : ‘

(a) the number of trade agreements
signed by Government with foreign coun-
tries during 1985-86 ;

(b) the main financial features of
these agreements ;

(¢) the estimated increase in the
export of Indian goods due to these agree-
ments ; and ‘

(d) the salient features of agreements
which were entered with Japan, West
Germany, Soviet Union. and USA during
that period ?

THE MINISTER OF FINANCE (SHRI

VISHWANATH PRATAP SINGH) :
(a) and (b) India has renewed the Trade
Agreements with USSR, Poland, GDR
and Romania during 1985-86. The Agee.
ments with these countries provided for
payments for all commercial and non-
commercial transactions -between India
and these countries in non-convertible
India Rup:zes, besides balancing of trade
over a period of time.

(¢) In the case of all the rupee pay-
ment countries with whom the Trade
Agreements were renewed the two trading
partners have agreed that the trade turn-
over in the next five year period (1985-90)
should be double of the volume of trade
achieved during the preceding five year
period.

(b) Of these countries Trade Agree-
ment was entered only with USSR in 1985
86 The agreement with USSR allows the
Rupee Payment system between India and
the Soviet Union to continue for the five
Year period. Payments for all commer-
cial and non-commercial transactions
between the two countries are to be made
in non-convertible Indian Rupees and the
rupces are to be utilised by the Soviet
authorities for purchase of Indian goods
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and services for export to USSR. The
trade will, aes hitherto, be conducted on
s balancing basis over a period- of time,
The Agreement also provides for autom-
atic renewal for subsequent periods of
five years at a time unless cither - party
gives a written notices to the other at
least six months in advance of the date
of expiry of the Agreement of its intension
to modify it.

i

Noun-inclusion of life saving drugs in list

“of drugs exempted from excise duty.

5324, SHRIMATI GEETA MUKH-
ERJEE : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the list
of 41 drugs exempted from Excise Duty in
the budget for 1986-87 does not include

life-saving and essential drugs like anti-TB

and anti-malarial drugs ; and

(b) if'so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) and (b).
The 41 drugs exempted in the Budget for
1986-87 include certain anti-TB, anti-
diabetic, anti-dysentery,  anti-amogbic,
anti-helminthic, anti-biotic, anti-asthmatic
and cardio-vascular medicines. Certain
drugs, already exempted from excise duty
prior to.the Budget, cover anti-malarial
and a few more anti-TB medicines,

*-* Annual Gentral Meetings of public
undertakings

5325. SHRI 1. RAMA RAI: Will
the Minister of COMMERCE be pleased
to state :

‘(a) whether it is ‘a fact -that some
public sector undertakings under his
Ministry do not hold Annual General
Meeting (AGM) in time as required by
the Companies Act, 1956; '

(b) how many public undertakings
have not held Annual General Meeting in
'time during 1984-85; and

(¢) the steps his Ministry proposes to
take to curb this practice ?
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‘Delhi month-wise from ~ April,
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~ THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
(2) and (b) All Public Sector Undertakings
under this Ministry except Tea Trading
Corporation of India and Cardamom
Trading Corporation of India have held
their Annual General Meeting (AGM) in
time duriog 1984-8S. ‘

(c) Instructions for holding Annual
General Meetings in time have been issued
to all the Public Sector Undertakings
under this Ministry.

Survey operations under section 133A
of Income Tax Act

5326. SHRI SOMJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state :

(a) the number of survey operations
conducted under Section 133-A -of the
Income Tax Act, 1961 by the Income Tax
Department, Delhi Range-wise and month-
wise from April, 1985 to February, 1986;

(b) the number of surveys conducted
under Section 133-A of the Income Tax
Act, 1961 by the Intelligence Wings at
Central Revenue Buildings and at Mayur
Bhawan of the Income Tax Department,
1985 to
February, 1986;

(c) whether it is a fact that not much
importance is being given for survey
operation by the Income Tax Department,
Dehi in view of the small number of
operations; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b)
The Income-tax Department at Delhi
conducted 595 survey operations under
Section 133-A of Income-tax Act, 1961
from April, 1985 to February, 198e.

(¢) No, Sir.

(d) Does not arise.

Export performance of tobacco, oil
cakes, splces, cotton, etc.

5327. SHRI BRAJAMOHAN

MOHANTY Will the Minister of
COMMERCE be pleased: to state :
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(a) whether it is a fact that the sxport
performance of tobaceo oil. cakes, spices,
raw cotton, silk fabrics and jute meanufac-
tures has registered a negative growth
during April to September, 1985;

(b) if so, the reasons of such negative
growth in respect of each of these items;
and

(c) the steps Government have taken
to promote export performance of these
items ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH) : (a) Yes Sir.

. (b) The main reasons for decline in
exports of these items include increased
competition from our competitors in the
international market and higher domestic
prices in respect of some of the specified
items,

(¢) The major steps taken to boost
exports of these items include: establish-
ment of APEDA and the Spices Board;
abolition of export duty on unmanufac-
tured tobacco and excise duty on branded
cigars, cherroots and cigarelloes; higher
cash compensatory support to jute carpet
backing cloth and yarn on the basis of
matching performance by industry; ;orma-
tion of STC—Jute industry consortium on
50:50 loss sharing basis for export of
carpet backing cloth to North America;
constituting a new Jute Manufacturers
Development Council (JMDC) and Jute
Fund out of proceeds of jute cess to give
boost to R&D efforts and export promo.
tion and making available siabstantial
quantity of raw cotton for exports during
the current cotton seasons (Sept. 1985—
August, 1986).

Report 6f committee on streamlining
accounting procedure of FCI

5328. SHRI K. RAMAMURTHY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

) (a) whether the Committee appointed

to go into the question of streamlining the
accounting procedure of the Food Cor-
poration of India with special focus on
losses, has submitted its report by January
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1986; and

(b) if so, the details of the report and
the action takem thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PRLANNING AND.
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES.
(SHRI A.K. PANJA) : (a) No, Sir. The
report of the Internal Committe of officers
logking iato the werking of Food Corpo-
ration of India including the existing
pattern of maintenance of accounts is
awaited shortly.

(b) Does not arise.
Production of sftk

5329. SHRI VIAY N. PATIL : will
the Minister of TEXTILES be pleased to
state -

(8) whether the producti{on of eilk has
increased substantially in the country in
the last three years;

(b) if so, the total silk produced during
1984-85 and todate, Statewise details there.
of;, and

(c) the steps Government propose to
take to encourage more production and
better quality silk ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) Yes
Sir, production of silk in the country has
jncreased from the level of 5748 tonnes
during 1982-83 to 7673 tonnes during 1984-
85,

(b) A statement indicating total State-
wise silk production during 1984-85 and
that during first three quarters of the
financial year 1985-86 is given below,

(¢ Important steps taken to encourage
more production and better quality silk
are as under :

(i) Organisation of production and
supply of quality silk work seeds
to rearers through National Silk~
worm Seed Project,



Y einendimvers  CHATTRA 1, 808.(84K4)  @riveen dnwers Mg

@D _'W‘“@: of ::i"m‘h (vi) Carrying out of extension work

e ““‘m“ assistod icultare to educate the farmers in the

project. , ' ' improved techniques of silkworm

" . , . , rearing and control of diseases

it ‘;ﬂm‘g:‘:;"f u:'.::;j:cf.?. resulting in production of quality
‘°ml m" ngal pment 1 2 cocoons.

. (vii) In addition to above special

(5V)”Iml”7g’°m‘:::°; r;j‘;c tM“;:‘ Nser:: ~ programmes, the Board’s rea-

BB": ::e o ‘ ° search and service stations

astern keglon. functioning all over the country

‘ . have already evolved new varieties/

(v) Establishment of Central Silk silkworm races suitable to diffe-

Technological Research Institute
for carrying out research in
cocoon processing, reeling and
spiuning for improving quality of
silk yarn and fabrics.

rent agro-climatic conditions for
improving quality as well as
increasing quantity of both
cocoons and raw silk*

Statement

Statewise silk production during 1984-85 and that during first three quarters of
the financial year 1985-86

State 1984-85 1985-86

Andhra Pradeshk 1254 753
Assam 258 223
Arunachal Pradesh 6 2
« Bihar ' 305 308
Himachal Pradesh 4 3
Jammu & Kashmir 53 23
Karpataka 4059 3089
Mabharastra 2 10
Man‘iput ‘ 45 36
Madhya Pradesh 43 35
Mizoram Neg. 6
Meghalaya* . 45 34
Nagaland* 7 4
Orissa - 79 41
Punjab 4 Neg.
Tamil Nadu 750 635
Tripura Neg. Neg.
Uttar Pradesh 2 5
Wutﬂ Bengal | 737 ) 512
Total .—7;‘;; _;;1‘9“ —

T ivtmated
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- Unemployment due to closure of Mica
mines :

5330. SHRI P. PENCHALAIAH :
Will the Minister of COMMERCE be
pleased to state ¢’

(a) whether it is a fact that there is a
glut in the mica trade as a result of which
90 per cent of the mica mines have been
closed;

(b) whether it is also a fact that a
large scale unemployment has been created
as a result of the closure of these mines;
and

(c) if so, whether there is any propo-
sal under considerations of Government
to remove the export duty on all varieties
of mica in order to reanimate the mica
trade and to provide employment to
thousands of workers who lost their jobs
due to the closure of the mica mines ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH) : (a) and (b) Number of repor-
ting mica mines declined from 274 in 1980
to 217 in 1983. Demand for mica has gone
down due to development of mica substi-
tutes, greater use of mica products like
mica paper and micanite and technological
changes in the products involving use of
mica, No data has been computed on. its
effect on employment of labour.

(¢),Government have not taken any
decision to abolish export duty on mica.

Froposal to ban import of soda ash

5331. SHRI K. RAMCHANDRA
REDDY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the All India Silicate
Manufacturers Association urged Union
Government to ban the import of soda
ash; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE
(SHR1 VISHWANATH PRATAP
SINGH) : (a)and (b) A representation
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- was received from the Association | sugges-
-ting that Export .Houses/Trading Houses

should be excluded from :the purview of
OGL imports in respect of soda ash and
this item should be allowed. . to bse

- imported through .consumers and their

Associations alone, . The same has not

been agreed to.

World Bank Assistaace to Edamalayar
Hydro-Electric Project of Kerala

5332. SHRI P.A. ANTONY : Wwill

the Minister of FINANCE be pleased to

state :

(a) whether the World Bank has
agreed to extend financial assistance to the

Edamalayar Hydro-Electric Project of
Kerala;

(b) if so, the quantum of assistance
offered; and

(¢) when it is likely to be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) (a)‘ No.
Sir,

(b) and (c) Does not arise.

Contraband smuggling through cattle
from Pakistan to Punjab

5333, SHRI DHARAM PAL SINGH
MALIK :

SHRI SUBHASH YADAY ;

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that there has
been contraband smuggling on a . very
mass scale through cattle from Pakistan
to Punjab;

(b) if so, whether any inquiry has
since been conducted in the matter;

(c) if so, the results thercof and the

"action taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (3) 10 (s)



" Reports received by the Government indi-
_cate that the entire Indo-Pakistan border
continues to be vulnerable to smuggling
activities across the border. However, re-
_ports received and seizures made do not
indicate any mass scale smuggling through
«cattle from Pakistah to Punjab.

Written Answers

The anti-smuggling drive in the entire
. Indo-Pak border region has been inten-
. sified. The trends in smuggling and sei-
-zures made in the region are kept under
_ constant review. for taking appropriate
remidial action in close co-ordination
with the concerned Central/State Govern-
ment enforcement agencies deployed in
the region.

Opening of branches of Nationali-
sed Banks in Haryana

5334, SHRI CHIRANIJI LAL
SHARMA : Will the Minister of FINAN-
CE be pleased to state the number of
branches of nationalised banks proposed
to be opened during 1986 indicating *the
names of the places where these branches
will be opened ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): The aim of
branch licensing policy for 1985-90 is to
achieve a coverage of 17,000 population
- per bank office in rural and semi-urban
.areas of each development block. The
policy also aims at filling up spatial gaps
with a view to ensure a bank office
within 10 Kms. from each village. The
Reserve Bank of India (RBI) has advised
the State Governments/Lead Banks to
identify potential growth centres requiring
banking facilities taking into account the
norms laid down by RBI and to forward
- the list of identified centres to RBI as
finalised by the State Governments. The
"question of issuing licences for opening
" additional bank offices will be considered
by RBI with reference to the branch licen-
sing policy. Itis, therefore, not possible
at this stage 40 indicate the number of
branches that may be opened in 1986 and
the names of the places where such bran-
ches would be opened.

Complaints regarding corruption in
A distribution of loans

5335, SHRI V., S, VIJAYARAGHA-

AR 14, 1968 ($dE1)

VAN :
. be pleased to state :

¢
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Will the Minister of FINANCB

(a) the number of complaints received
in 1985 about corruption in the distribu-
tion of loans to the weaker sections;

(b) the action taken in such cases;
and

(c) the steps proposed to be taken to
eradicate corruption in this area.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
The Reserve Bank of India has reported
that whenever complaints are received
relating to allegations of corruption, mis-
use of position, delay in collection of
cheques, misbehaviour by bank staff etc,,
the necessary remedial action is taken by
the banks. The Reserve Bank of lndia
does not have separate data in Regard to
complaints against various categories of
of advances. The Reserve Bank of India
has issued instructions to all banks stating -
therein that wherever mal-practices in dis-
bursement of loans and subsidies are
noticed, they should be quickly and tho-
roughly investigated by the banks and
promt action be taken against the bank
officials involved.

[Translation]

Growth rate of national economy
for 1985-86

5336. PROF. K.K. TEWARY : Will
the Minister of FINANCE be pleased to
state :

(a) whether the growth rate of 5 per
cent in the national economy forecast in
the ‘Economic Survey’ for 1985-86, first
year of the Seventh Fiv: Year Plan is
being realized;

(b) if not, whether the reasops for the

same have been ascertained; and

{c) the measures being taken to sus-
tain the tempo of economic growth in the:
country ?
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' 'THE MINISTER OF $TATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (8) According to

“the Boonomic Survey, on the basis of in-
formation available, the GNP growth in
1985-86 is anticipated at 4.5 to 5.0 per
ceat.

(b) and (c) : Do not arise,
[Engligh)

Rehabilitation of sick industrial
units in Gujarat and Maharashtra

5337. SHRI ANOORPCHAND SHAH :
Will the Minister of FINANCE be pleased
to state .

(a) whether it is a fact that new
scheme for rehabilitation of sick indust-
rial units has not been properly imple-
mented in Gujarat and Maharashtra;

(b) if so, the difficulties coming in a
way to rehabilitate sick industrial units;
and

(¢) if not, the number of sick indus-
trial units covered under rehabilitation
scheme from October, 1985 to December,
1985 in Gujarat and Maharashtra ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
No new scheme for rehabilitation of sick
industrial units in Gujarat and Mahara-
shtra has been introduced. As on Decem-
ber 31, 1985, 14 units in the State of
Gujarat and 13 units in the State of Maha-
raghtra have been provided rehabilitation
assistance by Industrial Development Bank
of India (IDBI).

{Translation)

iForelgn exchange earaed by brass-
ware industry of Moradabad

5338. SHRI HAFIZ MOHD. SIDDIQ :
Will the Minister of TEXTILES be plea-
'sed to state :

(a) whether the brassware industry of
Moradabad which has been a good source
of foreign exchange earnings, is facing
orisis;

AhiLd o

(b) if e0, the reasapns for high .coet of
‘out brassware goods in the mtmuﬁml
‘market; and

{c) wbothar it is a fuct that bigh cost
of raw material for brasware makes our
goods uncompetitive in the internstional
market; and

(d) the action proposed by Goveran-
ment to briug improvement in this vegard
with a view to containing unemployment
in the brassware industry and thus uplife
ting the overall economy of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) to (c)
The value of exports of art metdlwares
during the last three years is as under :—

3

Year Rs. crores (Prov.)
1983-84 67.23
1984-85 83.11
(1984-85 53,56
(ADI“-,NOV.)

1985-86
(April-Nov.) §7.38

Date do not indicate any grisis. How-
ever, the art metalware industry is facing
otiff competition in the international
market particularly from South Korea,
Taiwan and Hong Kong who arc selling
machine made art metalwares at a Tower
price.

{d) To encoutage exports of art
metalwares from the country, the following
steps are being taken ;

(1) Constitytion of a separate Ex-
port Promotion Council for Han-
dicrafts,

(2) Setting up of a Metal Handi-
craits Service Centre to impreve
the quality and finish of art
metalwares.

(3) ‘loviting foreign designers to
provide design dssistance to the
industry.
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. jaing special exhibitions for  AND  CIVIL SUPPLIES be pleasod,

waces abroad,

(5) Sponsering of sales.cumesiudy
teams to explore market potential
in gverseas countries,

(6) Cash Compensatory suppoft at
the rate of 108 of the FOB value
against exports of art metalwares
and;

(1) Duty drawback at the rate of Rs.
19.50 per kg against export of art
meta.wares,

[English]

Open market operation and export of
wheat and rice by FCI

5339. SHRI SATYENDRA NAR-
AYAN SINHA : Will the Minister of
FOOD AND CIVIL SUPPLIES be
pleased to state : / :

(a) whether Food Corporation of
India has proposed large scale open
market operations to cover partially its
losses in foodgrains handling for procure-
ment and buffer stock operations ;

(b) if so, the details thereof ; and

(c) whether Food Corporation of
India also propose to undertake export of
wheat and rice ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL
SUPPLIES (SHRI A. K. PANJA)
(8) No, Sir.

(b) Does not arise.

(¢) The FCI. would undertake exp-
ort of wheat. There is pno proposal for
export of rice by the FCI, at present.

Allecation of imported edible oils to
‘ States

5340, SHRIMATI PRABHAWATI
GUPTA : Will the Minister of FOOD

poomotion ¢f Indisn art mai.

to state .
(a) the quantity of imported edible

oils allocated to the States during 1993-85;
and

(b) the quantity of imported edibie
oils proposed to be allocated to the States
during 1986-87 ?

THE MINISTER OF STATE
IN'THE MINISTRY OF PLANNING
AND MINISTER OF STATE IN
THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI AK.
PANJA): (a) : A quantity of 5,42,810
MTs. of imported edible oils was allocated
to States/Union Territories for Public
Distribution System during financial year
1985.86

(b).The allocation of imported edible
oils to States/Union Territories for Public
Distribution System during 1986-87 dep-
ends on many factors since the Central
Government makes allocation in this re-
gard month to month basis taking into
consideration the realistic assessment of
the demand, price and availability of indi-
genous edible oils within the State/Region,
availability of stock with State Trading
Corporation and other factors like pace
of lifting of oils allocated earlier etc.

Notices served on big textile unitoin
Bombay for evasion of excise dumty.

5341. SHRI PRIYA RANJAN
DAS MUNSI :  Will the Minister of
FINANCE be pleased to state :

(a) whether notices have been served
by his Ministry on Bombay based big tex-
tile units and their management for evasion

of excise duty and other matters ;

(b) if so, the particulars of such units
and the results thereof ; and

(¢c) the number of units/persons age
ainst whom proceedings have been star-

ted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : (a) t0 (¢) The
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infotmation to the extent possible is being
collected and will be laid on the Table of

the House.

- Self employment séheme for educated
unemployed

5342. SHRI T. BASHEER : Will the
Mtnister of FINANCE be pleased to
state :

(a) whether Government have any
proposal to modify the Self-Employment
Scheme for Educated Unemployed ; and -

(b) if so, the details thereof_ ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 JAN-
ARDHANA POOJARY): (a) and (b)
The Scheme for providing Self-Emp-
loyment to the educated unemployed
youths which was introduced in tfC year
1984-84, was further extended for the years
1984-85 and 1985-86. No decision regard-
ing the extension of the operative period
of the Scheme beyond March, 1986 with
modifications, if any, has been taken so
far.

[Translation]

Realisation of taxes small industries in
Uttar Pradesh

5343. SHRI RAJ KUMAR RAIL:
Will the Minister of FINANCE be plea-
sed to state :

(a) whether attention of Government
has been drawn to the news item appear-
ing in the ‘Jansatta’ of 2ist December,
1985 wherein it has been stated that tax
is being realised even from those small
industries in Uttar Pradesh which are ex-
empted from payment of tax ;

(b) whether any complaint has been |

made in this connection by the All India
Sports Goods Manufacturers Federation ;
and

© the steps being taken by Govern-
ment to help those small indurtries which
are exempted from payment of tax ?

THE MINISTER OF STATE IN THE

APRIL 4, 1086
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MINISTRY OF FINANCE: (SHRI IAN'
ARDHANA POQJARY) : (a) to (c) Sales
tax is mainly a. State subjzct of ‘taxation
under the constitution. The relevant infor
mation would, therefore, be available only
with the Government of Uttar Pradesh.
[English) °
Lions. given by SBI, Aliganj, District Etall
(UP) to unemployed educated youths

5344, SHRI MOHD, MAHFOOZ
ALI KHAN : Will the Minister of FINA-
NCE be pleased to state :

(a) the amount of loans given by the
State Bank of India, Aliganj, District Etah
(Uttar Pradesh) to the unemployed
educated youth during 1985; \ .

(b) the terms and conditions of the
loans advanced to them;

() whether Government have made
and survey to know if the loans are being
utilised/have been utilised by the loanees
for the purpose for which these were given;

(d) if so, whether any cases of devna-
tion have come. to the notice of Govern«
ment;

(e) if so, the details thereof stating the
action taken/proposed to be taken by the
Government in such cases; and

(f) whether the loans are being refund-
ed regularly by the loanees ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) State Bank
of India has reported that its Aliganj bra-
nch had sanctioned an amount of Rs,
428,500/- to 21 beneficiaries under the Self-
Employment Scheme during the year 1985.

(b) Under the Self-Employment Scheme
loan not exceeding Rs, 25,000/-per - benefi-
ciary is given as a composite loan at the.
rate of 10% per annum in the case of
specified backward areas and 129% per
apnum in other areas. The banks have
not to ask for owners contribution in the
form of margin money or seek collateral
security or third party guarantu for ' the
loan. «
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(c) to (¢) Ministry of Industry which
" is administratively concerned with the for-
mulatioh, implementation and monitoring
of the Scheme, had carried out during 1985
an evaluation of the loans sanctioned upto
31st March, 1984 under the Self-Employ-
ment Scheme in one district of each State/
Union Territory. The findings of the
evaluation/studies are not yet available.

(f) Reserve Bank of India has report-
od that under the present data reporting
system of banks, information regarding
repayment of loans.under the Scheme are
not collected separately.

Consumer protection during Seventh Plan
period

5345. SHRI SHANTARAM NAIK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) ‘the measures his Ministry pro-
poses to take for consumer protection dur-
ing the Seventh Five Year Plan period;

(b). the extent of help, Ministry pro-
poses to give to the voluntary agencies;
and

(c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A. K. PANJA): (a) The
measures proposed to be taken for consu-
mer protection during the Seventh Five
Year Plan period are as under :

(i) To boost voluntary consumer
protection movement.

(i) To encourage
voluntary consumer organisations
which could help greatly in educa-
ting the consumer about the legal
protection available to him against
various malpractices,

(iii) To provide financial assistance to
well established voluntary organi-
sations for projects/schemes under-
taken by them for promoting the
consumer movement,

CHAITRA 14,1908 (SAKA)
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(iv) To hold meetings of the Consumer
Protection Advisory Council to
review the trade practices and
suggest remedial measures to curb
the growth of unhealthy trends in
economy. such as, adulteration,
short weights & measures, decep-
tive and misleading advertisements
etc,

(v) To hold All India Seminar/Regio-
nal Workshop on consumer protec-
tion to get feedback from the vol-
untary agencies etc, on problems
faced by consumer & plan further
course of action.

(vi) To amend existing consumer pro-
tection laws for better protection
of consumer.,

(vii) To establish a nodal Ministry/De-
partment at the. Centre and in
each State/Union Territory for
consumer affairs.

To enact a model law on consu-
mer protection for adoption by
the States/Union Territories, pro-
viding for the establishment of a
Consumer Protection Council, a
Directorate of Consumer Affairs
and a Consumer Dispute Redres-
sal Forum in each State/Union
Territory to protect and promote
consumer interest and to provide
speedy redressal  of  cosumer
gricvances,

(viii)

(ix) To briag more and more products
under ISI certification, particularly
those invoiving consumer safety.

(b) Financial assistance to the extent
of Rs. 25, lakhs is proposed to be given to
the voluntary consumer organisations dur-
ing the Seventh Plan period.

(¢) The grant to the extent of 100%
of the capital cost of the consumer protec-
tion project except buildings could be pro-
vided. For other recurring expenses it is
restricted to 59 of the expenditure,

[Translation]
Raids on houses of bank officers

5346. SHRI NARSINH MAKWANA:

Will the Minister of FINANCE be pleased
to state :
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(a) the number of those bank officers
whose houses were raided during the last one
year alongwith the value of goods recovered
and the nature of documents seized there-
from;

(b) the number of officers found guilty
and arrested as a result of these raids and
the action being taken against them; and

(c) the number of persons, out of those
so arrested, against whom cases have been
filed in the Court and the present position
of these cases ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Central
Bureau of Investigation has reported that
during the period 1.1.85 to 28.2.86, 145 sea-
rches were conducted by it in the residen-
tial/office premises of 131 officials of various
banks in connection with the investigation
of 125 cases, registered i)y various branches
of the CBI during the relevant period. The
CBI has further reported that during the
course of searches a number of incrimina-
ting documents pertaining to financial tran-
sactions and investment in movable and
immovable properties, illegal grant of loans
overdraft facilities were recovered.  The
value of the properties discovered during
the searches was to the extent of Rs. 80,91,
054 approx.

(b) and (¢) The CBI has reported that
out of 125 cases registered by it, investiga-
tions of 16 cases have since been finalised.
Out of the cases finalished, 6 cases have
been sent for trial, 9 cases have been refer-
red to the banks for regular departmental
action and 1 case for such action as decm-

APRIL 4, 1986
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ed fit. The CBI has also reported that all
the 6 cases which have been. sent to the
Courts are still pending trial in the Courts.

[English]
Trade between India and South Korea

5347. SHRIKANTA DATTA NARA.
SIMHARAJA WADIYAR : Will the Mini-
ster of COMMERCE be pleased to state :

(a) the itcms presently being exported
to and imported from South Korea :

(b) quantity and value of import and
export of those items in the last three
years, year-wise;

(c) whether it is a fact that there has
been some imbalance in the bilateral trade
between India and South Korea; and

(d) if so, the steps being taken to re-
duce the imbalance ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) Commodity-wise detail of major
items of bilateral trade between India and
South Korea during the last three years, as
compiled by South Korean authorities, are
given in the statement-]

{(c) Yes, Sir.

(d) Steps being taken to reduce the
imbalance in trade between India and South
Korea include participation in trade fairs,
encouraging exchange of official & business
level delegations and identification  of
Korea as a thrust area for promotimg
exports.
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Closing down of sugar milis in Western
Uttar Pradesh

5348, SHRI SHARAD DIGHE :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whetber it is a fact that maay of
the sugar mills in Western Uttar Pradesh
and other parts of the country have either
closed down or served notices for closing
due to lack of supplies of sugarcane;

(®) if so, whether this has resulted in
sharp rise in sugar prices during February,
1986 and the first week of March, 1980;
and

(c) the steps Government propose to
take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA) ; (a) The main
sugarcane crushing period in the sugar
factories is generally from November to
March. During the current 1985-86
season, 201 factories were in operation as
on 22n0d March as against 180 factories
warking on the same date in 1984-85
season. As per latest information avail-
able, out of 25 factories in West U.P. 9
were in operation as on 22.3.86 but the
number of factories in operation on that
date in rest of the country is higher as
compared to the factories working on the
same date last year.

(b) and (¢) The sugar prices had firmed
up in the first week of March 86, but this
was not due to any declining trend in
production. Sugar production on 15th
March in the current 1985-86 season had
reached the level of 54.36 lakh tonnes as
against 48.22 lakh tonnes on the same
date in 1984-85.

Government are maintaining a close
watch on the prices of sugar in the open
market. Adequate quantities of indigenous
and imported sugar have been released for
free sale as a result of which the prices
have declined from the range of Rs. 6.50
to Rs. 7.40 per Kg. as on 7.3.86 to the
range of Rs. 6.40 to Rs. 7.00 per kg. as
oa 27.3.86.
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Decline in productl\ou, and export of
tobacco

5349. SHRI N, VENDATA RAT.

NAM :
SHRI MOHANBHAI PATEL :
. SHRI SUDHIR ROY :

Will the Minister of- COMMERCE be
pleased to state ;

(a) whether it is a fact that India
contributed 17 per cent of the total world
tobacco export just 10 years back which
has now come down to 9.2 per cent and
that production has also come down from
11 per cent to 2 per cent.

(b) whether it is also a fact that the
Indian export of flue cured Virginia
tobacco, just few years ago, earned about
Rs, 1400/- crores of excise duty and Rs.
200/- crores of foreign exchance;

(c) the value of tobacco now exported;

(d) the reasons for decline in produc-
tion and export of tobacco;

(e) the steps taken by Government to
encourage its production and export;

(f) whether it is also a fact that the
area under tobacco cultivation is shrinking
first in the country; and

(8) if so, the reasons therefor ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH) : (a) No, Sir. India’s share in
World exports of Unmanufactured Tobacco
in 1975 was 6.06 per cent and it came
down to 5,76 per cent in 1984. India’s
share in world production of Unmanufac-
tured Tobacco during the corresponding
period increased from 6.76 per cent to 7.76
per cent,

(b) and (¢) The value of exports of
unmanufactured VFC tobacco for the last
four years is given below :

Year Value (Rs. cronsr

1981-82 190,99
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198283 195.11
1983-84 161,85
1984-85 139.57

(Source : Tobacco Board, Guntur)

There was no excise duty on unmanufac-
tured tobacco with effect from 1:3.1979.

(d) In view of less export demand for
tobacco in the world market due to
growing. anti-stoking campaigns and a1§o
due to carry over stocks of tobacco in
the country, the tobacco Board is regu-
lating the «iea under VFC Tobacco
production so as to match as far as
possible the demand and supply of VFC
Tobacco.

(¢) The Tobacco Board is implemen-
ting various technical programmes and is
taking other steps like supply of various
inputs in collaboration with Siate Govern-
ments and other agencies like the
Directorate of Tobacco Development and
Central Tobacco Rescarch Institute.

The following steps, inter-alia, have
been taken to improve India’s share in the
world exports of Tobacco :

(i) abolition of export duty on
unmanufactured tobacco;

(ii) inclusion  of unmanufactured
tobacco in the Select list of
_Export Products under Appendix-
16 of the Import & Expoit
Policy;

(iii) maintaining’ the Minimum Export
Price (MEP) for all types of
tobacco of 1986 crop at the 1985
level; and

(iv) participation in fairs/exhibitions
abroad.

(f) and (g) No, Sir. ‘
the area under production in India‘is
marginal and on account of regulating
production of VFC tobacco taking into
accolnt the demand pattern in the world
market,
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Revival of sick units by financial .
institutions
~ §350. SHRI AMAL DATTA: Will

the Minister of FINANCE be pleased te
state

(a) whether it is a fact that instructions
were issued to financial institutions to
shoulder the responsibility of reviving sick
untts which are considered viable;

(b) if so, how many such units have
since been revived by these financial
institutions, State-wise details thereof;

(¢) whether there will be any priority

in selecting units for revival under the new
instructions; and '

(d) if so. the details of such priority ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India (RBl) have been issuing
guidelines from time to time for revival of
sick units. Banks have been formulating
rehabilitation packages in respect of
potentially viable unifs on a case to case
basis, keeping in view these guidelines.
The financial institutions also consider
rchabilitation proposals on case to case
basis depending on the viability of the
units,

(b) Since 1977, 64 units have been
revived in the assistance portfolio of
Industrial Development Bank of India
(IDBI). Statewisc break-up is as follows :

Andhra Pradesh 6
. Assam 2
Bibar $ 3
Gujarat 3
Haryana 2
Karnataka 8

Madhya Pradesh |

Maharashtra : 10
Punjab 1 8
Rajasthan 13

Tamilnadu 7
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Uttar Pradesh : 7
West Bangal 2 2

Ynion Territories : 4

Total

(¢) No, Sir.
(d) Does not arise.

Export of rice and its effect on price
of rice ‘

5351. SHRI KAMAL NATH : Wil
‘the Minister of COMMERCE be pleased
to state :

(2) whether Government have decided
to allow export of all varieties of rice;

(b) if so, over all availability of rice
in the country; and

(¢) the steps taken to ensure that
export does not lead to scarcity of rice
and hike in market price ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PARTAP
SINGH) : (a) No, Sir. In addition to
‘basmati rice, export of non-basmati rice
was permitted, within a limited ceiling,
subject to the minimum export price of Rs.

4000 per Metric Toane f.0.b.

(b) The total production of rice in
the country during 1983-84 and 1984.85 is
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estimated at 60.1 million tonnes and 58.6
million tonnes respectively.

(c) The public agencies have adequate
stocks for meeting the requirement under
the Public Distribution System.

[Translation]

Master Plan for development of tourism
“  in Rajasthan

5352, SHRI VIRDHI CHANDER
JAIN : Will the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM
be pleased to state :

(a) whether it is a fact that Union
Government have prepared Master Plan
for the development of tourism in desert
area of Rajasthan;

(b) if so, whether a copy of the Master
Plan will be laid on the Table of the
House; and

(c) the details regarding the program-
mes to be undertaken for the development
of tourism in districts Jaisalmer., Jodhpur
and Barmer during the Seventh Five Year
Plan ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT): (a)to (¢) There is
no master plan as such. However, for
development of tourism in the desert area
the Department of Tourism sanctioned the
following schemes during the 6th Five
Year Plan :

Schemes

Amount Sanctioned
(Rs. in lakhs)

(i) Development of Gadisar Tank and Sun

set point, Jaisalmer

3.78

(ii) Expansion of Moomal Tourist Bungalow,

Jaisalmer

10.50

(iii) Construction of Cottages at Sam Desert

National Park

(iv) Midway facilities at Pokaran

(v) Floodlighting of Mehrangarh Fort, Jodhpur

15.51
9.74
5.29
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[Bnglish]
LIC housiug scheme

- 5353. SHRIA.J.V.B. MAHESWARA
RAO : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the housing
scheme of the Liie Insurance Corporation
of India is being implemented in*cities and
towns only and not in the rural areas; -

(b) whether there is a proposal to
-oxtend the Life Insurance Corporation
Housing Scheme to the rural areas also;
and

\(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
'MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)to (c)
'LIC finances housing, inter alia, in rural
‘areas by way of grant of loans to State
‘Governments, Apex Co-operative Housing
Finance Societies, etc., in the States.
They have no Housing Scheme of their
own in rural areas, as they have no in-
frastructure to provide this facility.

Grant of housing loan to societies by
State Bank of Bikaner and Jaipur

5354, SHRI DAL CHANDER JAIN:
Will the Minister of FINANCE be pleased
to state :

(a) whether nationalised banks like
New Bank of India, Syndicate Bank,
Oriental Bank, United Commercial Bank,
Punjab National Bank, State Bank of
Hyderabad, State Bank of Patiala and
Foreign Bank Grindlays, sanction housing
loan to their staff for construction of flats
through any registered co-operative group
housing society in addition to the bank’s
society which is registered on the same
pattern;

(b) if so, the reasons why State Bank
of Bikaner and Jaipur is denying this

facility to its staff members who are not -

only members of their society with limited
members but have also acquired member-
ship of other societies registered under the
same rules; )
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(¢) whether Governmeént propose to
provide loan facility on one common
policy for construction of flats; and

(d) if so, when ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) : (a)
to (d) Reserve Bank of India have advised
that all banks have a Scheme of providing
financial assistance to their staff for acqui-
sition/construction of flats. Members of
the staff generally form Housing Coopera~
tive Societies which are registered under
the Cooperative Societies Act. Banks
also extend loan facilities to individual
staff members for acquiring flats in any
cooperative Housing Society formed by
other individuals or group housing
schemes. Banks generally make budgetary
allocation every years for staff housing
loan and within this amount loans are
disbursed tb eligible members.

Development of tourism in Kerala

5355. SHRI SURESH KURUP ;
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) the names of the pl:ices in Kerala
which attract foreign tourists;

(b) the amount spent by Union
Government to develop tourism in Kerala
in the Sixth Plan as compared to other
States; and

(c) the amount to be spent in the
Seventh Five Year Plan ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM
(SHRI HK.L, BHAGAT) : (a) Kerala
as a whole attracts foreign tourists and
the places particularly frequented by the
foreign tourists are Trivandrum, Kovalam,
Ponmudi, Varkala, Quilon, Aranmula,
Alleppey, Kottayam, Thekkady, Kumara-

kom, Cochin, Trichur, Cheruthuruthy,
Kottakkal, Kozhikode, Kappad, Bekal
and Wynad,

(b) and (¢) The Central Department
of Tourism does not aliocate funds State-
wise. It provides central assistance for
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individual projects submitted by the State
Governments based on the merits of such
projects and availability of funds. An
amount of Rs, 22.30 lakhs was spent for
Kovalam Beach Resort during the Sixth
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Five Year Plan. The folldwing;’-proj&m
have already been sanctioned for imple-
mentation® during the Swevénth Five Year
Plan :

Sanctioned amount

1. Boating facilities at Quilon, Kumarakom,
Cochin and Thekkady
2. Way-side amcnities with accommedation at

Kottarakara, Alleppey, Palghat, Canna-
nore and Wynad at a cost of Rs. 10.28

.Rs, 50.78 Takhs

lakhs for each place.

3. Fairs & Festivals.

Rs. 51.40 lakhs
Rs. 2.56 ,,

Effeet.of MODVAT Scheme on cost of
proeduction

53%. SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE Dbe pleased
to state

(a) whether Government are of the
opinion that the newly introduced MOD-
VAT scheme would reduce the cost of
production and also the end product would
be cheaper for the consumer; and

(b) if so the steps being taken by
Government to guarantee this ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Under the MODVAT schem., the excise

duty and the additionul duty of customs”

paid on the inputs covered under the
scheme will be available as the credit for
payment of excise duty on the final
products. It is expected that introduction
of MODVAT will decrcase the cost of
final products which are liable to excise
duty through the availability of instant
credit of the duties paid on the inputs and
consequential reduction of interest costs.

Prices of final products would depend
pot only on the availability of credit of
input duties under the MODVAT scheme
. but on sevéral other factors including
shanges in rates of duty market forces
governing the demand and supply position,
While it is expected that credit of input
duty should lead 1o reduced cost of
peoduction, the Government has no

mechanism to guarantee that final products
will be available to consumers at reduced
prices, specially as the rates of dutiés on
the final products have been suitably
adjusted to keep the MODVAT scheme
broadly revenne-neutral.

Retirement age of bank officers

5357. SHRI ZAINUL BASHER :
Will the Minister of HNANCE be pleased
to state :

(a) whether it is a fact that the
Governor of Reserve Bank of India has
recommended to Government that the
retirement age of the officers of the bank
should be fixed at 60 years so as to bring
it at par with the retirement age of other
employees of the bank; .

(b) whether Government are aware
that further delay in taking a decision in
the matter w'I! resull in causing avoidable
hardship to hundreds of officers, who will'
have to retire at the age of 58 years; and -

(c) if so, when a decision is likely to
be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a)to (c) The
proposal of Reserve Bank of India for
raising the age of retirement of its oﬁ'éers
to 60 years has been considered by the
Government in the past and the same hu
not been found acceptable,
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$358. SHRI P.A. ANTONY : Will
the Minister of FINANCE be ngascg to

state :

(a) whether Government are proposing
to lay downa long-term policy on the
administered prices;

(b) if so, whether such policy will
cover all administered commodities ' or
selgeted commodities; and

(c) whether such policy would result
in general guidelines for price fixation of
all manufactured items ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIJANA-
RDHANA POOJARY): (a)to(c) The
Govt. is working on a policy paper on
administered prices which will outline the
approach and policy on revision in
administered prices.

Report of Department of Personncl and
Administrative Reforms on DGS & D

5359. SHRI D.B. PATIL : Will the
Minister of COMMERCE be pleased to
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and Administrative Reforms has submitted
the report of study on inspection procedure
in Directorate General of Supplie§ and
Disposals; o

(b) if so, when this report was sube
mitted;

(¢) whether a Committee has been Sset
up to examine the report and take decisions
on the recommendations;

(d) ii so, when this Committee was set
up; and

(e) the details of the recommendations
which were accepted and those rejected by
the Committee ?

THE MINISTER OF
(SHRI  VISHWANATH
SINGH) : (a) Yes, Sir.

FINANCE
PRATAP
(b) 1n July, 1984

(c) Yes, Sir.

(d) On 17.7.1934,

(¢) The DP&ARs made 26 recommen-
dations, The Government decisions thereon

state : are indicated in the Statement given
below.
(a) whether Department of Personnel
Statement
Recommendations Decisions
(i) Re-distribution of work in the Accepted o
Sections of HQrs.
(ii) Technical particulars to be kept Accepted

in Inspection files,

(iii) Level jumping in vetting of

indents,

(iv) Cut down reference to Indentors.

(v) Indents from technical depart-
_Ments need not be veited.

Accepted with modification that indent
with unit value above Rs. 5 lakhs will
be initiated by DDI. However, level of
disposal for indents will be maximum at
two levels. ‘ ‘

Acceptcd

Accepted, but the responsibility for
correctness of indent specifications res-
ting with Indenting departments and not
DGS&D,
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Recommendations

Decisions

(vi) Format prescribed for annual
inspection.

(vi:) Numbers of returas and reports
from Circles, revised and
reduced.

(viii) Data base in HQrs.

(ix) Filing system be streamlined.

(x) Programme of training

(xi) Training for ministerial staff.

(xii) Combining Inspection Wing of
DGS&D with Regional Labora-

tories of the National Test
House.

(xiii) Administrative powers to be
" given to Addl. DG (Inspn.)

(xiv) To accept self-certification
(a) of ISI Licencees.

(b) More items to be covered
under warrant/guarantee

(xv) Exemption from inspection of
products of Govt, Undertakings.

(xvi) Laying down uniform inspection
proceedure.

(xvii) Sample for test to be codified
and handled by Inspection
staff,

(xviii) NTH should not charge inspec-
tion fee from Inspection Wing.

(xix) Testing charges to be recovered
from supplier when samples fail,

(xx) Uniform guidelines for price
reduction.

(xxi) Powers of Director of Inspec-
tion to accept stores with minor
deviation.

Accepted

Accepted

Accepted with direction that MIS Dte.
will assist Inspection Wing for collecting
information,

Accepted.

Accepted with directions that Dircct‘drf
Training, DGS&D, shall look after the
training requirements of 1/Wing. ‘

Accepted.

Under consideration,

Accepted.

Accepted with modification to introduce
it in cases where in the last 3 years rejec-
tions have been less than 0.5%. Initially
25 items have been identified for
implementation.

Accepted and some items are being identi-
fied and circulated.

Accepted, with the modification that this
will apply where reiection has been less
0.5% during the last 3 years.

Accepted.

Handling of the sample and its despatch
to the testing laboratory will be by the
Inspection staff; codification of the sample
was not found feasible.

Accepted.
Accepted.
Accepted.

Accepted with modifisation that powers

for specific price reductiem may not be
delegated.
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Recommendations Decisions ‘
(xxii) Tmprovement in 'inspection Accepted.

segls.

(xxiv) Introducing Officer oriented sys-
tem of working.

(xxiv) Manning of Circles with various
disciplines of engineering and
technology

(xxv) Review of workload in field
offices.

el . .
(xxvi) Record management in Circles,

Under consideration.

Accepted.

Accepted.

Accepted.

Exports of marine products from ports of
Saurashtra

5360. SHRI RANJIT SINGH GAE-
KWAD : Will the Minister of COM-
MERCE be pleased to state :

(a) the export of marine products
from the ports of Saurashtra during 1985 ;

(b) the value of marine products exp-
ported ; and

(c) the percentage of export from
Saurashtra ports as compared to total
marine products exports during the year
1985 ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and
(b) Export of Marine Products from the
ports of Saurashtra during 1985 was 5763
tonnes valued at Rs.23.21 crores.

(c) This export from ports of Saura-
shira constitute 7.15%, quantity-wise and
6.18%, value-wise, of the total marine
products export during the year 1985,

Procurement of wheat in 1986

5361. SHRI SUBHASH YADAV:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have set up
a target for procurement of wheat in 1986
and if so, the details thereof ;

(b) whether Government have also
asked the wheat growing States to take

maximum advantage of the expected bum-
per crop ;

(c) the estimated gquantity of wheat
likely to be procured during the coming
season 1986 ; and

(d) whether problems of storage facil-
ities have also been considered and if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MIN-
ISTRY OF FOOD AND CIVIL SUP.
PLIES (SHRI A.K. PANJA) : (a) and (b)
No, Sir. :

() In the year 1985 the total
wheat procurement amounted to one crore
three lakh forty thousand tonnes. However,
for 1986 no estimate can be given because
the quantity likely to be procured will
depend on the size of the crop, the ruling
market prices and the quantity of grain of
specified quality offered for sale by farmers.
to the public procuring agencies at the
appointed purchase centres.

(d) Foodgrain stocks are held in the
covered storage capacity available with the
Food Corporation of India and the State
agencies; as well as under cover and-
plinth (CAP) storage. Adequate precau-
tions are taken to protect these stocks
against deterioration and losses.

The storage capacity would also be
augmented through the following steps :

(i) During 1985-85, the Food Corpor-
ation of India and other agencies
are, together, expected te ereate
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covered storage capacnty for 16 95
lakh fonnes of i‘ood"grams H

(i) The Food . Corporation of India
. is hiring additional covered

storage capacity ;

(iii) The Food Corporation of India
proposes to get covered storage
. capacity constructed through pri-

vate parties to be taken on hire
by the FCI on guaranteed occup-
ation ?

More efficient use of the availabie
storage capacity is being made by
increasing the stack height ; and

()

(v) FCI plans to have additional CAP
storage capacity - to' the tune of
about 17 (seventeen) lakh tonnes
to meet the shortfall in the cov-
ercq storage capacity.

Private industries borrowings from public
instltutlons

- 5362. DR. G. VJAYA RAMA
) RAO :

SHRIMATI
DARI :

Will the Minister of FINANCE be
_bleased to state :

D. K. BHAN-

(a) whcther it 1s a fact that many of
tbq gnvate Industrialists are running their
businqsses including sick units on large
bon'owmgs from funds of public institu-
”upps and

(b)  whether the former Governor of
Reserve Bank of India has suggested a
severe credit squeeze on Industrial Houses
. turning ‘‘sick” in order to curb conspi-
. Guous consumption by these Houses runn-
_ing on public money ?

g‘sﬁ MINISTER QF STATE IN THE
RY OF FINANCE (SHRI JAN-
AﬁDHANA POOJARY) : (a) and (b)
Banks and financial institutions have laid
‘down norms regarding  eligibility for avail-
.ing.financlal assistance by industrial units.
The credit proposals received by banks
. “ad fnancial ihstitunohs ‘from private

Shdus"trmists are appi‘diaed by them in

PANJA) :

R

accordance with - the established norms.“
Reserve Bank of India has 1 own
‘parameters with tegard o rehx:iﬁatnon
of sick industrial units. Banks can pro-
vide reliefs and, concessions ‘within ,:those
parameters to the sick units which are
consldercd potentlally vnable

Accumulatlon of foodgrains stocks in
Punjab and_Haryana

5363. SHRI M.S. GILL : Will the
Minister of ' FOOD AND (CJIVIL SUPP-

’ LIES be pleased to state :

(a) whether more than one crore
tonnes of stocks of foodgrains have accum-
ulated in Punjab and Haryana and more
than 20 lakh tonnes out of it is lymg in
open and is rotting ;

(b) whether it is a fact that railways
cannot move more than 70 lakh tonnes of
foodgrains in one year ;

(c) if so, the steps taken by Govern-
ment to remove the remaining stock te
consuming areas ;

(d) whether it is a ‘act that 55 Jakh
tonnes of foodgrains purchased in 1985 by
the State organisation of Punjab on behalf
o" Food Corporation of Indig are still
lying with State organisation ; and

(e) if so, the steps taken to relieve

the State organisation ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
AND MINISTER OF STATE
IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI AKX,
(a) The total stocks of food-
grains belonging to the FCI and other
agencies in Punjab and Haryana are about
117 lakh tonnes, out of which about 39
lakh tonnes is under CAP storage. The
s;o_cks are being preserved properly.

(b) During 11 months of l98$36
upto February, 1986, a quantity of 91 lakh
tonnes has been moved ovt from Pumab

'and Haryana

(¢) The remaining stocks are also
being moved out to the consummg centres
as and whon toqmred by’ rall as w¥ll M

by road, © ' '
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(d) ln 1985~86,
m Pmmb procured about 44 lakh tonnes
of wheat, out - of which -about, 32 lakh
tonnes is siill with them. '

(¢) Movement of stocks from Punjab
and Haryana is being maximised in close
coordination with the railways. The load-
ing has, significantly, been stepped up
during the past one year, Foodgrains are
also being moved by road to the neigh-
bouring States,

Vacincies of Executive Directors
in baaks

5364. PROF. NIRMALA KUMARI'
SHAKTAWAT : Will the Minister of
FINANCE be pleased to state :

(a) whether it is fact that some banks
are functioning without the Executive
Directors;

(b) if so, the reasons therefor;

(c:) the names of such banks; and

(d) when these posts are likely to be
ﬁlled in ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
At present five o: the twenty nationalised
banks, viz Punjab National Bank, New
Bank of India. Vijaya Bank, Corporation
Bank and Punjab and Sind Bank do not
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the State agencies

Wrtrmwnmﬁi" 158
have Executlve Dnrectors. Tbesn pom

have remalned vacant due to factors which
vary from bank to bank The qur,stxon 9!

 selecting suitable persons for these posts -

is being kept under continual review.

N.T.C. Milis functioning without
Chairman-cum-Manging Director

5365. PROF. RAMKRISHNA MORE
Will the Minister of TEXTILES bc pleased
to state :

(2) the number of NTC Mills presently
functioning without Chairman-cum-Mang-
ing Director siating the period for which
these posts have been lying vacant and
the reasons therefor:

(b) to what extent the smooth function-
ing of three mills has been hamperedd’in
the absence of the Chairman-cum-Manag-
ing Directors stating the losses suffered by
these mills during 1985 as compared to
;he losses suffered’ during the year 1984;

nd -

(c) the measures taken by Govemment
to fill up these top level positions in the”
NTC Mills ?

THE ‘MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRT:
KHURSHID ALAM KHAN): (a) AtV
present, three subsidiaries of National
Textile Corporation are functioning * with-
out Chairman-cum-Managing Director.
Details are given below :-

—

Nart of ‘the Dafe from which

Remarks

subsidiary. post lying vacant
NTC (Anhra 25.12.1985
Pradesh) Indore.

NTC (Uttar 29.11.1985
Predesh),

Kanpur,

NTC (Maharashtra  1.3,1986

North) Bombay, -

CMD of the subsidiary proceeded on leave
with effect from 1.10-1985 preparatory to

completion of his tenure * on 24.12.1985

CMD of the subsidiary resignéd on
13.9.1985.  His resignation was accepted
with effect from 28.11.1985 (AN).

The term of CMD expired on 28.2.86°
o0 his attaining the age of superantivi:"
tion.
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(b) The functioning of these three subsidiary corporation has by and large not bsen
hampered as the functions of the CMDs have been performed by respective Committee
of Management. A Statement showing the profit/loss position of the three subsidiaries,
referred to above, for the years 1984-85 and 1985-86 (April to December, 1985) is given

below.

pests.

(¢) Action has been initiated to select suitable candidates for filling up the vacant

Statement

Profit/Loss position of NTC (M.P) Ltd., NTC(U.P) Ltd. and NTC (M.N.)
Ltd. Jor the years 1984-85 and 1985-86 April to December, (1985)

(Rs. in crores)

. 1935-86
Name of the Subsidiary 1984-85 (April to Dec. 45)
NTC(MP) Limited —17.35 —624
NTC (UP) Limited —17.64 —10.20
NTC(MN) Limited —23.74 —11.66

Import Licence To M/s. Mohan
Machines Ltd.

5366, SHRI ANANDA PATHAK :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that M/s. Mohan
Machines Ltd. is licensed to manufacture
machinery for making aerated waters:

(b) if so, the basis on which an import
licence to import a mchines to make aera-
ted water was issued to Mys. Mohan
Machine Ltd. on 10th Navember, 1984;

(c) whether there is any complaint that
ever-invoicing has taken place¢

(d) whether Government have checked
the price at which this machine has been
imported against similar machine; and

(e) the action proposed to be taken in
this regard ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH : (a) and (b) M/s Mohan Machi-
nes Ltd.,, New Delhi had submitted an
application for issues of import licence
for machinery stated to have been destroy-
ed/damanged during the riots in Delhi in

early November 1984, The same was exa-
mined and cleared by the Ministry of
Industry in consultation with the techni-
cal authorities concerned in accordance
with the policy adopted for quick rehabilit-
ation of such units. Accordingly an import
licence N . P/CC/[2096978 dated 10.11.
1984 for a cif value of 65 lakhs was issued
to the unit for import of 1 No. Automa-
tic Bottle filling and crowning assembly
Cap 320 Bottle Per Minute and 1 No.
intermis carbonating and mixing plants
for non-alcoholic beverages and spare
parts.

(¢)to (¢) The import licence was
issued to the firm on the basis of value,
country of import, description of goods,
and details of documents furnished in sup-
port of their machineries damaged etc,-
duly certified by the chartered engineer/

insurance company and affidavit furnished
by the firm,

Five star hotels in Delbi constructed
for Asiad

5367. SYED SHAHABUDDIN :
Will the Minister of PARLIAMENTARY

- AFFAIRS AND TOURISM to pleased to

state :

(a) the present operatiopal status of
the five-star hotels in Delbi which werg
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sanctioned origmally in connection with
thg Asiad; .

(5" the number of beds and the area
of commercial shopping” space in each
case; and, . ‘ .

A t“c)"'t{‘he maximum and minimnm room
cbarges in each of these hotles as on l
Janupry, 1986 1"

“THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND TOURISM

CHAITRA 14, 1908 (SARA)
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(SHRI H.K.L. BHAGAT) : (a) Of the 10
hotel projects (including one expansion)
sanctioned for the Asia, 6§ have been
commissioned fully and ‘one partially. The
remainiog three are yet to be completed.

(b) and (c) The number of beds,
area of commercial shopping space, and
the tariff approved by the Department of
Tourism for single and double ‘rooms for
cach of the functiﬁnlng hotels are given in

—

Statement
Name of the hotel No. of  Area of Tariff in Rupees -
- beds Commercial Single A/C Double AlC
Shopping Room Room -
space
1. Hyatt Regency 813 1260 s 1.mts. 700 800
' ' (Approx.)
2. Sofital Surya 241 1036 sq. mts, 600 700
3. Siddharth Conti- ’ 294 3000 sq ft. 800 900
nental
4. Taj Palace 793 5114 sq. ft. 880 990
5. Maurya Towers 340 7176 sq. ft. 880 £ 990
é. Samrat 528  5208,1 sq. ft. 725 . 825
7. The Centaur 592 303.8 sq. mts. 580 660

Purchase of cotton by Cotton Corporation
of India in Guntur and Prakasam dis-
;  tricts in Andhra Pradesh

5368. SHRI C- SAMBU : Will the
Minister of TEXTILES be pleased to
state it

(a) whether Governmeni are aware
that due to drought and cyclonic whether
condztxgns prevallmg in Andhra Pradesh,
the cotton raised 'during 1985-86 was of
shghtly sub-standard quality;

"(b)’ whether taking this as pretext,
the Cotton Corporation of India is not
wuhng to purchasc the cotton from cotton
groWers, and

© if §0, the action taken by Gov-
‘ernment if nny, to direct the Cotton Cor-
‘poration of “!ndla to purchpdc the ' cotton

produced during 1985.86 in Guntur and

Prakasam districts of Andhra Pradesh?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) Yes, Sir.
A sizeable quantity of cotton produced
during 1985-86 in Andhra Pradesh is found
to be considerably of substandard quality.

(b) The Cotton Corporation of India
has purchased nearly 30.0 lakh bales of
fair average quality kapas or slightly be-
low standard during the current cotton
year so far in Andhra Pradesh.

(c¢) Does not arise.
Remittance of foreign exchange by
people from Kerala working ubrond

5369. SHRI VAKKOM PURUSHO-
THAMAN : Will the Migister of FIN.
ANCE be plcased tostate :
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(a) the yearly foreign exchange earn-
ing through Indians working abroad; and

(b) the amount of foreign exchange
earned through the people from Kerala
working abroad?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRjy JAN-
ARDHANA POOJARY) : (a) No precise
information about remittances reccived
exclusively from Indian working abroad is
available since details of remittances of
Rs.10,000/—and below are not required
to be reported to the RBI by the auth-
orised dealers under the current rules.
However, private transfer receipts which
inter-alia, include remittances received
from non-residents of Indian nationality
recorded in the balance of payments statis-
tics during the three years ending 1983-84
slatest available) are as follows:

Year Amount (Rs. Crores)
1981-82 2082.8
1982-33 24307
1983-84 2648.7

(b) Does not arise.

Expansion of tea garden lands to meet
growing demand for tea

5370. SHRI PIYUS TIRAKY : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the demand
of tea for the domestic market as well as
for export is growing steadily;

(b)
demands;

if so, the steps taken to meet the

(c) whether Government propose to
acquire more land for the plantation of tea;

(d) whether it isa fact that the sur-
plus labour force in tea gardens has be-
come a menace and inunediate expansion
of tea gardens has become imperative to
absorb the surplus labour force; and

(¢) whether jt is proposed to return
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the Tea garden lands taken over by the
Government under the land ceiling legisla-
tion, for plantation of tea ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
(a) and (b) Domestic demand as well as
demand of tea in importing countries has
shown an increase. Steps have been taken
to increase both the productivity as well as
arca under tea. Tea Board operates,
a number of schemes for increasing pro-
duction and  for assisting exports. Land
for tea production is held by tea companies/
growers from the respective State Govern-
ments,

() Government of India isin touch
with the respective State Governments re-
garding allocation of additional land for
tea.

(d) Tea Board has no such  informa-
tion.

(¢) The subject concerns the States
and Cenlral Government has no informa-
tion in this regard.

Compensatory Allowance to central govern-
ment employees working in Chandigarh

5371, SHRI P. R. KUMARAMANG-
ALAM) : Will the Minister of FINANCE
pleased to state :

(a) whether Central Government
staff at Chandigarh was getting 5 per cent
pay as Special Compensatory Allowance
which has since been reduced to a paltry
sum of Rs 10 per month causing hardship
in times of ..i;h cost of living in Chandi-
garh; and

(b) if so, whether this would in all
fairness be restorsd at the earliest 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a)and (b) In
accordance with the Award of the Board of
Arbitration, Central Government Group
‘C’ and ‘D’ employees at Chandigarh were
given Special Compensatory Allowa-
nce 5% of pay with effect from 1.6.1973 on
the condition that it shall continue till such
time as the Punjab Government contjnued
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to pay Chandigarh Compensatory Allowan-
ce to its staff at Chandigarh or till the city
" of Chandigarh qualifies for grant of C C.A.
On the basis of population figures of 1981
Census Chandigarh qualified for classifica-
tion as a ‘B—2' class city. for payment of
C.C.A. to Central Government employ-
ees posted there with effect from 1. 8. 1982,
Accordingly with the grant of C.C.A. to
Central Government employees at Chandi-
garh, the concession of Special Compensa-
tory Allowance carlier admissible o the
employees stood withdrawn and the ques-
tion of its restoration does not arise.

Indian tea finding way to Pakistan

5372. SHRI PIYUS TIRAKY : Will
the Minister of COMMERCE be pleased
to state : ’

(a) whether it is a fact that substanial
quantity of Indian tea is finding its way
across the border through Punjab and
Rajasthan every year;

(b) whether the Indo-Puak trade pact
will provide an answer to the alleged smug-
gling of tea across the border;

(¢) whether it is also a fact that Paki-
stan is importing low quality tea from
China and Argentina;

(d) if so, the reasons why South
India tea of common and medium varieties

is not being encouraged to compete effecti-

vely with the Chinese and the Argentinian
tea;

(e) whether Government propose to
enter into tea market in Pakistan with
right earnestness; and

(f) if so, the step taken or proposed to
be taken in this regard ?

THE MINISTER OF FINANCE

(SHRI VISHWANATH PRATAP SINGH):

(a) Reports received by the Government
do not indicate large scale smuggling of tea
from India to Pakistan.

(b) Does not arise.
(c) Pakistan iﬁ)ports tea from a

number of countries including Sri Lanka,
China, Argentina, Kenya and also India.

The unit prices of tea imported from China
and Argentina are generally the lowest as
compared to the unit import prices from
other ¢ ountries.

(d) There are no restrictions on export
of South Indian teas to Pakistan,

(¢) Yes, Sir.

(f) The trade agreement between
India and Pakistan is intended to promote
inter-alia exports of tea from India to that
country.

Increase in investment in joint venture ia
Indonesia

5373, SHRI JAGANNATH PATT-
NAIK : Will the Minister of COMMERCE
be pleased io state :

(a) whether it is a fact that India has
agreed to increase its investment in joint
venture in Indonesia and enter into closer
co operation in the field of small scale
industries and technical training in that
country; and

(b) if so, thc details regarding the
representatives who participated in the
deal and discussions alongwith the decisi-
ons taken thercon ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
The posssbilities of participation by Indian
parties in more joint ventures in Indoncsia
and cooperation in the field of small scale
industries and technical training were dis-
cussed during the official trade talks in
February, 1986.

(b) The details of thc Government of
India represcentatives who participated in
the India—Indonesia Dbilateral talks on
trade and economic matters held in Jakarta
on 17-18th February, 1986 are given in the
statement given below. The following
decisions were taken on the said issues :--

The statement is giv en below :

(1) As a measurc of cooperation
among the developing countries,
India would promote joint vene
tures in Indonesia, in new investa
ment areas like machine tools and
accessories, hand tools, forgings,
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foundries, hcavy electrical machi- the Natlona\ mall Indué‘tries Cor-
nery, pumps and’ compressors, poration (NSIC) of India. NSIC
chemicals, paper pulp, sugar pro- would be available ‘for rendering
duction, fish processing etc. This cooperation to  the concerned
list would be reviewed after the * Indonesian Organisations to deve-
publication of “Priority List for lop infrastructure necessary  for
Investment for 1986 by Indonesia. growth of small-scale mdusmes in

: Indonesia.
(2) Both the sides would make efforts ‘
to implement the Protocol signed (3) Ten fellowships on Technical
in Jakarta on 14th March, 1981 Cooperation basis would be offer-
between the Director General of ed to each other in the year 1986-
Small Industries in Indonesia and 87.
Statement
1, Shri Prem Kumar,

Commerce Secretary to

the Government of India. Leader

2. Shri Vinod C. Khanna,

Ambassador of India Member

3. Shri K. Sharma,

Joint Secretary,
Ministiy of External Affairs Member

4, Shri Ravi Sawhney,

Joint Secretary,
Ministry of Commerce Member

5. Shri Rajiv Bhatia.

Counsellor,
Embassy of India,
Jakarta Member

6. Shri P. K. Shunglu,

Executive Director,

State Tradihg Corporation

of India (STC) Member
7, Shri P. K. Shastri,

Sr. General Manager (Non-

Ferrous Metals), Minerals and

Metals Trading Corporation Co

of India, (MMTC) Member

8. Shri K. K. Ralhan,

Regional Manager,

Engg. Export Promotion

Council, Jakarta (EEPC) Member
Notes

In addition the following were present in Jakarta during the talks :
1. Shri C. S. Vittal Rao,

General Manager,

Rail India Technical and Economic

Services Ltd. (RITES)
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2. Shri K. K. Balsasubram anian,
Bharat Heavy Electricals Ltd ,
(BHEL)
3, Shri C. R. Nagendaran,
Executive Director,
Hindustan Machine Tool Ltd (HMT)
4, Shri Anoop Singh,

Deputy Regional Manager,
STC, Singapore.

Processing of enemy property claims by
Office of Custodian of Enemy Property

5374. DR. B. L. SHAILESH: Will
the Minister of COMMERCE be pleased to
state :

(2) amount disbursed by the office of
the Custodian of Enemy Property in Cal-
cutta so far in settlement of claims;

(b) what check, if any, is exercised over
the verification of records furnished by the
claimants;

(c) whether any Rules or Manual
have been laid down for this purpose, if so,
the details thereof and if not the reasons
therefore;

(d) whether, in the absence of a
set of rules and since documents may not
always be verifiable, it has been easy for
corrupt elements to flourish;

(¢) the number of cases pending be-
fore the Custodians office and the amount
involved therein; and

(f) what check, if any is exercised by
the Bombay based Custodian’s oftice be-
fore such claims are disbursed ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
(a) Upto February, 1986, an amount of
Rs. 58.32 crores have been disbursed.

(b) to (d) Guidelines have been issued
in terms of which documents of original
nature like purchase, khatians and income
tax assessment orders should be the basis
for verfication.Claims are verified by papels
chaired by an officer on Special Duty and
consisting of retired Judges/revenue/survey
officers of West Bengal.

(e) 14603 claims cases remain to be
processed. Tt is not possible to indicate
the amount involved in pending cases,

() Bill
affidavit are taken from
fore disbursal of money.

form, indemnity bond and
the claimants be-

Misuse of duty drawback facility

§375. Dr. B. L. SHAILESH : Will the
Minister of FINANCE be pleased to state :

(a) whether the export items produc-
ed largely in the decentralised sector are
claiming the maximum share of duty draw-

back;

(b) if so, which are these items;

(c) the steps taken or being taken to
prevent misuse of the duty drawback faci-
lity ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQJARY) : (a) and (b)
Statistics of drawback payment are not
maintained separately sector-wise. Hence,
no information is available about the
share of duty drawback claimed by the
decentralised sector. However, some of
the products which are largely produced in
this sector are covered under the duty
drawback scheme viz: finished leather and
leather articles, footwear, shawls knitwears
readymade garments, Brass articles and
EPNS ware, Aggarbatties and Dhoops etc,

(c) The goods under claim of duty
drawback are invariably examined by Cus-
toms officers before shipment and where
necessary representative samples are tested
to verify the declaration of the exporter
and determine classification of the export
product in the Drawback Schedule. This
ensures a proper check and prevents possi-
ble attempts for misuse of the duty draw.
back facility.
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Proposal to ban export of cotton

5376. SHRI C. SAMBU : Will the
Minister of TEXTILES be pleased to state :

(a) whether it is a fact that the mem-

bers of Cotton Advisory Board are pressing

Government to ban the export of cotton
and permit the import of synthetic fibres by
deflating production figures; and

(b) if so, the present policy of Govern-
ment regarding export of cotton during
1986-87 ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) No, Sir.

(b) The Government of India releases
for export such varieties/quantities of cot-
tan as are considered surplus to the require-
ments of the domestic textile industry. The
demand and supply position of cotton in
the country and the prices of cotton are
reviewed by the Government from time to
time and appropriate decisions are taken
with regard to export of cotton.

Proposal for establishment of tourist hotels
alopg coastal belt of Andhra Pradesh

5377. SHRI C. SAMBU : Will the
Minister of PARLTAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) whether Union Government pro-
pose to establish tourist hotels along the
coastal belt of Andhra Pradesh;

(b) whether Government also propose
to establish beach resorts along the coastal
belt of Andnra Pradesh;

(c) whether there is also a proposal
to develop Vadarevu in Prakasam district
as a beach resort; and

(d)

THE MINISTER FOR PARLIAMEN.
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : () No such proposal
is under consideration of Union Govern-
ment,

if so, the details thereof ?

(b) The Department of Tourism has
sanctioned Rs. 20,80 lakhs to the Govern-

APRIL 4, 1986

Writien Amswers 172
ment of Andhra Pradesh for the constguc-
tion of 12 beach cottages at Rishikonde.
Out of this, a sum of Rs. 5.00 lakhs has
already been released as advance.

(¢) No, Sir.

(@) Does not arise.

Financial assistance to Handieraft
Centre at Sarjekot, Maharashtra

5378. PROF. MADHU DANDAVATE:
Will the Minister of TEXTILES be pleased
to state :

(8) whether it is a fact that the finan-
cial assistance given to the Haudicraft
Centre at Sarjekot in Malvan Taluka in the
Sindhudugg district of the backward Kon-
kan region of Maharashtra conducted by
Malvan Taluka Mitra Mandal is inadequate
since the amount of stipends of Rs. 1000 per
month given to each trainee is inadequate;

(b) if so, whether the Handicraft
Centre will be permitted to double the sti-
pends to each trainee; and

(¢) if so, whether the financil assis-
tance to the Centre will be increased so

that higher stipends can be paid to the
trainees 7

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES(SHRI1 KHUR-
SHID ALAM KHAN) : (a) No, Sir.

(b) and (c) Do not arise.

Delay in issue of permits to fishermen

5379. P OF. MADHU DANDAVATE
Will the Minister of FINANCE be pleased
to state :

(8) whether the Customs office at
Palshet in Guhagar Taluka of Ratnagiri
District of Maharashtra delayed by two to

three  months the issue of permits for
fishing;

(b) if so, whether this delay has caus-
ed heavy loss of business to fishermen;

() if so, whether this loss willbe
compensated for; and
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(d) whether to avoid inconvenience
and loss to fishermen, Government pro-
pose to issue permits valid for one year
instead of 21 days to the fishermen ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA.
RDHANA POOJARY) : (a) and (b) The
position is being verified and the informa-

tion will be laid on the table of the
House,
Production of Jute
5380. SHRI CHINTAMANI JENA

Will the Minister of TEXTILES be pleased
to state :

(a) the total production of jute during
1985-86 and the production of jute produc-
ing State;

(b) the total quantity of jute purcha-
sed by Jute Corporation of India during
1985-86 and at what rate;

(c) whether it is a fact that the cost
of production of jute is higher than the su-
pport price fixed by Government;

(d) whether any study has been made
in this regard, if so, the details thereof; and
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(¢) whether Government propose 1o
consider revising the support price fixed by
Government to save the growers from being
ruined ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI KHU-
RSHID ALAM KHAN) : (a) Final figures
of State- wise production of raw jute and
mesta during the current jute seasons 1985«
86 have not yet become available. However
the total production of raw jute and mesta
is presently estimated at around 95-100 lakh
bales.

(b) A statement is given below,

(c) to (¢) The minimum statutory price
of raw jute is fixed by the Government
after considering the recommendations of
the Commission for Agricultural Costs and
Prices, The Commission while formulating
their reccommendations, jnter-alig, not only
takes into account the cost of production
but also provides a profit margin to enéou-
rage farmers for increased production. As
the minimum statutory price of raw jute
for 1986-87 season has been announced by
the Government after taking into account
all relevant factors, there is no proposal
under consideration to revise the plices.

Statement

The total quantity of raw jute/ mesta purchased by Jute Corporation of India
during the current jute season 1985-86 upto 18th March, 1986 is around 27.63

lakh bales.

The range of procurement price is as under :

State Principal
variety
" Assam -5
Bihar W-5
Meghalaya Mesta BOT
Orissa W-5
Tripura Mesta BOT
Uttar Pradesh W-5
West Bengal TD-5
Andhra Pradesh Bimli BOT

Range of procurement price

(Rs./Quintal)

Minimum Maximum

225.50 251

189 189

21 256
195.50 195.50
230.50 230,50

235.50 an

201 201

Note : The minimum price is also the minimumstatutory price fixed by the Gowt,

for 1985-86 Jute season.
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Redressal of grievance of Gramin Bapk
staff

-5381. SHRI BASUDEB ACHARIA ¢

will the Minister of FINANCE be pleased

to state <

(a) whether a negotiation forum has
been constituted at State level for redres-
sal of grievances of Gramin Bank Staff;

(b) whether the All India Regional
Rural Bank Employees Association has
been invited to participate in such State

level forum; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Since
the pay scales of employees  of Regional
Rural Banks have been framed on the basis
of the prevailing pay structure in the
concerned State Government employees of
comparable rank, 2 separate Forum has
been set up in each State to discuss exclu-
sively the problems and grievances of Regi-
onal Rural Bank employees. The Forum
will discuss problems thrown up by indivi-
dual Regiona! Rural Bank's with the con-
cerned Chairman and help him find 2
solution.

(b

(c) Since negotiation with employees is
a purely management function, this will be
beld by the Chairman of the concerned
Regional Rural Bank.

No, Sir.

Proposals for establishment One, Two and
Three star hotels

5382, SYED SHAHABUDDIN : Will
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased

to state :

(a) the number of proposals for esta-
blishment of One-Star, Two-Star and Three
Star hotels in the country pending for app-
roval of credit from the Central Hotel fund
as on Ist January, 1986;

(b) the State-wise break-up of such
applisations;
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(c) the number of such applications
approved during 1985 and the total eredit
extended to them, State-wise; and ‘

(d) the name of places in Bihar where
such hotels are to  be established under
already approved proposals ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI]
H. K. L. BHAGAT) : (a) to (d) There is
nc Central Hotel Fund in the Department
of Tourism for advancing credit to hotels,
Therefore, the question of proposals for
the establishment of hotels pending for
approval of credit from the Fund does not
arise,

Reorganisation of banking system

5383. SYED SHAHABUDDIN : Will
the Minister of FINANCE be pleased to
state

(a) whether Government have any
proposals under consideation for reorganis
sing the banking system in the country;

(b) whether the concept of the lead
bapk is to be applied more rigorously in
order to eliminate proliferation of branches
of the same bank troughout the country;

{c) whether it is proposed to increase
the degree of specialisation in the banking
system by opening more branches in key
centres all over the country dealing with
agriculture, industry, trade or general busi-
ness; and

(d) the names of such specialised
banks and the number of existing branches
as on 28 February, 1930 ?

THE MINISTER OF STATEIN THE
MINISTRY OF  FINANCE (SHRI
JANARDHANA POOJARY): (a) While
the suitability of the banking structure for
attanining the socio-économic objeclives set
before it is examined by the Government
and the Reserve Bank on an ongoing basis,
currently no specific proposals fur reorga-
pisation of the banking system are under
consideration of the Government,

(v) Concept of Lead Bank does not
envisage monopoly of banking business to
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lead banks in areas of their lead responsi-
bility. The concept is also not intended
. to regulate branch expansion of commer-
cial  banks which is allowed by Reserve
Bank of India in accordance with its
Branch Licensing Policy.

(c) and (d) While there is no program-
me as such to achieve any degree of specia-
Jisation of operations among public sector
commercial banks, some of these banks are
experimenting with creation of specialised
branches for doing specific business.

Establishment of more security presses

5384, SYED SHAHABUDDIN : wijll
the Minister of FINANCE be pleased to
state :

(a) the location of existing security
presses;

(b) whether any additional sccurity
presses are proposal to be established dur-
ing the Seventh Five Year Plan; and

(c) if so, the location thereof, their
estimated cost and their employment poten-
tial ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) 1. Inda
Security Press, Nasik Road, (Maharastra,

2. Security Printing Press, Hyderabad
(Andhra Pradesh).

(b) No, Sir.

(¢) Does not arise.

Proposal for transfer of export quota
work of garments to B statutory body

5385. SHRI ANANDA PATHAK :
Will the Minister of TEXTILES be pleased
to state :

(a) whether any legal opinion has been
received by Government suggesting transfer
of export quota work of Garments (0 a
statutory body;

(b) if so, whether it is proposed to
form a statutory body;
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(c) if not, the reasons ‘thereof; and

(d) the actions Government have
taken or propose to take in case the quota
work is left as it is, and not transferred to
a statutory body ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a)to (d)
The relevant issues are being examined by
the Committee on Subordinate Legisiation
of the Lok Sabtha. Government is awaiting
its final report.

Membership of Delhi Stock Exchange

5386, SHRISALEEM I. SHERVANI:
Will the Minister of FINANCE be pleased
to state ;

(a) the educational or professional
qualifications necessary for a person to
engage in the profession of dealing as a
broker in stocks and shares;

(b) whether it is a fact that a person
has to be a member of Stock Exchange to
engage in such business and for that
purpose he is required to hold certain
number of shares of the Stock Exchange;

(c) whether the membership of Stock
Exchange is heritable and transferable;

(d) whether it is also a fact that
present market value of membership of
Delhi Stock Exchange is anywhere between
Rs. 7 and 8 lakhs; and

() the public interest, if any, being
served by restricting membership of the
Delhi Stock Exchange ?

THE MINISTER OF STATE [N
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (2) The
qualificitions for membership of a recog-
nised Stock Exchange are prescribed 1n
Rule 8 of the Securities Contracts (Regu-
lauon) Rules, 1957. According to a
recent directive issued by the Government
to the recognised Stock Exchanges, the
minimum basic educational standard for
admission of new members of Stock
Exchanges shall be passing the 12th
standard or equivalent examination,
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(b) In areas to which Section 13 of the
Securities Contracts (Regulation) Act, 1956
has been applied, contracts in securities
can be entered into only with or through
or between members of a recognised Stock
Exchange in such areas. A member of a
Stock Exchange which is formed as
company limited by shares has to hold the
prescribed number of share(s) to engage
in stock and share business. However, it
is not necessary to be a member of a
recognised Stock FExchange for entering
into spot delivery contracts in securities.

(¢) The membership of Stock Exchan-
ges is generally transferable and heritable
subject to certain conditions as provided
in the Rules/Articles of Association of the
Stock Exchanges.

(d) According to the information
furnished by the Delhi Stock Exchange,
the latest transfer deed submitted to the
Exchange mentions a consideration of Rs.
1 lakh.

(e) There is no intention to restrict
membership of Dethi Stock Exchange.

Delhi Stock Exchange Buildiag

APRIL 4, 1986
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preseént Stock Exchange building at Delhi
is proving over-congested and inadeq-
uate to transact the amount of business it
transacts every year ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Inadequate
space is one of the major constraints
facing many stock exchanges including
Delhi.

Delhi Stock Exchange

5388. SHRI SALEEM 1. SHER-
YANI : Will the Minister of FINANCE
be pleased to state :

(a) the pumber of brokers at Delhi
Stock Exchange dealing in Stock and
Shares as on 1 June, 1965 and 31 Decem.
ber, 1985;

(b) the number of companies listed
with Delhi Stock Exchange on 1 June,
1965 and 31 December, 1985; and

(c) the total number of shares and
the paid up capital of the Companies
listed with Dclhi Stock Exchange as on 1
June, 1965 and 31 December, 1985 ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

5387. SHRI SALEEM 1. SHER- jANARDHANA POOJARY): (a) to (c)
VANI : Will the anstcr_oii I*INANCE be  The information is given in the table
pleased to state whether it is a ,act that the pejow -

As on
1st 31st -
June December,
1965 1985
(i) Number of brokers at Delhi Stock
Exchange dealing in Stock &
Shares ' 100 114
(ii) Number of companies listed with
Delhi Stock Exchange 133 1283
(iii) Total paid up capital of the com-
panies listed with Delhi  Stock
Exchange. Rs. 155,00  Rs, 3770,23
Crores Crores

The Stock Exchange does not compile information relating to the number of

shares of listed companies.
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Representstion of SC/ST employees

in Super Bazar
5389. SHRI BANWARI LAL
BAIRWA : Will the Minister of FOOD

AND CIVIL SUFPPLIES be pleased to
state :

(a) whether Scheduled Caste and
Scheduled Tribe persons are given due
representation in various grades in the
Super Bazar, Connaught Place, New
Dethi;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A. K. PANJA) : (a) Yes
Sir.

(b) 7.59% of each category of posts in
the Cooperative Stores Limited (popularly
known as Super Bazar), New Delhi are
reserved for Scheduled Caste and Scheduled
Tribe candidates as per Recruitment and
Promotion Rules of the Supcr Bazar, As
on 1.1,1986, there were 140 employees
belonging to Scheduled Castes and Sche-
duled Tribes out of 1260 employees on the
strength of Super Bazar,

(c) Does not arise.

Low recovery of bank credit

5390, SHRI K. PRADHANI :  Will
the Minister of FINANCE be pleased to

state :

(a) whether the lack of proper co-
ordination between Government agencies
and commercial banks bas led to low
levels of recovery for bank credit to
finance rural schemes in the priority scctor
like the Integrated Rural Development
Programme (IRDP), Economic Rehabilita-
tion of Rural Poor (ERRP), Sclf-Employ-
ment to Educated Unemployed Youth
(SEEUY) in Orissa; and

(b) if so, the steps being taken to
improve matters and enlsrge the amount

CHAITRA 14, 1908 (SAKA)
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of these schematic advances given by
banks to the beneficiaries in rural Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Insti-
tutional arrangements exist at present both
at the district level and also at the State
level for better coordination between
Government agencies and the commercial
banks for ensuring better flow and proper
monitoring .of credit to the various sections
of society in-luding programmes such as
Integrated Rural Development Programme
and Self-Employment to Educated Un-
employed Youth. The District Consulta-
tive Committees as well as the State Level
Coordination Committees provide this
forum for coordination. There is also an
arrangement at the Block level for better
coordination between the commercial
banks and governmental agencies. The
Regional Consultative Committees set up
under the Banking Companies (Acquisition
and Transfer of Undertaking) Act 1970
and 1980 are also represented by Central
and State Governments as well as repre-
sentatives of commercial banks. This
Committee  reviews  periodically the
performance of banks in a particular
region and wherever considered necessary
recommends remedial action for better
coordination between banks and Govern-
mental agencies.

(b) Instroctions have been issued by
the RBI to banks for improving their
recovery performance.  These include
strengthening and gearing up of the
organisational structure both at controlling
offices and field level, having a schematic
approach to lending. toning up the pre-
lending appraisal system and the post
lending supervision techniques and moni-
toring of credit, arranging recovery drive
to coincide with harvest and organising
block-wise recovery campaigns in ascocia-
tion with State Governments, creation of
separate rccovery cells for a cluster of
nearby brauches, etc.

Openiug of new Gramin Bank branches
in Kangra district (H.P.)

5391, PROF. NARAIN CHAND
PARASHAR : Wil the Minister of
FINANCE be pleased to state :
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(a) whether the Himachal Gramin
Bank has applied to the Reserve Bank of
India for the sanction of licences for
opening new branches at Chanaur, Sansar-
pur Terrace and Adhedian-hattian in
Tehsil Dehra at
Himachal Pradcsh;

(b) if so, the dates on which the
applications for the sanction of licences
were received by the Reserve Bank of
India and the dates on which licences have
been sanctioned; and

(c) if licences have not been issued so
far, the reasons for delay and the likely
date by which the licences would be
issued ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)to (c)
Reserve Bank of India (RBI) has reported
that Himachal Gramin Bank has applied
in June, 1984 for opening its branches at
Chanaur, Sansarpur Terrace and Adhedian
Hattian in District Kangra, Himachal
Pradesh. These applications were kept
pending by the RBI since branch expan-
sion programme for 1982-85 of Kangra
District was completed and new branch
licensing policy for 1985-90 was being
finalised. The new branch licensing
policy for the period 1985-90 has been
formulated by Reserve Bank of India.  1In
accordance with this policy a bank office
is to be opened for every 17,000 popula-
tion in each block. The policy also
envisages filling up of spatial gaps. RBI
has reported that Chanaur, Sansarpur
Terrace and Adhedian-Hattian centres fall
in surplus blocks. RBI has, however,
advised the Rcgional Rural Bank to refer
the centres to the Group set up for the
identification of centres, for opening bank
offices under the branch licensing policy
for 1985-90, The question of opening
offices at these centres will be considered
by RBI in the light of the branch licen-
sing policy if they are included in the list

of centres for opening bank offices,
finalised and recommended by State
. Government,

Hotel loap fund to finance two-star/
three-star hoteis

$392. SHRI R.M. BHOYE : Wil

APRIL 4, 1986
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the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether it is a fact that a Hotel
Loan Fund has been floated to finance
new hotels under the two and three star
categories; and

(b) if so, the details in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM
(SHRI HK.L. BHAGAT): (a) There is
no such fund separately for hotels, The
putlic sector financial institutions provide
term loan for hotels.

(b) Does not arise.

Trade with USSR

5393. SHRI N. DENNIS : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that our trade
with Soviet Union is increasing every
year;

(b) if so, the names of the articles
imported from and exported to the USSR
during 1983-84, 1984-85 and 1985-86;

(d) the details regarding their value
and the quantum of trade, details separa-
tely for public sector and private sectors;
and

(d) the steps taken to improve trade
with the USSR ?

THE MINISTER OF COMMERCE
AND FOOD AND ClVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and
(b) Yes, Sir. The items exported from
India to the Soviet Union are Agricultural
Products, Minerals and Ores, Chemicals
and Allied Products, Leather and Leather
Manufactures, Textile Goods, Engineering
Goods, etc. The Indian imports from the
Soviet Union consist of Machinery, Equip-
ment & Spare parts. Crude Oil and
Petroleum Products, Fertilizers, Chemicals
and Pharmaceutical Products, Steel
Producis, Non.ferrous Metals, etc.

(c) Separate details are not being
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maintained on the value and quantum of
trade conducted by Puablic Sector and
Private Szctor. The total valuez on pro-
visional basis of imports from and exports
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to the USSR during 1933-84 and 1984-85,
for which period the information is
available, is given below :

(in Rs. crores)

1983-84

1984-85
Imports from the USSR 1658.58 1803.38
Exports to the USSR 1305.87 1654.59

‘Information pertaining to itém-wise break-up is not available.

(d) Continuous efforts including steps
like participation in trade fairs and exhibi-
tions, exchange of commercial delegations,
convening of Inter-Governmental Joint
Commission Mcetings, Working Group
meetings, conclusion of Annual Trade
Protocols for exchange of commodities,
etc., are being taken to improve the trale
with the USSR.

Opening of bank branches in

Tamil Nadu
5394, SHRI N. DENNIS :  Wijll the
Minister of FINANCE be pleased to

state :

(a) the number of branches of nation-
alised banks functioning in Tamil Nadu at
present, bank-wise; and

(b) the number of new branches likely
to be opened during the current financial
year in that State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Details
of the number of branches of the 28 Public
Sector Banks functioning in Tamil Nadu

" as on 30.11.85 are set out in the statement

giv-n below,

(b) The aim of branch licensing policy
for 1985-90 is to achieve a coverage of
17,000 population per bank office in rural
and semi-urban areas of each block. The
policy also aims at filling up of spatial
gaps wilh a view to ensure a bank office
within 10 Xms. from each village. Licences
for opening of additional bank offices
would be granied by RBI in the light of
the objectives sct out in the current branch
licensing policy for the period 1985-90
and on the basis of the potential growth
centres for opening bank offices to be
identified in terms of the policy. As such,
no quantitative target has been fixed for
opening bank offices during the current
financial year in the State of Tamil Nadu,

-Statement

Statement showing number of branches of 28 Public Sector Banks functioning in
Tamil Nadu as on 30.11.85

Name of Bank

Number of branches

State Bank of India

Associates of State Bank of India
Allahabad Bank

Andhra Bank

Bank of Baroda

Bank of India

Bank of Maharashtra

515
98
15
27
73
To

il
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Canara Bank

Central Bank of India
Corporation Bank

- Dena Bank

Indian Bank

Indian Overseas Bank
New Bank of India
Oriental Bank of Commerce
Punjab & Sind Bank
Punjab Natvionél Bank
Syndicate Bank

Union Bank of India
United Bank of India
UCO. Bank

Vijaya Bank

Total

APRIL 4, 1986

Wrliten anowers - 168,
an3
133
50
10
419
468
10
2
6
53
82
97
8
56
13

2684

Import of drugs and drug intermediates
under fake names

5395. SHRI N. DENNIS :  Will the
Minister of FINANCE be pleased to
state

(a) whether some cases have been
brought into the notice of Government
that certain drug companies arc importing
~ drugs and drug intermediates under the
names of other drugs on which there is
either concessional customs duty or
exempted custams duty;

(b) if so, the details thereof during last
two years; and

(¢) the steps taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Four instances have come to the notice of
the Government where certain firms have
attempted to import drugs by misdeclaring
them as drugs which are chargeable to
duty either at concessional rates or are
fully exempt from duty.

The dctails of these

follows

cases are as

(i) M/s. Peugeot Laboratories, Har-

(i)

(iii) M/s. Plethico Pharma,

yana imported 12 drums declared
to contain Cephalexin Monohyd-

‘rate out of which 8 drums were

found to contain some other
material. 2 drums were found to
contain Nifedipine and only two
drums contained Cephalexin
Monochydrate as declared.

M/s.  Bharvi Pharmaceuticals,
Bareda imported 10 dronts which
were declared to contain  Cepha-
lexin Monohydrate, Samples were
drawn and the goods were found
to be other than Cephalexin.

Indore
itnported 12 drums declared to
contain Cephalexin Monohydrate
out of which 4 drums were found
to contain Cephalexin Mono-
hydrate and 8 drums were found
to contain some other material

" which is under idensification.
(iv) M/s. Bharat'Chem. Lab. Kazol,

Gujarat imported 12 . drums
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declared to contain L-DOPA but

- on test the goods were found to
be LEVAMISOLE Hydrochlo-
ride.

() The case mentioned at (i) above
has been adjudicated and the misdeclared
goods viz. Nifedipine and Amoxycillin
Trihydrate have been confiscated absolu-
tely. The two drums which contained
Cephalexin have also been confiscated but
allowed to be redemed on payment of fine
of Rs. 1 lakh, In addition, a penally of
Rs. 1 lakh has been imposed on the
importer,

In the case mentioned at (iv) above a
shows cause Notice has been issued for
action under the Customs Act. Other
two cases are under investigation and
suitable action under the law would be
initiated. '

Large scale foreign borrowing by India

5396. SHRI MULLAPPLY RAMA-
‘CHANDRAN

SHR1 MURLIDIIARMANE :

Will  the Minister of FINANCE

be pleased to state :

(a) whether Government propose to
go in for fresh and large scale foreign
borrowings from sources oiher than non-
resident Indian investement; and

(b) if so, the details thereof ?

- THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) gnd (b)
The quantum of foreign borrowings by the
Government is decided on year to year
basis, keeping in view various factors spich
as requirements of projects, availability of
soft credits, balance of payment position
and above all the need to keep the debt
service liability on foreign borrowing withe
in prudent limits.

Import of aircaft by individusls snd
compa nies '
5397. SHRT M. RAGHUMA REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) the foreign exchange sanctioned
by Government for import of aircraft by
individuals and Indian companiss in
private and public sectors during the last
five years;

(b) the names of aircraft and the
countries from which aircraft have been
purchased by them;

(¢) the names of the individuals who
were given such aircraft permissions;
and ‘

(d) the reasons for which the aircraft
were imported ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
A Statement is given below,
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Corneriag of Sugarune by Co- Opera-
tive Sugar Factorles in Maharashtra

_ 5398. SHRI R. 'M, BHOYE : Will the
Minister of FOOD AND CIVIL.  SUPP-
LIES be pleased to state : .

(a) whether it has come to the notice
of Government that sugar factories in
Maharashtra particularly  co-operative
‘sugar factories have accumulated/cor-
nered huge stocks of sugarcane; ‘

(b) if so, whether it has resulted in

- short supply of sugarcane to private sugar

factories; and
() if so, the details thereof ?

THE MINISTER OF ,STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
TRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A K. PANJA) : (a) As
per the information reccived from the
State Government, there is no accumula-
tion/cornering of huge stocks of suagr-

cane by co-operative sugar factories.

(b) and (¢) In view of reply to (a)
. above, do not arise.

Financial assistance by nationalised
banks to Housing Boards

5399. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of FINAN-
CE be pleased to state :

(a) whether Government
that the present guidelines
finance to commercial bahks do not per-
mit them to extend financial assistance to
the Housing Boards for purchase of
house sites; and

aie aware

(b) whether Government propose 1o
take steps to facilitate nationalised banks
to provide adequate financial assistance
to the Housing Boards by giving bulk
loans for land acquisition and develop-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) and (b)
House sites are considered as infrast~

kb

on housing

I"'rmeu Answn l!ﬂ :

ructure. [acihties, mvestments f‘or wh:ch‘

will have to be financed by State Govern»-
»ments/Hommg Boards out of their ewn =

resources. Basically, banks meet shorts
term “requirements of industrial and other
sectors and are expected to keep their
involvenent in term lending within reason-
able limits. Housing finance is long-term
in character. Even so, banks are lending
for house construction activities by way
of direct finance to Scheduled Castes/Sche-
duled Tribes, economically weaker secti-
ons, low income groups and others inclu..
ding HDFC and as indirect finance thr-
ough subscriptions to bonds/debentures of -
HUDCO, State Housing Boards, etc.

Setting up of National Sugar Institute
in Andhra Pradesh

5400. SHRI V.- SOBHANADREES-
WARA RAO : Will the Minister of
FOOD AND CIVIL SUPPLIES be plea-
sed to state :

(a) whether Government have a pro-
posal to establish a National' Sugar Insti-
tute on the same lines as the one in Kan-

pur, in any onc of the Southera
States;

(b) if so, whether Government of
-Andhra Pradesh have requested for
establishment of such an institute at
Mirzapur in Medak District, Andhra
- Pradesh;

(c) whether Union Government offi-

cials visited that place in 1983;

(d) if so, when the institute is likely to
be established at Mirjapur, Medak Dis.
trict; and

(¢) if not, whether Government will
now consider and establish the institute
in Andhra Pradesh, the third biggest sugar
producing State in the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI AK. PANJA): (a),
The approved 7th Plan outlay does not
include any provision for establishing a
National Sugar Institute on the same lines
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: a:u’ht one in:‘ Ksnpur N

() and (¢) The
Andhra Pradesh had suggested the setting-
wp of a sugar institute in that State and
also that a Committee consisting of an
officer of the State Government and Dire-
ctors of National Sugar Institute, Kanpur
and Deccan Sugar Institute, Pune may
be constituted for preparing a Project
Report. _After a visit to Hyderabad and
Medak District by officcrs of the Central
Government in 1983, the State Govern-
ment was informed that there was mo

objection to the State Government con- -

stituting the Committee as proposed,
Subsequently the State Government sug-
gested . that such a Committee may be
constituted by the Central Government
themselves,

(d) and (e) No decision has been taken
to set up a new sugar institute during the
7th Five Year Plan,

Import of technology for sucrose

5401. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state ¢

(a) whether Government propose to
allow import of technology for scurose
(sugar from maize and other crops) in
view of the fact that the consumption of
(sugar) is increasing in the world; and

(b) if so, the number of applications
received so far by Government for import
of technology and the number out of them
cleared during the last two years 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LTES (SHRT A.K. PANJA) ' (a) Sucrose
_is not available in Maize and similar
other crops and it cannot be therefore pro-
duced from these crops. The question of
allowing import of technology for the
purpose does not arise.

(b) Does not arise,

Government of -

{ Production of sucrose from Maize, Jawar
and others creps

5402. SHRI BALASAHEB VIKHE
PATIL ! Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state

(a) whether there is any proposal
before Government to produce sweetening
agents (sucrose) from Maize, Jawar and
other crops ;

(b) if so, details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINi8-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA) : (a) No, Sir.

(b) Does not arise,

(¢) - Sucrose is not available in Maize,
Jawar and similar other crops. As such,
it cannot be produced from these crops.

Areas under tea plantation

5403. SHRI RADHAKANTA DIGAL :
Will the Minister of COMMERCE be plea-
sed to state : '

(a) the total hectares of land in the
country which wasg proposed to be brought
under tea plantation in 1985-86;

) (b) the hectares of tand so far brought
under tea plantation in 1985-86; and

(c) the details of the areas which were
brought under the tca plantation in Orissa
in 198586 ?

 THE MINISTER OF FINANCE (SHR !
VISHWANATH PRATAP SINGH): (a)
According to Seventh Plan document for
tea, target for new planting during 1985-86
is 4300 hectares.

(b) and (c) The information in.respect
of new area brought under tea all over
India during 1985-86 is not available at. pre-
sent. Area brought under tea cuitivation in
Orissa upto 4.11.1955 was 31.47 hectares.
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"+ producton of cardauom i Keraa
. 5404 PROF. KV, THOMAS :

will

" the Minister of COMMERCE be pleased to

state

(a) the trend in the production of

cardamom in Kerala during the last three -

years;

) if the production is decreasing, the
reasons therefor; and

| (c) the steps taken to increase the pro-
‘duction ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): (@)
and (b) Production of cardamom in Kerala
. has jucreased from 1900 tonnes in 1982-83
.and 1100 tonnes in 1983-84 to 2850 tonnes
in 1984-85. Lower production in 1982-83
and 1983-84 is mainly attributed to drought.

(c) The Cardamom Board is implemen-~
ting development schemes like Cardamom
Replanting Scheme, Extension Advisory
gcheme, Scheme for setting up of certified
purseries etc,

Loan by Export-Import Bank of America fof
Karnataka State Electricity Board for buy-
ing gas turbines from USA

5405. SHRI K. V. SHANKARA GO.
WDA : Will the Minister of FINANCE
be pleased to state :

(a) whether thé Exrort-Import Bank
of America has offered to provide a thirty
million dollar loan for the Karnataka State
Electricity Board for buying gas turbines
from the United States;

(b) if so, whether any agreement in
this regard was signed in February, 1986;
and

(¢) if so, the extent upto which this
loan will be utilised by the Karnataka
State Electricity Board 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): It is reported
that Export-Import Bank of United States
has offered 2 30 million credit-io Karna.
taka State Electricity Board for buying gas

1L 4, 1535 o
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turbines, The credit can be utilised only
if a US Company bidding for the turbines
wins the award, _ :

~ (b) No agreement is reporied to have
been signed so far,

(c) Does not arise.
Promotion of export of coir

5406." SHRI VAKXOM PURUSHOT-
HAMAN : Will the Minister of TEXTILES
be pleased to state :

{(a) whether Government are aware
that there is dullness in international mar-
ket for coir and so there is dead stock of
coir worth Rs. 10 crores in the cooperative
sector and private sector, and

(b) whether Government propose to
take necessary steps to promote the export
of coir as early as possible ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI KHU-
RSHID ALAM KHAN) : (a) The Govern-
ment is aware that there is some sluggish-
ness in the demand for coir and coir pro-
ducts in the international market essentially
due to competition from synthetic substi-
tutes.

(b) The Government have been taking
a number of steps to promote exports of
coir and coir products which include send-
ing trade delegations, conducting market
studies and ‘market research, releasing ad-
vertisements in foreign trade magazines, dis-
tribution of publicity material, participation
in fairs, quality improvement and grant of
export incentives,

[Translation]

Import of woollen carpets from .Bikaner
stopped due to famine conditions

5407, SHRI VISHNU MODI: Will

the Minister of TEXTILES be pleased to
state :

(a) whether Bikaner, known as Den{ ,
mark of India in the matter of wool, is
facing serious famine conditions as a result

of which export of a2 major portion of the

carpets being made by the woollen industry
there, has come to a stop; R
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(b) if so, whether Government propose
to'give special relief to the people epgaged
in' woollen indgstry jn Bikaner and to make
good duality wool available to them in
order to minimise the adverse effect there-
of on woollen spinning units in Bikaner
and to encourage export of carpets;

(c) if so, the assistance proposed to
be provided to them; and

(d) if not, whether Government are
not eager in increasing the earnings from
the export of woollen carpets ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI KHU.
RSHID ALAM KHAN): (a) to (d) No
formal representation has been received
‘from the exporters of carpets regarding
stoppage of exports of carpets from the
area due to famine conditions in Bikaner.
However, to help the carpet industry, Go-
vernment have allowed duty free import of
wool against REP Licences and have also
reduced duty on import of raw wool from
40% to 20%.

[English)

Representations against ‘increase in issue
price of wheat '

5408, SHRI K. V. SHANKARAGO-
WDA : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether a memorandum has been
received from the Calcutta Flour Milis
Association representing against the incr-
ease in the issue price of wheat to Rs. 190/-
per quintal from 1 February, 1986 and fur-
ther increase to Rs. 220/- per quintal from
1st April, 1986,

(b) whether they have stated that the
increase in the 1isswye price of wheat will
adversely affect the interests of flour mills
in West Bengal.

(c) whether representations have also
been reccived from representatives of flour
mills in other deficit States; and

(&) if so, the reaction of Government
10 the repeesentations 7

CHAITRA 14, 909 (84 4)
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THE MINISTER OF STATEIN THE
MINISTRY OF PLANNING AN
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.X. PANJA) : (a)
to (c) Yes, Sir.

(d) It has not been possible to cha
the decision to increase the issue - pn:e’:

a?d the Associations have been informed
of it. o

- 'Setting wp of export oriented units in

Orissa
3409. SHRI ANANTA PRASAD
SETHI : Will the Minister of COM-

MERCE be pleased to state :

. (a) the number of 100 percent export
oriented units set up in Orissa;

(b) how many of them have started
commercial production so far;

(c) whether Government propose to
set up more 100 per cent export units;

(d) if so, the number of such new 100
per cent export units proposed to be set

up in Orissa; and

(¢) the place identified for the loca-
tion of these units ?

THE MINISTER OF FINANCE

/(SHRI VISHWANATH PRATAP SINGH):

(a) and (b) Six units to be set up in
Orissa have been approved so far under
the 10% export oriented units scheme.
Two of these units have gone into comme-
rcial * production. ‘

(c) to (ey Government only considers
applications for setting up of units, as and
when received. '

[Translation]

Release of persons  apprehended during
operation Kal Bhairay

5410. SHRI VISHNU MODI : will
the Minister of FINANCE be pleaséd to
to state :

(8) whether the attention of Govern-
ment has been drawn 1o the news item capi-
tioped Operation Kal Bhairay Ke Shikar



203  Written Answers

Chhootne Lage’ (the culprits apprehended
duriog operation Kal Bhairav being releas-
ed) appearing in *Jansatta’ of 26 February,
1986;

(b) if so, whether it is fact that raids
were conducted against 100 persons under
the ‘Operation Kal Bhairav' launched by
Central Narcotics Burcau and the Central

Bureau of Investigation two months back
~and incriminating documents relating to
very grave offences were recovered from
them but now most of these culprits are
being set free; and

(c) the details regarding the total nu-
mber of persons arrested under the afore-
said ‘operation’ and of those also who have
been released ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) to (c) The
raids under the one-day operation, code-
named, “KAL BHAIRAV” conducted on
23.12.1985, covered 135 places in 11 States
and 2 Union Territories. The searches
were orgamised against the drug traflickers
& suspected storage and distribution points
of drug. The raids were co-ordinated by
the Central Economic Intelligence Burcau
of the Ministry of Finance in which various
enforcement agencies of (he Central as well
as the State were associated,

The total number of persons arrested/
detained, including those taken for interro-
gation, was 40

Prosecution proceedings
launched against the offenders. The matter
is sub judice, However, persons arrested
have been released on bail pending prose-
cution.

have been

Construction of godowns by Ceatral Ware-
housing Corporation

5411. SHRI KALI PRASAD PANDEY:
Wilt the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the Central Warehousing
Corporation has been consturcting godowns
for the storage of jute, fertilizers etc. in
various States (Maharashtra, Madhya Pra-
desh etc.) with the help of World Bank;

APRIL 4, 986
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(b) if so, whether Government propo-
se to construct a godown in Gopalgam dis-
;rlct of Bihar with the help of World Bank
to remove the local backwardness there;

(¢) if so, when;

(d) the expenditure likely to be incur-
red thereon; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
AND MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A. K. PANJA): (a)
The Central Warehousing Corporation has
constructed certain goodowns in- different
States under the World Bank-assisted stora-
ge project of the Food Corporation of
India. These godowns are meant for storage

of foodgrains only.

(b) to (¢) The Ministry or its under-
takings do not have any proposal to cons-
truct any storage godown in Gopalganj dis-
trict with World Bank assistance. The Food
Corporation of India and the Bihar State
Warchousing Corporation together have a
storage capacity of 7,000 tonnes in that dis.
trict, Besides, the Bihar State Warehousing
Corporation proposes to construct an addi.

tional storage capacity of 3,000 tonnes jn
that district,

{English)
Refund of loan advanced under IRDP

5412, SHRI JAGANNATH PATT-
NAIK : Will the Minister of FINANCE be
p]eased to tate :

(a) whether Government have notis
ced that money advanced under the Inte-
grated Rural Development Programme

(IRDP) is not refunded by the beneﬁCI-
arics;

(b) ifso, the details regarding the
quantum of amount advanced during the
Sixth Five Year Plan period under this
programme; and

() whether banks have sought Credit
Guarantee Scheme under which the leags
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were insured to pay the amount advan-
ced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : (a) According
to a sample study conducted by the
National Bank for Agriculture & Rural
Development (NABARD) in 1984 the
recovery of IRDP loans during the year
1982-83 was around 69% of the demand.
The study also reavealed that about 57%
of the sample beneficiaries were found to
have been regular in repayment. An Eva-
luation Report of IRDP conducted by the
Programme Evaluation Organisation of
the Planning Commission has also repor-
ted that only 9% of thc sample popula-
tion had made no repayment of loan and
that about 719 of the sample population
had repaid bctwecn 40%, to 1009,

(b) The total term credit disbursed by
banks under the Integrated Rural Deve-
lopment Programme (IRDP) during the
Sixth Five Year Plan period was Rs.
3,101,61 crores.

(¢c) Loans granted under 1RDP are also
covered under the credit guarantee scheme
of the Deposit Insurance & Credit guaran-
tee Corporation (DIOGC) provided they
satisfy the criteria  prescribed by
DICGC.

[Translation]

Protest of small scale units apgainst
excise duty policy

5413, SHRI KALI PRASAD
PANDEY :
SHRI YASHWANTRAO

GADAKH PATIL :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that nearly
fifty thousand small scale units of the

capital remained closed on 10 March, 1986 .

in protest against the policy of Union
Government in regard to exicse duty;

(b) if so, whether the Federation of
‘ Associations of Small Scale Industries has
requested for raising the ceiling for excise
duty rebate; and

'CHAITRA 14, 1908 (SAKA)
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(c) the decision taken by Government
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
The Federation of Association of Small-
Scale Industry and other Associations
representing small scale units have reques-
ted for increasing the full cxemption limit
for small scale units for the purposes of
excise duty. The representations have
been considered and it has been decided:
to increase the full exemption limit for
small-scale from Rs.7.5 lakhs to Rs. 15
lakhs, In the case ol units manufacturs
ing goods failing under more than one
Heading of the Central Excise Tariff, the
full exemption limit will be available up
to Rs. 30 lakks. The exemption notifica-
tion for this purpose has already been
issucd by the Government,

[English]
Withdrawal of excmption from excise
dutly on itcm of captive conspumtion by
sugar idustry

5414, SHRI YASHWANTRAO
GADAKH PATIL :  Will the Minister
of FINANCL be pleased to state :

(a) whether Government have with-
drawn cxemption from excise duty on
various items of captive consumption by
sugar industry;

(b) if so, the quantum of additional
burden on the industry; and

(c) its effect on the prices of sugar
paid by the consumer.

THE MINISTER OF STATE IN
THE MiNISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
Steam, Sulphur dioxide, lune and klin gas,
captively consumed in sugar factories have
been exXempted from payment of excise
duty.

Increase in authorised capital of
Food Corporation of India

5415. SHRI - YASHWANTRAO
GADAKH PATIL : Will the Minister of
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FOOD AND CIVIL SUPPLIES be plea-
sed to state : ‘ . .

Written' #niwers

(a) whether  Government have decided
" to increase the authorised capital of the
Food Corporation of India;

(b) if so, the details and implications
thereoof; and

(c) whether any other further assistance
is ‘being rendered to Food Corporation
of India ?

“THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A.K. PANJA) : () Yes, Sir.

(b) and (c) The authorised capital of
the Pood Corporation of India has been
increased from ~'Rs.- 450 crores to Rs.
1,000 crores with effect from 13.2.1986.
This has been done to provide for con-
version . of existing .Government loans in
to equity and to provide funds for the
construction of godowns in the form of
"equity only from the year 1986. Conse-
quently, the paid up capital of the Cor-
poration which was Rs, 307.51 crores on
31.3.1985 has gone up to Rs. 727.67 cro-
res on 31.3.1986.

Proposal to create new district after
dividiag Midnapur District

5416. DR. PHULRENU GUHA : Will
the Minister of FINANCE be pleased to
state :

. (@) whether Government of West Ben-
gal has submitted any proposal for crea-
tion of a new district after dividing pre-
sent. Midnapur district and requesled the
uwnion Government for allotment of fund;
and

(d) if so, the details thereof ?

THE MINISTER 6F S;I'ATE, IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY); (a) No,
Madam. ‘

(b) Does not arise,
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Relepss 6f fasds for construgtion, of
tourist cottages at Ajodhya hills,
Paurulia (West Bengal)

5417. DR. PHULRENU GUHA. ; Will'
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be. pleased:
to state : '

Weritsen Answers’

(a) whether his Ministry was to r‘e‘lve—'

. ase fupds to, West Bengal for the constr-

uction of tourist cottages at Ajodhya hills
in Purulia (West Bengal); and

(b) if so, the reasons for not releasing
funds so far ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H. K. L. BHAGAT) : (a) and (b)
The Central Department of Tourism sanc-
tioned a proposal for construction of
eight cottage at Ajodhya Hills in Purulia
during 1984-85. An amount of 8.52 lakhs
was sanctioned and. Rs. 2,13 lakhs apd
Rs. 3.00 lakhs were released in two instal-
ments as advances to the State Govern-
ment. The balance amount will be rele-
ased to the State Govt. on completion of
the work,

Loans granted by baoks to agricultaral
sectors in Andhra Pradesh

5418. SHRI M. RAGHUMA REDDY:
SHRI C. MADHAV REDDY :

Will the Minister of FINANCE be’
pleased to state :

(a) the total amount of loans granted
by the nationalised banks in Andhra
Pradesh to agricultural sectors during
1985-86;

(b) whether the loans granted by the
nationalised banks in Andhra Pradesh for
agricultural operations are on the same
scale as in other States;

(c) whether the banks are giving loans
to all the farmers without any distinction;

(). if not, the reasons therefor;

(¢) whether any targets have been set
up for' giving' loans ‘to' the Tafmers in
Andhra Pradesh during 1986.87; and
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{f) if s, the details thereof 2

~ THEMINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : () to (d)
The, RBI has reported that the agricultural
advances of. public sector banks out-
s(mpplnz;on the last Friday .of December,
1984 in Andhra Pradesh stood at
Rs. 992.29 crores. This constituted 13.5%

of the total agricultural advances out-
stan;dmg as on that date in the country

and was the highest percentage of agri- -

culturai credxt outstanding as on that date
among, the various States and Union
Terrltorles All farmers are entitled to
recelvc agucultural loans for viable pro-
ductive schemes.

(e) and (f) Banks have been advised
to ensure that direct agricultural advances
reach a level of 16% of their total credit
by March. 1987. Separate State-wise
targets have not been fixed for this pur-
pose.

Raids at premises of businessmen engnged
in gelling snacks, ice creams and. other
eatables ‘

5419. SHRI M. RAGHUMA REDDY :
DR. G. S. RAJHANS :

Will the Minister of FINANCE be plea-
sed to stdte :

(@) whether Government ~are aware
that the sellers of snacks, ice-creams and
other small eatable items are earning lakhs
of rupees every year in the metropolitan
cities and have not paid even a single paisa
to the Income Tax/Sales Tax Department;

(b) whether the Income Tax authorities
at Bombay have recently raided at the
premises of a businessmen who is engaged
in selling snacks, ice-creams and other eat-

able items and found several lakhs in cash, .

gold and diamonds. etc. in his possession,
as reported in the ‘Hindustan Tnmcs of 13
March, 1986; and

(¢) the steps Government propose to
take to conduct raids at the leading sellers
of daily eatable items in the metropolitan
cities in the country ?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI JANA-
RDHANA POQJARY) : (a) and (b) Yes,
Sir, The Government is aware of tax evasi-
on by sellers of snacks, ice-creams & other
eatable items., Some scarches un 20.2.1986
resulted in the seizure of prima-facie, unac-
counted assets worth Rs, 7.18 lakhs appro-
ximately, apart from large number of incri-
minating documenis and books of accounts
in such cases,

(¢) On the basis of specific informa-
tion received or collected otherwise, sear-
ches are conducted in the cases of tax
evaders including the leading sellers of
daily catable iteins,

White paper to streamline price policy

5420, SHRI D. N. REDDY : Will the
Minister of FINANCE be pleased to
state :

(b) whether a white paper to stream-
line price policy 18 proposed to be released
as reported in the ‘Times of India’ on 8th
March, 1986;

(b) il so, whether this will give in
black and white how average fixed income
employee and his family are to meet these
price hikes;

(c) whether the white paper will also
indicate the measures to give adequate
monetary compensition to all paid emplo-
yees without recourse to corruption; and

(d) whether Government are aware
that nutritional standards of middle level
workers are fully safeguarded in the price
politcies in the news paper ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA PGOJARY): (a) to (d) The
Govt. is working on a policy paper on
administered prices which will outline the
approach and policy on revision in admi-
nistered prices. The details regarding cona
tent will be available after the paper has
been finalised,

Persons insured under various life insurance
schemes

5421. SHRI BALASAHEB VIKHE

PATIL : Will the Minister of FINANCE
be pleased to state :



i

Writren Answers

(a) the percentage of population in the
country got insured under various insuran-
ces policies of Life Insurance Schemes;
and

(b) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) Approxima-
tely 139 of the main working population of
22,25 crores is covered by LIC of India
under its various Schemes.

(b) The Corporation has a total num-
ber of 2.65 crores of policies in force as
on 31.3.1985. Besides 79 lacs members have
been extended the benefit of Group Insu-
rance Scheme as on 31.3.1985,

Decline in consumption of beet and sugar-
cane in USA, Britain etc.

5422. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that beet and
sugarcane consumption has declined in
USA, Britain and other parts of the world
in recent years;

(b) if so, the extent of decline country-
wise; and

(c) how Government proposes to pro-
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. tect interest of the cane-growers and sugar-

cane industry in the country in view of the
decline in beet and sugarcane consumption
in USA, Britain etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA) : (a)and (b) A statement
showing production of sugar from beet and
sugarcane and consumption of sugar in
various countries from 1980 to 1984 is
given below. From this statement, it will
be seen that the world consumption of
sugar (produced both from beet and sugar-
cane) has been, by and large, increasing
during this period. The world production
of sugar has been fluctuating, depending
upon the production of beet and sugarcane
from year to year, as well as other factors,

(c) The interests of sugarcane growers
and sugarcane industry stand protected
already. The Central Government fixes
the statutory minimum price of sugarcane
below which no sugar factory can pay, and
in actual practice, the growers are gene-
rally receiving prices higher than the statu-
tory minimum. Sugar factories are required
to crush the agreed quantities of cane be-
fore they close down operations for the
season. Practically the whole of sugar

‘producing . capacity in the country is sugar-

cane based and all expansion or establish-
ment of new capacity is also based on
sugarcane as raw material.
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Peoposal to change financial year

5423. SHRI SRIBALLAV PANIGA-
RHI : Will the Minister of FINANCE be
pleased to state :

(a) whether there is any peoposal to -

change the financial year keeping in view
the requirements of the country; and

(b)

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir.

if so, the details thereof ?

(b) Does not arise.

Overseas branches and represcntative offices
of Ind ian banks abroad

5424, SHRI BHATTAM SRIRAMA
MURTHY: Will the Minister of FINANCE
be pleased to state :

(a) the number of overseas branches
and represeatative offices of the Indian
Banks in foreign countries at the end of
June, 1985;

(b) the number of subsidiaries and
foreign banks affiliated to the Indian Banks
in foreign countries;

(¢) whether Reserve Bank of India
bas recently reviewed the working of the
branches of Indian Commercial Banks in
foreign countries; and

(d) if so, the observations made by
Reserve Bank of India in this regard 7 -

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
nurmber of overseas branches and Represen-
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tative offices of the Indian banks as on

130.6.1985, stood at 141 and 12 respectively,

(b) As on date, Indian banks are
having 5 wholly owned subsidiaries (includ-
ing Deposit Taking Companies), 2 subsidia-
ries with more than 509 equity participa-
tion and 5 affiiates with less than 50%
equity participation in foreign coustries,

(c) and (d) The performance of the
overseas branches of the Indian Banks is
continually reviewed by the Reserve Bank
of India on an ““On-going’ basis and such
considered appropriate are
taken from time to time {0 improve their
functioning.

Development of tourist resorts in Madhya

‘Pradesh
5425, SHRI PRATAP BHANU SHA-
RMA : Will the Minister of PARLIAME-

NTARY AFFAIRS AND TOURISM be
pleased to state ;

(a) whether it is a fact that Union
Government have given new grants to the
Tourism Department of Madhya Pradesh
for the development of tcurist resorts in
that state :

(b) if so, the details thereof; and

(c) whether date Government have
submitted their proposals in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) . (a) to (¢) The Cent-
ral Department of Tourism does not allo-
cate grants State-wise, but provides central
assistance for individual projects forwarded
by the State Governments based on the
merits of such projects and availability of
funds. The following projects have already
been sanctioned for Madhya Pradesh.

(Rupees in lakhs)

Schemes Amount Amount
Sanctioned Released
1 2 3
1. Forest Lodge at Bandhavgarh 214 10,00
2. Tourist Village at Shivpuri 44,83 40.00
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3. Transport facility at Panna
National Park 3.21 2.89
4. Transport facility at Kanha Nanonal
Park & Bandhavgarh National Park 2.44 2.19
5. -Cafeteria at Sanchi 8,33 200
6. Way-side facilities at Keskal 4.9 2.00
7. Way-side facilites with accommodation
at Deori village 13.71 2.00
8. Construction of Tourist Complex at 31.86 5.00
Jagdalpur | '
9. Chandela Cultural Centre at Khajuraho 22.00 5.00
(To be implemented by Archaeological Survey of
India)
10. Sound & Light show at Gwalior Fort 28.83 5.00
181.15 96.08

Contribution of export-import bank of
India to Indian exporters and export
oriented indnstrics

5426. SHRI  PRATAP BHANU
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) the contribution of Export-Import
Bank of India to the Indian exporters and
export.oriented industries in India during
the last two years.

.

(b) whether it has also cpened new
overseas branches during this period; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY i OF FINANCE (SHRI
JANARDHANA'® POOJARY) (a) to (¢)
Export-Import Bank of India provides
credit gnd guarantee facilities for export
of goods and services from India. Dectails
of the credit (funded) and guarantees (non-
founded) utilised from it during the last
two years are given below ;

(Amount in Rs.

crores)
Uuhsa- (A pproxi-
tions mately)
Year Funded Non-funde d
1984 353 57

1985 381 68

Exim LBuank has also sanctioned finan-
cial assistance of Rs, 7 crores under its
lending preogramme  for 100 per cent
Export Oriviied Unics wrd Units in Fres:
Trade Zones since 1984.

Export-lmport Bank of India has
opened two overseas offices at Abidjan
and Washington D.C. in 1985,

Low occupancy of hotels ih Sanchi
and Khajaraho

5427. SHRI PRATAP BHANU
SHARMA : Wili the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM
be pleased to state ;

(a) whether it is a fact thﬁt Sanchj
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and Khajuraho are tourist centres of
1nternauonal importance;

(b) if so, the average tourist inflow
per year during last three years;

in the
these

(c) whether the occupeancy
Hotels was not fully utilised in
places; and

(d) if so, the reasons thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) Yes,
Sir.

(b) The average tourist fiow to
Sanchi and Khajuraho during the Jast

three years
available fizures was as follows :

Year | Khajuraho Sanchi
1982-83 1.63 lakhs 36,800
1983-84 1.66 lakhs 37,500
1984-85 1.55 lakhs 38,000

 CHATTRA 4, mé (SAKA)

according to the readily

(c) and (d) Yes, Sir. The main reason
is less number of tourists visiting who

would stay overnight at Sanchi and
Khajuraho.
Development of Sanchi in Madhya
Pradesh as a Buddhist tourist
centre
5428. SHRI PRATAP BHANU
SHARMA Will the Minister of
PARLIAMENTARY AFFAIRS ANo

TOURISM be pleased to state :

(a) whether it is a fact that recently
Government have decided to develop
important Buddhist centres to attract
more foreign tourists from Asian countries;

(b) if so, the details thereof; -
" (¢) whether Sanchi in Madhya Pradesh
has been includcd in that prosramme,
and

(d) 1|' not, the reasons thereof ?

232
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' THE MINISTER OF PARLIAMEN-

. TARY AFFAIRS AND TOURISM

(SHRI H.K.L. BHAGAT) : (a) and (b)
Yes, Sir. Master Plans have been pre-
pared by the Department of Tourism for
Kushinagar, Sravsti, Piphrwa (Kapilvastu),
Bodhgaya, Rajgir and Nalanda through
the Town & Country Planning Organisa-~
tion of Government of India and Micro
Plans of Sravsti-Kushinagar through the
National Institute of Design, Ahmedabad.

During the 6th Five Year Plan and
the first year of the 7th Five Year Plan,
the Department has sanctioned a total
amount of Rs, 214.93 lakhs for prepara-
tion of the above Master Plans; develop-

ment  of Gautamvan, ceclebraiion of
Kalchakra festival and expansion of
ITDC’s travellers lodge at Bodhgaya;

construction of tourist compiex at Sravsti,
development of Ajanta foot-hills, construc-
tion of cafeteria with accommodation at
Nagarjuna Sagar and construction of
cafeteria at Sanchi., '

(c¢) and (d) The Central Department
of Tourism has alrcady sanctioned an
amount of Rs. 8.32 lakhs for the const-
ruction of a cafeteria at Sanchi.

Proposals from State Government on

scheme for development of Urban
Consumer Cooperatives

5429, SHRI ANADI CHARAN
DAS :  Will th: Minister of FOOD AND
CIVIL SUPPLIES be pleased to stale :

(a) whether it is a fact that under the
Centrally sponsored scheme for Develop-
ment of Urban Consumer Cooperative
Stores, Government have invited proposals
from State Governments and these were -
submitted;

(b) the number of proposals with
details and amount sanctioned and the
details of propusals not yet sanctioned
with reasons (o respect of Origsa State);
and

(¢) whether the pending proposals are
being examined by any committee and/or
proposed to be got recast from Governe
ment of Orissa, with details thereof ?
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THE MINISTER OF STATE IN
nﬁEN{ NISTRY OF PLANNING AND
N1 OF STATE IN THE
MINISTRY OF FOOD AND CIVIL

SUYPLIES (SHRI A. K, PANJA) : (a)
Yes, Sir.

{b) and (¢) Since the inception of the
Centrally Sponsored Scheme for i evelop-
ment of Consumer Cooperatives in Urban
Areas in 1971-72 a total amount of Rs.
155.75 lakhs has been sanctioped to the
Government of Orissa upto 1985-86 to
assist the consumer cooperatives for setting
up of 4 Department Stores, 122 other
retail outlets and for strengthening the
State Consumers Cooperative Federation
besides rehabilitation assistance for 7 sick/f
weak wholesaie consumer cooperative
stores in the State.

11 proposals involving a total amount
of assistance of about Rs. 28 lakhs for
opening two Department Stores, 18 retail
outlets and establishment of a consumer
industry by consumer cooperatives and for
rehabilitation of two sick/weak wholesale
stores were pending for consideration at
the end of 1985-86, for want of information
such . as feasibility report, availability of
business premises, and audited accounts.
The information, called for from the
State Government, is awaited. These
proposals will be considered during 1986-87
as and when the requisite information/
documents are received from the State
Government.

Inclusion of new machine tools ltems
In Open General Licence (O.G.L)
import list

5430, SHRIMATI GEETA MUK-
HERJEE : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that Govern-
ment have added 29 machine tool items to

the list of Open General Licence imports -

under the 1985-86 import policy;

(b) if so, whether these items
manufactured in the country; and

are

(©) if so, the details thereof and rea-
sons for allowing its imports including in
the O.G.L, list ?

APRIL 4, 1986
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THE MINISTER OF FINANCE SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) Yes, Sir.

(c) These items have been placed om
OGL vide Public Notice No. 77-ITC (PN)/
85-88 dated 3-3-86, copies of which are
available in the Parliament Library. Ths
reasons for including the said items in
OGL list is to begin the process of transi-
tion of regulation of imports through
physical restrictions to tariff as per the
recommendation of the Committee on
Trade Policy.

Benefit to manufacturers due to intro-
duction of MODVAT scheme

5431, SHRIMATI GEETA MUK-
HERIJEE : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the manu-
facturers will be benefited at least by Ra.
700 crores due to the introduciion of
MODVAT scheme; and

(b) if so, the details thereof and the
steps proposed to be taken to see that this
benefit is passed on to the consumers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) and (b) The
MODVAT scheme provides for credit of
the excise duty and additional duty of

" customs paid on inputs falling under 37

chapters of the Central Excise Tariff Act
when used in the manufacture of final
products falling under any of these
Chapters. In additions, duty credit is
also available for paper and articles of
paper as inputs. The credit under the
scheme may be utilised for payment of
excise duty on the final products falling
under the 37 chapters. The final products
are broadly listed in the statement given
below.

On accouant of availability of instant
credit of the duties paid on the inputs
and consequential reduction of interest
costs, the cost of the final products. will
come down, However, to retain the. .
collection of excise duties at the earljer,
level, the rates of duties on the fnmal
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products have been raised in some cases. neutral may not, by itself, significantly
MODVAT, thus, being broadly revenue- affect the consumer price.

Btatement
Chapter Description
™ )

28 Inorganic Chemicals; Organic or Inorganic Compounds of precious metals, of
rare-carth metals, of radio-active elements or of isotopes;

29 Organic Chemicals;

30 Pharmaceutical Products;

32 Tanning and Dyeing Extracts, Tannings, and their de'rivatives; dyes, colouts,
paints and varnishes; putty, fillers and other mastics; inks;

33 Essential cils and resinoids; Perfumery, Cosmetic or toilet preparations;

34 Soap, organic surface--Active agents, washing preparations, lubricating prepa-
rations, artificial waxes, prepared waxes polishing or scouring preparations,
candles and similar articles, modelling pastes, dental waxes and dental
preparations with a basis of plaster;

35 Albuminoidal substances : Modified Starches; Glues; Enzymes;

36 Explosives; pyrotechnic products: Pyrophoric Alloys, certain combustible
preparations (excluding matches);

37 Photographic and cinematographic goods (excluling exposed films);

38 Miscellaneous Chemical products;
39 Plastics and articles thereof’;

% Rubber and articles thereof;
70 Glass and glassware;

72 Iron and steel;

73 Articles of iron or steel;

T4 Copper and articles thereof;

* 75 Nickel and articles thereof;

76  Aluminium and articles thereof;

78 Lead and articles thereof;

79  Zihc and articles thereof;

80 Tin and asticles thereof;

81  Other base metals; cermets; articles thereof;

n Tools, implements, cutlery, spoons and forks, of baée metal; parts thereof of
base metal;
83 Miscellaneous articles of base metal;

“ Nuclear reactors; boilers, machinery and mechanical appliances; paris
‘tKereof: ,
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o - Q)

85 Electrical machinery and equipment and parts thereof; sound recorders and
reproducers, television image and sound recorders and reproducers, and parts
and accessories of such’ articles;

86 Railway or tramway locomctives, rolling-stock and psrts thereof; Railway or
tramway track fixtures and fittings and parts thereof; mechanical (including
electro-mechanical) traffic signalling equipment of all kinds;

87 Vehicles other than Railway or tramway rolling-stock and parts and accessories
thereof;

88 Aircra:t, spacecraft and parts thereof;

$9 Ships, boats and floating structures;

90 Optical photographic, cinematographic, measuring, checking precision, medical
or surgical instruments and apparatus; parts and accessories thereof:

91 Clocks and watches and parts thereof;

92 Musical instruments: parts and accessories of such articles;m

93 Arms and ammunition; parts and accessories thereof:

94 Furnitnre; badding, mattresses, mattress supports. cushions and similar stuffed
furnishings, lamps and lighting fittings, not elscwhere specified or included;
illuminated signs. illuminated name-plates and the like; prefabricated
buildings;

95 Toys, games and sports requisites; parts and accessories thereof:

96 Miscellaneous Manufactured articles.

Modernisation plan for jute indastry

5432, SHRIMATI GEETA MUK-
HERJEE : Will the Minister of TEXTILES
be pleased to state :

(a) whether it is a fact that Rs, 400
crore comprehensive moderanisation plan
for jute industry has been drawn up by
the Indian Jute Mills Association which
will result in 25 percent reduction in work
force;

(b) if so, whether this plan has been
submitted to the Union Government;
and

(¢) the details of the Plan and Union
@Government’s reaction thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (¢)
There is an imperative need for moderni-
satien of jute industry for achieving cost
reduction and increasing competetiveness.

Although soft loan scheme for modernisa-
tion of jute industry has been operative
for several years, the response from the
industry has not been encouraging. The
Indian Jute Mills Association is reportedly
taking initiative to draw a pian for moder-
nisation and diversification of jute industry
leading to increase in productivity and
cost reduction.

Appointment of contract labourers on
permanent basis

5433, SHRI AMARSINH RAT-
HAWA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased 1o
state :

(a) the number of contract labourers
working in various depots of Food Cor-
poration of India in the country;

(b) whether it is a fact that a large
number of such workers are not made
permaneat, if so, the number of such
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labourers who have completed ten years or
more in service and are still temporary;

(c) the criteria ‘adopted for making
them permanent; and

(d) whether there is any proposal to
absorb them on permanent basis ?’

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS.-
TRY OF FOON AND CIVIL SUPPLIES
(SHRI A.K, PANJA) : (a) The operations
in Food Corporation of India vary from
scason to season and even day to day. In
such a situation when the operations are
not uniform, they are carried on through
service contractors who employ their own
labour as per their own requirements.
The number of labourers engaged by them
keeps fluctuating depending on the volume
of work at the depots.

(b) The Food Corporation of India
does not have any direct employer-
‘employee relationship with the labourers
engaged by the service contractors, There-
fore, the question of making them perma.
nent by FCI does not arise.

(¢) Does not arise.

(d) No, Sir.

[ Translation)

Complaints re : dishursement of loans
under Re from Bihar

5434, SHRI KUNWAR RAM : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government have enquired
into the fomplaints that Banks are char-
ging Rs, 6500 insteatad of Rs. 4500 for a
pump set given by them (o farmers under
rural development schemes;

"(b) the number of such complaints
received from Bihar as also the number of
those complaints out of them which were
found correct; and

(¢) the measures taken to save the
inpocent villagers from such corrupt prac-
tices 7 :

Frittendngwers

2%

THE MINISTER OF STATE IN THR

‘MINISTRY OF FINANCR (SHRI JANA.

RDHANA POOQJARY): (a) and (b) Cert-
ain complaints relating to corrupt practices
in the supply of pumpsets in Bihar have
been received by the Govt. in the past,
As these complaints were addressed to
various authorities it has not been practi-
cable 10 maintain a8 record of the
total number of such complaints and the
puarticulars of complaints which were
Substantiated. The Central Bureau of
Investigations (CBI) had also investigated
certain cases and had come to the conclu-
sion that prima-facie offences had been
established. The bank concerned has
accorded its approval for prosecution of
the officials involved.

(©) In order to minimise the hardship
to the borrowers due to possible collusion
bet“‘/cen bank officials and suppliers of
¢quipment, banks have been advised to
improve the suapervision of their rural
branches and to take prompt effective
action against the deliquent officicals,

[English)

Foreign exchange earned by export eof
betel leaves

5435, SHR{ SATYAGOPAL MISRA :
Will the Minister of COMMERCE be
pleased to state ; .

(a) the amount of foreign exchange
that the country has earned during the
year 1985 by exporting betel leaves; and

(b) the steps Government have taken
or propose to take to increase the export
of betel leaves ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH)
(a) Export of betel lcaves during 1984.85
were 448 metric tonnes valued at approxi-
mately Rs. 74 lakhs.

(b) The market for betel leaves is
limited and confined mainly to Middle
East where we have substantial ethnic po-
pulation. There is also demand in neighbo-
uring couatries like Pakistan where we
ajready have a special commodity rate for
betel leaves on the Madras Karachi sector
with a view to increasing our expoarts,
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5436.° SHRIMATI BASAVARAIJES.
WARI :  Will the Minister of TEXTILES
be pleased to state :

(a) the quantity of the cotton purcha-
‘sed by the Cotton Corporation of India in
Karnataka, Andhra Pradesh, Maharashtra
and Gujarat during this year;

(b) the names of the districts in Kar-
nataka wherein they have purchased the
cotton at the average rates; and

(c) whether Cotton Corporation of
India has received representation from the
public to eliminate the commission agents
as far as possible and also to arrange for
the payment of bills at the spot ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (FHRI
XHURSHID ALAM KHAN) : (a) The
information is as under ;

APRIL 4, 1986

Quantity purchased

State
(in bales) as on
21.3.1984
Karnataka 93,000 .
Andhra Pradesh 3,00.000
Guijarat 2,50,000

The Cotton Corporation of Iadia is
not operation in Maharashtra becaiuse of
the Cotton Monopoly Procuremeni Sche-
me introduced by the State Government
of Maharashrra there.

(b) Name of the districts in Xarnataka
where the Cotton Courporation of India is
purchasing cotton at support prices are as
under :

Bijapur : Bijapur, Jamkhandi

Belgaum :  Beihongal Saundatti, Nar-
gund Navalgund Gokak.

Bellary : Bellary Davangere Kottur
Hapanakalli

Chitradurga : Chitradurga

Dharwad : Haveri Ranibennur Hubli
Dharwar Gadag Aannigeri
Hirekeu Kalagatti

Raichur  : Raichur Sindhanur.

. debts.

Wrivten Arawers W2

(c) Yes, Sir. Elimination of commis-
sion agents would be possible only if
provisions of Agricultural Produce Mgrket
Committee Act are amended by the State
Government. Payment of bills at the spot
is very difficult.

Writing of bad debts by banks

5438. SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be ploased
to state :

(a) the total amounts that have been
written off as bad debts by the public
sector banks duridg the part three financial
year; year-wise; and

the steps taken to recover thess
written off as bad

(b)
debts before they are
debts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Cam-
mercial Banks including all public sector
banks make provision every year out of
their annual income for meeting their lia~
bility towards bad and doubtful debts to
the satisfaction of their statutory auditors
and write off the debts which are consider-
ed by their management as ultimately unre-

~coverable from out of the provisions so

made. According to the form of Balance
Sheet and Profit & Loss Account prescrib-
ed in the Third Schedule of the Banking
Regulation Act, 1949, which all banks are
required to foliow strictly, the banks are
given statutory protection from disclosing
the quantiun of bad and doubtful debts
for which the provision is made to the
satisfaction of their auditors. Public Sec-
tor Banks write off bad debts out of the
provisions made for bad awd doubtfyl
In view of the protection given to
banks from disclosing the quanium of bad
and doubtful debts for which provision has
been made and in accordance with the pro-
vision of statutes governing public sactor
banks and the practices and usages custo-
mary among bankers the quantum of
amounts written off as bad debts cannot
be disclosed. ‘

(b) Banls take a number of steps for
recovery of the dues such as realisation
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“

and aale of securltles invoking of guaran.-

tees wherever available, and realisation of
dues where insurance cover is available.

Banks also file civil suits for recovery of .

their dues and obtain decrees and get them

executed. Banks generally write off loan

as bad debts only after all the¢se avenues
are exhausted.

Subsidy and assistance scheme implement-
od by Industrial Finance Corporation of
India

5439, SHRI K. RAMAMURTHY ;
Will the Minister of FINANCE be pleased
to state :

(a) the deta Is of nine subsidy schemes

- CHAITRA 4 1908 (S4KA)
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and the two assistance schemes that are

being implemented by the Industrial Fina-
nce Corporation of India; and

(b) ' the details of entrepreneurs who
have availed of these subsidy schemes of
Industrial Finance Corporation of India
since their inception?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The Industrial Finance Corporation of
India (IFCI) has been operating 11 promo-
tional schemes, the details of which are
given in the Statement 1 and statement-|I
given below.
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3 Whined Bigwhs
Guidelines regarding grants of loses to
persons living below poverty line

- 5440, SHRI N. DENNIS :
Minister of FINANCE be pleased to

state :

() whether specific guidelines has
been issyed to nationalised banks in res-
pect of granting loans to persons who
are living below the poverty line;

(b) if so, the details thereof;

(c) whether periodical review is made
regarding the observance of guidelines by
the bank authorities; and

(d) the action Government proposed
to take against the erring bank officials ?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 JAN-
ARDHANA POOJARY) : (a) and (b)
Government and the Reserve Bank of
India (RBI) have issued various instru-
ctions in respect of the Integrated Rural
Development Programme (IRDP) the pro-
gramme launched for assisting the persons
below the poverty line. These instructions
stipulate disposal of loan applications with-
in a period of 14 days;
interest at 10% per annum; non-compoun-
ding of interest on current dues in respect
of agricultural advances, not seeking any
security except the security of hypotheca-
tion of assets created out of the loan for
loans upto Rs. 5,000/-; issuing of loan pass
books for IRDP beneficiaries etc.

(c) Instructions already exist that the
Chief Executives and other senior execu-
tives should visit rural branches periodi-
cally & ascertain whether the instructions
on various aspects of lending are being
correctly followed by the branches.
It has also been decided that supervisory
officers should visit every rural branch
at least once in 3 months.

(d) RBI have advised the banks that
in the case of branches which are found
to be adopting undesirable practices staff
accountability should be fixed and prompt
and stringent action should be taken agai-
nst the staff,
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Suggestion for providlng single win-

dow export clearance

5441, SHRIMATI KISHORI SINHA :
Will the Minister of COMMERCE be

. pleased to state :

(a) whether it is a fact that the Asso-
ciation of Indian Engineering Industry
has suggested the creation of a National
Export Authority to provide a single win-
dow clearance for all proposals in regard
to promotion of Exports;

(b) if so, Government's reaction there-
to; and

(c) the steps being Luntz.mplatcd for
promotion of exports ?

THE MINISTER OF
(SHRI VISHWANATH PRATAP
SINGH) : (a) AIEl has suggested the
formation of a National Export Authority
which would have powers to take deci-
sions on all aspects of exports without

reference to any other agency, Ministry or:
body.

FINANCE

(b) Government has noted the suyzes-

EE-0d

(c) Government has taken a series of
measures for promotion of exports. Indus-
tries which have a god export potential
have been identified and policies and incen.
tives are being geared to provide a thrust
in these sectors. Thus, several measures
for liberalisation of industrial Jicensing
policies and introduction of new techno-
logy with a view to increase the inter-
national competitiveness of domestic
industry, Decision has also been taken to
extend the cash compensatory scheme
beyond 31.3 1986 and provide for compen-
sation 1o industry for the cascading eflect
of domestic taxes. Additionally, alloys
and other types of steels have been - 1nclue’

- ded in the International Price Reimbur-

semcnt Scheme to provide Steel materials
at interntional price for exjort production.
The Import-Export Pass Book Scheme
has becn introduced with effect from
1.1.1986 for manufacturers-Exportors with

“a view to provide easy access to duty free

imports for exports production.
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Plan for modernisation of Jute
Industry

5442. SHRIMATI KISHORI SINHA :
-Will the Minister of ' TEXTILES be plea-
sed to state :

(a) whether Government have recsived

any plan for modcrnisation of jute indus-
try, prepared by the Indian Jute Mills
Association;

(b) if so, the details thereof;

(¢) whether ihe Association has stated
that demand for jule goods will go down
from 1.3 mi'ion to 800,000. tonnes per
anpum in the next few years; and

(d) whether there is any proposal to
reduce cost and improve consumcr accept-
ance of jutc goods to help jute industry
to strengthen itsell ?

THE MINISTER OF STATE OQOF
THE MINISTRY OF TUXTILES (SARI
KHURSHID ALAM KHAN) :(a) to
(d) Indian Jute Miils Asscciation (1LJMA)
is reportedly taking initiative to draw a
plan for modernisation and diversification
of jute industry feading (o increase in
productivity, reduction in cost and impro-
vement in consumer acceptance. It has
been estimated by [JMA that in the ab-
sence of appropriate measures, the demand
for jute goods may go duwn  substantially
in the next few years.

The Government is continuing to help
the jute industry in domestic and interna-
tional marhels throvgh various measures,
which include :-

' (i) Purchase of jute goods by Govern-
ment (DGS&D) from jute indus-
try on cost plus basis;

(ii) Compulsory wuse of 10U% new
jute bags by cement industry;

(iii)
jute goods pis-g-rs  synthetic
substitutes through fiscal and R
&Deﬁorts,

Providing higher cash compen-
satory support (CCS) on dynamic

. sestors of jute goods;

@)
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(v) Involving STC in assisting export
of Carpet Backing Cloths {CBC)
by forming STC-Jute Industry
‘Consortiam on 50:50 logs sharing
basis; '

(vi). Consituting a new Jute Manu-
factures Development Council to
give boost to ‘R&D efforts and
export piomotion etc,

World Bank loan for boosting agri-
cultural production

5443, SHRI K. PRADHANI : WIiI
the Minister of F)NANCE be pleased to
state :

(a) whether the World Brnk has ano-
ounced a loan-of $:375 million which is
likely to give a boost to. agricultural, pro-
duction in the country;

(b) if so, how it is likely to benefits
the Indian farmers particularly the. small-
scale farmers and how 1t will be made av-
ailable to them;

(c) the mode of utilisation of these
funds; and

(d) whether some district in Orissa
will also be included in the 17 new dist-
ricts to which the project will be extended
for sirengthening the agricultural credit
systems and modernising of Indian
agriculture ?

THE MINISTER OF STATE IN
THE MINISfRY OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) Yes,
Sir, A loan of 8§ 375 million has been
neg ctiacted with the World Bank (IBRD)
but the Agreement is yet to be sngngd

The World Bank loan will be used to
extend credit, through a number of :insti-
including small far-
mers, for purposes like IRDP, minor
irrigation. land development,- plantation
and horticulture, animal husbandry,

‘Fisheries, Foresty and farm mechanisation,

Under the project not less than 65 percent
of the lending is o be in favour of
small farmers.

(c) Governmeat of India weuld onlend

~ the proposed ioan to. NABARD, whe will
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use it to reﬁnanw State

~Commercial Banks and Regional Rural
Banks for lending to small farmers and
‘othora '

(d) The diﬁtricts' are yet to be selected

by NABARD.

India’s case for IDA at meoting of
Iado-US Commission

5444, SHRI K. PRADHANI :
SHRI B. L- SHAILESH :

will the Minis\&r of FINANCE be
pleased to state :

(a) whether India made a strong case
to the U.S. panel for International
" Development Assistance (IDA) or concessi-
onal funding on the basis of its recent
trade liberalisation moves during the
meeting of the Indo.U.S. Cowmmission on
Economics and Commercial Matters held
during the last month;

(b) if so, the outcome thereof;

(c) the amount of International Dcve-
lopment Assistance funding expected.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) India has been stressing the need for
increase IDA Assistance/more concessi-
onal funding by foreign donors at major
international fora. Opportunity was taken
to reiterate our position at the recont
meeting of the Indo-US Economic and
Commercial Sub-Commission. The U. S.
side took note of India’s requirement,

(¢) The Eighth Replenishment of IDA

- (IDA-8) is to become effective from July
1987, Negotiations for IDA-8 have star-
‘ted in January 1986 with the first meeting
of the representatives of major
countries in Parts. No decesion on the size
of 1DA-8 or India’s share in it is reported
10 have been taken in that meeting.

~ Opening of divisional office of National -

Yusorance Company at Anantapur

5445, SHRI C. JANGA REDDY :
Will the Minister of FINANCE be plea-
sed to state ;

Arm 4, 1986

Land Develop-
"ment Banks, State Co-operative Banks,’

donor.
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(a) whether it is a fact that National
Insurance Company, a subudnary of Gen-
eral Insurance Company, has decided to
op:a its Divisional Office at Anantapur,

a backward district in Rayalaseema area
of Andhra Pradesh;

(b) if so, when 1t is proposcd to be
opened; and

(¢) whether the company has taken
necessary steps in this regard ?

- THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
“National’’ plans to open a Divisional
Office at Anantapur during 1986 for
which suitable premises are being located.
As soon as they are fipalised, the com-
pany would be in a position to open its
Divisional Office there..

Subsigly on rice given to States

5446, SHRI C. JANGA . REDDY:
Will the Minister of FOOD AND CIVIL

' SUPPLIES be pleased to state :

(a) the amount of subsidy givei on
rice to each Siate for sale to ration card
holders through fair price shops in 1983-
84 and 1984.85;

(b) the quantity of rice procured from
Andhra Pradesh to Central pool in 1983«
84 and 1984.85, :

(c) the quantity allowed to Andhra
Pradesh on subsidised rates in 1983-84 and
1984-85; and

(d) the approximate yearly consump-
tion of all ration card holders in Andhra
Pradesh ?

. THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A K. PANJA) (a) A Statement
showing, state-wise/region-wise, the off-
take of rice from the Central Pool for the

* Public Distribution Systém and the amount
- of consumer subsidy thereon during 1983-

84 and 1984-85 is gwen below.

(b) Thc Food Corpont:oa of Indla
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procured 14,84 lakh tonnes and 17.83 lakh
tonnes of rice (including paddy in terms
of rice) in Andhra Pradesh during the

* CHAITRA 14, 1908 (SAKA)
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issued to Andhra Pradesh during the
years 1983-84 and 1984-85, respectivaly,
from the Central Pool, ‘ o

1983-84 and 1984-85 marketing seasons,

respectively, (d) The State Govenment has reportéd

that tbe approximate annual requirement
of rice for their public dxstrlbulion system
18 92 lakh tonnes.

lakh ‘tonnes
rice were

(¢) A quantity of 12,47
and 9,76 lakh ‘tonnes of

Statement

State-wise/Region-wise consumer subsidy on Rice for 1983-84 and 1984-85 worked
out on pooled cost on All-India basis. i

(Quanuty in lakh tonnec)

Amount in Rs. /Crores

1983-84 1984-85
' STATES/REGIONS Q.  Amt. oy, Amt.
lifted of lifted of
subsidy subsidy
(N (2) (3) @) %)
Andhra Pradesh 12.47 83.06 9.76 73.49
Assam and
Arunachal Prudeshl 3.57 23.74 2.87 2].61
Bihar 1.87 12.44 0.53 3.99.
Gujarat, Daman, Diu, \ , .
Dadar & Nagar Haveli 0.96 6.38 0.95 ' 7.1
Haryana. 0.26 1.73 0.15 1.13
'Himachal Pradesh 0.30 - 2.00 0.36 2.1
Jammu-& Kashair 1.53 10.18 1.46 10.99
Karnataka 2.30 15.30 251 18.90
~"Kerala, Lakshadweep & . o |
part of Pondacherry 13.47 89.58 13.17 ?9.1.6
| Madhya Pradesh 2.45 16.29 1.65 12.42
Maharashtra -& Goa 3.54 23,41 3.43 26.20
NEF Mlzoram, Trlpura,
Mampur & Naga and 2.49 16.56 3."02 22.74
Ortssa 1.31 8.72 0.59 f.44
.66
Punjab &, Chandxgarh 0.65 4,32 | 9.32 ? .
0.14 0.93 011 0,83

Ragasthan
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1 2 3 4 5

| Tamil Nadu, part of

- Pondicherry and part 4,09 2720 3.42 25.715
of A & N Islands : . :

- Uttar Pradesh 3.02 20.08 2.11 15,89 .
West Bengal, Sikkim,
Part of A & N Islands and ‘
Port operations (Calcutta) 13.95 '92.68 9.57 72.06
Dethi 1.79 11.90 1.52 11.44

Income tax exemption limit and value of
rupee

5447. SHRI C. JANGA REDDY :
Will the Minister of FINANCE be pleased
to state :

(8) the present value of rupee as
compared to that on 15 August, 1947,

()] the income-tax exemption limit at
that time and now; and.

(c) whether there is any proposal for
proportionate change ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
purchasing power of rupee, measured as the
reciprocal of the All India Cosumer Price
Index for Industrial Workers (hase 1960=
100), works out to 138.89 paise in 1947
and 15:90 paise in January, 1986 (the latest
available),

(b) The exemption limit of income-
tax - applicable in the case of individual,
Hindu Undivided Family, unregistered
‘firm and other association of persons
(other than a company and a local autho-
rity), was Rs. 1,500 in assessment year
1947-48. The exemption limit of income
tax in respect of the aforesaid categories
of taxpayers for assessment year 1987-88 is
Rs. 18,000,

(b) There is no proposal at present
for keeping the exemption limit of income
tax in proportion to the purchasibg power
' of rupee. While reviewing the exemption

limit periodically, however, factor of infla- .

tion {s appropriately comsidered.

Proposals submitted by sugar factories for
s ccuring sugar development fnnd

5448. SHRI. VIJAY N. PATIL :

Will the Minister of FOOD AND Cl1VIL
SUPPLIES be pleased to state ;

(a) the amount of sugar cess collect-
ed till 1985 by the Union Government
from sugar factories in Maharashira under
the Sugar Cess Act, 1989;

(b) the amount utilised back for the
benefit of sugarcane growers and rehabi.
litation of sugar factories in Maharashtra,
details thereof;

(c)

the number of new sugar factories

,which have submitted the proposals for

securing loan from Sugar Development
Fund; and

(d) the steps being taken by Govern-
ment to pump in this fund in sugar facto-
ries, so that production of sugarcanc can
be stepped up ?

THE MINISTER OF STATE IN THE
MINISTRY OF [PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND  CIViL
SUPPLIES (SHRI A. K. PANJA) : (a)
The Sugar Cess is being collected through -
the Offices of Central Board of Customs
& Excise. According to Central Board
of Customs & Excise some of their
Pay & Accounts Offices account for coll-
ection in respect of more than one State/
Union Territory. Information in regard
to each State separately is not available,

(b) & (c) Government have not recei-
ved any application from sugar factrigs
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in Maharashtra for loan from Sugar Deve-
lopment Fund for modernisation/rehabilita-
tion.  However, applications from nine
‘sugar factories including two factories
“which have not yet gone into production
" were received for cane development, These
gpplications were considered by a Commi-
ttee of Officers and were found incomplete
in many respects. Both the applicant fac-

tories and State Goveraments have. been

advised to resubmit theic applications with
" complete informauon.

(d) Sugar Development Fund Rules
provide for grant of loans for modernisa-
tion/rehabilitation of plant and machinery
of sugar factories and also for. develop-
ment of sugarcane. The terms for sanction
or repayment. of these loans .have been
liberalised recently.

In regard to loans for modernisation/
rehabilitation, the same are repayable
over a period of moratorium of 8 years.

Loans for sugarcane development are
repayable over a period of 7 years includ-
ing a moratorium of 3 years. -

The rate of interest applicable for
both the classes of loans is 6 per cent
per annum.

[ Translation) |
Export of precious stones by MMTC

5449, SHRI HARISH RAWAT
Will the Minister of COMMERCE be
pleased to state ;

(a) whether Minerals and Metals Tra-
ding Corporation has takén over the
‘trade of precious stones like diamond,

. pearl, emerald etc; and

~ (b) if so, the value of precious stones
exported by MMTC  during 1985-86 and
the amount of profit earned thereby ?

THE MINISEER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
(@) MMTC has entered diamond trade in
the year 1984-85.

) Export * of precious stone. by
MMTC 'in 1985.86 (upto 1Sth March,

1986} wis about Rs. 18.55 crures, wnth a

| CHAITRA 14, 1908 ($4Kd)
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trading profit of about Rs. 8 lakhs.

Ibpoﬂ of Magne!ite

5450, SHRI HARISH RAWAT :
Will the Mimster of COMMERCB be
pleased to state ; . .

(a) whether it isa fact that instead
of purchasing magnesite produced in the
country, it is being imported; )

(b) whether the quality of imperted
magnesite is superior to that produced im
our country; and

(c) the amount being spent om the
import of magnesite ?

THE MINISTER ° OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH) s (8) and (b) Indigenous Magne- -
site is not suitable for the manufacture of
refractories because of h.gh Silica content
and high lime bearing and as such, its im-
port is permissible . under the impott
policy,

(c) As per information available,
Magnesite (not calcined) was imported to
the extent of about Rs. 20.46 lakhs during

- 1981-82,

| Opening of bank branches of Chiliyanaula
and Danh'\ghat‘ in Almora B istrict (UP)

.5451., SHRT HARISH RAWAT:
Will the Minister of FINANCE be plea-
gsed to state:

‘(@) whether any bank has made am
application to open its branches at Chili-
yanaula, and Daulaghat in Almora district
of Uttar Pradesh; and

L

(b) if so, the name of that commer-

.cial bank and when these branches are

likely to be opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Reserve Bank of India (RBl) has reported
that the Oriental Bank of Commerce had
submitted an application for opening s
branch at Chiliyanaula in May, 1985,
Reserve Bank of India has further reported
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that it had allowed State Bank of India to -
open a branch at Devlaghat on, 16th Octo-
ber, 1982, State Bank of India has not,

however, opened its branch so far.

As the application: submitted by the
Oriental Bank of Commerce for opening a
beanch at Ghil yanaula was peceived after
‘the expity -of the branch licensing policy

for the period 1982.1985, Reserve Bank of -

India did not consider the application at
that stage.

i{eserve Bank of India has asked the
State Governments and the lead banks to
identify ceptres for opening offices ‘accc.)rd-
‘ing to norms.prescribed in the guidelines
jssued by Reserve Bank of India in terms
of the current branch licensing policy for
the, period 1985 to.1990. The question. of
opening bank offices at the above two
ceptres will be considered by Reserve

Bank of India in the light of the . current .

branch licensing policy if the centres are
identified and recommended by the State

Goverament.
Opening of Bank branches in Uttar Pradesh

5452. SHRI. HARISH RAWAT :
Will the Minister of FINANCE be
pleased to state :

~{8) the total number of branches
opened in Uttar Pradesh by various
commercial banks during a piriod of three
" yeaes prior to the introduction of new
policy of opening bank branches as also
the addtional number of branches for
opening.of which the licen :es have remai-
ned unutilised;

(b) w‘hcther' the bank branches, will
be opened at the selected places in respe-
ct.of which the issued licences have rema-
ined unutilised;

(c) the number of branches prop(f?ed
to. be opened. in Uttar Pradesh during
1686.87 under the new policy of opening
bank branches; and

({1} the' bank«wise and district;viise
details in this regard ? . p
THE. MINISTER OF STATE IN

ol

THE MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY): (a) .Dur-
ing the 3 year period 1.4.82 to 31.3.85 the
tofal number of branches opeged by
Commercial Banks including Regiopal
Rural Banks in Uttar Pradesh were ‘008
As on 31,3.85, 518 licences/authorisations
were pending with banks. . :

(b) Reserve Bank of ‘India (RBI) has
decided that banks should not proceed
with opening of branches against licgp'ce’é/
authorisations pending with them in respé-
ct of centres located in blocks which are
surplus.i.e. already having bank offices
more than the prescribed norms. RBI has
advised the banks that such licences could
be diverted to centres in deficit blocks. In
order to facilitate utilisation .of pending
licences/authorisations in deficit blocks,
depending upon the merit «of each. case,
banks were allowed extension of validity
of pending licences upto 31.12.85 and
subsequently upto 30.6.86.

() and (d) The aim of branch licens-
ing policy for 1985-90 js to achieve a cove- -
rage of 17,000 population per bank office

“in rural and semi-urban areas of each

block. The policy also, aims at filling up
spatial gaps with g view to ensyre a bank
office within 10 Kms. from each .village..
RBI has advised the State Governments
Lead Banks to identify potential. growth
centres requiring banking facilities taking
into account the norms laid down by RBI
and to forward the list of identified centres
to RBL. Licences for opening of additi-
onal-bank offices would be granted by
RBI in the light of the objectives set out
in the current branch licensing policy for
the perjod 1985-90. As such, no quantita-

tivé target has been fixed for opening bank

offices in 1986-87 in Uttar Pradesh.

adrade )

Import of nev:sprint and sugar by State Tra-
ding Corporatien

5453, .SHRI BALWANT , SINGH
RAMOOWALIA : Will the Minister of
COMMERCE be pleased to state :

R B AN daar o

"(‘a)‘, whether State Trading Corpora-
tion has imported newsprint and sugar
during last year'and the current year;

(b)_if so, tho quantity of eathof
these items _imported during these two
years, separately;
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(¢) the names of the countries where
from these commodities were imported
indicating the prices. thereof as also the
prices at which these commodines have
been made available to the consumeérs in
the country. and

() the amount spent on the storage
and transportation of thesc commodmes ?

FINANCE

THE MINISTER_ OF
PRATAP

(SHRI  VISHWANATH
SINGH) (a) Yes, Sir.

(b) Imports of newsprint and sugar
during these two years are as under :--

(Quantity in ‘akh M.T.)

éﬁA‘I’i’M’nﬁ.

1988 ($dkA) Writtén answers:  25%
(c) and (d) Newsprint imported were
from U.S.S.R. Romania, G.D.R., Yugos-

lavia, Canada, Fifland, - Sweden, Norway,
New Zealand and Bangladesh.

Sugar is purchased from International
traders who are free to supply sugar of
any origin except that of Isreal, South
Africa and India. Countries of origin of
sugar imported were Biazil, Cuba, Poland,
Bulgaria, U.K., France, South Korea,
Philippines, Thailand,. Vietnam, Chioa, -
E.E.C., Yugoslavia, U.S.A., Mauritius
etc.

A stdtement showing the prlces &t
which these commodities hdve béen madé
available to consumers is given below,

Newsprint Sugar oy s .
Year P 1t 'will ot be in commercial interest to
— disclose details of the purchase prices, and
4,96
1984-85 2.40 the amount spent on the storage and tra-
1985-86 1.95 19.49  nsportation of these commodities.
(Prov.) ‘

Statement

~ »gdle prices of Newsprint as fixed for each quarter

(Rs, PMT)
éuihgr Standard Glazed T
gé-l: sé;i‘ Buffer High-sea Buif.;
sale stock sale stock
1984-85 "
Apr -—-June 5750 5800 6130 6180
Jul—Sept. 5750 5800 6330 6380
Oct.—Dec. 5760 5810 6540 6599
Jam. —Mar. 5940 5990 6750 109
198588 :
Apr.—June 6330 6380 7185 1235
. Jul—Sept. 6595 6645 7055 7105
Oct.—Dec. 6743 6795 7510 750
Jan. --Mat 6980 7030 8275 2703

" Ty
'Exclusive of Customs Duty, Octmx and otber local fevies as appfncabfc hhﬁ
sea sales prices applicable to m,cdlgm and small categories are less by Rs. 275 PMT

for.medium and Rs. 550/ PMT for small categories.. ‘
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Sale piices at which imported sugar sold to consumers

~(a) Sale by State Governments through controlled channels

(i) with effect from
June’ 85

(ii) with effect from
2-8-85

at & ceiling price of
Rs. 6 per kg. ”

at a ceih‘ng price of
Rs. 5,80 per kg

(b) Sale by State Governments out of . their monthly levy quota with effect from

11.12.1985

Rs. 4.80 per kg.

Rural insurance scheme

5454, SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have received
suggestions for a review of the Rural
Insurance Scheme;

- (b) if so, ‘the basis thercof; and

(c) the new steps taken by Govern-
wment in this regard ?

THE MINISTER OF STATE IN THE "

"MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : (a) to (c)
A number of insufanee schemes are- being
operated through the General Insurance
‘Corporation, its subsidiaries and the Life
Insurance Corporation to suit the interests
and requirements of the rural populace,
These schemes are kept under constant
review, inter alia. keeping the suggestions
and comments received from different
quarters, in view.

[English] .

Damaged rice stored in FCI godowas,
~ Cochin

5455. PROF. K.V, THOMAS : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(») whether rice stored in the godowns
of the Food Corporation of India in
- Cochin was damaged;

(b) if so, the quantity daméged; and

{c) the steps taken to prevent such -

damages in futyre ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A K. PANJA) : (a) No, Sir.

(b) and (c) Do not arise.

Proposal for payment of subsidy to
- Kerala Tea Planters

5456. PROF. K.V. THOMAS: Will

the Minister of COMMERCE be pleased
to state ;

(a) whether Government have decided
to levy uniform excise duty on tea; and

(b) whether tea plantation in Kerala
1s proposed to be given subsidies as the

tea grown there is of poor quality and the
labour is. costly ?

THE MINISTER OF FINANCE

(SHRI VISHWANATH PRATAP
SINGH) : (a) There is na such proposal
at present '

(b) The exlstmg subsidy schemes of
the Tea Board are also applicable to tea
plantations in Kerala,

’

Cochin export processing zone

' 5457, PROF. K.V. THOMAS : Will
the Minister ofCOMMERCE be pleased
to state X )

(a) the number of export praceasmg
zones proposed to be started in the
country; and e

BT B
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(b) the position of Cochin Export
Processing Zone ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) There
are two existing and functional export
processing zones :-—

(i) Santacruz  Electronics Export
Processing Zone, Bombay -

(i) Kand'a Free Trade Zone, Gandhi-
dham, Four New Zones are in
the process of being established :

(i) Falta Export Processing
Zone in West Bengal

(ii) Madras Export Processing
Zone in Tamil Nadu

(iii) Cochin Export Processing
Zone in Kerala
(iv) Noida Export Processing

Zone in Uttar Pradesh.

-

No new export processing zone is yet.

included in (he Seventh Five Year Plan
programme.

(b) For setting up the Cochin Export
Processing Zone, funds have been alloca-
ted, land acquired and civil construction’
~ work is in progress. 1n particular, cons-
truction of the boundary wall has been
completed and action initiated to notify
the Zone as Customs-bonded area.

Seizure of gold biscuits at Sahar
Airport
SHRI DHARAM PAL SINGH

MALIK :
SHRT SUBHASH YADAYV :

5458,

Will the Minister of FINANCE be
pleased to state :

() whcther attention of Government
has been drawn to the pews-item appearing
in the “Free Press Journal’’, Bombay of
12th March, 1986 wherein it has been
stated that 150 gold biscuits worth Rs.
61.43 lakhs were seized at Sahar Airport
by Directorate of Rcvenuc Intelligence,

Bﬁmbay,

CHAITRA 14 1908 (SAKA)

result, six packages weighing 241

. watches
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(b) if so, the details théreof;

(c) whether any arrest has been made;
and &

(d) the action taken or proposed’ to
be taken against the culprits ? ,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : (a) and (b)
Yes, Sir. The facts of the case are given
below : T

On 10/11.3.86, the officers of the
Dircctorate of Revenue Intelligence, Zonal
Unit, Bombay and Air Intelligence Unit,
Bombay, oo information, examined the
cargo containers brought from ‘Singapore
by Air India Flight No. AI-403. Asa
Kgs.
were interceped. These packages wers
neither manifested nor covered by any
Airway Bill and were found in excess. On
examination of the packages, 150 gold
bars, weighing 1500 tolas, 4233 wrist
and 4950 watch movements,
collectively valued at Rs. 61.43 lakhs were
recovered and senzed under the Custom

Act.
©) No, Sir.

(d) On cumpletion of investigation,
appropriate action under law would be
taken,

Lifting of ban by Pakistan on private
trade with India

SHRI DHARAM PAL SINGH
MALIK : )

SHRI SUBHASH YADAV :

5459.

will the Minister of COMMERCE be
pleased to state :

(a) whether Government of Paknstdn
have recently lifted 10 year old ban on:
private trade with India to import a num-
ber of items by |he1r business men;

(b) if so, tbe details thereof;

(c) the names and number of items on -
which the ban hus been lifted; and
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(d) how far it will be beneficial to this
country ? . :

THE MINISTER OF FINANCE

(SHRI

VISHWANATH

/SINGH) : (8) 10.(6) Pakistan has,allowed
its private . trade to import 42 items from
India as per list given below.

(¢) It might be helpful for Indian
Sxporgs 4o, the extent that the procedural

igs of 8oing through the Trading

Corporation of Pakistan would ro longer
be required. '

‘Statement

Ir!‘s‘_t_qf items for private sector i m ports

" from Todla -

:8. fro.

.Description of items

1. Tea (Q.R) .

.00

10.
11.

120
13.

14,

15.
16.

17..

18,
19,

N s R ow B

Wood and Timber
Betel leaves (Q.R)
Betel nuts (Q.R)

‘_ Qimer

Tamarind

Seeds-Vegetable,  fruits  and

flowers

Vegetable, plants for dyeing
Cutch and gambier

Essential oils

prcfessional

Books (Technical,

_apd. religious oaly)

Spices excluding chillies, turmeric
and cumin sceds

Steel strips for manufacture of
razor blades -

Visccse, fibre and yarn
Ferro alloys
‘Calculators, calculating machine

Ball béarings '(permissible sizes
only) :

Lifts ,ﬂpd escalators

‘Cane planter

PRATAP
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20,
21.
s 22
23.
24,
25,
26.
27.
28.
29.

30.

31,
32.

33.
34.

35.
36.
37.
38.
39.

40,

41,
42.
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Y

Cutipr binder

Pbtato/onion diucrs‘
Rice sprout tt:ansp]éptggs
Rotary cutters
Rotavaters ‘
Spinner Broadcasters
Drilling rigs

Postal franking machines
Carbon clegﬁtrodes

Compressor units for Aircondi-
tioning plants

Compressor units for domestic
refrigerators ’

Fire engines

Microscopes and other Lab
‘Instruments

Felt for Paper, Mills

Phthalic (Raw ‘materials for

synthetic resin)

Citric acid

Lactic acid

Saccharine

Aluminium powder and paste

Cash  registers
calculating devices

incorporating
Duplicating machines
Bidi leaves

Onions.

Policy changes for boosting cotton

export

5460. SHRI DHARAM PAL SINGH

MALIK :
 SHRI SUBHASH YADAV :

Will the | Iquister of , IEXT;:I;FS,P e
pleased to state : :

(2), whether it is a facy that the, quality
of production of India’s cotton ‘b{us"}feen
appreciated in the overseas markst;
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-£b) ¥ a0,.whaether Goverament propose

to.buikd up & pesmament base for export

of cotton and make some suitable policy
| CRROEEE 50 X5 to'boost the ‘cobtton’ export;
and

(¢) if s0, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI KHU-
RSHID ALAM KHAN) : (a) Yes, Sir,
The quality of Indian Cotton is generally
accep(ed in the overseas market,

(b)-and (c) At present decisions with
regartd to export of cotlon are taken on
the -basis of demand and supply position
of cotton in the country and the price
trend of cotton prevailing in the markets,
The cotton situation in the country is
reviewed from time to time and -the
quantities/qualities of cotton which are

considered surplus to our domestic
requiremments are released for export.
Substantial -quantities of cotton ‘have

already been released by Government of
India’ for export dbring the current cotton
year.

‘Construction of warehouses and godowns
im Sixth and Seventh Plan periods

5461. SHRI MOHANBHAI PATEL:

Will the Minister of FOOD AND C[VIL .

SUPPLIES be pleased to state ;

(a) the target fixed for the construc-
tion of warehouses- and godowns n each
- zone during the Sixth Five Year Plan
period;

(b) the achievement made during the
Sixth Plan period;

(c) whether it is a fact that there is
shortfall in regard to the construction of
warchouses and godowns during the plan;

(d) if so, the reasons th‘e‘refor; and

(e) the decision taken by Government
to comstruct warehouses and - godowns in
the country during the Seventh Plan
period and the provision made therefor ?

THE MINISTER OF STATE "IN

THE MINISTRY OF PLANNING" AND .

CHAITRA 14, 1908 (SAKA)

.capacity is not fixed zonewise.

Writfen Amwn 26

MINISTER OF STATE IN 'THE MINI-

STRY OF FOOD AND CIVIL SUP-
PLIES (SHRI A.K. PANJA) ; (a) &dd (b)
The target for construction of. storage
Tihe Sikth
Five Year Plan target for construcstion of
storage capacity by the Food Corporation

of India, the Central Warehousisg Cor-

the State - Warehousing
Corporations taken together was 75.1
lakh tonnes. As-against this, the capac:ty
completed was'52.6'lakh tonnes.

poration and

(c) and (d) The shortfall is mainly due
to difficulties experienced in the acquisition
of land and availability of construction -
materials,

() An outlay of Rs. 246.00 crores has
been provided for construction of’ ‘additional
storage capacity during the Seventh Plan.
This would enable an additional ca‘pacity
of about 50.00 lakh tonnes to be construc-
ted by the Food Corporation of India,
Central Warehousing Corporation and
State Warchousing Corporations, of which
a capacity of about 40.00 lakh totines is
expected to be available for foodgrdins.

Income-tax Cases pending in Supreme
Court

‘5462. SHRI CHIRANIJI LAL
SAHRMA Will the Minister of
FINANCE be pleased to state :

(2) the number of income tax cases

pending in the Supreme Court; and

{b) the total amoﬁnt Jocked up in

_ these cases 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi JAN-
ARDHANA POOJARY) : (a) 3,302
direct tax cases were pentding before the
Supreme Court as on 30th September,
1985.

(b) It is not feasible to quantify the
total amount of revenue involved in direct
tax cases before the Supreme Court,

_Some of these cases relate to issues which

arise at initial stages of the proceedings
and before passing of assessment order.
Some cases challenge constitutional validity
of Statutory provisions. In loss cases the
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‘rovenus effect, of dispute on the issue

depends. on future profits if any. The

time, effort and expenditure involved in
the cellection of this information will not
be communsurate with the benefit sought
te be achieved by it.

Modernisation of Textile Mills in
Maharashtra

5463. SHRI HUSSAIN DALWAI :
Wil the Minister of TEXTILES be pleased
state

(a) the numbe‘r and names of nation-
~ alised textile mills in Maharashtra;

(b) number of closed mills
over to the National Textile Corporatlon
fer running the same;

(c)i the reasons why these private mills
abandened by the miil owners have not
sé far been nationalised;

(d) whether there is any proposal
‘pending before Government for nationali-
" sation of closed mills;

(e) if so, the details thereof; and

(f) if not, how long these mills are

~ APRIL4, 1986

handed

- ”’(?f!e’n Ans‘y‘ch “2'68‘

_ to be run by Goverament without imoder-

nisation and heavy ﬂnancial investment ? '

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES ‘' (SHRI
KHURSHID ALAM KHAN) : (a) At
present, there are 22 nationalised textile
mills run by the National Textile Corpora- .
tion and 7 textile mills run by the Maha-.
rashtra State Textile Corporation in
Maharashtra. A statement showing the
names of these inills is given below.

(b) The management of 13 textiles
undertakings of Bombay was taken over
by Central Government in 1983 pending
nationalisation and NTC was appointed as
the Custodian. At the time of the take
over only S5 millss were in partial

‘production.

(c)to (f) The Textile Undertakings:
(Taking Over of Management) Act, 1983
provides for the taking over of the mana-
gement of 13 textile undertakings. in
Bombay pending nationalisation. ' Exami-
nation of the possibilities of action and
modalities of nationalisation of the under-
takings has to be completed before
nationalisation. It is, therefore, not
possible to indicate any specific date in
this regard.

Statement

K4

"Names of the Nationalised textile mills

_ Natienal Textile Corporation Mills -

1. India United Mills No. 1, Bombay.

2. .India United Mills No. 2. Bombay.

e

" India United Mills No, 3 Bombay.

4. India United Mills No. 4, Bombay.
5. India United Mills No. 5, Bombay.
£

6. India United Mills Dye Works (No. 6), Bombay,

7. Model Mills, Nagpur

8. . R.S.R. Gopaldas Mohta Spg. & Wvg, M;lls, Akola.

9. Vrdarbha Mills (Berar) Achalpur,

10, R.B.B.A. Spg. & Wvg. Mills, Hinganghat,

{l,  Swvairam Ramprasag Mills, Akola,
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12, - Mumbai Textile Mills, Bombay. |
13, Aurangabad Textile Mills, Aurangabad.,
' 14,.  Nanded Textile Mills, Nanded.
15, Barshi Textile Mills, Distt. Sholapur.

6.  Apollo Textile Mills, Bombay,
17. Chalisgaon Textile Mills, Chulisgaon.

18.  New Hind Textile Mills, Bombay.

19.  Jupiter Textile Mills, Bombay.

20. Digvijay Textile Mills, LalBag. IOmb;ay.
21, Dhule Textile Mills, Dhule.

22, Bharat Textile Mills, Bombay.
Mabarashtra State Textile Corporation Mills
3. Western India Spg. & Wvg. & Mfg. Co. Ltd. Bombay.

24, Narsing Girjai Mills (Urs), Sholapur.

25. Shree Shaha Chaatrapati Mills, Kholapur.

2,  Pratap Spg. & Wyg. & Mfg., Co., Ltd., Amaltier.
97." Vijaya Mfg., Badnera. ‘

28. Pulgaon Cotton Mills Ltd., Pulgaon,

29.  Devagiri Textile Mills Ltd,, New Aurangabad.

Nationalised textile mills

‘ State/UT ' No. ;f
. 5464. ’S.HRI leUSSAlN DALWAI : . : . nationalised
Will the Minister of TEXTILES be pleased textile mills
to state : ' . .
| , : Andhra Pradesh 6
(a) the total number of nationalised
textile. mills in the country; ,K‘amatak“ 4
- (b) the State-wise break-up of these erala 3
textile mills; and - | - Delhi 1
_(c) names of such nationalised textile Punjab 4
mills ? : ‘ - - Rajasthan 3
THE MINISTER OF STATE OF THE  oviamst = 12

MINISTRY OF TEXTILES (SHRi Madhya Prldeéh
KHURSHID ALAM KHAN) : (a) At ’ !

Drjlsent. there are 103 nationalised textile ~ Temil Nadu 14

mill under t i Texti g0 " .

en er the National Textile Corpora Mqh arashtra o 2
. Poqdichcrry & Mahe 2

" (b) The 's‘tétc-wisp breakup is given

below ; . Uttar Pradesh ' )
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1 . 2 Orissa . 1

'West Bengal 14 - Total 108
Assam ‘ ! " (c) A statemient- showing the names' of
. the 103 natxonahspd textile mills is giwen
Bihar ‘ ‘ 2 below,
Statement

Names of the 103 nationaliscd textile mills under N.T.C.

Name of the Mill

1. Ajudhia Textile Mills, Azadpur, Delhi.

2. Dayal Bagh Spg. & Wvg. Mills, Putligarh, Amritsar.
3. Kharar Textite Mills, Distt. Ropar, Kharar.

4, Panipat Woollen Mills, Distt. Ropar, Kharar.

5. Suraj Textile Mills, Malout Mandi,
6. » Mahalaxmi Mills, Beawar,
1. Edward Mills, Beawar. .,

3. Shree Bijay Cotton Mills, Bijainagar.

9. Muir Mills, Civil Lines, Kanpur
" 10. New Victoria Mills, 14/1, le Lmes, Kanpur

11. Bijli Cotton Mills, Mendu Road, Hathras,

12 Lord Krishna Textile Mills, Saharanpur.

13. Shri Vikram Cétton’Mil]s, Talkatora Road, Lucknon
14, = Bengal Nagpur Cotton Mills, Rajnandgaon.

15. New Bhopal Textile Mills, Chandbar, Bhopal.
16.  Hira Mills, Agra Road, Ujiain.

17. Swadeshi Cotton Mills, 7, Silnath Camp, Indore.
13. Burhanpur Tapti Mills, Burhaapur.
19, Indore Malwa United Mills, Indore.

20. Kalyanmal Mills, 15-Sitnath Camp, Indore.

21 New Manekehowk Textile Mills, Ahmedabad.

.22. Ahmedabad New Textile Mills, Ahrﬁed‘abad,
| 23: Himadri Textiles Mills, Ahmedabad.

%4,  Rajkot Textilo Mills, Rajkot.
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25.  Mahalaxmi Textile Mills, Bhavoagsr.

26.  Petlad Textle Mills, Petlad. '

217. Jahangir Textile Mills, Ahmedabad. -

28.  Ahmedabad Jupiter Textiles Mills, Ahmedabad.
29, Rajnagar Textile Mills, Unit No. 1, Ahmedabad,

30. Rajnagar Textile Mills, Unit No. 2, Ahmedabad,

31, Fine Knitting Mills, Ahmedabad. (Possession not yet takep due to aourt
case) ”

32. Viramgam Textile Mills, Viramgam.
33. Bengal Textile Mills, Cossimbazar.

34,  Manindra Mills, Cossimbazar.

35, Central Cotton Mills, 212, Girish Ghosh Road; (Howrah)
36. Bengal Luxmi Cotton Mills, Serampore, Distt, Hooghly,

37, - Bengal Fine Spg. & Wvg., (1), Konnagar, Distt. Hooghly.
.33. Shree Mahalaxmi Mills, Palta, '

39. Rampooria Cotton Mills, Serampore.

40, Laxmi Naryan Cotton Mills, Rishra, Distt. Hooghly. -

4. Arati Cotton Mills, Dass Nagar, Howrah.

42. Bangasri Cotton Mills, Sodepore, P O.ASukchar.

43. . Bengal Fine Spg. & Wvg. Mills (Ii), Katagang, Distt. Nadia.
44.  Jyoti Wvg. factory, 69, S. K. Dey Road, Calcutta. |
45, Kanoria Industries (Cotton Mills Section), Konnagar.

46, Sodéporc Cotton Mills, Sodepor‘e. |

47, Associated Industries, (Assam), (Spinning Unit), Chandrapur, Distt.
Kamrup. '

48, Bihar Co-operative Wvg. Spg. Mills, M'?kameh.

49. - Gaya Cotton & Jute Mills, Gaya. ‘

50.  Orissa Cotton Mills, Bhagatpur, Cuttack.

51, Model Mills Nagar, Umrer Road, Nagpuy. )
| 52rl R.S.R. ‘Gobaldas Mohta Spg. & Wvg. Mills, Akola.
53. India United Miﬂs. Mill No. ‘1, Bombay.

34,  India UaitedMilis,- Mill'No: 2, Bombay.

3. . India United M-'ills, Mill No. 3, Bormbay.

5. India United Mills, Mill No, 4, Bombay.
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5.

5.
5.
60,

€1,
62,

63.°

65.
.665
67,

69.
70,
1.
72,
1.

14,

5.
7e.
1.
78.
7,
80.
8l.
82,
83,

B4,

8s.

8.
”.

India United Milis, Mill No. 5, Bombay.
India United Mills, Mill No, 6, Bombay.
R.B.B.A. Spg. & Wvg. Mills, Hinganghat.
Ramprasad ‘Mills, Akola.

Vidarbha Mills (Berar), Achalpur.

Coimbatore Murugan Mills, Coimbatore.

‘Somasundaram Mills, Coimbatore.

Coimbatore Spg. & Wvg. Mills, Coimbatore.

Balarama Varma Textiles, Shencotton,

Kaleeswarar Mills ‘A’ Unit, Coimbatore.

‘Pankaja Mills, Coimbatore.

Pioneer Spinners, Ramnad Distt.

Sri Kothandram Spg. Mills. Madurai. (Not in production)

Kaleeswarar Mills ‘B’ Unit, Kalyarkoil (Ramnad Distt.)

ASri‘ Sarada Mills, Podanur Post, Coimbratorc.v

Shri Bharathi Mills, P.B.No, 10, Pondicherry.

lOm Parasokthi Mills, Canapathy, P. O. Coimbatore.
Camb(;dia Mills, Coimbatore.

Kishnaveni Textile Mills, Coimbatore.

Sri Rangavilas Gng. Spg. & Wvg. Mills, Coimbatore..
Aurangabad Textile Mills, Kotwalpure, Aurangabad.
Digvijay Textile Mills, Lalbaug, Rombay.

Chalisgaon Textile Mills, Bhadgoan Road; Chalisgaon.
Jﬁpiter Textile Mills, Parel, Bombay. ‘

Apollo Textlé Mills, N. M. Joshi Marg, Bombay.

Bharat Textile Mills, Lower Parel. Bombay,

Barshi Textile Mills, Barsi Distt., Sholapur.
New Hind Te:gt.il.e Mills, Bombay.

Dhule Textile Mills, Dhule.

. Nanded Textile Mills, P, Box No 10, Mdl Road Nunded.

Mumbai Textile Mills, Bombay.

Azam Jahi Mills, Laxmipure Warrangal,
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89, . Netha Spg Mills, 608 Elechlguda, Secundrabad

,’90, 4 Adoni Gotton Mills, Alur Road Adoni.

91, Anantapur Cotton Mills, Yerraguntepalli.

92, - Tirupathi Cotton Mills, Renigunta.

93. .Mysore Spg. & Mfg. Mills, Malleswaren, Bangalore.

94, Minerva Mills, P. B. No. 2310, Bangalore.

‘55. Mahaboob Shahi Kulburga Mills, Gulberga.

96. ° Sree Yallamma Cotton Woollen & Silk Mills,

Dcvengctc

504/1, K. B. Extension,

97. Alagappa Textiles (Cochin) Mills, Alagappanagar P. O,

98. Parvathi Mills, P. B. No. 1, Quilon.

99, Vijayamohini Mills, Tirumala, P. B. No. 2, Trivandrum.

100. . Cannanore Spg. & Wvg. Mills, P, B. No. 204, Cannanore,

101. Kerala Lakshmi Mills, Pullazhi-Trichur.

102, Natraj Spg. & Wvg. Mills, Distt ,

Adilabad, Nirmal.

103, - Cannanore Spg. & Wvg. Mills, P. B No. 1, Mahe.

Nationa lised Textile Mills

5465. SHRI HUSSAIN DALWAI:
‘Will the Minister of TEXTILES be plea-
sed to state :

(a) the names of nationalised textile
mills run by National Textile Corporation
at present;

(b) the total quantum of textile pro-
duction of the natiopalised mills run by
the National Textile Corporation;

" (c) whether any nationalised. textile

mills are run by any other agencnes' and

, (d) if so. the names of these agencics ?

'KHURSHID ALAM KHAN) :

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
@ A
statement showing the names of 103
nationalised textile mills run by the
National Textile Corporation is given
below.

(b) During the period 1985-86 (April-
December, 1985), the nationalised mills
under N.T.C, produced 608 million metres
of cloth and 49.2 mxllxon kgs. of Market
yarn.

(c) No, Sir.

(d) Does not arise.

Statement

Names of the 103 pationalised textile mills under N,T.C.

Name of thg Mifll

1. Ajudhia Textile Mills, Azadpur, Delhi.

2, Dayal Bgsh Spg. & Wvg. Mills, Putligarh, Amritsar,
3. Kharer Textile Milis, Distt. Ropar, Kharar.
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. 4, -Pampat Woollen Mills, Distt. Repar, Kherar.
s. Suraj Textile Mills, ‘Malout Mandl. ,
6.. Mahalaxmi Mills, Beawar.
7. Edward Mills, Beawar,
8. Shree Bijay;Cotvon Midls, ﬁﬁaina‘gar.

9. Muir Mills, Civil Lines, Kanpur.
10, New Victoria Mills, 14/1, Civil Lines, Kanpur.

AL Bijli CottAon Mills, Mendu Road, Hathras.
12. Lord Krishna Textile Mills, Saharanpur.
13. Shri Vikram Cotton Mills, Talkatora Road Lucknow.

14. Bengal Nagpur Cotton Mills; Rajnandgaon.

15. New Bhopal Textile Mills, Chﬁud’oar, Bhopal.
16. Hh'a Mills, Agar Road, Ujjain. A

17. Swadesm Cotton Mills, 7, Silnath- Camp, Indore.
18. Burhanpur Tapti Mills, Burhanpur.

19. Indore; Malwa United Mills, Indore.

20. Kalyanmal Mills, 15-Silnath Camp: Indore.

2*1 New M‘anékchowk Textile Mills, Ahmedabad.
22,  Ahmedabad New Textile Mills, Ahmedabad.

2% Himadri Textiles Mills, Ahmedabad. |

24.  Rajkot Textile Mills, Rajkot.

P Mahﬁalaxmi Textile Mills, Bhavnagar;

26, Petlad Textile: Mil's, Petlad.

27, Jahangir Textilq Mills., Ahmedabad.

28 Ahmedabad Jupiter Textiles Mills, Ahmedabad. .
29.  Rajnagar Textile Mills, Unit No. 1, Ahmedabad,
30. Rajnagar Textile M;lls, Unit No. 2, Ahmedabad

31, Fine Knitting MI”), Ahmedabad. (Possesslon not yet taken due toroourt
case) -

32.  Viramgam Textile Mills, Viramgam.

33,  Bengal Textile Mills, Cossimbazar.

34, . Manindra Mills, Cossimbazar, ‘

35, Central Cotton Mills, 212, Girish Ghosb f-Ro’ad; Howrahy):

36. Bengal ‘Luxmi Cotton Mills, Serampore, Distt. Hooghly

37. Bengal Fine sz. & Wwg., (1) Konnagar, Distt. Hooghly.
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| ‘38. Shree Mabalaxmi Mills, Palta.
- 39, Rampooria Cotton Mills, Seramporc
40, HLaxml Naryan Cotton Mills, Rishra, Distt. Hooghly.
41, Arati Cotton Mills, Dass Nagar, Howrah.
42. - Bangasii Cotton Mills, Sodepore; P..O. Sukghar.
43.  Bengal Fine Spg. & Wvg. Mills (IT), Katagang, Distt. Nadia.
44, Jyoti 'Wvg. factc;ry, ‘69, S. K. Dey Road, Calcutta. |
45, Kanona Industries (Cotton Mills Section), Konnagar.
46. - bcdepore Cotton Mllls, Sodepore. -
47. Awoc:ated Industries, (Assam), (Spinning Unit), - Chandrapur, Distt.
Kamrup. ‘
48. Bihar Co-operative Wvg. Spg. Mills, Mokameh.
49, Gaya Cotton & Jute Mills, Gaya.
50, 'Oris‘sa Cotton Mills, Bhaga'pur, Cuttack.
51. ‘Model Mills Nagar, .Umrcr Road, Nagpur,
52. R.S.R. Gopaldas Mohta Spg. & Wvg. Mills, Akola.-
53.  India United Mills. Mill No. 1, Bombay.
54,  India United Mills, Mill No. 2, Bombay.
.55, India United Milis, Mill No. 3, Bombay.
56. India United Mills, Mill No. 4, Bombay.
57 India United Mills, Mifl No. 5, Bombay.
58, ludia Unied Mills, Mill No. 6, Bombay.
59, R.B.B.A. Spg. & Wvg. Mills, Hinganghat.
60. Ramprasad Mills, Akola.
61. | Vidarbha Mi]ls'(Be‘rar), Achalpur, '
62, .. Coimbatore‘ Murugan Mills, Coimbatore.

63. - Somasﬁndaram_ Mills, Coimbatore.

64. Coimbatore Spg. & Wvg. Mills, . Coimbatore.
65. Balarama Varnia Textiles, Shencotton.

66. Kal‘ecswa'rari Mills A .Unit, Coimbatore.

67. ' Pankaja Mills, Coimbatore.

68, Pioneer Spinners, Ramnad Distt.
~69.  Sri Kothandram Spg Mills. Madurai. (Not in production)

:70.” ‘ Kaleeswarar Mllls «B' Unit, Kalyarkoil (Ramnad Distt.)
71, . Ssi Saradé Mills, Podanur Post, Coimbatore.
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| 72, Shrl Bhatathx Mllls. P.B.No. 10, Pondichesty.. -
.73'. Om Parasok.thn Mills, CW, B O. ,Cmmm./»
74. - Cambodia. Mﬂls Coimbntmm .
75. . Kishnaveni Texulu Mum Combntqm
76, Sri Rangavils-Gug. Spg. & Wig.. Mills, Coimbatose
'I“I. Amhga:bnd Textile Mills, Xotwalpsire, Aurangabad.
78. i Digvijay Teuthi&ls. Lalbwg? Rembay.
79, Chalisgaon: Textile Miits, Bhadgesn Road, Cbelugaon.
80. ‘ Jupnter Textile Mills, Parel, Bombay. |
81.  Apollo Textile Mills, N. M. Joshi Marg, Bombay. -
82. Bharat Textile Mills, Lower Parel. Bombay.
83.  Barshi Textile Mills, Barsi Distt.. Sholapur.
84. . New Hind Textile Milis, Bombay.

85. Dhule Textile Mills, Dhule.

86. - Nanded Textile Mills, P. Box No: 10; MilL.Road,(Nﬁndomz
87 Mumbai Textile Mills, Bombay. |
. 88, Azam Jahi Mills, Laxmipure Warrangal.

9.~ Netha Spg. Mills, 608 Elechiguda, Secundrabad.

90. Adoni Cplton Mills, Alur Road, Adoni.

91, . Anantapur Cotton Mills, Yerraguntepalli.

92, Tirupathi Cotton Mills, Renigunta. -

93, Mysore Spg. & Mfg. Mills, Malleswaren, Bangalore,

9%4. Minerva Mills, P. B. No.. 2310, Bangalore:

95, Mahabcob Shahi Kulburga Mills, Gulberga.

96. Sree Yallamma Cotion Woollen & Silk MJJB, 504/4, K. B. kxiension
Devengere.

97.. ' Alagappa Textiles (C'oc‘bin) Mills, Alagappanagar P. O,

98.  Parvathi Mills, P, B. No. 1, Quilon. ‘

99. ‘Vijayamohini Mills, Tirumala, P. B. No. 2, Trivandrum‘.
' -100. Cannanore Spg. & Wvp, Mi]]s, P. B. No. 204‘, Ca_nnanofc

101, Kerala Lakshmij M:lls, Pullazb;-’rnchur ‘
102,  Natraj Spp. & Wvg Mills, Distt , Adilabad, Numal

03, Ceopepere Spg. & Wyg, Mills. P. B..No. 1, Mahe
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Barter Systm viith Foretgn Comlries .

5466, BHRI HUSSAIN DALWAIL :

Will the Minister .of -GOMMERCE be
pleaed to state :

(a) whethet Governmeat are . propo-

 sing to establish’barter system with friend- .
“ly oeutitries 4n’ order to overcoms= strain

on foreign exchange reserve;

-(b)-the countrios with which Iadia: has

© commercial-dealing en barter system;

(c) whether-it is a fact' that Govern-
meat prepose-to expand this ‘barter sys-
tem with-few more countries; and

(d) if so, the names of those count-

- ries ?
THE WMINISTER OF FINANCE
(SHRI  WVISHWANATH ‘PRATAP
SINGH) : (a) No, Sir.

"5(1:) to (d)'Do not arise.
[Translation}-
Losses saffered by Natisnalised Banks'

5467. SHRI DILEEP SINGH BHU-
RIA : Will the Minister of FINANCE be

pleased to state :

(a) the names of the nationlised bank
in the country which are running in loss
at preseut and the mame of th: bank
which has suffered the maximum loss;

(b) whether Government have made

" efforts to ascertain the causes. which are

responsible’ for feavy loss in ‘most of “the
banks;

and

-€d)’if not, whether ‘Government pro-
pose to constitute a study team in thlb
regard ?7

WEE MINTBTER 'OF STATE ‘IN
THESMIRISPRY ‘OF 'FINANCE -(SHRI

the-28 TPubic "Byctor "Banks frave made
profiw-duruyg ttre ~years 1982, ‘1983, and
1984 Fo; the year 1935, accouats oia

CF! \!MKJMW(&MJ}

"JANANRDHANA POOJARY)

“(c)*‘ffﬁ so, the -details “in this regard; |

(a) ‘Al

' meuimm 3

few .banks.-have -been .ﬂnakud. uﬁch‘

indicate that these -banks have -ssede
profits.

-(b)-te(d) Do ot irise. -

comnime to mdir@ﬂmhmm
eofringwrance Conpanies -

5468, SHRI DILEEP SINGH ‘BHU.

RIA : Will the Minister of FINAN‘CB be

pleased to state:

(a) whether Government -have: »MM
to constitute any committee for studying

the: functioning and the working efficiency

etc. of different insurance companies with’

the objective of expansion of existing -

insurance:facilities in the conatry;

(b) if not, whether Government are
taking any action in this ‘regard ‘oeping
in view the present unsatisfactory work-
ing of different ‘insurance compamies;

~and

(©) if so, the dstails in: this ‘regard ?

THE MINISTER OF STATE .IN
THE MINISTRY OF FINANGE (SHRI
(a) No
Sir,

(b)-and (c) The overall perfosmsance
of the insurance companies, .namely, the
Life Losusance <Corporation -of India,
General {nsurance Corpasation
of India and ils subsidianies,
is closely monitored aad reviewed by
Government and appropriate .action, .as
is found necessary, is taken from .dime S0
time. As for policyholders’ problems, LIG
and GIC have set up machineries for rede
ressal of such .grievances. These .arraage-
ments, on a ieceatl review, have .been
further strengthened and streamlined.

Computerisation in Banks

5469. SHRI DILEEP SINGH BHU.

RIA : Will the' Minister of FINANCE
be pleased to state :

(a) the city-wise names .of the nation.
+ alised banks in the country where com. .
puter Tacility for mamtmmng accoun;s -is
-availab'z to provide éfficient and’ quick

banking services to customers;

-
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(b) whether Governmcntv have made
" arrangements for the simplification and
scientific ‘'maintenance of bank - records,

~ more and more use of computers and spe-

cial training for the staff ete. in view of
the deterioration in banking services ag a
result of extra work foad on banks due to
the distribution of loans under IRDP and
other programmes through nationaiised
‘banks: and

(c) if not, the details of action plan of
the Government in this regard ?

" THE MINISTER OF  STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOGJARY) : (a) Infor-
mation to the extent available will be laid
or;vglile Table of the house.’

-(b) and (c) Banks already have some
scientifie and simplified methods for main-
' tenance of records. These ‘arev constantly

reviewed and streamlined on the basis of
studies undertaken by the banks themsei-
" ves or by the Indian Banks’ Association
and the Reserve Bank of India.

In accordance with the programme
drawn up by Reserve Bank of India in
consultation with Public Sector Banks.
Eléctronic Ledger posting machines aré to
be'installed in bigger branches mini com-
puers are to be installed at the Regional/
Zonal offices of Public Sector Banks and
main-frame computers at the Central
offices - of public Sector Banks. These
measures are expected to improve ‘custo-
mers - services, ensure improved "House
keeping and provide a more effective
Management Information System. Banks
bave already started giving special courses
for training in computers for the staff at

various levels,

Loans under Integrated Rural Dev-
lopment Programme (IRDP) are generally
given from the rural and e :
branches of banks., There is’ w0 evidence
to indicate that the banking services in
rural and semi-urban areas have deteriora-
ted s a result of workload on banks due
to distribution of loan§ under (RDP
© programmes. |

semi-urban-

{ &:gl ish]

‘ ‘fncrease in Bonus by vL‘l.fe‘Ins&rnnc‘e" |
’ Corporation-.

5471: SHRIP. M. SAYEFD -
SHRI GURDAS KAMAT :

Will the Minister of FINANCE be
pleased to state : ‘ S

(2) whether the Life Tnsurance Corpo-
poration has declared increase in bonus -
recently; '

(b) if 50, the benefit that is likely (o
accrue to both the life and endowment
policyholders and since when;

(¢) whether Governmeni are satisfied
by the income ‘that Life Insurance Ceor-
poration has carned during 1984-85 keep-
ing in view the huge investments made by
the Corporation: and '

(d) whether Government are anticipa-

ting risc'in business of the Corporation ? -

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDITANA POOJARY) : (a and (b)
Yes, Sir. The Life Tnsurance Corpdration
has declared higher bonus at the rate of
Rs. 55 per thousand per annum on whole
life policics with profit and Rs. 44/- per
thousand per annum  on endowment
poticies with profit as a resu!ts of biennial
valuation or 1983-85, The bonus will be .
effective on all the policies in force as on
31.3.1985,

(¢) The )icld Qn investment 61‘ the
Life Fund of the LIC is around 9.469,

. which is generally satisfaclory keeping in

view that the major portion of the invest.
ment is stalutorily made in Cenlral/State
Government sccurities and other socially
oriented sectors where rates of _interest
are relatively low.,

(d) There has been a steady increase
in new business of the LIC over the years,
The new business introduced as at 28th

-February, 1986, reveals.an. increase of

29.3% over the -corresponding mew bugi- -
ness introduced as at 28th. February, -
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- Cat in'i'mport‘Qtems SR
5472, SHRI P. M. SAYEED:
Will the Minister of ("OMMERCI:: be
p eased to state :

(a) 'whe@her Goyernment have decided
to cut down the imports of certain items
drastically;

(b) if 50, the mlmes of thosc commo-
dities;

(c) whether concerned industries have
been consulted as they are. likely to be hit
hard by the aforementioned reduction in
the imports; and

(d) the benefits Government envisages
as a conscquence of reductions m
imports ?

THE MINISTER OF FINANCE

(SHRI VISHWANATH  PRATAP
SINGH) : (a) to (b) Tmport Policy
in respect of . individual .items is
determined  having regard to  indi-

genous availability and country’s .overall
requirements. Therc' is standing arrange-
ment to review the policy from time to
time, in consultation with  concerned
authorities and take corrective
mcasures, whencver necessary to conserve
foreign exchange and ensure that undue
and excessive imports do not adversely
affect the genuine interests of indigenous
produrcers,

Review of Union Budget 1986 -87 by
Association of Indian Engincering
anustry .
5473, SHR1 P. M. SAYH:D ¢ Will
the Minister of FINANCE be rlcased to
state’ s .

(a) whether he has taken note of a
number of negative aspects indicated in a,

review of the Union DBudget for_ 1986-87
as prepared by the Association of Indian
Engineering Industry; and -

(b) if so, the reaction of Government
thereto particularly to the aspects which
are likely to affect the - Lngmcermg Indu-
" stry adversely ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : (3) and
(b) The information to the extent possible

is being collected and will be laid on the
Table of the House.

(Transiation), ,
Loss to Nationalised , Banks due to -

ficlitious loans

SHRI SARFARAZ AHMAD :
SHRI VILAS MUTTEMWAR :

5474,

‘ Wil the Minister of HNAN(,E be pleased

to state :

(8) whether attention of Government
has been drawn to the news-item captio-
ned ‘Bankon ko Caroron ki Chapat’
(loss to the banks amounting to crores of
ol rupees) appearing in ‘Jansatta’ of 15
February, [(986;

(b) if so, the names of . banks which
have sanctioned loans in respect of fictia
tious accounts indicating the amounts
thereof which cannot be recovered now ;

() the particulars of officers of the

~ concerned banks against whom action has

been then indicating the details in this
regard; and

(d) the action being taken by Gov-

rernment 1o check such cascs of frauds in

future ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) The present data reporting system .
does not yield the information as asked
for. However, consilidated information
regarding the .total number of cases of
frauds perpetrated in India and outside
India and the amounts involved therein, -
irrespective of the dates of occurrence,
as reported by 28 public  sector banks for
the' ‘last 5 vears is as gwen below.

(Rs. in crorcs)

Year No of frauds Amounts
‘ involved
g e
1981 1892 20.36 approx,
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1 2 3 4 (2) the mames of the coustries with
1982 2078 2238 approx. . ;;,‘;";‘;;‘“j,‘;’f;.‘::‘i” excended-expart Suhug
1983 2371 oW, o | -
. . ‘ (b) the steps taken by Government
1984 2469 40.87 " to: strike :a batance of trade: bmon export
1985 2180 114.6 amdifmport;

(Data provimanal)

The amounts involved in respects of
these frauds do not pecessarily represent
the loss: which the banks may have to
ultimately suffer as  the banks do hold
some security both primary and/or colla-
teral in.a number of cases which would be
adjusted against the amounts due. Banks
also ho'd insurance policies in many cases.
Only .after all these courses are exhausted,
banks would be in a position to deter-
mine _the actual losses.

(c) Reserve Bank of India has rep-
per available information-

orted that as
based upon reports received from the pub-
Jic sector banks during the years 1983,
1984 and 1985, 50, 32 and 27 employees
were convicted-and 559, 478 and 387 emp-
loyees were awarded major .or minor
penalties, respecuvely

" (d) The banks have been instructed
to gear up the vigilance machinery in the
organisation and to improve procedures &
systems so that frauds can be prevented.
Accordingly, the banks are taking steps to
strengthea control mechaanisms .and - to
improve management information systems

as also effective follow-up action, Clear-. ..

ance of arrears in balancing of books and
reconciliation of inter.branch and other

accounts are also being undectaken on a

comtinuous basis. Information is also
circulated by Reserve Bank of India to
banks.giving detgils of novel methods of
framds and sdvising:-banks to -adopt neces-
sary safeguards. .Books of instructions
are- also circulated by ‘banks amengst
their staff indicating precautionsfchecks
which should be observed
occurrence of frauds.

dee lnhahm*.e

5475. SHRI 'SARFARAZ AHMAD :
Will the Minister of COMMERCE be
pleased to state :

to prevent

_ (c) whether it is a fact that some per-
sons are taking umndue advantages -of the
liberal import policy of Government;
and :

(d) if-so, the steps taken by Gowern-
ment to modify the import. policy ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
(a) 'According to the provisional data
available from DGCI & S, the principal
countries with which import trade exceed-
ed export during April-September, 1985
include. France, FRG, Italy, Netherlands, .
U.K., Australia,-Iran. Japan, ‘Singapere,
Irag Kuwait, Saudi Arabia, UAE, . USA
and Canda.

(b) With a view to reducing teade
deficit vigorous :promotional measures-have
been taken during the recent past. These—
include increase our experts, diversifying
our productive base, medernising our
productive apparatus, modification
and periodic rovision of our
industrial and fiscal policies etc.
Efforts are also being made to step up
our indigenous production of importables

"..during the Seventh Five Year Plan period,

- particularly in the
ports.

(b) Nothing of this nature has come
to ‘Government notice.

‘sphere of wutk m-

(¢) Does not arise.

[English]
Raids 1t premises o“ﬁdlﬁmoml desalers

5476, SHRI BANWART LAL PURO-
HIT : o

.DR. V. NENKATESH :

Will the Minister : of FINANQE be
pleased to state :

(a) whather the . enfoscement vwm;wof
’the Inceme Fax Diepartmont. .Bombaya has



#5 . Wilten dnewers  CHAITRA 14 908 (SAKA)  Wrhiten Anmn 44

mumﬂa rauwnat the premises of diamond vemmmt against thero ?

dealers: and seized. dlamonds worth crores

of ropeos as reported in . Indwn Express " THE MINISTER OF STATE IN
-~ af 10: March, 1986; ‘ THE MINISTRY OF FINANCE (SHRI_
(®) if so, the details of the incrimi- JANARDHANA POOJARY) : (2)' to.(€)

nating documents, gold/diamond and other . Yes, Sir. Income tax Department have
illegal wealth seized by the Income Tax ‘reacnﬂy conducted searches in the cases of

Department; several dia.mond dealers resulting in seizure
of, prima-facie, unaccounted assets of

(c) full particulars of the dealers and  comsiderable value apart from large num-
number of persons arrested; and _ ber of 'incriminating documents. The
) ’ ~ details of persons searched and value of

(d). the sclion contemplated by Go-  assets seized are. as under :

Sl
No. ~ Name of the Party Valae of assets seized
' ‘ (Rs. in lakhsy

1. M/s. S. B. Enterprises O 19.39
2. Shri Bansilal N. Zaveri : 122.72

Shri Nem Chand Rakhyan '

C/o M/s Aribant Diamonds 28.10 (4-37 paint-

‘ ings)
4 Shri Manilal Babubhai 1600
s, Sbri K. D: Mehta 6.80
6.. Shri -Bhardt Gohil , 10.15
7. Shri H. G. Rajguru 21.00
8. Shri Sirish P. Shah 10.30
9, M/s. Yogey Diamonds 29.1
10, Shri Prakash M. Shah : 5.00
1, - Shri Chintamani Jain . ' 151,15 (+ 1700 Belv
‘ gian Francs)

12, - Mys. Dinesh Brothers & Co. . 10.91
13, Sbri Hiralal Cbhaganlal. ‘ ’ '4.00.
14, Shri Nanalal L. Zaveri » 0.4]
15, Shri Saralal L. Zaveri . 0.2

No- .persons has, been arrested as the  Fraudlent import of polyester of fabric by
Income-tax: Act does not provide for arrest Dethi based businessmen-
during,the course of search action,. 5477, SHRI BANWARI LAL PU-

o ‘ ILOHIT ; Will the Minister of FINANCE
(d) Necessary action under various be pleased to state :
provisions of Direct Tax Acts has been

initiated- against thp pérspns. searched. (a). whether the'Directorate of Reve-

nue-InteHigence, Delhi ‘raided at the three
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businessmen.of the city who-had fraudule-
ntly imported polyester fabric’ into the
country and sold in the market, as. réport-
‘ed in, the Indian Express of 7, March,
1986; (

by if details of the raids
conducted; ' ‘ :

“so, full’

(¢) when Government granted them
_import-export licence; and

)

to take agamst them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT TANA-
RDHANA POOJARY) : (a) and (b) The
~ facts of the case referred to in the news
item reported in the ‘Indian Express’ of
7th March, 1986, are’ as follows :

In pursuance of information relating
to abuse of Duty Exemption Enbtitlement
Certificate Scheme by certain exporters,
the officers of Directorate of Revenue
Intelligence searched the residential and
busioess . premises of Shri M.L. Gupta,
Managing Partner of Ms, Sandeep Traders
and its. sister concerns on 1'.9.85 30.9.85
and 4.11.1985.  As a result, incriminating
.documents and polyester fabrics valued at

Rs. 2.62 crores were seized at Delhi and

Bombay under the Customs Act for viola-
tion of .the conditions of advance licence
issued under Duty Exemption Entitlement
Certificatc Scheme. The advance licences
issued in favour of M/s, Sandeep Traders
and its sister concerns have since beecn
cancelled by the licensing authorities.

"In identical circumstances the business
and residential premiscs  of Shri K. L.
Narang of M/s. Narang Enterprises was
also searched on 9.15.1985 resulting in
the seizure of incriminating documents and
polyester fabrics valued at Rs. 47.33 lakhs,
In this case also the matter has been
taken up with the licensing authorities for
cancellation of the advance. licence  issued
to the party. The business and residential
premises of Shri B I.. Goyal were also sea-

rched on. 9.11.85, but 00 Tecorery was

made.

is being collected
the. table of the

- (¢) Information
and will be laid on-
House.

'gu’m; 4, 1986

the action Government pPropose .

| Wﬂfi.zvﬁ}!m‘we.rsf 29;6:

(d). Shri M. L. Gupta and Shri K.L.-
Narang have since been detained  under
COFEPOSA Act. On completion of the .
investigations, appropriate action for de- .
partmental adjudication and prosecution
under the Customs Act would be taken
against the persons concerned.

{Translation) . |

Scrapping of ricc export accord with‘(Arab
countries

5478. SHRT HAFIZ MOHD SIDDIQ:
Will the mester of COMMERCE be
pleased to state : .

(a) whether it -is a fact that. the rice
export deal with Arab countries had to be
scrapped due to non-settlement of price in
time;

(b) whether it is also a fact that

after trade agrecment, price sgreement was

reached only when the harkung was
over;

() whether Indian traders could not
submit tenders due to apprchensions of
loss in supply because of rise in prices
and the trade agreement was termnated
for failure in timely supply of rice; and

(d) the extent to which State Tradirfg
Corporation is at fault ?

THE . MINISTER OF FINANCE
(SHRI VISHW ANATH PRATAP SINGH)
(a) to (d) The State Trading Corpora-
tion, in December, 1985, for the first time,
explored the possibility of entering into a
long term coutract for export of basmati

‘rice for delivery during one year, with the

Gulf Co-operation  Council member
countries.” No agreement could, however,
be reached on prices for long tc1m qupp!y
of basmati rice. :

[English]

Pu&has“e of blankets hy Director General
of'Supplies and Disposals :

~ 5479. SHRI MOOL CHAND DAGA :
Will the Minister of COMMERCE be
pleased to’ state :
 (a) whetheritisa fact that- the Di-~
rector General of Supplies and stposals .
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has entered into.a iasge avmber of contra-
cts for the procurement of blankets resul-
. ting i -Ehortage of rew rottgh woot-and the
-prives of blankdis bave shot up -n the
markets making it difficult for the poor
people to survive; '

‘ (b) the total number of blankcts 101
-WHItH ‘cofit?Nets have been entered “into
duriog 1983-84, '1984-85 and 1985486; #nd

‘fc) the reasons why the entire pur-
ohwsos KAve béen reserved for this year
and have not’been phased in a few years ?

THE MINISTER OF COMMERCE

AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKAR) : (a)lItisa
fact that the number of blankets (Barrack)
type ‘A’ for which contracts have been
concluded by DGS&D during 1984-85 has
been proportionately higher as c¢ompared
to the previous years., In these blankets
natural grey/black/white wool is used
wheress blankets used by poor people are
made out of shoddy wool. The DGS&D
purchase should not result in any shortage
of raw rough wool required for making
blankets for the general consumer market
er in any increase in prices.

L

No. of blan-

(b) Year
kets (Barrac-
ks) contract-
ed)
1983.84 3,89,101
1984.85 19,78,429
1985-86 7,49,425

" (¢) The number of blankets purchas-
od during 1983.84-was tess than usual as
certain complaints about the sub-standard

quatity of the'blankets were ‘being investi-
‘gated- and the trade were reluctant to txe- -

cute the contracts., This resulted in incre-
ase of demand in subscfuent years.

~ Ctomre of N.T.C. veéxtile mllls
5480, SHRI MOOL CHAND DAGA :

Will thie Nlinister of TEXTILES be plcased
to state ;

(8) whethier it fs a fact that an official
committee constituted by his Ministry had

CHATTRA 14, 1908 (SAK4)
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in its report, submitted about a year ago,
suggested ctosurs. of ‘thie veigth National
Textile Corporation (NTC) mills, most
heavily losing units - Whi¢h - bo‘uld ‘not be
made viable;

‘ (b) if so, (i) the names of those eight.
textile mills (ii) the number of workers in
each textile ‘mill, (iii) the monthly &ve-

. rage expenditwre “baing ‘incurred on‘Sach

above sick unit; and (iv) when these unitg
were declared sick and -since when those
are not in production;

(c) the main reasons- for their not
‘being made viable and whether steps taken
to revive thétn ’have fared; aad

(d) -when these mills will be closed
finally ?

THE MINISTER OF STATES OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (@) The
Study Team has stdted that more addit-
ional investment will not make these mills
viable,

(b) A statement showing the names of
8 textile mills, the number of workers in
each textile mill and the monthly average
expenditure being incurred on each above
sick unit during the period . 1985-86 (April
to December, 1985) is given below,

A review of performance “of the mills
under NTC revealed that at that time 22
mills (12 pationalised and three managed)
were accounting for a large part of the
total losses during the year 198]- 82 and
1982-83. A Study Team was was consti-
tuted by the Government to undertake an
indepth study of the working of 8 weakest
mills. All these 8 mills are in production.

(c) Inspite -of various steps being taken

from time to time these mills . bave conti-

nously been incurring heavy losses since
the date of nationalisation. According to
the study Team which closely studied the

working' of theve mity, the Tollowiig are

thie ‘major regnohs‘m *thdt‘bdﬂi‘mlxs

" hosses ¢

KO} obscm and bwmd mclnmy,

(u) dciccnvc dayoout,



Moo Wektendwewrs - APRILA, 1867 m‘...,:..m R

K

(ﬁi) roor mamtenance,
- (iv) - inadequate modermsmon,

(v) High labour complement;
“(vi) lower productivity;

(vii) poor qualiny of product and Iow
‘sales reulmtim .

(d) No final decisxou has been taken
rcgardmg the closure of any mills so far

Statement

| sl. Name -of the 8 heavily No. of workers Average monthly
No. losing mills - in employment ~ expenditure
” being  incurred
during  1985-86
(April-December,
1985)
— ——
1. Mysore Spg. & Wvg.
Mills, Bangalore. - 2715 | 150.06 -
2, Azam Iahi Mills, . 4
Warrangal 4063 115.32
‘3. Lord Krishna Textile
. Mills, Saharanpur 2878 107.70
4. Central Cotton Mills,
Howrah 2780 56.73°
s. Indore Malwa United '
Mills, Indore 6061 _ 171.11
- 6. Kalyanmal Mills,
Indore ‘ 4948 116.07
T . Swadeshi Cotton &
Flour Mills, Ujjain 2937 83.05
8. Hira Mills, Ujjain 3§51 ' 90.50 -
Total 30293 690,54

QOvesing of tourist offices abroad

5481. SHRI MOOL CHAND DAGA

Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state

(a) the number of tourist otﬁcca ope-
‘ped by the Department of Tourism in

foreign countries place-wise with a view 10 .

~ premote tourism in the country and ann-
val expenditure incurred in each office;

(b) the amount spent on each of -
these tourist offices during the year 1984-
85;.and :

(c) the extent to which number of

tourists have increased as a result there-
of ?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) (a) and (b) The
mwrmluon is as upd;r .



Wl e i CalniTRA 1, 1o (G4Rd]  Win dicwrs o

Opération wise offices " . . Expenditure spent operation-
o ‘ wise during 198485
. (Rupees in lakhs).

—

"1, America .
@  New York :

~ (b)  Los Angeles B L 150.24
- (¢) - - Chicago J )
. (_d) Toronto

2. UK. . |
(¢ London , 55.34

3. Europe

(f) Geneva

- (B) Paris
(b) Brussels
(i)  Frankfurt
(j) Stockholm
(k) Vienna
a) Milan

182.48

—— )

4, Australasia

(m) Sydney | )
(n)  Singapore | 74.53
(0)  Kuala Lumpur J

5. East Asia .

() Tokyo 66.98

(@) - Bangkok ]
6. West Asia ‘
(r) Kuwait )
(s) Dubai
7. One man offiee at Kathmandu,

(c) The operation-wise tourist arrivals are as follows :—

.

Sr. Name of the 1984 1985 (+)Increase/
No. Operation > (Provisional) (- decrease

America 128,803 128,884 (+) 0.1

U. K. 126,434 122,189 =) 3.4
Europe 200,417 . 195,000 ) 2.7
Australasia 74,445 69,463 ) 67
_ East Asia 45,512 46,030 - +) 1.1
West Asia 95,662 120,518 +) 260
Countries which 164,230 154,827 =) 5.7
“are not under the - o Ce e
‘Operation’ scheme

N e w» b

— e o o — e — | . S~ gy

Totl 838,503 Cwess - ()62
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Statts Tented-out to private parties v Super

" Buzar, Compaught Place, New Delbi

5482. SHRF MOOL; CHAND DAGA
Will the Minister of FOOD AND C!.VIL
SUPPLIES be pleased to stgte :

(a) whegheg it is a fact that private
parties have ‘taken stalls on rent in the
Main Super Bazar, Connaught Place, New
" Delhi;

(b) if so, (i) the number of such stalls,
(ii) the monthly rent charged from them,
and (iii) basis on which the stalls are
rented out;

(c) whether there are any teimsand
conditions Jaid. down between the Super
Bazar and the stall holders that the latter
‘'will charge reasonable rates from the
customers;

(d) ifso, the details thereof and how
those are enforced; :

. (¢) whether any complaints have

been received that these stall holders over-
charge customers;

)

if so, the details thereof; and -

(g) the action taken in that regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
. MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA) : (a)to (d) Super
Bazar, the Cooperative Stores Limited,
New Delhi, in the initial yeass of its work-
ing in 1966, licensed out surplus accommo-
dation, jn its Connaught Place Bramch to
1¢ private. parties under an Agreement for
a fixed period under which the Super
Bazar was, to receive the mutuslly agreed
percentage of th: sales.of these unjts(kmown
as concessionaire units) as service charges
and not-om rental basis as mentioned in
the Question The Agregement copjaiged a
clause that the prices of goods sold by
these concessionaire units will be fixed in

consultagien with - the Super Bazar and

that the prices 8o fixed will be competitive
as compared to. rates prevailing in the
market. However, the Super Bazar has
informed that there is no adequate machi-
pety by witich it can' exercise’ effective
RO S B
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‘control over ' the prices.and quality. of .
goods sold by these concessionaire units. .

(e) to (8) The super Bazar has report-
ed that it had received complaints.regard. -
ing quality and overcharging of prices of
the goods sold by these cemcessiopgire
units, and such comslaigts. were looked
into and appropriate actiem. . takes..on
merits in individual cases. Due to. the
problem of exercising effective cqntrol
over the prices and quality of goods sold
by these concessionaire umits and alse in
view of the need for additional space
required by Super Bazar for its own use,
the Managing Committee of the Suyper
Bazar decided in October, 1982 to close
down all the concessionajre ypits. The
Management of Super Bazar accordquly
served them notices for vacating the pre-
mises. Scme of them have gone to the
courts and the matter is sub-judice.

Stagnation in corporation fRX _revenues,

5483. SHRI P.R. KUMARAMAN-
GALAM : Will the Minister of FINANCE
be pleased to state :

(8) whether corporation tax revenues
are stagnant for 1986-87;

(b) if so, the reasons therefor and
corrective steps proposed;

(c) whether corporation tax . as pers.
centage of direct tax revenue has, increased,
from 22.9 per cent in 1950-51 (o about
53.1 per cent in 1985-86; and

(d) whether scrapping of investment
allowance is likely to stow down industrial
growth ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) The Budget Estimates of Corporation.
Tax for 1986-87 have been placed at Rs.

3120 croges. as against they Revises Esti-

- mates of Rs, 3118 crores for 1985-86, thus

showing an increase of only Rs. 2 crores
during 1986.8%. This is mainly due to- the
well-known fact that the collection for
1985-86 has shown an ungsual buoyancy
due to among other fz;ctﬁ:aagp[) Reduc-
tion in rates; (b) better volun ary comp-
liance invited and éxpected due to promise
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o liberal attitud¢ towards disclosure of
undisslosed income, As a result of the
above factors the Revised Estimates for
1985-86 - were _placed at Rs. 3118 crores
whic, repeesented an ingrsass of Rs. 563
crorea.ayes the actnal collection of 1984-85.
Since.the above factors do not hold good
for 1986-87 figure of Budget Estimates was
fixed at Rs. 3120 crores. The figure of”
Rs. 3)20 crores for 1986-87 represent a
normal. growth with rejerence to the
actuals Qf{.l984-85, The question of taking
correglive steps therefore would not arise.

" () Yes, Sir.

(d) Th: new provision of investment
deposit scheme based on profits proposed
in clayse 8 of the Finance Bill, 1986 retains
merit of investment allowance while remo-
ving ity draw-backs. The new scheme will
benefit 2 wider category of taxpuyers (i.e.
even professionals) as compared to the
‘present scheme of investment allowance.
The new scheme combined with the
proposed enhancement of depreciation
rates is bound to help industrial growth.
The replacement of the investment
allowance by the new provisions will not,
therefore, slow down the industrial growth
of the country.

Introduction of Insurance ScheImy for
teachers '

5484, SHRI SRIBALLAV PANI.
GRAHI : Will the Minister of FINANCE

be pleased to state- ‘

(a) whether there is any proposal
under consideration of Government to
help. the. poor teachers by intreducing
Insurance. Scheme. for the beénefit of all
categaries. of teachers in the country; and

(b) if so, the details thereof in this
regard ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) No, Sir, However, Life Insurance.
Corporation of India have several Savings
cum-Group Insurance Schemes for different
categaries, of employees in the argamised

s:cton Wwhigh may be availed of by teachers
aiso0, . :

- VISHWANATH

WH!M&@WCM 30§

Speciij schemes for export of chemicals’

5485. SHRI K.V. SHANKARA-

GOWDA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it 'is a fact that special

‘schemes are being formulated to give a

major thrust to the export of chemicals
and allied products during the Seventh
Five Year Plan;

(b) il so, whether the export of chemi-
cals durimg 1980-81 was worth Rs. 485.32
crores which rose to Rs. 809.72 crores in
1984-85;

(c) the exports expected during 1986-
87; and

(d) the detuils of the schemes being
formulated to give 'a major thrust to the
export of chemicals ?

THE MINISTER OF FINANCE (SHRI

PRATAP SINGH) :
(a) Yes, Sir.

(b) As per the figures compiled by the
Cxport Promotion Councils, estimated
export of chemicals and allied products;

during the year 1980-81 and 1984-85 was
as follows ;

(Rs. in crores)

Year f.0.b. value
1980-81 502.98
1984-85 809,72

(c) It is expected that the exports in
1986-87 would exceed previous years
levels.

-(d) Schemes to give a major thrust to
export of chemicals include :

@) Supply of cement at levy price to
exporters of Asbestos and cement
products;

(i) Supply of Furqacc oil at con-
cessional rates for export producs
tion of Giass &: Coramics items;
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(ini) Péyment of éubsidy on export of

~ rubber  products to partly offset.

the differential between inter-
national prices and = domestic
prices‘o‘f natural rubber.

(iv) Supply of imported raw materials

‘by STC for export production’ of
~drugs and pharmaceuticals;

(v) Fixation of minimum export price
on export. of Psyllium seeds,
Husk and Powder;

(vi) Establishment of an inter-minis-
“terial Standing Committee to look
into the problems and coastraints
being faced by chemicals industry.

Recommendatious of Tiwari Committee
-on sick industries

5486. SHRI PRIYA RANJAN DAS-
MUNSI : Will the Minister of FINANCE
be pleased to state :

(a) the main recommendations and
features of Tiwari Committee for the
revival of sick industries;

(b) whether Government will imp'e-
ment those recommendations for the revival
of sick units; and '

(¢) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):
The main recommendations of the Tiwari
Committee are as follows :

1. Viability on a commercial basis
should be the main criterion for
undertaking rehabilitation of a
sick industrial unit.

2. A special legislation may be
" enacted for dealing with the
problems of sick units,

3. S8pecial Tribunals may be set up
1o deal exclusively with recovery
of dues of banks and financial
institutions.

" 4,  Besides concessions from banks
.. -pod- financial institutions, other

4 ABaiL od6

(3 to(c)

. W‘rlnwﬂmms o

agencies should also contnbuta’
‘the package ol"

their mite in
rehabilitation.

The Government/Reserve Bank of
India (RBI) have taken
follow up action on the recommendations
of the Tiwari Committee so far :

‘(i) RBI have issued guidelines to the
© . banks, advising them that viability
on a commercial basis should be
the main criteria for undertaking
the rehabilitation of sick units.

A special legislation viz., the
Sick Industrial Companies (Special
Provisions) Act, 1985 has been
enacted, which envisages the
setting up of a quasi-judicial
body to be known as Board for
Industrial and Financial Recons-
truction, with powers to take
various measures pertaining to
the sick industrial companies.

(in

Crigis in filament industry due to
import of filament yarn

- 5487. SHRI MOHANBHAI PATEL:
Will the Minister of TEXTILES be pleased
to state

(a) whether it is a fact that rayon
filament is being imported;

(b) if so, the quantity imported during ‘

1984-85 and 1985-86 till date and the
expenditure involved therein;

- (¢) whether Government are
that the rayoun filament industry is facing
a serious crisis and may have to be closed

30

aware -

the following .

.

down due to the dumping of rayon fila. .

ment into the country from abroad;

- (d) whether Government are also
aware that the installed capacity in the
country can meet the deman‘d; .

(e) if 'so, the reasons for permmmg

imports; and -

(f) whether Govemment propose to"

import of rayon filament for 1986-87 ?

" review their import policy in regard to the _
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THE MINISTER OF STATE OF THE (SHRI KHURSHID ALAM KHAN) (a)

mesmy

-OF I‘EXTILBS Sir.
(b) 1984-85 ’ Qty. in M.T. Value (Rs. in lakhs)
(i) Viscose filament 1064.61 249,00 |
yarn '
(i) Acetate filament 350.85 127,80
yarn. "
1985-86- (April-Deceémber 1985)
(i) Viscose filament 1034.31 282.46
yarn
(i) - Acetate filament 238.33 96.65

yarn

(c) to (f) While deciding the import
Policy and duty  structure on the rayon
filament, domestic production and require-
ment of rayon filament by the consumer
industry is taken into consideration in
order to achieve the twin objective of
making the filament yarn available to the
consumer industry in adequate quantity
and also to provide necessary protection
to the local rayon industry against dum-
ping by foreign manufacturers of the
product. Government is keeping a
constant watch on the situation.

Offer for modernising technical training
institutes from West Germany

5488. SHRI MURLIDHAR MANE:
Will the Minister of FINANCE be pleased
to state ;

(a) whether Government have received
an offer of assistance to modernise techni-
cal training institutes and high-tech. areas
from West Germany;

(b) if so, the details thereof and
whether Government are actively consi-
dering the West German Offer; and

(c) the industries which are likely to
be benefited most in the event of accept-
ance of the offer ?

THE MINISTER OF STATE IN THE

MINISTRY ©OF FINANCE (SHRI
JANARDHANA POQOJARY) : .a) An

———

amount of around DM 30 Million (about
Rs. 15 crores) grant assistance is offered
now annually under technical cooperation
programmes from FRG. During the
annual bilateral aid talks held in April,
1985 it was agreed that ‘‘in view of India’s
relatively advanced infrastructure and of
the technical and scientific competence of
Indian Institutions, German technical -
assistance should whereever feasible and
appropriate, be used to support modern
high technology.” :

(b) Projects worth DM 30 million
were agreed upon from the 1985 allocation.
Of these, the following are in the techni-
cal training and high tech. areas :

(i) Modernisation of the computing
fucility at 11T, Madras—DM 5.5
million (Rs. 2.75 crores).

(ii) Extending and revamping the
material testing facilities at the
Department  of  Metallurgical
Engineering, IIT, Madras—DM
3.3 million (Rs. 1.65 crores).

(iii) DM 13.9 million (Rs. 6.95 crores)
were carmarked for tool rooms °
at - Ahmedabad, Aurangabad,
Indore, Varanasi and Lucknew.

(c) The metallur_gical‘indu:try is likely .
to benefit most from the project listed at
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(i) above. The other two . projécts ' would
benefit a number of user industries.

Procurement of rice

5489. SHRI B.V. DESATI : Will the
Minister of ' FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether the rice procurement in
the current kbarif marketing season has
reached 9 million tonnes;

(b) if so, whether this has brought the
stock in the central pool to a comfortable
level;

(c) whether the buffer stocks of rice
have reached the norms prescribed by the
Gangopadhiya Committee;

(d) if so. whether proper arrangements
‘have been made for its stock; and

(e) if so, whether in view ol the com-
fortable position Gévernmeni arc conside-
ring to export rice ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THF MINIS-
TRY OF FOOD AND CIVIL SUPPLILS
(SHRI A. K. PANJA) : (1) In the current
kharif marketing season, 1985.85, as on
25th March, 1986, a quantity of 85.5 lakh
tonnes of rice (including paddy in terms
of - rice) . was reported to have been
procured. -

(b) and (c) The position of rice stocks
this year is better than a year ago, though
(it is still below the level required under
the buffer stocking policy, as on Ist
January, of the year. :

(d) Yes, Sir.

(¢) The export of basmati rice is
allowed on Open General Licence (OGL-
©3). With effect from 18.2.1986, export of
non-basmati rice has also been allowed
within a limited ceiling on ‘first come, first
setved’ bavis, subject to the minimum
export price of Rs. 4,000/

(FOB).

Beach tourism proposal from Kerala
Goverameant

5490. SHRI P. A, ANTONY : Wil
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the ' Minister of PARLIAMEN'EARY

AFFATRS AND TOURISM be pleased
to state : '

(a) whether the 'Kérala Government
has sent .any .projects -or -propesels for
developing beach tourism to be included
in the Seventh Plan; and

. (b) if so, the details thereof ?- .

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI HK.L. BHAGAT) : (a) and (b)
No Sir, However, the ‘Department of
Tourism through India Tourism Develop.
ment Corporation is already ruuning the
Kovalam Beach Resort Complex in
Kerala, |,

Air-cargo complex at Hyderabad
airport

5491, SHRI V.S. KRISHNA T¥ER :
Will the Minister of COMMERCE be
pleased (o state :

(a) whether there is any proposal to
have a full-fledged Air-Cargo oomplex at
Hyderabad; and

(b) if so, when will it be ready ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH' PRATAP
SINGH): (a) and (b) An Air Cargo
Complex at Myderabad airpert has been
functioning since November 1977.

12.60 hrs.
[English]
( Interruptions)

MR. DEPUTY-SPEAKER : Plsase
take your seats. You are not listening to
me. This is not the way. Take your seats,
otherwise T.will go to the next subject.
If youdo not 1ake your seats, I would.not
allow aaybody. First, all of yeu.take your
seats, I will call each one of you

Shric Achama

' SHRI BASUDEB ACHARIA (Ban-
kura) : Thave given an  adjournment mo-

tion notice today. . Humdreds of bank em-

ployees fnom atl. gver the country Aave
gathered in Delhi.
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MR. DEPUTY-SPMKER You are

‘mentioning abopt introduction of compu—
tenzation. ,

SHRI BASUDEB ACHARIA They
are demanding lifting of ban on recrult-
ment which has been imposed three years
back. They should stop computerization
indiscriminately, I reguest you to kindly
. direct the Minister of Finance. He is also
here,..

MR. DEPUTY SPEAKER: We

have discussed this matter many times.

SHRI BASUDEB ACHARIA : There
are two aspects. ban on recruitment and
computerization.., (Interruptions)

MR, DEPUTY-SPEAKER :

We will
see., :

¢

SHRI BASUDEV ACHARIA ¢ My

adjournment motion..,

MR. DEPUTY.SPEAKER : The adjo-
urnment motion does not arise. Itis not
- admitted,,.Please take your seats first.

- (Interruptions) ’

PROF. MADHU DANDAVATE (Ra-
japur) v Sir, I wish to bring to your notice
the fact that I had already drawn the atte-
ntion of the Speaker in the House to the
fact that because the interim relief is not
offered to the employees of various news-
paper journals, there was a total boycott
of the publication of news of the Parlia-
ment and you will find that important
debate like the Punjab debate also went
completely unnoticed.

MR. DEPUTY SPEAKER :
me in writing; 1 will see to it.

.You give

PROF. MADHU DANDAVATE : Spea-
ker has given direction that the Minister
. for Parliamentary Affairs should ask the
Minister concemed

. MR, DEPUTY SPEAKER: I will look
!lnto 1t ‘

PROF MADHU DANDAVATE Let
me cpmplete, He has already made a
statement in the House that at the appro-

Priate. moment, the concerned . Minister

:cmmwrir"ta.'=‘um’j(nga;' |

.(Balpur) :
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will make a statement regarding demands

-of the journalists and other employees of

newspapers. I would urge you to again '
direct the Minister to implement the dxrec-
tion of the Speaker.

MR. DEPUTY-SPEAKER : I will
look into it: '

PROF. MADHU DANDAVATE :
Today, you are occupying the position of
Speaker. Therefore, please direct him to
implement that,.,(Interruptions)

SHRI BHAGWAT JHA AZAD:
(Bhagalpur) You must ask the Govern-
ment to make a statement on the interim
relief to the working jowrnalists,

MR. DEPUTY-SPEAKER : I will ind
out. '

SHRI PRIYA RANJAN DAS MUNSI
(Howrah) : Speaker has given a direction,
Please find out what is the follow up
action. :

MR. DEPUTY-SPEAKER ;
find out.

I will

SHRI SOMNATH CHATTERJEER
May 1 have half a minute
uninterrupted ?

MR. DEPUTY SPEAKER : I do not
want you to make a statement; be brief.
It is very difficult for me to allow all the
Members. Be brief; I want to allow other
Members also.

SHRI SOMNATH CHATTERJEE :
The Central Research Institute for Homo-
epathy in Calcutta which has been func-
tioning for the last fifteen years was sud-
denly closed without any prior intimation,
No discussion with the State Government..

MR. DEPUTY SPEAKER : You have
given in writing, I will look into it.

SHRI SOMNATH CHATTERJEE :
I have given a calling attention.

- MR. DEPUTY SPEAKER : That is
enough You have -drawn attention to
this matter. T will look into it. I tell. ‘

you not to 4o like this.
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SHRI SOMNATH CHATTERIEE :
What is not.to be done ? Employees are
losing their jobs. ~ An_ important institute
has been closed. Nothing is of impartance
here! What isit? What are we here
for ?

MR. DEPUTY SPEAKER: I will look
into the matter. :

SHRI BASUDEB ACHARIA : Arc

- you allowing the calling attention ?

MR. DEPUTY SPEAKER : You ¢tan
give in writing. I will see. There are so
many patices of calling attentions.

SHRI M. 'RAGHUMA REDDY
(Nalgonda) : China and Bangladesh are

supplying arms to the tribal volunteers in

porth-castern area. That should be chec-

ked... (Interruptions)

MR. DEPUTY SPBRAKER : I will
find out. Mr Tulsl Ram.

SHRI AMAL DATTA (Diamond Har-
 bour) : I have . given a notice regarding
Mr. Ghani Khan Chaudhury’s conduct.
You know that he had been to West Ben-
gal to lay the foundation stone for a road
when there is no allocation of funds for

. it...(Interruptions)

MR. DEPUTY SPEAKER : No, no...
(Inmterruptions)

I have called Shri Tulsi Ram.
(Interruptions)*

MR, DEPUTY SPEAKER : Nothing
will go on record.

{Interruptions)*

MR. DEPUTY SPEAKER : Nothing
will go on record.

(Interruptions)

MR. DEPUTY SPEAKER ¢ ' Order,

Order Please sit down. Yes, Shri Tulsi-

ram. 5 o .

*WNot recorded,
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_given it,
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 [Translation)

SHRI V. TULSI RAM (Nagarkurnool):
I was saying that some prisoners had esca-
ped from Tibar jail and similarly terrorists
had. escaped from Gujarat also. How can
the .country be protected in this way ?
You please ask the Minister to ‘make &
statement in this regard and take suijtable
steps.

“(Interruptions)
[English]

DR. V. VENKATESH (Kolar) : Sir,
why cannot you listen to me ?

MR. DEPUTY SPEAKER : . I asked
you to wait, WHhy are you hurrying me ?
Now, Mr, Ramashray Prasad Singh.

[ )
[Translation]

MR. RAMASHRAY PRASAD SINGH
(Jahanabad) : Mr. Deputy Speaker, Sir, I
have given notice of an adjournment mo-
tion. The Ram-Janaki-Rath was taken
through our area by the Vishwa Hindu
Parishad with the permission of the autho-
rities and that was not passing through
the approved route. The R.S.S. people .
created tension and fire was opened in
which one young student Shri . Chander
Bhushan Pathak was killed and three others
were injured, The tension is being created
all over the country in the name of reli-
gion. You have to look into its conseque-

. nces,

[English]

MR. DEPUTY SPEAKER : 1 have
received your notice. T will look into it.
This is a stute subject. I will find out.

(Interrupt ions)

DR. V VENKATESH : Sir, I have al-
ready given a notice. There are a series
of accidents in the Kolar gold mines.

_ Safety measures are lacking there,

MR. DEPUTY SPEAKER : You give
a notice. I will look into it. .

DR. V. VENKATESH : I bave already
This is a very serious matter,

(Interruptions)
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[Translation]

- SHRI MOHD., MWAHFOOZ ALI
KHAN (Etalr)': Mr. Deputy Speaker, Sir,
‘whea Sir, when Shri Arjun Singh was the
Chief Minister of Madhyn Pradesh Act.

' {Interruptions)

I ENNMJ

MR. DEPUTY SPEAKER : I cannot
allow it. This is a State subject, Not
allowed. :

SHRI MOHD, MAHFOOZ ALl
KHAN : Why not ?

MR. DEPUTY SPEAKER : This is a
State subject. .I will not- allow it.

(Interruptions)*

MR. DEPUTY SPEAKER : Nothing
will go on record. I cannot allow it,

(Interruptions)*

MR DEPUTY SPEAKER : Nothing
will go on record. This is a state subject
Nothing will be allowed.

(Interruptions).

SHRI SUNIL DUTT (Bombay North
West) : Sir, the poor people living in the
" slums of the urban areas have to face the
demolition problem, They should be re-
habilitated before demolition is done.

{Interruptions)

People belonging to different religions
and different provinces of India live on the
foot-paths of the big cities, The slums are
demolished and there was also firing in
Bhindi Bazar area, Bombay. It can arouse
the sentiments of the different sections of
the people,,,

(Imerrupt’ions)

AN HON. MEMBER : ThIS is a State
issue.

SHRI SUNIL DUTT ;

‘ No, no. This
is not a St'ate subject. :

Poor people Hving in cities is a natio-

nal problem
( Interruptionx )

‘Nét récordc&
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MR DEPUTY SPEAKER T will look
into it. Now, papers to be laid on the

Shri Shiv Shanker,
(Interruptions) '

B

SHRI SHA,NTARAM NAIK (Panaji) :
Sir, this morning, thcre was an attack on
Congress (I) M.P, in Pondicherry, The
Home Minister should make a statement, .,

(Interruptions)

PAPERS LAID ON THE TABLE

12.07 hrs.

- [English]

Annua] administrative report and revelw
on the working of Tobacco Board Guafer fot
1984-85 and statement for delay in laying

these papers.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENT
OF OCEAN DEVELOPMENT, ATOMIC
ENENRY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : On behalf
of Shri P. Shiv Shanker, I beg to lay on
the Table—

(i) A copy of the Annual Admi-
nistrative Report (Hindi and
English versions) of the To-
bacco Board, Guntur, for
the year 1984-85 along with
Audited Accounts.

)

A copy of the Review (Hindi
and Fnglish versions) by the
Government on the working
of the Tobacco Board, Gun-
tur, for the year 1984-85.

(i)

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above. [Placed in
Library See No. LT 2373/86]

MR. DEPUTY SPEAKER : Shri Khu.
rshid Alam Khan.

(Interruptions)

SHRI BASUDEB ACHARIA (Banku.
Sir, I am on a point of order,
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MR. DEPUTY SPEAKER What is
your point of order 7

SHRI BASUDEB ACHARIA . Yes-
terday, you allowed a member to read out
a statement. ‘Today you are not allowing
" o{dnserruptions)

" Statement for delay in"la‘ylng_ the Annual
Report and Audited Accounts of Jute Maa-
ufact urerr Development Council for 1934-
85. '

THE MINISTER OF BSTATE OF
THE MINISTRY = OF TEXTILES
SHRI KHRUSHID ALAM KHAN) :
beg to lay on the Table a statement (H1nd1
and English versions) explaining the rea-
sons for not laying the Annual Report
" and Audited Accounts of the Jute Manu-
facturers Development Council for the year
1984-85 within the stipulated period of nine
‘months after the close of the Accounting

-year. [Placed in lerary See No. LT-2374/
86).

Notifications under Delhi Sales Tax Act.
1975, Customs Act,196¢ and Central Excise
Rules, 1944 and Annual Report and Review
on the working of Industrial Finsuce Cor-
poration of India for the year ended 30.6.
1985 Reports of Patlipotra Gramin Bank,
'Sri Venkateswara Gramin Bank for the
year ended 30.12.1985 ctc. etc.

.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : I beg to lay
on the Table—

(1) A copy of the Delhi Sales Tax
(Amendment) Rules, 1986 (Hindi
and English versions) published
in Notification No. F. 4(17)/82-
Fin. (G) in Delhi Gazette dated
the 18th March, 1986 under sec-
tion 72 of the Delhi Sales Tax
Act, 1975, [Placed in Library,
See No., LT-—2375/86].

(2) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of
the Customs Act, 1962) :—

@d) G.S.R. S11 (B) published in
Gazette of India dated the
20th March, 1986 tegether

ad M

- with an explanatory ‘memo-
- randum - ‘making
- amendment to Notification

‘certain

"No. 61/86-Customs dated

‘the 17th February, 1986,

() G.S.R. 512(E) published in

Gazette of India dated the

"~ 20th March, 1986 together

with an explanatory memo-

randum making  certain

amendment to Notification

* No. 134-Customs dated the
17th -February, 1985.

(iii) G.S.R. 514(B) published in
Gazette of India dated the
21st March, 1986 together
with an explanatory memo-
randum extending the vali-
dity of Notification No. 129-

Customs dated the 16th

April, 1985 upto 3lst March,
1987.

(iv) G.S.R. 515(E) published in
Gazette of India dated the
21st March, 1986 together
with an explanatory memo-

" randum extending the vali-
dity of Notification No. 319-
Customs dated the 16th
October, 1985 upto 3lst
March, 1987.

(v) G.S.R. 516(E) published in
Gazette of India dated the
21st March, 1986 together
with an explanatory memo-
randum extending the vali-
dity of Notification No.

' 230/82-Customs dated the
19th October, 1982 upto
31st March 1987.

(vi) G.S.R, 522(E) published in
Gazette of India dated the
24th March, 1986 together

with an explanatory memo-

randum extending the vali-
dity of Notification No. 111/
84-Customs dated the 2lst
April, 1984 upto the 30th
September, 1986,

(vii) G.S.R. 523(E) published in -

' QGazette of India dated the
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‘with an explanatory memo- -
randum extending the vali-

dity ~ of Notification No.
306/85-Customs  dated the

', 18t October, 1985 upto the

31st March, 1987.

(vm) G.S.R. 524 (E) pubhshed in

Gazette of India dated the
24th March, 1986 together

with an explanatory memo-

randum extending the vali-
dity of Notification No.

117/85-Customs dated the"

1st April, 1985 upto the 30th

. September, 1986, [Placed in

Library. See No. LT-2376/
86].

(3) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :—

(i) G.S.R. 517 (E) published in

Gazette of India, dated the
21st March, 1986 together
with an explanatory memo-

" randum seeking to supersede

Notification No. 185-86-CE
dated the 1st March, 1986
relating to goods of the
Khadi and Village Industries
& goods produced in Gov-
ernment factories/prisons.

(ii) G.S.R. 513 (E) published in

Gazette of India dated the
2{st March, 1986 together
with an explanatory memo-
randum rescinding Notifica-

.tion Nos. 56/75-CE and 57/

75-CE - dated the 1st March,
1975 and 116/75-CE dated

the 30th "April, 1975 and 12/

' 79-CE dated the 6th January,

1979. [Placed in Library.
See No. LT.2377/86].

@ A ,copy‘of the Annual Report

(Hindi and English versions)
of the Industrial Finance
Corporation of India for the

" year ended ‘the 30th June,

1985 along with the state-

 ment showing the Assets

cmma ' ﬁos (SAKA)

. 24th an 1986 ‘togethier

‘tad 32

and Liabilities and Profit.

-and Loss Account of the

Corporation, under sub-

~ section (3) of section 35 of

(if)

the Industrial Finance Cors

- poration Act, 1948,

A copy of the Review (Hindi
and English versions) by the
Government on the working

. of the Industrial Finance

Corporation of India for the
year ended the 30th June,
1985, [Placed in Library.
See No. LT 2378/86].

(5) A copy each of the folloWing

‘Reports (Hindi and English
versions) :
(i) Report of the Patilputra

Gramin Bank for the year
ended the 31st December,
1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. 2379/86].

(ii) Report of the Venkateshwara

Report thereon.

Grameena Bank for the
year ended the 31st Decem-
ber, 1984 together with the
Accounts and the Auditor’s
[Placed in
Library. See No. LT-2380/
86].

(iii) Report of the Solapur

Gramin Bank for the year
ended the 31st December,
1984 together with the

. Accounts and the Auditor’s

@iv)

Report thereon. [Placed in
Library. See No, LT-2381/
86].

Report of the Vidur Gramin
Bank, Bijnor for the year
ended the 3ist December,
1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-2382/

86].

" (v) Report of ~ the Bolangir

Anchalik Gramya Bank for .
the year ended the 3ist



(i)

. (vif)

(viii)

(ix)

*)

1984

December, :1984 together with

the Accounts-and the Audi-
" tor’s Report thereon. [Placed
in Library, See No. LT

2383/86).

Report of the Chandrapur
Gadchirole Gramin. Bank
for the year ended the 3lst
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.

[Placed in Library. See No

LT-2384/86].

Report of the Baitarni
Gramya Bank for the year
ended the 31st December,
together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-2385/
86].

Report of the Fatehpur
Kshetriya Gramin Bank for
the year ended the 3lst
December, 1934 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT 2386/86]

Report of the Netravati
Grameena Bank for the year
ended the 3ist December,
1984  together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-2387/
86].

Report of the Mahakausbal
Kshetriya Gramin Bank for
the year ended the 3lst
December, 1984  together
with the Accounts and the

~ Auditor’s Report thereon.

[Placed in Library, See No.
LT.2388/86].

(xi) Report of the Hardoi-Unnao

" Gramin Bank for the year

ended the 31st December,
1984 together with  the
Accounts and the Auditor’s
Report thereon. (Placed in

" ABRIL 4, 986

(xii).

(xiii)

(xiv)

(xv)

(xvi)

Library. See No, LT 2389/

Report of the Aligarh Gra-
min Bank for the year ended
the 31st December, 1984
together with the Accounts
and the Auditor’s Report
thereon. [Placed in Library,
See No. LT-2390/86).

Report of the Akola Gramin *
Bank for the year ended the .
31st December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT-2391/86].

Report of the Mallabhum
Gramin Bank for the year
ended the 31st December,
1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-2392/
86].

Report of the Jhabua Dhar
Kshetriya Gramin Bank for
the year ended the 3lst
December, 1984 together
with the Accounts and the
Auditor’s Report thereon,
[Placed in Library. See No.
LT-2393/86].

Report of the Chinndwara
Seoni Kshetriya - Gramin
Bank for the year ended the
31st December, 1984 together
with the Accounts and the
Auditor’s R.port thereon.
[Placed in Library, See No.

LT-2394/86].

(xvii)

Report of the Gomati Gra-
min Bank for the year ended
the 31st December, 1984
together with the Accounts
and the Anditor’s Report
thereon. [Placed in Library,
See No. LT-2395/86]

(xviii) Report of the Arawali

‘Kshetria Gramin Bank for
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s m ‘year ended the 3lst"'
" ‘December,

‘with ‘the Accounts and the

‘Auditor’s Report

(xlx)

1984 together
thereon,
[Placed in Library. See No.
LT-2396186].

Report of the

Kshetriya Gramin Bank,

for the year ended the 31st
~December,

1984 together
with the Accounts and the

.. Auditor’s Report thereon.

. [Placed in Library, See No.
LT-2397/86). .
Report of the Kshetriya

(xx)

(xxi)

(xxii)

Kisan Gramin Baok, Main-
puri for the year ended the
3Ist December, 1984 together
with the Accounts and the
Auditor’s Report thercon,
[Placed in Library, See No.
LT-2398/86)].

Report of the Tripura
Gramin Bank for the y.ar
ended the 3ist December,
1984 together  with the
Arcounts and the Auditor’s
Report thercon. [Placed in

Library. See No, LT-2399/ .

86].

Report of the Singhbhum
Kshetriva Gramin Bank for
the year ended the 3lst
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT-2400/86].

(xxiii) -Report of the Balia Kshetriya

_(ui‘v}

Gramin Bank for the year
ended the 3lst December,
1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in

Library, .See No. LT-2401/
86]. :
Report of the Subaansiri

Gaonlia Bank for the year
ended the 31st December,
1984 together with  the

Accounts and the Auditor’s

Shivalik
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(xxv)

Ratd 326
Report thereon. [Placed in
‘Library. See No. LT-2402/
86}, : ‘

Report of the Ratlam Mand-

. saur Kshetriya Gramin Bank

(xxvi)

(xxvii)

(xxviii)

(xxix)

(xxx)

Report thereon.
Library. See No. LT-2408/

for the year ended the 31st .
December, 1984 together
with the Accounts and the
Auditor’s Report thereon. |
[Placed in Library. See. No.

LT-2403/86].

Report of the Marthwada
Gramin Bank for the year
ended the 31st December,
1984  together with the
Accounts and -the Auditor’s
Report thereon. [Placed in

Library. See No. LT.2404/
86].
Report of the Srivishakha

Grameena Bank for the year
ended the 3Ist December,
1984 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT-2405/
86).

Report of the Cuttack
Gramya Bank for the year
ended the 3lst December,
1984  together with .the
Accounts and the Auditor’s
Report thereon, [Placed in
Library, See No. LT-2406/
86].

Report. of the Vaishali
Kshetriya Gramin Bank for
the year ended the 3lst
December, 1984 together
with the Accounts and the

‘Auditor’s Report thereon.

(Placed in Library. See No.
LT 2407/86}.

Report of the Siwan Kshet-
riva Gramin Bank for the
year ended the 3lst Decem-
ber, 1984 together with the
Accounts and the Auditor’s,
[Placed in

86).
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(xxxi)

Report of the
Grameena Bank for the year
ended the 3ist December,
1984 .

Report thereon. [Placed in

~ Library. See No. LT-2409/

(xxxii)

(xxxiif)

(xxxiv)

(Xxxv)

1984

86).

Report of the Kutch Gramin
Bank for the year ended the
31st December, 1984 together
with the Accounts and the
Auditor’s Report
[Placed in Library. See No.
LT-2410/86).

Report of the Alwar-
Bharatpur Anchalik Gramin
Bank for the year ended
the 31st December, 1984
together with the Accounts
and tne Auditor’s Report
thereon. [Placed in Library.
See No. LT-2411/86],

Report of the Nainital
Almore Xshetriva Gramin
Bank for the year ended the
31st December, 1984 together
with the Accounts and the
Auditor’s Report theteon.
[Placed in Library. See No.
LT 2412/86).

Report of the Sheikhawati‘

“Gramin Bank for the year

ended the 31st December,
together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library. 'See No. LT 2413/

- 86).

‘ (xxxvi)

Report of the Gorakhpur
Kshetriya. Gramin Bank for
the year ended the 3lst
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT 2414/86]..

(xxxvni) Report of the Sagar Gramin

Bank for the year ended the
31st December, 1984 together

~with the Accounts and the

Kaktaiys ‘

together: with the
Accounts. and the Auditor’s

thereon,

A!‘m 4, lm

(xxxviii)

.

: Audiior 8 “Ré’port' thérebn.'
- [Placed in Library See No, h

LT-2415/86].

.Report of the - Barielly

-Kshetriya Gramin Bank for
the 3lst

the year ended
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library, See No.
LT-2416/86].

(XXXIX) Report of the Prathma Bank
. for the year ended the 31st

(xD

(xli)

(xlii)

- (xliii)

December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT 2417/86).

W

Report. of the Uttarbanga .

Kshetriya Gramin Bank for
the year ended the 3lst
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See {No.
LT 2418/86].

Report of the Rayalaseema

Grameena Bark for the year

ended the 31st December,
1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in

Library. See No. LT-2419/‘

86].

Report of the Devipatan
Kshetriya Gramin Bank for
the year ended the 3list
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT-2420/86]. ‘

Report of the Sarguja Kshet-

riya Gramin Bank for the

year ended the 31st Decem.
ber, 1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in

L|brary Sce No LT-2421/‘

ool
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(xﬁv)

‘Report of the Rewa-Sindhx"
Gramin Bank for the year
31st Dec., 1984

ended the
‘together with the Accounts

‘and the ‘Auditor’s Report

thereona [Placed in Library,

. See No. LT-2422/86).

'(xlvj

(xtvi)

(xlvii)

(xlviii) Report of the
‘Kshetriya Gramin Bank for

(xlix)

.Auditor’s Report

Report of the Bilaspur Rai-
pur Kshetriya Gramin Bank
for the year ended the 31st
December, 1984 together
with the Accounts and the
Auditor’'s Report thereon,
[Placed in Library. See No.
LT 2423/86].

Report of the Bhilwara-
Ajmer Kshetriya Gramin
Bank for the year ended the
31st December, 1984 together
with the Accounts and the
thereon.
[Placed in Library. See No.
LT-2424/86).

Report of the Ranchi
Kshetriya Gramin Bank for
the year ended the 3lst
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library.  See No,
LT 2425/88].

Mithila

the year ended the 3ist
December, 1984 together
with the Accounts and the
Auditor’s Report thereon,
[Placed in Library. See No.
LT 2426/86]. '

Report of the Mizoram
Rural Bank for the year
ended the 31st December,
1984 together with the
Accounts and the Auditor’s
Report thereon, [Placed in

Library. See No. LT . 2427/

- (1. Report

. of the Nagaland
Rural Bank for the year

ended the 3Ist December,

- 1984

together with  the

QﬁAm 114, 1908 (SAKA}

(i)

(i)

liti)

(iv)

w

(lvi)

Accounts and the Auditor's
Report thereon. [Placed in
Lnbraty See No. LT-2428[
86). 3

Report of the. Bhandhara
Gramin Bapk for the year
ended the 31st December,
1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library, See No. LT-2429/
86]. '

Report of the Chickmaglur,
Kodagu Gramin Bank for
the year ended the 31st
December, 1984 together
with the Accounts and the
Auditor’s Report thereon-
[Placed in Library. See No.
LT 2430/86]. .

Report of the Koraput
Panchwati Grammya Bank
for the year ended the 3lst
December, 1984  together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT-2431/86].

Report of the Kalahandi
Anchalik Gramya Bank for
the year ended the 31st
December, 1984  together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT.2432/86].

Report of the Etawa Kshet-

riya Gramin Bank for the

year ended the 31st Decem-
ber, 1984 together with the
Accounts and the Auditor’s
Report thereon, [Placed in
Library. See No. LT-2433/
86].

Report of the Samastipur
 Kshetriya Gramin Bank for
the year ended the 3lst
December, 1984 together
with the Accounts and the
Auditos’s Report thereen, -
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’ the year ended the 3ist

LT-2434/86},

Report of .the Gridish
Kshetriya Gramin Bank - for

December, 19834 together
with the Accounts and the
Auditor’s Report* thereon,

‘[Placed in Library. See No.

(1\’11*)

(lix)

(Ix)

(1xi)

(i)

Qi)

- LT-2435(86).

Report of the Arunachal

Pradesh Rural Bank for the
year ended the 31st Decem-
ber, 1984 together with the

. Accounts and the Auditor’s

Report thereon, [Placed in
Library. See No. LT-2436/
86].

Report of the Jaipur Nagaur
Achalik Gramin Bank for
the year ended the 3ist
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed of the Library. See
No. LT-2437/86].

Report of the Aurangabad
Jalna Gramin Bank for the
year ended the 31st Decem-
ber, 1984 together with the
Accounts and the Auditor’s
Report thereon. ([Placed in

86},

Report of the Rai-Barielly
Kshetriya Gramin Bank for
the year ended the 31st
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.

[Placed in Library, See No,

LT-243986).

Report of " the Balasor.e
Gramya Bank for the year

- ended the SIst December,

1984  together - with  the
‘Accounts and the Auditor’s
Report thereon. [Placed in

Library. See No. LT.2440/
$6). - '
Report - of . the .Vardsa

Crameena Bank for the

Library. See No. LT-2438/°

(Ixviii)
: - Grameena Bank for the year

GMI’%

“(Ixly)

(Ixv)

(lxvi)

~ Report thereon.

(Ixvii)

86).

‘ber, 1984 together with the

- Accounts and the Auditor's .
.-Report thereon.

[Placed in

Library. See No. LT-2441/

Report of the Mayurakshi
Gramin Bank for the year
ended the 31st December,
1984 together with the
Accounts and the Auditor s
Report thereon. [Placed in
Library.. See No. LT-2442/
86).

Report of the Faizabad
Kshetriva Gramin ‘Bank
for the year ended tne 31st
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.

[Placed in Library, See No.
LT-2443/867.

Report of the Kisan Gramin
Bank, Badaun for the year
ended the 31st December,
1984 together with the
Accounts and the Auditot’s
[Placed in
Library. See No. LT.2444/
86J.

Report of the Kashi Gramin
Bank for the year ended
the 31st December, 1984
together with the Accounts

~and the Auditor’s Report

thereon. [Placed in Library.

" See No. LT-2445/86].

(Ixix)

Report of the Kalapatharu

ended the 31st December,
1984 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT-2446/
86] :

Report of the Nadia Gramin
Bank for the year ended the
31st December, 1984 together

‘with the Accounts and the
- Avditor’s Report thereon, -

[Placed in Libury. See Ho. :

LT-W?I 86).
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(Ixxi)

(Ixxii)

(lxxm)

(Ixxiv)

ﬂ (lx:;xv)

- (Ixxvi)
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Repurt "of the Howarh
Gtamin Bank for the year
ended the 31st December,.
1984 together

Report thereon. {Placed in
Library. See No. LT 2448/
8.

Report of the Santha! Par-
ganas Gramin Bank for the
year ended the 31st Decem-
ber, 1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in

Library., See No. LT-2449/
86]. :
Report of the Manjira

Grameena Bank for the
year ended the 31st Decem-
ber, 1984 together with the

- Accounts and the Auditor’s .

Report thereon. [Placed in

Library. See No. LT-2450/
86]. '
Report of the Kolar Gramin

Bank for tHe year ended
the 31st December, - 1984
together with the Accounts
and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-2451/86].

Report of the Sri Sarawasthi
Grameena Bank for the
year ended the 3lst Decem-
ber, 1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library, See No, LT-2452/
86]. .
Report of the Allahabad
Kshetnya Gramin Bank for
the year ' ended the 3lst
Deccmber, 1984

Auditor’s Report thereon.
{Placed in Library. See No,
LT-2453/86).

Report of the Sarvasthi

.Qramin Bapok for the year

ended the 31st December,
together with the

with the .
.Accounts and the Auditor’s

together
“with the Accounts and the

Cmmh 14, 1908 (SARA)

(xxvii)

(Ixxxviii)

- Library,

(Ixxix)

(Ixxx)

(Ixxxi)

(Ixxxii)

‘and the Auditor’s

o,
- Lad 34
Accounts and the Auditor’s:
Report thereon, {Placed in
Library., See No, LT-2454/
86. ; .

Report of the Surat Baruch
Gramin Bank for the yeas
ended the 31st December,
1984 together with the
Accounts and the Auditor's
Report thereon. {[Placed in -

Library, See No, LT-2455/
86.
Report of the Lakhimi

Gaonlia Bank for the year
ended the 31st December,
1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
See No. LT 2456/
86].

Report of the Saran Kshet-
riya Gramin Bank for the
year ended the 31st Decem-
ber, 1984 together with the
Accounts -and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-2457/
86]. '

Report of the Puri Gramya

Bank for the year ended the

31st December, .984 together

with the Accounts and the

Auditor’s Report thereon.
[Placed in Library, See No,

LT-2458/86]. ‘

Report of the Cachar, Gra-

min Bank for the year ended

the 31stq December, 1984

together with the Accounts
Report

thereon. [Placed in Library,

See No. LT 2459/86].

Report of the North Mala-
bar Gramin Bank for the
year ended the 31st Decemse
ber, 1984 together with the
Accounts and the Auditor’s
Report thereéon. [Placed in
Library, See No. LT 2460f

S86), ¢ T
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(Ixxxiil)

Papers Laid

Report of the Indore Ujjain
Kshetriva Gramin Bank for

-the year ended the 3lst

December, 1984 together
with the Accounts and the
Auditor’s Report = thereon,
[Placed in Library. See No.
1.T-2461/86).

(Ixxxiv) Repoii of the Rushikulya

Gramya Bank for the year

. ended the 31st December,

(Ixxxv)

(Ixxxvi)

" (Ixxxvii)

(lxxxvlu)

(Ixxxix)

1984  together with the
Accounts and the Auditor’s .

Report thereon. [Placed in
Library. See No. LT.2462/
86]‘

Repo»rt of the Bbagirath .

Gramin Bapk for the year
ended the 31st December,
1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. LT.2463/
86].

Report of the Sarayu Gra-
min Bank for the year ended
the 31st December, 1984
together with the Accounts
and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-24.4/86].

Report of the Thar Aancha-
lic Gramin Bank for the
year ended the 31st Decem-
ber, 1984 together with the
Accounts and the Auditor’s

.Report thereon. [Placed in
Library. See No., LT-2465/

8).

Report of the Ellaquai
Dehati Bank for the year
ended the 31st December,

1984 together with the

Accounts and the Auditor’s

"Report thereon. [Placed in

Library. See No. LT-2466/
86). ~ |

Report of the Ka Bank
Nangkyndong Rikhasi Jaintia

. for the year ended the 31st

December, 1984 together

upmms L AwemtoBll - sh

with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT.2467/86]

(x¢) Report of the Xanpur
Kshetriva Gramin Bank for.
the year ended the 3lst
December, 1984 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT-2467)

(xci) Report of Chambal Kshet-
riya Gramin Bank for the
year ended the 31st -Decem-
ber, 1984 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-2469/
86].

12.09 hrs.
ASSENT TO BILLS
[English)

SECRETARY-GENERAL : Sir, I lay
on the Table the following ten Bills passed
by the Houses of Parliament during the

current session and assented to since a

report was last made to the House on the
21st March, 1986 :

(1) The Spices Cess Bill, 1986

(2) The Appropriation (Vote on
Account) Bill, 1986

‘ _ .
(3) The Appropriation Bill, 1986

(4) The Contract Labour (Regulation
and Abolition) Amendment Bill,
1986.

(5) The Appropriation (Railways)
Bill, 1986

(6) The Appropriation (Railways)
No. 2 Bill, 1986 ‘

, (7) The Appropriation (Ranlways) ‘
‘No. 3 Bill; 1986
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(8) The Appropriation (No. 2) Bill,
1986 |

(9) The Administrative Tribunals

-(Amendment) Bill, 1986

(10) The Intét—Statc Water Disputes
(Amendment) bill, 1986.

2. 8ir, I also lay on the Table copy
duly authenticafed by the Secretary-Gene-
ral of Rajya Sabha, of the Spices Board
* Bill, 1986 passed by the Houses of Parlia-
_ ment during the current session and
assented "to since a report was last made
to the House on the 21st March, 1986.

12.10 hrs.
PUBLIC ACCOUNTS COMMITTEE

[English]

) Twen&-Fiftb and Thirty-Seventh Reports

SHRI E. AYYAPU REDDY
. (Kurnool) : I beg to present the following
Reports (Hindi and English Versions) of
the Public Accounts Committee :

(1) Twenty-Fifth Report on Action
Taken by Government on the
recommendations contained in

their 20lst Report on Customs

Receipts-Irregular refund of duty
due to incorrect grant of exemp-
tion.

(2) Thirty-Seventh Report on Action
taken by Government on the
recommendations contained in
their 230th Report on Customs
Receipts-Duty Exemption Entitle-
ment Scheme.

et e

COMMITTEE ON GOVERNMENT
ASSURANCES

[(English) _
- Fourth Report

SHRI B.K. GADHVI (Banaskantha) :
I heg to.present the Fourth Report (Hindi-
and English ' versions) of the Committee

&m\ﬂ'ﬁa 14 1908 {s4k4)

. Calling Attention. Mr

That is why 1 allowed him.

Govt. Assurgtices k. I

-
on Goverpment Assurances.

ey S

MR, DEPUTY SPFAKER: Now
Ananday Pathak
We have taken some importent subject.
Calling Attention has been taken up.

'SHRI BASUDEB ACHARIA : Yester-
day you allowed a Mcmber to read it
out. Today also you allow him,

(lnerruptions)**
MR. DEPUTY SPEAKER :
allow. '

I cannot

(Interruption)**

MR. DEPUTY SPEAKER
State subject,

:Itisa

tinterruptions)**

MR. DEPUTY SPEAKER : Yester-
day, a Member was the affected person.
Otherwise I
would” not have. That Member was affe~
cted. That is why 1 allowed. This is not

like that, Now Mr. Apanda Pathak.
(/ntervuptions)**

MR. DEPUTY SPFAKER : No no.
T cannot allow. I will not allow.
(Interruptions)**

SPEAKER :I won't
is all I

MR. DEPUTY
allow. I will not allow. That
will not allow.

Unicrruptions)**

MR. DEPUTY SPEAKER : No, no
That 1 will not .allow. No. I will not

allow.. ’I'ﬂow Mr. Apnanda Pathak..
: (Inscrrupiions)y**

MR. DEPUTY SPEAKER : Yester-
day 1 allowed because that Member was
affected. Thatis why 1 allowed it, Not
like this. That was entircly differcat. This
is different. There is an Assembly there.
Let them raisc it there. Not here, 1o the
Assembly let them raise it. Don’t worry.
Let the Assembly Members do it. Not
bere. '
'"(Inzerruptions o

MR, DEPUTY SPEAKER : No, n¢

I will not allow.
(Interruptions)

*Not recorded.
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_MR. DEPUTY SPEAKER : I will not
sllow, o o
: (Interruptions)**

MR. DEPUTY SPEAKER : Mr Mah-

- fooz Ali Khan, you are n>t the aggrieved

person here. You are not the aggricved

‘person in this matter. Why are you rais-

ing it here ? No, no. You are not the
aggrieved person. I will not allow.

(Interruptions)**
'MR. DEPUTY SPEAKER : No, Sir.
Individual person’s grievances I allow.
" (Interruptions)**
MR. DEPUTY SPEAKER : Nothing

will go on record.
(Interruptions)**

MR. DEPUTY SPEAKER : Nothing
goes on record. Nothing goes on record.
(Interruptions)**

MR. DEPUTY SPEAKER : Nothing
goes on record.

(Interruptions)**
MR. DEPUTY SPEAKER : No,
~ nothing: I will not allow.
(Interruptions)**

MR. DEPUTY SPEAKER :I am not
allowing. That is my ruling. .I will not

allow.
. (Interruptions)**

MR. DEPUTY SPEAKER : Take
your seats. I will not allow the state-
ment. That is all. That is my ruling.
That is all.. That is my ruling, I will not
allow this statement here. That is all. Now
Mr. Ananda Pathak.

(Interruptions)**
MR. DEPUTY SPEAKER : You
cannot question it. .
(Interruptions)**
MR. DEPUTY SPEAKER ;: Mr
Ananda Pathak, you carry on.’ ‘
(Interruptions)**

MR. DEPUTY SPEAKER :  Calling

Attention i$ going on now, Mr Ananda
Pathak, you can come forward and speak.

{Interruptions)**

MR. DEPUTY SPEAKER :
Anenda Pathak, come forward.

(Interruptions )"
")I ot recorded,

Mr,

Amﬁ‘l.*wsé“

\"Gb'v‘t; A;:m;ahéé! T

MR DEPUTY SPEAKER 1 would,
not allow.

Imermptions)" '

MR DEPUTY SPEAKER
cannot questu)n my ruling,
(Interruptions)** '

PROF. MADHU DANDAVATE
(Rajapur): Allow me to make half a minu. -
tes submission to find a way out.

you

MR. .DEPUTY SPEAKER : What do
you want? Regarding this matter ?

PROF. MADHU DANDAVATE :
You have the inherent right to give your
ruling. Please try to Khow the issue that
he wants to raise.

(Interruptions)**

I am on a point of order.
({nterruptions)**

MR. DEPUIY SPEAKER No, no,
all of you sit down. I have taken up item
no.8 and that is going on in the House
now. Therefore, 1 dno’t want any discue

- ssion other than calllng attention, That

is all.
(Interruptions)**

MR. DEPUTY SPEAKER : We have
taken this item. All of you take your
seats,

(Interruptions)**

PROF. MADHU DANDAVATE :

You please bring the House to order. I
am on a point of order.

MR. DEPUTY SPEAKER : What is

. your point of order ?

(Interruptions)**

MR. DEPUTY SPEAKER : Please
take your seats.
(Interruptions)*

MR. DEPUTY SPEAKER : Only I
want to ﬁnd out what is your point of

~order.

. (Interruptions)**

SHRI BHAGWAT JHA = AZAD
(Bhagalpur) : You have given your ruling

that you have taken the calling attention, -

——

- **Not recorded,
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" 'MR. DEPUTY¥ SPEAKER : Prof.

Dandavate, under what rule are you spea-
king ? S '

PROF. MADHU DANDAVATE : 1
tell you but you will not be able to hear.
" (Interruptions)** .

MR. DEPUTY SPEAKER :. What s

the rule you tell me? what is your point

of order ? Which rule is violated you tell .

me ? .
(Interruptions)**

_ PROF. MADHU DANDAVATE :
Kindly bring the House to order.

MR. DEPUTY SPEAKER : I will

bring it. If all of you are shouting like

this, what can I do ?
(Interruptions)**

, MR. DEPUTY SPEAKER :You tell
. me what {s the rule under which you are
raising your point of order ?

{Interruptions**

MR. DEPUTY SPEAKER : Wc have
taken calling attention. Please tell me
which rule is violated ?

(Interruptions)**

SHRI BHAGWAT JHA AZAD: What
is before the House ? The rule of the
House is that there must be some business
before the House. What is before the
House is calling attention ? »

' (Interruptions)**

MR. DEPUTY SPEAKER : Canl
request all the members to take your seats
first 2 Now we are on the item of calling
attention. Regarding that, if there is any
point of order, kindly tell me.

(Interruptions)**

PROF. MADHU DANDAVATE:
Firstly, let me make a request through
you to the hon. Membess..,(Inreruptions)
This is regarding the order in the Housei
this is regarding the procedure in the
House, . (Interruptions) When any hon.
Member raised a point of order, even if
“he is from the ruling party, I shall defend
his right to raise a point of order because

** Not secorded,

‘point of order is the right not of a party

‘but of a Member. I shall request them
-not to... (Interruptions) ,

~ SHRI BHAGWAT JHA AZAD : Rais-

‘ing of a point of order is also subscribed
by the rules of the House. And that rule
is that you can have a point of order if
there is some business before the House,
If nothing, no point  of order. Therefore,
Sir, you have said before the House that
you have take up Call Attention. If Prof.
Madhu Dandvate has got a point of order
on Calling Attention, we have no objec-
tion,.,({Interruptions; ’

PROF. MADHU DANDAVATE:
Since one hon. Member has raised the
the point of order regarding the very pro-
cedure of raising a point of order, most
humbly I would like to point out to you
that not only the point of order can be
raised when a particular issue is taken up,
but you have a right even in the interre-
gnum  between  the ~two items. ..

(Interrupiions)

* MR. DEPUTVY-SPEAKER : Professor,
you are right, but I have already gone
over to the next itfm. There is no qu-
estion of once again going back.

PROF. MADHU DANDAVATE:
Let us sort out the procedure. Why do
you shout ? (Interruption) I am glad the
right to raise a point of order is con-
ceded. ‘

SHRI BHAGWAT JHA AZAD ¢
Nobody has challenged that...
(Interruptions)

PROF. MADHU DANDAVATE : Why
do you get agitated 71 have full respect

for you.

SHRI BHAGWAT JHA AZAD : You
try to be very clever over other Members.

Therefore, we challenge you. Ydu are pot
tbe only member who knows this. We also

knows this. We also kpow somethiog
about it. ,

PROF. MADHU DANDAVATE : I
apologise for my cleverness ‘which has
hurt him. ‘ ‘



ET .‘ Committee on

SHRT BHAGWAT JHA AZAD I

‘accept the apology.
(Interruptions)

PROF. MADHU DANDAVATE :
My point of order is this. Whenever any
Member raised any issue, you have the
right to rule it out. But,” Sir, when the.
Maember raises an issue, we must also know

what is the issue that he is raising. Allow -

him to say what is the issue and then you
‘con rule it out,,.(Interruptions)

MR. DEPUTY-SPEAKER : No, there
is no point of order...{ Int{erruptians)
Shri Anand Palhak.

SHRI BASUDEB ACHARIA ; What
is your ruling ?

Mr. DEPUTY-SPEAKER : There is
no point of order, 1 have gone to the next
item. I cannot allow anything now.

(Interruptions)

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI GHULAM
NABI AZAD) : 1t is a State subject; we
cannot. discuss it in{arliament, You have
already given your ruling, Therefore, it
cannot be taken up.

MR. DEPUTY-SPEAKER :I have
already given my ruling.

SHRI BASUDEB ACHARIA What
is your ruling ?

MR. DEPUTY.SPEAKER : This sub- .

ject cannot be raised here,

SHRI MOHD. MAHFOOZ ALl
KHAN : Give ruling. .

MR. DEPUTY-SPEAKER : I will not -

allow this staterment.
(Interruptions)

That is all,,,

MR. DEPUTY.SPEAKER :1 have
allowed several Members. That is all.

SHRI SOMNATH RATH (Aska)
am on a point of ordef, Sir,,
(Im'erruptzons)

AN HON. MEMBER

‘Please quote
the rule. a v

"mm, 1986

_infringed.

Govt. dgsur ances BT
SHRI NARAYAN CHAUBBY (Mid-

napur) T What is the rule ? ...
(Interruptions)

SHRI SOMNATH RATH : Iam
quoting the rule. The point of orderm
be raised only if the rule of the House is
Can a Member have the right
to speak unless you call him to speak ?
Unless you permit him to speak, he cannot
speak,,. (Interruptions)

MR. DEPUTY SPEAKER I can-
not allow,.
- (Interruptions)
SHRI MOHD. MAHFOOZ ALI
KHAN : Why not, Sir ?

MR. DEPUTY SPEAKER : I have
said no, that is all .,

(Interruptions)

SHRI GHULAM NABI AZAD: It {s
very unfortunate, You cannot chalienge
the ruling of the Chair,,.(Interruptions)

MR. DEPUTY SPEAKER : Shri
Ananda Pathak. You speak otherwise I
will call the next Member,,,

(Interruptions)

MR. DEPUTY SPEAKER : Shri Sai-
fuddin Chowdbary...

(Interruptions)

MR. DEPUTY SPEAKER : Shri
Balwant Singh Ramoowalia,.,, '
’ (Interruptions)
MR. DEPUTY SPEAKER: Since

you are not speaking, I am calling the
next Member.
(Interruption)

AN HON, MEMBER : What is this,

Sir ?

MR.DEPUTY SPEAKER : I have
called Shri Ananda Pathak, you are not
allowing him to speak......_

(lnterruptiom‘)
MR DEPUTY SPEAKER : 1 request

all of you please don't waste the time.
Shri Ananda Pathak,



$4s ' Calling

SHRI ANANDA PATHAK (Darjesl-
ling) : Sir, I call the attention of the
Minister...(Interruptions)

MR, DEPUTY SPEAKER : Pleaso
don't disturb hlm.

12.27 hrs.

 CALLING ATTENTION TO MATTER
OF PUBLIC IMPORTANCE

REPORTED ' CRISI§ IN JUTE IN-
DUSTRY

[English}

SHRI ANANDA PATHAK (Darjeel-
ing) : Sir, I call the attention of the Mini.
ster of Textiles to the following matter of
urgent public importance and request that
he may make a statement thereon:

“Reported crisis in jute indus-
try arising out of dumping of
synthetic. granules in the domes-
tic markét by foreign multina-
tionals for manufacturing laminat-
ed bags affecting the demand for
jute bags combined with non-
placement of orders therefor by
public sector enterprises like the
Fertilizer Corporation of India
and the steps taken by the
Government in that regard.”

PROF N.G. RANGA (Guntur) ; Sir,
whatever has been done and whatever has
happened after you gave the ruling, should
not from part of the record.

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES
KHURSHID ALAM KHAN): Sir, the
Jute sector occupies a significant position
in the national economy and in particular,
in the Eastern region of the country. It
provides livelihood to about 2.5 lakh in-
dustrial workers and about ' 50 lakh farm
families who are engaged in jute &ultivation.
In view of the importance of jute sector to
the national economy, it is always the
~ endeavour of the Government to extend
support to improve the condxtxons of gro-

wers and workers ‘

3 Over the last decade, the export
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demand for the jute industry has sevetely
shrunk as a result of competition from
synthetic substitutes & another jute goods
producing country in the international mar-
kets Of late, synthetic subatitutes have
started making inroads into jute packaging
areas in the domestic market as well. The
demand shift is noticable especially in the
chemicals and fertilisers sectors and also
in the cement sector to some extent. Dur-
ing the previous jute season, there had
been an unprecedented rise in raw jute
prices due to acute shortage of the fibre
as a result of four successive short ¢rops.

The price of raw jute had crossed the
mark of Rs. 1000 per quintal. Conseque-
ntly, there was substantial increase in jute
goods prices. On the other hand, HDPR

- woven sack uuits enjoyed certain advan-

tages in the form of cheap imported raw
material, comparatively low labour cost
and fiscal duty benefits, A mushrooming
growth of HDPE woven sack units has
thus come about in recent years. This has
started adversely affecting the demand of
jute goods in packaging areas.

3. The Government has been taking
corrective measures from time to time to
safeguard the interest of jute industry, The
measures taken include :

(i) Launching of a schemes for buil-
ding up of a buffer stock of 6
lakh bales of raw jute, with the
Jomt participation of the mdustry
in order to reduce ﬂuctuatlon in
prices;

o

(ii) In the present budget, excise duty '
has been imposed on HDOPR
tapes and import duty on gran-
uales has also been Increased;

(iii) Higher cash compensatory sup-
port (CCS) has been provided to
dynamic sectors of -jute goods
exports.

4, The Food Corporation of Indu

“and certain State Government like U.P.,

Haryana and Punjab purchase their requi-
rement of B, Twi jute bags through DGS
& D under the Essential Commodities Act.
As a result of higher food-grains produc-
tion, pruchases of B. Twill jute bags have
been rising over the years, Howevcr, Do
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such centralised purchase system is preva-
foitt T te fereiffzers sector and the unitts
Gy thelr bigy directly framy the ddrket
P16 4 fuce thit  symthétic’ Bugs aré being
WOty uved #n this sector becauss of con-
fiWeér préforence. Efforts are howeet,
Deétig iado to rederict thie use of synthetic
Bugs to packaging of hygroscopic & Cor
foMve firtitizers,

5. The socio-economic objectives *of
the Staterhest om Industrial Poliecy annos
ueod Ju July 1980, inter alia states :

(i) Highér employment geheration;

(i) Strengthening of the agricultural
base By dccording a preferential
fréntniéht to agrobased industties
ad promotihg optimum inters
wictdal rétationship;

(itiy Paster promotioa of export-orien.
ted amd import substitution indas-

tries, ‘

The jute sector fulfils these objectives,
The recent budgetary levies imposed on
dgytithetic industry will make jute good less
ticompetitive vis-a-vis the synthetic subs-
fflutes. It is hoped that as a result of
various steps taken by the Government
prospect for jute goods may improve.

SHRI ANANDA PATHAK : The gra-
Aty of the  sitbation is understood from
thé statemiént of thg hon. Textiles Minister.
K véty serious crisis has developed in the
Jjute industry. The synthetic bag is over.
taking the jute bag and jute goods in the
market and ultimately thé prices of jute
bags have heavily crashed and this has
comé down even below 30 per cent of
the cost of production. Taking advantage
of the Governments liberalised import
pdlicy, the multinational magnates have
dumped the domestic market - with their
syrithietic Bags. High density polyethelene
granules is being dumped into our domes-
tic market. Rs. 45 crores of foreign ex-
¢hange is being drained in this way. The
jufe industry was earning more than Rg.

380 crores previously and now all these

things have stopped and the people ma-
'xiiiiiéi‘ur‘ihg jute bags are facing crisis and
many Units have closed down and they
aré il now. As a consequence of this
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~ Minister whether Government will
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the jute inuustry bas to face & very serious
crigis. It will completely close down and
lakhs and lakhs of workers will be thrown
out of employment. Another more than
40 lakhs of farmers who grow. jute are fac-
ifig ruin. In view of such a serious situs~
tion, whatever steps Government propose
to take are not emough. Government
should take a very serious view of the

~ whole situation and take immediate steps.

F6r & long time there is a threat to the
jute industry. We have repeatedly brought
this to the netice of the Government and
requested them to give incentive to the
Fertiliser Corporation, the cement indus-
try and others to use more and more jute
bags. You know the jute barons earn
crores of rupees of profit every year and .
the industry earnsa dividend of more
than 31 per cent on the investment. Even
then the jute barons never plough back
these dividends into  the industry, as a
consequence of which, now the jute indus-
try is not in a position to face competition
in the market. The multinationals are
dumpinig synthetic goods in the market.
You know very well, due to the policy of
the Centtal Government, many of the
jute  mills  have closed down and the
workers are thrown out of employment.
That is why jute growers Kisan Sabha and
all the trade unions belonging to the Cen-
tral organisations and the West Bengal
Legislative Assembly, all of them unani-
mously demanded that the jute industry
should be nationalised in the larger inte-
résts of the country as well as the workers
and farmers. You know, the farmers are
néver getting remunerative prices. What-
ever price has been fixed by the Govern-
ment, that is not also paid. This year
when they g0 t0 the market the ;armers
have to give jute at throwaway prices.
Therefore, the harvest never gets remune-
rative prices, The jute industry employs
so many workers. It is mow facing ruin.
We want that there should be some conw
crete measures to be ¢aken. Therefore, I
would liketto ask the Minister whetber the
Government will consider the persistent
demand of the industry and the workers
to netionalise the jute industry immedia-
tely in their interest. Secomdly, pending
nationalisation, I would 1¥ke to sk the
ask
the Government . usderwkiugs  like.
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‘Bartiiger .Compemtion, gemest industry
and others 10 80t it Dags nd koep them.
for dbair usa. - Thisdy, . 1 would like to
koaw whethyy the Goveromsnt will also
ressciot the use of eyathetic bags in other
ancas. : : .
Lastdy, 1 want the jute canpets and
other products to be wsed in  Gowvern-
ment ofices and other ouganisations. The
Government should plage order for these
produets. ~In view of this, § would like to
kanow whether the Goverpment will congi-
der this for getting the jute products im-
moidiately so that the jute industry can
survive. And in this way the jute mills
also can take orders from them and the
jute growers also get remmunerative price.
This is the main action to be taken. If
that is not done, the jute industry cannot
survive. ‘ :

I do oot find in this statement any
mention about modernisation. Nothing
of that sort is mentioned here. It is the
persigteat demand of the people to moder-
nise it, Byt ipstead of modernising the
jute indusiry, they - divert the profits to
other channels. Even the money given
by the Government is being diverted for
other things. So, I say that this problem
should be tackled on a war footing. Other-
wise the crisis will deepen.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Mr. Depwly-Speaker, Sir, we
many of us, Members of Parliament, recei-
ved SOS messages from the people con-
cerned saying that the (jute) industry is
- facing serious threat from the inroad of the
synthetic granules which have been dump-
ed by the multinationals. We have been
told that 400 small units which are making
gunny bags have been closed down.

Sir, the jute industry is a premier
indgstry of our gcountry and one of the
greatest foreign exchange earpers apd 2
lakhs of workers are involved in this indu-
stry. 40 lakhs of farmers are depending
on this industry. Now, the Goverampst
has the responsibility, when  this indige-
Dows industry 4s facing  serious crisis and
in this crisis, 5o 'mapy wvoices have reised
seeking solutiop. * The owners, IIMA
bave also come. . 'We: also kaow that in

the pas how those vapy omaees criminally

-part of that profit to
- dernizge this industry

‘opportunities that

- the jute industry.

I
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neglected this industry. They extraoted
a lot of profit but they did npt re-invest
rejuvex;axc apd mo-
and 1o see foF
the dviersification of jute products. Thé?:
neglect in the past has brought paseld
misery {0 the working population, Des-
PMg all these thing, now a new thing has
come-what was expected from the Goyera-
woat thas was not done. That ought fp
be done. They should come forward to
protect the jute industry from collapse.
We see today that thig particular threat
of symthetic granules inread into - our
country is really going to take awsy the
are still available for
the jute industry, Who are they 7 Thase
multinationals who dump their synthesic
granules are now, I believe, with the gale
culated ‘motive, trying to sce that this
particular indigenous industry, agro-baged.
industry, labour-intensive industry is dons
to death. They are trying first to captugg
the market. $o, in this respect, ¢he
Government has the respogsibility. Whe
are these multinationals ? They gre ICI,
Union Carpide, aotorious Carbide, Hops-
cht and Jndian companies, Mafatlal. 0%ef
the import is being done by the multing-
tainals. We have to keep in mipd that
the Government-had made certain COmmit-
ments. In order to see that the jute
industry survives .and is going on wall,
they also thought of some sort of protec-
tive measures. Even the Planning Commig-
sion has sugpested this. The Special
Burgau on Jute of the Planning Comgis-
sion has made certain recommendations,
They spegifically suggested for the bam on
the use of HDPE bags by the public sec-
1Qr units, i.e. FCl and CCI. We are tolg -
that the FCl is also going back on their
commitment (o purchase the jute bags,
which they have promised. CCI is alap
doing the same thing. If these thiogs hap.
pen and if the Government does pot-sps
that no synthetic bags will be allowed
where jute bags can be used —if that is
not guaranteed—it is very unfortyngte far
I am not speaking for
the mill-owners. They have - -showm
criminal negligence to the jute industry, as
I told you earlier. I know also how ‘they
treat the workers of the industry; 1 know
how the farmers are cheated. They dg"
not get the remunerative price, - o
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+-{Shri Saifuddin Chowdhary] .
Wheti thiere has been less. production,
prices incréase. But do you think that
yéar before last, it went to the farmers ?
N6. ‘It went to the middlemen and to the
‘brokers, JCI faited' completely. So, we
demiand'that all purchases should be done
" by3CL. In this, the Governments respone
sidility is there to see that due to the neg-
- lfgence 6f the mill owners, this crisis in the
industry does not aggravate. We know
modernisation 'is necessary. We also
know that mill owners increased the price
. of their .jute products last year. We do
ot find any justification ior any rise. It
is only done to extract more profits and
if the Government thinks thatthere is a
competition and if jute products are to
survive, they have to be sold at cheaper
rate and Government should take up that
fssue with the jute owners, talk to them,
make a survey and find out what is the
real cost of their products and in what
way they are selling it and if you find that
they are not, amenable, then you will be
very much justified to nationalise the
industry. Who will be the owner ? ~ We
always favour socialisation of ownership.
The private sector owners jute cannot
deliver the'goods. We hear so .much
about the private sector that they are run-
ning well and the public sector is runniog
bad, These are all Birlas, Goenkas,
Kanodias and Bajorias, When in other
" areas, if the private sector can run very
well, why not they run the jute sector well?
Then what about export orientation ?
They have done something good last year.
There was 20% increase. Why there should
not be more ? Why the other areas of
the world should not be explored, the
Latin America and some other places, not

the traditional areas? Why is there no

modernisation 7 I wonder when in 1979-
1982 they were offered soft loans, they did
not take those loans. ' I believe that they
did not use even the loan which they took

last year for modernisation. They diverted .

it to other purposes, They are criminally
negligent. But we have to see that this

industry improves.

In the statement, the hon. Minister
also said that they will look after the em-
ploymeant generation. Now [ will give
you the figure, - The figure is that fur one
lakh jute bags, the employment generation
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is'10,000 and for synthetic bags of ons
lakh, the employmerit generation is 300 per-
sons, - We have a very direct interest in
the empioyment of our people. We have’
to see that the jute industry thrives be-
cause it carns a foreign exchange of Rs.
300 crores. If there is any plan or design
on the part of the owners to close down
certain jute mills, the Government should
come forward to see that they do mot suce
ceed in their design. But we also feel a
genuine crisis has come. This synthetic
industry is making great inroads thereby
threatening the very existence of the indu-
stry. There may be talk of diversification
of products from jute, Still it has not
come. You just cannot say they are inten-
ding this. I feel the Government has a
responsibility and they should come fore
ward and they should protect the jute
industry, and these workers and these far-
mers and see that they get a better deal
and our country gets some better employ-
ment generation.

With these words, expecting the hon.
Minister’s positive reaction and expecting
that positive steps would be taken by the.
Government, 1 thank you very much for
permitting me some time to talk about
the problems of the jute industry.

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Sir, we are discussing
the fate of 40 lakh families of the farmers
as well as 2,50 lakh families of workers
who are engaged in jute industry. While
discussing on the plight, fate and future,
the life and the livelihood} of these 42.50

Jakhs families, I think and I expect..,

{Translation]

SHRI MOOL CHAND DAGA (Pali) :
May T know whether jute is produced in
his'Stat_e ?

SHRI BALWANT SINGH RAMOO-
WALIA : I have some businéss in Bengal
and as such I have some interest.

(English)
MR. DEPUTY SPEAKER : It is not

:m Rajasthan but in Punjab

SHRI BALWANT SINGH RAM00~

WALIA : Taking thai ato accouat we:



E:R ‘ M{n}"f

lhou!d deeply tb,lnk aver this problem andl :

have a long-term planning. What are the
reasons which led to. the crisis in the jute
_ industry and what steps should be taken ?
My hon friead, Shri Saifuddin - Chaudhary
emphatically said that the tendency and
designs of the mill-owners, the multi-
national and other companies involved in
the jute business are creating the problem.
1 am of the opinion that the money ear-
ned, the profits earned from the jute
industry is diverted to soms other areas or
some other States outside West
which is leading to the closure of the
mills and crisis in the jute industry and
bringing -unemployment for the working
class.

(2) The Minister must explain why the
export demand for jute has - severely
shrunk.

(3) The uncertainty is damaging more.
I had gone through some statement that
there was a shortage of 4 crops during the
previous 2 years in the production of
jute, The farmers arc not getting remuner-
ative prices. So we must protect the
igterests of the farmers on the one hand
and the workers on the other. This de-
bate is a debate on the protection of the
farmers and the workers, Why did the
demand shrink ?

(3) Bags made of jute are used by
Punjab, Haryana, FCI and other depart-
ments. But what is the hindrance ? Why
is the Minister reluctant to impose control
on the fertiliser sector in the country and
to restrict them to use jute bags only.
That way demand for jute bags can be
increased. It should be made a mandatory
order that the fertiliser sector also should
use only jute bags. Use of synthetic bags
has depressed the demand for jute bags.

Mahatma Gandhi gave a lead to this
country and or our friends on that side
who claim more of Mahatma - Gandhi and
try to deprive us of his teachings...

SHRI KHURSHID ALAM KHAN ;

Have you learnt any of his teachings 2.
v!ﬁ

. SHRI BALWANT SINGH RAMOO-
WALIA Many tunes and I am a follower.

\

| éﬁ&l‘i‘k&iﬂ.ﬁ‘éﬁs’- (dakay -

Bengal -

54

| Al‘ten’tfon

SHRI SURESH KURUP (Kottayam) s
That is why he is not Joining you. '

‘e

SHRI BALWANT S[NGH RAMOO-
WALIA : Gandhiji clearly told us that we '
should promote cottage industries. Hon.
Minister should think of making available
more jute and jute products in the - cottage
industry as a diversification. Certain in-
ceatives can be given. Finally I would re-
quest the Minister that the only solution
is to bring a national thinking regarding,..

SHRI SAIFUDDIN CHOWDHARY :
Rational policy ?

SHRI BALWANT SINGH RAMOO-
WALIA : Rational.., ... if the thinking is
national, it will certainly lead to rational.
National thinking cannot be expected
from multi-nationals. So, I would request
the hon, Minister to remove the multi-
nationals and bring the nationals and 80
nationalise the jute industry,

With these words, I conclude.

MR. DEPUTY SPLAKBR Shri Ajoy
Biswas.

SHRI AJOY BISWAS (Tripura West) :

_Sir, the Minister has already stated in his

statement that the jute industry is playing
a very vital role in our national economy.
But at this moment, the jute industry is in
a serious crisis due to the stiff competition
faced from the synthetic bag manufactur-
ers. In his statement the hon. Minister
has agreed that about 40 lakh farmers®
families are depending upon the jute
industry.,  Directly, 2,50,000 employees
are employed in the jute industry. Not
only that. There are apcillary industries.
Thousands of workers are also working
there. So, it is a very imporiant industry.
But I think the Government is encourage

_ing the multinationals who are producing

the synethetic bags. Already, the synthe-
tic bags have covered larger portion of
the market of the jute industry. 20 per
cent of the cement industry and 50 to 60
per cent of the fertilizers industry .have -
started using synthetic bags. So, it is a
very serious crisis created for the juto
industry.

-
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. MR. DEPUTY SPEAKER : The per-

sons who are producing cement, are pre-

ferring the plastic bags to jute bags.
{dnteri uptions)

SHRI AMAL DATTA (Diamond
Hatbour) :
ference. There was always a direction
from the Industry Ministry that they
mnst use jute bags as far as cement and
fprt:lxzcr industries are concerned. Last
year the direction was relaxed. After.
wards it was not reinstated,

MR. DEPUTY SPEAKER : Already,
there is misunderstanding in the mind of
the common man that the jute bags are
having some mixture, Some -misconce-
ption is there. (Interruptions)

SHRI AJOY BISWAS : Sir, the jute
industry is earning about Rs. 300 crores
of foreign exchange. On the other hand,
we are spending about Rs. 60 crores to
import the raw-materials for the synthetic
industry. I think the Government is
directly helping the multinationals and the
synthetic industries. In the Seventh Plan,
the Government have provided Rs. 500

crores for the development of the synthetic

industry. On the other hand the state-
ment of the Minister said “no, we are
protecting the jute industry’’. That is
all correct. They have provided Rs. 500
crores for in the Seventh Plan for the
development of synthetic industry. That
means they are directly helping the syn-
thetic industry and also helping the multi-
nationals'to dump their raw-materials into
the Indian market. I -think the present
crisis has been precipitated...........,
(Interruptions). The 'mill-owners, jute
industry barons and the Government are
responsible for this. The mill owners earn
a lot of profit; but they never wuse it vor
the modernisation. Even the jute barons
got huge loans and subsidies from the
nationalised banks. That amount was
.also not used in the modernisation. So,
in my opinion the industry is not safe in
the hands of the private owners.

43.00 hes.

The Government inay take = several
aeps, but the loss or the profit of the jute

owners cannot revive the jute industry

ABRIL o, 198

Itis peta question of pre- -
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from caltapsing. 8o, 1 taink that the steps
the Government is suggesting are not
onough. The nationalisdtion of the jute

- industry will only save the jute industry

as well as the workers and the fatmers of
the country.

50, my:reqmst to the Government—
they have already given a statement and
when the Minister replies he will definitely
come forward with a proposal that the
jute mills will be nationalised. Another
peint I shall make is about the jute mills
in Tripura. There is & middle.scale jute
mill, The jute mill has started four or

" five years back. The Tripura Jute Mill

borrowed five or six crores of rupees
from pationalised banks; but now the jute
mill is giving Rs. 1 crore yearly to the
nationalised banks as interest. If a jute

" mill has to pay Rs. 1 crore as interest,
. then how can it be revieved ? So, for the

backward State I shall request the Miais-
ter to provide loans and also to take steps
so that the excise duty can be waived,

SHRI SURESH KURUP (Kattayam) :
Respected Deputy Speaker Sir. The seri-
ousness of the situation has already been
described by my esteemed colleagues. The
jute, as we all know, is the cldest organi-
sed industry in our country. It is the -
largest single means of sustenance for
Lakhs ol people in West Bengal.

This commodity which enjoyed the
distinction of being the main foreign .ex.
change earner is coming down and the
reasons as already given and as already
admitted by the Minister in his statement
are the difficult internal market which jute
is facing, the competition from the synthe-
tic granules which the Government is’
allowing to import, and so the demand
for jue is coming down,

Sir, at the time of partition we know
that a major portion of the jute producing
arca went t0 Bamgadesh. But over all the-
se years we have made tremendous progress
in the production of jute. My friends have
mentioned herg that two lakh mill workers
are working in the jutg, mills in West
Bengal. The labour force ig., B0% _is
from Bihar and Uttar Pradesh md not
from Bengal,
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"Phere was much pressure on the Gov-
erpment to levy duty on the synthetic-
granuig and sfter much pressure the Gov-

erament tovied a duty on this granule in

the Jast budget. Now much pressure is ex-
- ertod on the Goveroment to take it away.
Thoy have given big advertisements in the
newspapers saying that it badly affects
the industry, But, I think it is actually a
technique. They are not at all affected.
The internationsl price of the petroleum
products has come down and this duty
does not affect them at all. The price of
polythene granules has come down. That
is the situation. They are exerting this
pressure and making a hue and cry be-
cause they want the Govemment not to
take any further steps.

In the last three months according to

an estimate the jute industry has conceded.

" 20 per cent of the cement bag industry to
synthetic manufacturers and' they fear - if
this situation continues then the bag
demand of the cement industry which was
2.45 lakh tonnes last year will come down
to 1 lakh tonnes this year. There can be
a little exaggeration.

Sir, the cement and fertiliser industry
together constitute a major share of the
jute bag market and this market is dwind-
ling because of synthetic inroads. There
may be som. complaint about the quality
of jute bags. It is said like this. But the
serious point is that Government is giving
encouragement to these persons to make
inroads into jute. Government should
direct their enterprises like Fertiliser Cor-
poration of India, the Cement industry to
buy jute hags. If the quality is low a way
out should be found so that synthetic bags
do not come in this area. Government

{sh?uld see to it that the quality of bags
if improved, There are already two resea- '

rch iastitutes in Calcutta, 1 will not go in-

to the affairs of those institutes but Gov- -

ernment should see to it that rescarch is
encouraged and the quality of jute bags is
“\Wrovod That is not being done.

Sir, it is waid that the synthetic mdus-

try is a small scale industry, I would like

- %o kaow whichover firms are importing- -
already my ocollesgues have mentioned
about it but I would like to hear from
th¢  Minister—syuthetic

* CHAITRA 44, 1908 ($4X4)

granules -
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and if it is a  smal scale -industry
then bow  many such smail things
are there and how many labou--
rers are working there. Does it have amy
comparison to the labour force in the jute
mdustry ? Minister should say somothing
about it.

Lastly I want to know whether it is
the opinion of the Government that jute
bags are in short supply ? I request that
Government should make a study of the
situation not only of the present but for
the 10-15 years to come. What would be
the demand of jute bags in the next 10-15
years in the country ? The total demand
should be assessed and if it is in short
supp? then Government should allow
only that much synthetic granules to be
imported so as to fill up the gap. You
should at least teke this step If the supply
is enough to meet the situation, then the
Government should come forward to pro.
hibit import of synthetic granule and save
this indigenous industry, as also save the
people engaged in the industry. I would
like to put certain specific questions to
the hon. Minister.

Sir, 1 would like to know whether the
Government will give specific instructions.. .
...to the Fertiliser Corporation of India
and other Government enterprises to buy
jute bags produced in the counwry, That
is the most important step . that the
Government should take. That
instruction was there and it was revoked
and now the Government should give
specific instruction in this direction.

Another point I would like to know
from the Government is whether it would
promote research for modernisation and
introducing latest techniques in this indus-

" try as to how jute fibre can be made use

of more purposefully, I want to know
whether there is any scheme being envol-
ved for this purpose. In this connection,
I would also like to know from the Gov-
ernment whether they would call a meet-
ing of the. 1epresentatives from West Ben-
gal, representativés of the labour unions
working in this industry and also West
Bengal Government representatives and
the jute mill-owners. These people should
be invited at the .initiative of the Minister
and the technical people and all. ‘these
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[Shri Suresh Kurup]
~ people who are connected with this indus-

try and evolve a strategy to save the jute

industry.

Another important thing is that a
farge number of mill owners are trying to
close down the jute mills after this month.
My friend, Shri Hannan Mullah, told.that
" there are already so many mills which
- have been closed down for three or four
years or even Seven years and the mill
owners are not remitting the provident
funds of the employees properly. Al
these  things are there and they are con-
templating closure of some more mills. I
would like to know what steps Govern-
ment intends to take to forestall this move
of the jute barons. '

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): Sir, I
entirely agree with the hon, Members who
have spoken about crists in the jute indus-
try and share their anxieties  and we are
also quite worried about it. But it is a
fact that the synthetics are really making
an inroad in the jute industry and some-
thing has to be done about it,

, In regard to jute prices, in the .first

instance, I would like to mention that the
Jute Corporation of India comes into
action to buy the jute only at the support
prices which are fixed on the basis of
recommendations of the commissions for
Agricultural cost and prices and they take
into consideration all the factors before
recommending these prices and naturally
these prices are considered as the appro-
priate prices. I think the hon. Minister
for Agriculture will be in a position to
explain this point,

SHRTI AMAL DATTA : They only
go into the prices of grains and not jute.
The A. P. C. go into the retail prnces of
wheat and rice, not jute.

THE MINISTER OF AGRICUL-
TURE (8. BUTA SINGH) : The Commis-
sion adv:ses on all price matters.

" (Interruptions)

SHRI KHURSHID ALAM KHAN :
“Another
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thing is this. The hon. Deputy

Aiémmn m -

' Spealm mentioned that some mills are
I would liké to mention bere one .

closed.
point. In may, 1985, 20 mills were clos-
ed. Now, only 4 mills are closed. The

rest of the mills are open. Apart from

these 4 mills there are 3 other mills which -
have been been permanently closed for
several years. Regarding the closure of
the mills, it is a known fact that the State
Governmeuts have to take a special inte-
rest in the maiter, They have to.play an
important part in regard to closure. If
they don’t allow the closure, the mills can-
nhot be closed. .

SHRIMATI GEETA MUKHERJEE
(Panskura) : Are you aware that the plan
is to close almost half of the industry ?

SHRI KHURSHID ALAM KHAN :
You do not allow them to close. We
provide the raw material. We can pro-
vide the required quantity of jute. We
have introduced the buffer stock system for .
the first time in order to stabilise the
prices.

SHRI AMAL DATTA : You have to
buy the product also,

SHRI KHURSHID ALAM KHAN :
I know that. Now regarding fertilizer see-
for, we have taken it up with the Fertilizer
Ministry. They have their own reasons
for not buying. They say that apart from
the consumers - preference, they find that
corrosive fertilizers are not suitable for
this purpose. But I eniirely agree
that some research work should
be done. We  would pursue the
matter. Some research work has to be
done, 'and we have to see how best the
jute bags could be made use of for fertili-
zers. Similarly in the cement industry,
there is the problem of the seepage of
cement from these jute bags. I think this
is not a big problem. The research which
is being done should be able to find out
some suitable device = by which they can
stop secpage in the cement bags. It is a
fact that for the first time excise duty and
customs duty has been imposed on the
grapules. It has been done in order to
help the jute industry, so that our jute
production can be mare oompmdvo wuh ‘

“the syntheucs. s
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SHRIMATI GEBTA MUKHERJEB

th! you take it up with the Commerce -

Ministry 2 Will you ensure that the im-
port of granules is severely restricted tlll a
solution is found, if not tomorrow, 'at
least, in the immediate future ? S

SHRI KHURSHID ALAM KHAN :
We have brought it to the notice of the
Industry Ministry and the Finance Mini-
stry. We have said that something has to
be done in the interest of the jute industry.
Hence I would like to say one thing.
In jute industry the wages cost is one of
the important factors. This is one of the
important difficulties in the progress of
jute industry. Wage cost works out 339,
which is the highest wage cost for any
industry in the country.

" AN HON. MEMBER :
only thing ?

Is this the

SHRI KHURSHID ALAM KHAN:
That is not the only thing. You don’t
allow me to say this. Modernisation has
also not been done. This is a very impor-
tant trouble not only in the jute industry
but in the entire textile industry. There
are 125 sick mills which we had to take
over and rup them; these are stones around
my neck. Soft loan scheme is available
for these industries for their modernisation.
But as you know, it is a fact that they are
not coming forward to make use of this
facility, the promotors are not coming for-
ward to utilise this opportunity of moder-
nisation. Unless they modernise their
industry it would not be possible for them
to cope with the competitive mdusmes of
other countries.

Another thing is that hon. Member,
Mr. Ramoowalia asked as to why exports
have dwindled. The export, particularly
the carpet backing cloth which was being
exported mostly to European eountries
and America in particular, there also they

- have started using the synthetic material,

but we hope that their experiment of using
the synthetic material is not a very happy
one and they might revert to the carpet
backing cloth. (Interrup{g’ons)

'As regards the installed capacxty, to-

day the - insta]!ed capacity is such that it
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can take care of till 1990 because the ins-

talled capacity is not used more than- 60 to

70 per cent.. At the moment there is no
problem as far as the installed - capacities -
are .concerned or the raw material is

concerned. No ‘doubt there has been

uncertainty about the ‘availability of raw

jute because in certain years there

is a bumper crop and in another

year the crop is bad, but now with the

introduction of this buffer stock system,

with six lakhs of buffer stock being presen-

tly available, it may be possible for us

to stabilise the prices and ensure that

the regular availability is there.

SHRIMATI GEETA MUKHERIJEE :
Last year with the rock-bottom = prices
these people have taken raw jute at throw-
away prices and they are, up to April,
going to production with a .break.neck
speed so thit they close down and put
the poor growers to still worse position,
Are you aware of this ?

(Interruptions)

SHRI KHURSHID ALAM KHAN :
Another thing is, what we have been im-
pressing upon the State Government is
that they should give upto date cards to
the growers so that we buy only from the
growers and we have insisted on them.
In many cases the cards were not available
and in fact'in certain cases the cards were
available with the wrong persons. At that
time we a'so decided to consult the local
authorities and only after verifying from
the local authoritities that they were the
real growers, we purchased jute from them,
and we will continue to follow this policy

- because we are interested not in picholla

or the middleman, but we are interested
only in the rcal growers.

Most of the hon. Members who have
spoken wanted to know as to what steps
the Government have taken about this
industry. The steps initiated to help the
jute industry are as under :- .

(i) Budgetary basis on synthetics to
help jute industry,

(i) Purchase of jute goods by Gover-
- ment (DGS&D) from jute indus. .
try on cost plus basis; .

S hadiess s Sasdetfh Wb,



363 Calling Atsention

(Shri Khurshid Alam Kban]

(iii) Setting up of a Stapding eCommit.-‘
tee under the auspices of RBI to
study viability of jute mills and

to suggest a package of financial.

measures for rehabilitation - of
potentially viable units,

(V) Introduction of compulsory use
of 100% new jute bags by cement

industry for packaging levy
cement. '
SHRI AMAL DATTA : When was

it done ?

SHRI KHURSHID ALAM KHAN :
This has been issued,last year and we have
again taken up with the Industry Mini-
siry.

SHRI AMAL DATTA:
there is no such instruction,

This year

SHRI KHURSHID ALAM KHAN:
As I mentioned, we bave taken up with
both the Ministries.

The other steps initiated are :

(vj Providing higher cash compensa-
tory support (CCS) to. dynamic
sectors of jute goods.

(vi) Involving STC is assisting exports
of Carpet Backing Cloth (CBC)
and other products. ‘

(vii) Constituting a new Jute Manu-
facturers Development Council
to give boost to R&O efforts and
export promotion etc.

(viiiy Improving the compe’titivcnéss of
jute goods vis-a.vis synthetic
substitutes through R&D efforts.

Actually, Research and Development
have to do some real and useful work in
order to find that the jute bags are more
suitable for cement and fertiliscr sectors,

I suppose these are some of the impor-

tant things.
(interruptions)

SHRIMATI GEETA MUKHERIJEE :
We have not answered one thing.
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Matters under &k 377

‘MR DEPUTY SPEAKER: Please
take your seat. You have . already pute
a Jot .of questions. ’

SHRIMATI GEETA MUKHERJEE :
The question is whether you are going {0
call a meeting of the representatives of
Jute mills owners, represeatatives .of jute
workers unions and the representatives of
the West Bengal Government and jute
growers for taking steps to meet the situas
tion immediately and also whether the
Textile Ministry will call a meeting of the.
other Ministries who have now restricted
the use of jute bags in undertakings under
thém such as the Fertilizer Corporation
etc.

SHRT KHURSHID ALAM KHAN :
Sir. we have been talking these matters
with the other Ministries, and on the

‘basis of those meetings, as a follow-up

action, I wrote to the Ministers concern-
ed.

Apart from this, we are constantly in
touch with the various sectors of the indu-
stry including a number of workers® re-
presentalives also who have been seeing us
and talking to us and coming forward
with their suggestions. Certainly they
will all receive our very sympathetic con-
sideration.

MR. DEPUTY-SPEAKER : Now,
we go to- the next item. Matiers under
rule 377.

[Translation]

13.26 hrs.

MATTERS UNDER RULE 377

(1) Nced to start a superfast train on
Jodhpur-Ahmedabad metre gauge
line and to provide standard ameni-
ties to  Railway passemgers ia’
Rajasthan.

SHRI MOOL CHAND DAGA (Pali):
Mr. Deputy Speaker, Sir, although Rail-

" way Department is working with prompt-

ness and quickness yet it is not paying
any attention towards the metre-gauge
lines particularly those of Jodhpur Bivision
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Super fast train running between Jodhpur
snd Ahmedabad:does not stop at Phalana
Station  and Runkapur - Expreéss
has. no stoppage at Nana station.
In this way, the scheduled tribes people
are deprived of the facility of going to
Abmedabad. They travel on the roofs
of the trains, because only few trains are
running on the metre gauge line. Basic
amenities are not provided at Sadhar Mar-
war junction, Pbalana and Pali railway
stations. At Marwar Junction, Railway
Station is not fully covered by sheds and
the people can enter from all sides. The
entire platform is also not covered with
shed. Pali also docsnot have complete
platform shed. The waiting room is also
very small keeping in view the large popu-
lation of the city. Pali and Jodhpur are
the two big cities, but not even a single
shuttle is running between them, although
it is economically viable. The Railway
authorities should depute a competent offi-
cer to survey the metre gauge railway sta-
tions in Jodhpur division and then on the
basis of his report suitable decision should
be taken. A Zonal Office of inetre gauge
line should also be set up at Jodhpur,

[English}
(ii) Restoration of telegraphic facilities

in all Post Offices in Kakinada
town, A.P.

SHRI GOPAL KRISHNA
(Kakinada) :

THOTA
Sir, the people of Kakinada

town are facing great difficulties in availe .

ing of the telegraphic Jacilities as they are
required to go to the Central Post Office
to avail of these facilities. Previously, the
telegraphic facilities were provided in all
the post offices situated in Kakinada town.
I request the Central Government to
restore the telegraphic facilities in all the
post offices in the Kakinada town to re-
move the inconvenience being faced by
the people, at present.

(iil) Need to implement cadre review
proposa! for doctors ‘serving in C.R.

F,

SHRI SOMNATH RATH (Aska):
Sir, about two hundred doctors are serv-
ing in C.R.P.F..as permanent combatised
stafl for the last twelve yeats. Most of
these doctors are post.graduate diploma

_of these doctors.
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holders and have to serve in difficult areds
of North Eastern States, Jammu & Kash-
mir, Andaman Island etc.  Though these
doctors have been combatised since 1974,
they do not enjoy any benefit of an Exe-
cutive Officer of similar rank, including
promotion. The discrmination between
the Medical agd General duty officers, has
resulted in widespread dissatisfaction and
frustration. Cadre review expansions done
in the past have only benefited the C.D.
cadre but had no effect on the prospect
Now, there are some
sixty vacancies for the last four years, due
to rapid expansion of force. It seems
doctors are not willing to join such sesvice
in junior rank in C.D. cadre. The so-cal-
led cadre review of Medical Officers in
C.R.P.F. is gathering dust for thc last five
years, whereas Cadre review of Executive
Officers and other sister organisations
have been complcted ‘and implemented.
Large number of representations and
memoranda have not drawn the attention
of the top bosses. Thereis demand that
efiectivity of the present cadre review of
doctors may be given from the date of
the C.D. cadre review immediately. The
second cadre review of C.D. officers,
which is on the anvil must wait till the
cadre review proposals of doctors is im-
plemented. '

[Translation)

(iv) Nee‘d' to extend Vayudoot Service
to Munakot, District Pithoragarh

U.P.

SHRI HARISH RAWAT (Almora) :
Mr. Deputy Speaker, Sir,-Pithoragarh is -
a border district of the country. The com-
munication and transportation facilitics in
this area are at 'a preliminary stage, on
account of which the development of that
area has been completely held up.

I have been demanding since long that
Munakot (Pithoragarh) should be linked
with Vayudoot Service, I am happy that
s0 many far off areas have been linked
with Vayudoot Service, but it has not ful-
filled its responsibility towards this area,

Therefore, I request that Pithoragarh
may be linked with Vayudoot Service.

Y
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{v) Need to increase fhe water supply

- from Shahdra and Hyderpur to meet

the requirement of drinking water
in Delhl.

SHRI BHARAT SINGH - (Outer
Delhi) : Mr. Deputy Speaker, Sir, at pre-
sent Delhi is getting 100 million gallons of
water from Hyderpur tank which is being
supplied to Mehrauli and Badarpur areas.
In addition to it, 100 million gallons of
Ganga water is being supplied from Shah-
dra, Population of Delhi is increasing
rapidly. New colonies of D.D.A., resetile~
ment colonies, Government colonies and
upauthorised colonies are also coming up
day by day. 1, therefore, request that 100
million gallons of additional water be sup-
~ plied from the Hyderpur tank. This water
is obtained from Haryana. Previously,
water was also used for irrigation purpo-
ses but now the quantity of water has gone
down very much. Therefore, 100 million

gallons of additional water should be

supplied from Hyderpur tank.

There is a provision of 250 million
- gallons of Ganga water from Shahdra
treatment plant, but at present only 100
million gallons of water is being supplied
which is inadequate to meet the drinking
water requirements of Delhi. Therefore,
100 million gallons of acditional Ganga
water should be supplied from the Shah-
dra tank immediately to meet the require-
ments of the increasing population of
Delhi.

(vi) Need for construction of broad
gauge and metre gauge railway
lines between Darbhanga-Samasti-
pur and Sakri and Hasanpur, res-

pectively.

SHRI] RAM BHAGAT PASWAN
(Rosera) : Mr, Deputy Speaker, Sir,
in Bihar, the survey work of Samastipur-
Darbhanga broad gauge line  and
Sakri-Hasanpur metre line were com-
pleted, but work on them has not been
taken up 'as yet and as a result of it the
* people have started agitation. Everyday
thousands of people are courting arrest &
are launching ‘rail-roko’ agitation. I,
therefore, request the Government to
start the work for .construction of both
the lines immediately.
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(vii) Demand for Seamen Rei:rumng
Centre in Goa. _

SHRI SHANTARAM NAIK
(Panaji) : Sir, Mormugao Port in Goa

- had a Seamen Recruiting Centre during

Partoguese regime. Efficiency of Goan
seamen had been recognised and is still
being recognised througout the world. Yet
there are thousands of Goan seamen to
whom, there are no just, fair and conveni-
ent avenues of employment on board the

ships. ‘

In spite of the fact that the Mormu-~
gao Harbour is one of the most renowned
Ports of this country, the Ministry of
Transport (the former Ministry of Shipp-
ing and Transport) did not deem it fit to
open a Seamen Recuruiting Centre at Goa,
Goan seamen are compelled to register at
Bombay and as a result of which they get
lost in the vast sea of humanity of Bom-
bay and also get frustrated with the
methods being followed at the Bombay
Centres. As a result of which Goan sea-
men, awaiting calls from Bombay never
get any and, on the contrary, they see

. Bombay Recruiting Centre sending crew

from Bombay by air to Goa for ships
anchored in Goa.

May I request the Ministry of Trans-
port to establish a. seamen recruiting
centre at Goa at the earliest ?

[Translation]

(viii) Need for setting up an Enforcement
Cell for conducting laboratory tests
of varlogs lnsecticides.

MR. RAMASHRAY PRASAD
SINGH (Jahanabad) : Sir, I would
like to draw the attention of the House
towardsa very important subject under
rule 377.

In 1980, the Union Agriculture Minis-
try had passed a resolution to create an
Enforcement Cell. After a thorough study,
the higher officials (Plant Protection Dep-
artment) of the Ministry had realised that
such department should be there to coll-
ect the samples of insecticides and to exa-
mine them in the laboratory. But the desi-
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gion has not yet been -impleménted, whe-
reas it was approved during the Sixth
Five Year Plan period itself. The then
Agriculture Minister had approved it and
directed to implement it all over the
country. After the establishment of this
department, ‘exploitation of our farmers
will come to an ®nd. In 1985, due, to
adulterated insecticides, great loss was
caused to sugarcane crop as it was affec-
ted by Pyrilla. I request the Governmcnt
to set up the Enforcement Cell imme-
diately.

17.37 hrs.

DEMANDS FOR GRANTS (GEN-
" ERAL) 1986-87—Conrd-

MINISTRY OF ENERGY—(Con1d.

[English] |
MR. CHAIRMAN : Shri A. P. Sethi,

SHRI ANANTA PRASAD SETHI
(Bhadrak) : I rise to support the Demands
for Grants of the Ministry of Energy.
Beiore I speak T am pained to say that
T am a representative of a Siate where the
State is facing an acute power shortage
which is unthinkable. I belong to a State,
that is, Orissa which is now facing a
power crisis and an acute shortage of
power. On an average therc. is a power
cut of 609, daily and for this we are time
and again approaching the Central Gover-
nment to come to the rescue of the State
Government. We generate power only
from the hydel-based system and we al-
ways depend on a good monsoon. But
for the last two years this hydel-based
system is facing a lot of problems due to
lower water level.
time and again the Government that to
overcome this problem they should give
us at least two super thermal power sia-
tions—one at Talcher and another at
Ibvalley where we have abundant patural
resources with which we can give much
mineral, that is, coal which is available at
Talcher as also in the Ibvalley. The ash
content of the coal is very low and

we can very well exploit the mineral and

omaome the situatwn we are facmg in
Ositu. .
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" is about 800 mega watl.
. capacity is oniy

We are approaching

.
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In Orissa now there'is a 75 power
cut for the heavy industry as also for the
small scale industry as also in the agri-

- ¢ultoral Sector. We are not able to pro-

vide power to the agricultural Sector,
Thereby we deprive the agriculturists an
opportunity  to come up to  the
expectation of the people and grow more
food. In the heavy industries as also in
the small scale sector most of the units
are on the verge of closing down or they
have drastically. cut down their production
and they are incurring losses every year,
So, to overcome all these things, there is a
proposal from the Government of Orissa
that the Central Government should give
some honouruble allocation of power
from the Central Sector to the Govern-
ment of Orissa—at least to the extent
of 250 mega wait, Our total requirement
Qur generating
524 mega watt as against
the installed capacity of 1134 mega watt,
So, we are facing such an acule power
problem. 1 would request the hon. Mini-
ster to sce to it and give at least 250 mega-
vaatt of power from thé Ceatral Sector. We
are now getting power from the Govt.  of
Andhra Pradesh and the Government of
Madhya Pradesh to the extent of 100 m.w.
and 40 m,w. respectively. But, now due to
their difficulty, they are unable to give this
much of power o the Government of
Orissa. Orissa is faced with a Jot of diffi-
culfy and in, the coming months, Orissa
will face acute probiem again as far as
powers is concerned. Because of power
cut, 80 10 90 per cent of the Heavy Indus-
try and Small Scalc Industnies are suffer-
iug very much. As far as the agriculiural
sector is concerned, due (o non-availabi-
lity of power, they arc also not able to
get water,

Orissa is a backward State. I would
request our hon. Minister for Energy to
give serious consideration to our projects
in the State Sector plan which have been
under the consideration of the Govern-
ment and take immediate - steps so that
while we are facing the problems in the
Seventh Plan, at least at the beginning of
the Fighth Plan, we will overcome the
situation and our State will be self-suffi-
cient. So, when we think of becoming
self-sufficient by 2000 A, D., if these pro-
grammes are not taken up soOn, then our
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State' may not be able to jump from the

- 20th century to the 2lIst century. So, 1
wowd request the hon. Minister to give
serious consideration to our projects—
¥bally and the Talcher Super Thermal
Power Station—in the Central Sector,

With these words, I conclude my
gpecch.

MR. CHAIRMAN : You should have
added one thing, the Permanent commi-
ssioning of nuclear power. That is what
you need in Orissa.

SHRIMATI JAYANII PATNAIK
(Cuttack) : Mr. Chairman, Sir, I rise to
support the Demands for Grants of the
Ministry of Energy. The dreams, hopes
and aspirations of our country are linked
with the crucial input ‘“Energy”. The
entire economy of our country is based
on our efficiency of producing energy. In
the energy sector, we see there is an
increase in generation over the previous
years and in the last three decades also,
there is definitc change. But what I want
to say is that we are not reaching the
demand. When we are not keeping pace
with the demand, the power crisis arises,
As it is, there has been a shortfall in
hydro-generation as compared with the
programme on account of low hydel reser-
voir levels. It is unfortunate that only 17
. per cent of the hydel potential has been
exploited. The requirement is largely met
by the increased thermal power. = When
I say that we are not able to meet the
demand, various factors are coming . into
the picture, like low hydel reservoir level,

13.45 hrs.

[SHRIMATI
in the Chair]

BASAVARAJESWARI

decrease in the water level affecting power
generation, too long gestation period
for new hydel projects and not taking up
much in advance at appropriate time of
the new thermal power projects.

I am not saying that the power crisis
bes;gone high. 1 know that many States
ase-facing serious situation with regard to
power.  75%, of power cut is being im-
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posed on industrial sector and agriculturhl
sector. Therefore, the nermal life: of
the people is also affected.

When I speak -of my State, Orissa is
passing through serious power crisis.
Upto 1980 there was an average demand
of 350 MW, The - current .demand  is
approximately 800 MW, Because of rapid
industrialisation there has, been 209, of
compound growth in the demand for
power. '

Whenever we say of the power crisis
of the State, we have been pointed out the
plant load factor of the Thermal Power
Station at Talcher. But our Energy
Minister must have realised the deficiency
of the plant, its defective machinery in-
cluding the mal-functioning of the electro-
static precipitator in the old four units,
inherent design deficiency in providing ID
fan, coal conveyor system which was
operating under constraint, units supplied

by BHEL are not functioning to that

satisfaction, the supply of coal and. also
the mis-match between supply and off-take
of coal due to lack of bunker by Central
Coal Fields and so on. ‘

I must say that much efforts are being

put to solve the bottleneck, to solve
the deficiency of the plant and
also much  efforts are being put

to look to the management at the top
level, both at the State Electricity Board
Hgs. and Power Station have been revam-
ped. As a result, only recently, the power
generation and the plant load factor of
the Thermal plant has gone upto 509%,
from 329,

With some hydro projects nothing can
be done if the water level decre ases, that
is what is happening in our State today.
Even if operating performance touches
the level of firm capacity of power station,
the average power production will mot
reach the demand. The deficit will increase
to 1050 MW by the end of 7th Plan. The
growth project was projected to the GEA,
who after taking account both the projects
have.estimated that the total requirements
of firm power in 1989-90 would be 1724
MW,

From this, we will not be able -te -get
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sufficient; power.. Weo should get powsr
from .the -neighbouring. States who can
supply us. and all these things are thcrc
whcm the. Minister candook into.

Of course, I must thank the Minister
because realising the difficultics of the
power sithiation in Orissa they have appro-
ved a Super Thermal Power Station which
has been lined for world bank credit, the
Working Group has recommended that
this Super Thermal Project should start
immediately and the Working Group has
alsp recommended that it should start in’
1986-87.

I also draw the attention of the Minis-
ter to IB Valley Thermal Power Project

which the State Government is doing on its -

own. For this the proposal of the State
Government for permission to avail of
suppliers of credit from abroad is pen-
ding for the approval of the Central
Government, I request ior early
clearance. '

its

I must say, when I am talking of the
power situation, that we have to take a
comprehensive view of the power situa-
tion. Several announcements have been
made by the Epergy Minister regarding
permitting the private sector to set up
power plants but nothing concrete has
materialised. Except captive power plants
no power plant has been allowed to be
set up in the private sector, Even a
consortium of captive users are not allow-
ed to sct- up a power plant.

Secondly the policy regarding import

of power plant should be reviewed realisti-
cally. Several packages are available from
different countries regarding power plant
and suppliers’ credit on attractive finan-
cial-terms but these are not being permit-
ted even ror the public sector. Here I
must say it is not possible for the. State
to provide funds for these projects in the
State plan. So Central Government should
take a.liberal view on this.

Now, I would like to draw. the atten-
tion of the Minister to urgent steps to be
taken for the development of coal fislds.
at. Talcher and Ib valley of orissa. la,

addition.to the use by Jarge local industs. .

ries of thermal plant.at. Talcher. the coal
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fields would fetch héavy demand.in future
from the super-thermal plant and. also

. ‘A’ Co'slarge captive thermal plant. Unless:

coal development in expedited in advance

- these two power projects will face difficul-

ty. Similarly in Ib valley the thermal plaat
is coming up and advance action should
be taken for raising of coal after 3-4 years.

- In this connection I would like to say
it is unfortunate that recently a new coal
company with headquarters at Bilaspur
has been.formed but even a coal Division
could not be formed at Orissa. The peo-
ple of Orissa have been pleading for a
long time for the creation of a separate
coal company in view of the large poten-
tial and programme. I would request that
this may be considered favourably and
pending creation of the separate company
a coal Division should be crcated for
Orissa.

Now I come to non-conventional
energy and this is a new arca and it is
growing in its importance. Government
is devoting its attention to find ways and
means to increasing the use of renewable
sources of energy in order to reduce the
load on non-renewable sources. In the
last few years we have, of course, made
some efforts and some measure of success
both in individual and community bio-gas
plants s there. Upto March 1985 there
are 10t community bio-gas plants but
still more empbasis should be on the
community bio-gas and a number of
demonstration units in different States
should be set-up by the Government. We
have to make a beginning in developing
bio-gas plants entirely based on bio-mass
other than cow-dung. Bio-gas plants based
on hyacinth should be developed so that
rural arcas get-free from the menace of
this weed. Solar heaters and solar cook-
ers have found acceptance among the peo-
ple. This is an area where lot of progress
can be made. We are glad to know that
.improved ~‘chullah’ and solar thermal
energy programme have been further
expanded, I would also like to stress on
wind energy. Wind turbine and large wind
farms can be set-up along our coastal
area to generate power. Such wind tur-
bines are now .commezrcially matketed in
USA ard Denmark. We shomld . alse
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‘genemte mdxgenous productiou. Coastal
_States will get benefit from this project.
Government of India should mount a big
programme on this. If you see the energy
demand on the household sector we find
~ 80 per cent of energy consumption - comes
from the non-commercjal sources consis-
ting of fire-wood. Five to six mullion
bouseholds use kecrosene and the price of
kerosene has also gone up.

Sir, there should be some provision
made in the Department of Inergy for
energy plantation considcring the shortage
of fuel wood and pressurc on iorest
wealth, This programme should be given
more emphasis. Sir, with these words, I
support the Demands for Grants pert ain-
ing to the Ministry of Energy

[Translation]

*SHRI ANIL BASU (Arambagh) :
Mddam, Chairman, first of all 1 must
thank you .or giving me LLis opporiunity
to participate in the debdate on the demands
for grants of the Ministry of Encrgy.
Madam 1 will speak in Bengali, As you
are aware, crergy is thie basic component
for the developmeit of the country.

I want to say very clearly that ufter
38 years of our independence, we do not
have a rational cconomic policy and
without a rational cconomic policy there
cannot be a rutional energy policy, Madam
we are assembled here to discuss about a
very important Ministry which deal with
coal and power, But for this important
discussion only 6 hours h.ve been allotted.
Without the development of coal and
power the country can never make any
‘progress. You know that even 38 years
of independence it has been admitted in
the plan document that in our country
half of the population lives below the
poverty line and the number of persons
who are illiterate is increasing. And in
‘our couatry .every 6th child is a child
labour. Only 109, people = of
our country enjoy 409, of the poods and
services and 409% people of the lower
strata has access to only 10% of the goods

* The specch was ongmally dehvered in
Bengali,
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and services of the country,  But so ‘far
as natural resotirces are concerned, our

- country is endowed with unlimited welath
of natural resources.” We have got graar
rivers, we have got mines, we have got
minerals in fact we have got everything.
In spite of that poverty, starvation,
iltiteracy, unemployment and child labour
is increasing in our country day by day.
We do not know where the solution les.
That is why I say that without a rational
economic policy there cannot be a
rational energy policy. When we were
under foreign rule, we know that the
British ruled and exploited us. But after
1947 when we became independent, till
19¢6 ‘what progress have we made in the
energy sector let us make a comparative
study. Madam Chairman, I want to tell
the hon., Minister who frequently talks
about the socialist countries that take the
.case of our neighbouring country like
China. At the time of independence, the
per capita consumption of commercial
energy in China and India was identical.
What is the situation today? Today China
is exporting energy whereas we . are
importing energy. Why is it so? This is
so because China has freed its people
from exploitation. The workers there
direct the entire social and administrative
systems. Moreover they have used the
natural resources of their country correctly
and properly and they have developed

~ their own technology as well. But 10 our
country we have failed to use our natural
resources properly and because of our
dependence on foreign countries and our
dependence on imports, we have not been
able to develop our technology as well.
We have a vast deposit of coal. Do you
koow that there is technology- to gasify
coal and to get oil out of it. We have
not been able to use that technology till
today although we. are importing huge
quantity of oil. If we could use coal and
power fully, then we - could produce
fertilizers, cement and other non ferrous
materials from coal itself and could make
our country self sufficient in these matters.
But the Congress party who are running
the Government of the country and are
managing its finances, often say that the
reason for our not becoming self-sufficient
is the constraint -of financial resources. Is.
it a fact? If no progress is possible for
want of money then how could Soviset
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Wuhmmhdm mldes in the ‘field
ofuemeepy s production after 19177 They
soday.occepy the highest position in the
world :in :the fisld of energy production.
Theeefore if -Soviet -Russia, which was a
backward ocountry in 1917, can today
sftain -the highest 'pimnacle in -energy
production, : then ‘why cannot we achieve
the samo in-epite of having such abundant
satural gesources? Shortage of financial
gesources is omerely an -excuse. This
situstion is there only because we do- not
haye .any .curgent  policies, plans and
perspective.

1 am talking of the coal industry. We
are told that the workers are responsible
for the low production and other ills of
the coal industry, But if we had the
system of taking the workers with us to
.exploit the natural resources, then we
could also dchieve what Russia had
achieved or China has achieved. We do
pot have such a policy and keep on
blaming the workers unjustifiably and
unreasonably.

(Interruptions)

MR, CHAIRMAN : I am not allowing
any interruptions, please continue,

SHRI ANIL BASU : Madam Chair-
man, I am coming to the conditions in
the coal industry. Madam, the National
Wage Agreement has not yet been imple-
mented, In the last meecting of the
JBCCI where the hon. Minister was
also present, this issue was discussed and
I will urge that the agreement of National
Wagé Board I11 may be fully implemenied
irnmédiately. The leader of INTUC, also
said that this agreement is not being
implemented for a long tlme, 3/4 years
bave already passed.

Now a word about workers’ participa-
tion'in management, This is the policy
of - the “Government of India that those
workers who are members of the unions,
will be ‘able to participate in management.
But this policy is getting dangerously
disturbed - in the coal field arcas. Union
membership forms are being snatched
eway from ‘the workers. Many a times
the management is handing over these
forms - ¢o itheMafia gangs. There are

Variewy-other irreguiarities but no reme-

dial measuzes ure being taken, ‘In the
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last meeting held in Delhi, where the hon.
Minister was also present, all the maions
unitedly. demanded that workers’ - partiei-
pation in managewment may be arranged:
through secret ballot. Therefore 1 will
request that. sioce -all the .unions : have
agreed on this, the Government :may
please examine the question of participa-
tion in management by means of secset
ballot. I am not going into the figures
of coal production etc. because ..all that is
contained in the report of the Ministry.
The report says that the present stock of
coal at the pit heads is of the order .of 20
million tons, and efforts are being made
to increase production. But the question
is what measures are being taken for. the
safety of all those workers who are going
underground into the pits at the risk of
their lives to produce this coal for the
country!

Madam Chairman, the 6th Conference
on safety of mines was held at Delhi on
13th and 14th January last. The hon.
Minister of State for Labour was present
there, Hon. President of India inaugurated
that conference. He also said in his
address that the decisions taken in respect
of safety measures should be implemented.
But you will be surprised to hear that the
decisions taken at the 5th Conference had
not yet been implemented at the time of
bolding the 6th Conference after a very
long interval. You can very well see
the result of this negligence, 'The number
of deaths in mime accidents has gone up
every year, In 1984, 176 coal mine
workers lost their lives. Only'a few days
ago hon, Minister of State for Labour,
Shri T.A. Sangma told this august House
about the accident in the Singareni coal
mine in Andhra Pradesh., Seven workers
lost their lives in that accident. The
cause of all these accidents is that the
decisions taken in the Conference about
safety measures in mines have not been
implemented. Even the enquiry reports
about all these . accidents have been filed
up. No [follow up action.has been taken
about them. Shri Kanti Mehta of the
INTUC said at the Conference that there
are no Metheno meters: Without Metheno
metres the volume of gas that is.accumu.
lating underground cansot be measured.
Shri M.K. Pandha, CLT.U. said that
there is no effort to ‘build up the safety
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system in consultation with the workers
and labour. As & result of this the number
of accidents is going up. For increasing
production the most important factor is
the labour force, the workers. If ade-
quate ‘safety measures are not provided
 for their protection who are risking their
lves for producing coal, if proper welfare
schemes are not there for their benefit,
then it is very difficult for us to achieve
our targets of production. I will request
the hon. Minister to pay due attention
for taking effective steps in this regard.

Now Madam Chairman, I am coming
to power. Our target for power genera-
tion was 19.666 MW. in 1984-85. We have
produced only 11,500 MW. and we have
achieved only 589 of the target. In 1984-
85 the production is 156.66 billion units, a
growth of 129% over 1983-84 production.
How did this increase in production come
about? The only reason is that the PLF
on an All India average level was edited
at 50% in 1984-85 which in the previous
year was 479. This year the target has
been fixed at 170 billion units. The hon.
Minister will surely let us know how far
we have been able to achieve that target !

What is the condition of power in the

country today. A litlle while ago when
Mr. Rath was in the Chair, he enlightened
me that the powér shortage in Orissa is
80% and not 75%. This is a terrible
situation. Bihar is facing a power short-
age. Practically every State is having a
- shortage. Madam, a member of the
Planning Commission visjted Calcutta on
the 4th March 1986 and he issued a
statement that there is a shortage of 29
of power in West Bengal. We do not
agree with that view.

" MR. CHAIRMAN :
have to conclude now.
15 minutes.

Mr, Basu you
You have faken

f

SHRI ANIL BASU : Madam I am
coming to the Eastern region which is the
worst hit among the States who are having
a power shortage. " When the demend of
DVC is 1400 MW, its generation is only
630 to 800 M.W. Moreover, the summer
season s at our door step. The hydel
power gemeration of BVC will go down.

' " i .

oy 1 ‘ e q“'

e PRI & 1986,
e e e

188687 M0

” In Karnataka the current power shortage

is to the tune of 30%. In Andhra due
to the drought the hydel generation has
fallen considerably. The. Punjab and
Delhi Chambter of Commerce says that in
Punjab there is 6.50% power shortage, in
Haryana the power shortage is 16.5%, in
U.P. it is'25%, in Rajasthan the shortage
is 65.4%, in Jammu & Kashmir there is
124119, power shortage, In West

" Bengal the power shortage in summer

season is 250 MWs and in winter season
it is 50 MWs only. How has it been
possible in West Bengal ?

Madam Chairman, you will be glad to
know that from 1947 to 1970, barring a
period of 7/8 months when the United
Front Government was in power, this

Congress ruled State did not increase its

power generalion to any significant extent.
From 1971 to 1976 during the Chief
Ministership of Shri Siddharta Shankar
Roy, not even I MW of power generation
was increased in West Bengal. But from
1978 till today when the  Left Front
Government is in power, power gencration
in West Bengal has been increased by
1400 MW, Of course, the Central
Government has also helped us but the
fact remains that during the rule of the
left Front Government power gensration
in West Bengal has increased by 1400 MWs
in 8 years. Madam Chairman, the energy
sector can be divided into two parts, the
domestic conventional energy and non-
conventional energy. We are not utilising
the huge potential that we have got for
generating hydel power. 1In this house it
was stated in reply to a question that
there is a potential of 72,000 MWs of
hydel pow:r at 609, PLF. We are able
to exploit only 209, of that. In the vast
areas of Assam where the mighty Bhrama-
putra and its tributaries are fiowing, in the
Himalayan and Sub-Himalayan ranges, in
North Kachhar and other areas of the’
North Eastern region there is practically
unlimited potential for generation of hydel-
power. But we are unable to exploit
them. It is really a matter of regret. The
Eastern region is being discriminated
against. Orissa is complaining, Bihar is
complaining, Assam is complaining. But
if the vast potential could be tapped, - the
position would have beea quite different,



Madam Chairman, I will draw the
“attention. of the hon. Minister to one
point which has been mentioned in the
report. For Farakka.l the revised estimate
was Rs. 57,649 lakhs. ‘Upto March 1985,
the expenditure incurred is Rs, 36,965
lakhs. For 1986-87 the proposed alloca-
tion is Rs. 6400 lakhs. The target of
commissioning is 1986-87. Then, how
will you be able to achieve this ? Out of
Rs. 576,49 lakhs, the expenditure, incurred
upto 1985—is Rs. 37,000 lakhs. You have
allocated Rs. 6400 lakhs. How are you
going to complete it by 1986.87 7 Its
about Farakka-I. Regarding Farakka-II,
the date of commissioning is 1991-92, and
the estimated cost is Rs. 86,848 lakhs,
and the allocation is only Rs. 2370 lakhs,
How do you expect that it will be
completed by 1991-92 ?

Regarding Farakka-III, the date of
commissioning is 1992-93; but there is no
allocation. That is why I say that you
are discriminating against the north-castern
region.

My appeal to the lon. Minister is :
please consider the position of the north-
castern reg'on, and have a sympathetic
attitude towards it.
against it. The Member of the Planning
Commission said in Calcutta on 4th March
last that there will be a 29, shortage of
power in West Bengal. But we do not
agree with him. At the end of the 7th
.Five Year Plan i.e. in 1990, the power
shortage in West Bengal will be of the
‘tune of 1200 MWs. Therefore we will
request the hon. Minister to Kkindly
approve the Sagardighi thermal power
project at Murshidabad which we have
sent to him. You -are setting up the
Mejhia project, perhaps you have
approved the Bakreshwar project also,
For this we thank you. But we will
request you to give your approval for the
Sagardighi project also,

About non-conventional energy I want
to say that there is great scope and poten-
tial for solar and tidal energy in Orissa,
West Bengal etc. I have heard that for

want of indigenous generators it is found -
difficuit to preserve the energy generated

from non-conventional sources. The non-
coaventional energy can help our villages
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Don’t discriminate

. which he has achieved not

tossdr 33
to become self suficient. Ours is &
tropical country., We can generate

abundant solar energy here. But we will
require indigenous technology for that.
The necessary generators have to be
maaufactured indigenously. The bon,
Minister may kindly consider this also.

In the end I want to draw your
attention to one more thing. Madam,
before the nationalisation of the coal
mines, due to private mining operations in
the Raniganj area a terrible situation has
developed. You cannot even imagine,
vast stretches of land are subsiding in
Raniganj, and it will force lakhs of the
inhabitants to  flee their homes. If, we
cannot save these vast areas of Raniganj
from subsidence, if we cannot think of
any alternatives and if necessary funds
arc not made available to the State Govt.
to check this subsidence, then this vast
area cannot be saved from total ruin and
destruction. We must do everything
possible to save those who have provided
fuel for the whole country for such a long
time, I invite the hon. Minister to come
to Raniganj and see for himself the magni-
tude of the danger, and to provide
necessary funds so that Raniganj may be
saved.

Madam Chairman, I thank you very
much for giving me the time and with
that I conclude.

SHRI DAMODAR PANDEY (Hazari-
bagh) : Madam Chairman, I want to con-
gratu ate the hon. Minister for the excel-
lent work which he has done under the
most difficult circumstances, The success
only in the
field of coal production, but also in power
generation, is commendable.  We [are
proud that witha view to meet the requi-
rements of coal in the country, we have
made a successful efforts and after due
consideration, we have produced coal as
per our requirements, No funds were
wasted and the job ‘was done with due
planning last year. We have formulated
big plans. This report contains all the de-
tails regarding implementation of our
future plans.  Time and again the
hon, Minister has assured the House
that whenever the country needs the coal,
it would be produced. The reason for his



W b.\(i. (Gen.)

 (Shri Damodsr Pandey]:

gssurance is that today there is sufficient
stock of coal in the country and there is
no shortage of it.
bas committed some ‘mistake somewhere
eitber inadvertently or due to some misun.
derstanding or at the instance of some
one. We want that our production should
be increased to approxlmately 216 million
tonnes during the Seventh Five Year Plan.
" Irthe field of industrial relations the hon.
Minpistér suggests that the people whose
jJands are: acquired in the coal bearing
areas will not be provided with work and
the unskilled manpower will also not be
recruited,. When  he mentioned about
Chari Committee and Banerjee Committee,
he said _ that we had surpius manpower
bat he forgot to elucidate there that actual-
1y the production had been declining due
to shortage of unskilled manpower. Had
the shortages besn removed, B.C.C.L.
and'E.C L. would have shown different
resutts. Today when we_ take B.C.C.L.
as-a specimen we find that it, has suffered
1oss of crores of rupees. Almost similar
is the condition of E.C.L. Bat one thing
is' not clear to us,

plzation and of reducing the manpower

and when we do it then in our Seventh

Five Year Plan we have planned total
vnderground mechanization and there-
after we would be able to have total pro-
duction of 70 million tonnes. In this way
we would get 40 per cent production from

underground and 60 per cent from open

cast mines. For 80 millon tonnes of pro-
duction we would have to depend on
underground’ manual work. Today I
can claim that if we bring in the miners
who used to load the coal ten years ago
in BC.C.L. and E.C.L., then B.C,C.L.
can earn a profit of Rs. 20 crores per
month. B.C.C.L. will not  suffer
anyloss, Nobody has thought in this
direction, which
hope that the hon, Minister wxll pay at-
teation towards it.

The people who are doing manual
lgbour and who are surplus, do not have
any work to do. On the other hand, they
complain of shortage of manual labour
and say that there-s loss of work due to
their shortage. We hope the hon, Mini.
ster will-1ook into it,
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But it seems that he.

We talk of mecha--

is very unfortunate. I

m&aﬁ i
Just:. . now-oiir: ctmelm froty (‘»‘:.!”M
was speaking: He had saidsa: Jot ofctifings:
which were not
here. I do not knew. why. he was weagw:
ing dhoti-ku-tha, as ~snow might be falling:
in.  Moscow. He = was supposed.
to wear a coat, He said that China and
USSR: produced 600 million tonnes awd’
700 million tonnes” of coal respectively,
This might be- thelr requirement. Her
forgets the fact that these countries: have
a very cold climate, They do- not have:
that much of energy aswe have by the-
grace of God. They are using: 70-per:
cent of the energy for household purpeses..
We have abundant energy and moreover:
we do not have to spend it in winter se&="
son to keep our houses warm. If we:
follow them, we can also produce 700i
million tonnes of coal. Jtis not that we-
do not have deposits of coal. But has he
ever thought as to what shall we do with

.so much of coal ? We shall produce: coal
_ as per our requirements, We shall. not:

ruin  our economy by blindly following:
others, Only those people can indulge:
in such talks, who do not love their coun-
try. Whatever one hears or seas outside,
one says here, but it is not in the interest
of the nation. Otherwise, one is freeto
say anything.

As 1 was saying, we would have to
depend on manual labour and whatever-
funds we may invest, whatever amount we.
may spend, we should also consider about
the manual labour. When we talk about:
the manual labour it also includes the qu-
estion of industrial relations. We could:

.not do well in the field of industrial rela--

tions as it should have been.

Madam, you might be aware that coal .
miners of the entire country have given a-
notice of one days strike. If no agree-
ment is reached, then on 30th instant, 7"
lakh coal miners will go.on one-day's.
strlke. They are not fighting for any new-
issue or any new demand. They only have
one demand and that is to secure:the:im-
plementation of the agreement which has-
already been reached. Whatever you
have agreed earlier, you now refuse: to'
implement. The agreements are: medeto.
be implemented only. This. agrocmest:wes:

‘reached after dus.considerasion. Now yem:

say that it is unconstitutional.  Why did:

supposed - to - bo:.spobes: -
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you, not  raise ,‘tli‘is‘ ,‘quqstion. - of bcxng allowed to effect an, ag:cemm with o
constitutionality = at the time the union. How will the things move
 ofi fimalisation of this agreement {then?- I want that the hon. Mlmstcr .

when. all . the - representatives i.e. the
- represemtatives.of Government, the com-
- pany.as also the  representatives of. the
workers were:alsp present 7 If today one
- aRy$ that.it is unconstitutional, then. wha
is.going to . decide it ? We or the owners ?

We do not say that it is uoconstitutional.

If there is. something unconstitutional,
then we would be the last persons to do
it. But one should tell asto what is
unconstitutional in it., Merely by saying
inithe meetings or somewhere else, you
canmeither term it as' unconstitutional
nor:say that you are not going to imiple-
ment it. This is a wrong practice, If you
comstruct a -house. What problems can
you have, drioking water should be avai-
lable for: that and what is; unconstitutional
ia implementing that. project ? You have
said in your report that there is surplus
man:-power at one place and shortage at
amother place. You want to send people,
but have you ever thought as to how they
would reach there, how they would live
aond work there as transport facilities and
' houses have not been made available there.
It-should be given a thought. A lot of
other issuwes are there such as expenditure
om education and' agreement contains a
lot of other issues. There are many other
things which have not been implemented
so far. The labourers are very much
aggricved and are feeling agitated. I
want that the Minister should give an
- assurance that in future steps would be.
taken to implement such agreements and
no obstacles would be allowed to be creat-
ed’in their implementation.

Mauadam, just imagine that the term of
the agreement of D.B.C. has expired nine
months ago. You are negotiating with
the only recognized union. There is no
political hindrance or any other "problem
but still' no agreement could be reached
for thre last nine' months. This agree-
ment is pending with Centre. Sometimes
they  talk of giving 10 per cemt, and
then agrin of 14 per cent and yet a third
- time of 16 per . cent.
D.B.C. which has carned a net. profit of

RY. 44 crores after paying the taxes, wants

' to effect a- mutual agreement but n is not

The company like -

: should give a serlous thought to n

I want to say somethmg about power.
My predecessors have spoken about their
respective areas. There is.no doubt that
the eastern region has remained neglected * -
and the work which should have been -
done has not actually been done, ‘

The power situation in the State of
Bihar is such that its total installed capa.
city is less than that of the city of Dethi,
The ratio of Hydel and Thermal power is
not proper and consequently the plant load
factor is less. The only reason is that the
machinery goes out of order and so we
must make an effort to remedy the situa-
tion. A lage portion-of the hon. Minister’s
department is in that area. The loss
incurred by the coal mines must be a
matter of concern for him and a simp'e
solution could be to ensure regular supply
of clectricity to the coal mines. Was this
point ever considered by him ? Electri-
city is not supplied to the mines conti-
nuously for nine hours in a day and even
the timings of power supply afe not fixed.
The power supply is very erratic. When
the people are working underground and
there is sudden power failure, then all the
workers have to come out, as there is risk
to their lives. If wunder such cricums-
tances, power plant load factor and instal-
led capacity is not increased, then the
situation cannot be improved. You may
go on formulating several plans and
schemes and indulge in. tall talks, but
those would not be practicable. That is
why I want to say.,.(Interruptions)

The hon. Minister has visited that
area, and he has seen that the Almighty
has blessed it with natural wealth and if
we harness that wealth, the people of that
region would prosper. There has been a
talk going on about the installation of a
Super Thermal Power Station and to feed
that power station, they would . have to
bear a Toss of Rs. 100 per tonnes on coal.
But they would not set it up in‘'an area
where. the. necessary. infrastructure like:
coa) and water is already available and.

“also where coal can be made availablc at
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a ptoﬁt of Rs, 100 per tonnes.
‘ Minister has declared North Karanpura to
~ be an ideal site for setting up the Super
Thermal Power Station.
sal is rot even at the stage of considera-
‘tion. And we are not aware at what
stage it stands at present. If we want to
_-utilise the power potential of our country
and generate power at the minimum cost
and also make it available to one and all,
we must make every effort, otherwise we
shall lag behind in our targets. Madam,
I wish to submit one or two more points.

[English)

MR. CHAIRMAN :
to the next point ?

Are you going

SHRI PANDEY :

Yes.

DAMODAR

MR. CHAIRMAN : Please conclude.
You have taken much time.

[Translation]

SHRI DAMODAR PANDEY :
not saying anything irrelevant.

I am

[English]

MR. CHAIRMAN : More than ten.

minutes you have taken.

{Translation]

SHRI DAMODAR PANDEY : The
hon. Minister is also responsible for the
Department of Non-Conventional Sources

of Energy. Successful experiments have
" been carried out and are still continuing
for generating energy by wind mill, Sun
rays and biogas. In my opinion, wherever
we are facing acute shortage of energy, we
should make use of the Non-Conventional
Sources of energy for generation of power.
And there must be a greater thrust in
this area. In Bihar, there are several pla-
ces where power supply is not available
for days together. What is the relevance
of rural electrification programme, if a

pump is energised only once in a while by .

connecting it with a wire and then it stop
funetioning due to continuous power fail-
ure for months together? What would be

The '

But this propo-

' supporting the
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“the use of such a pump ? Would it not
. be better,

if we use energy from the
non-conventional sources for meeting the
minimum power requirements for irriga-
tion ? If we can make efforts in those
areas where there is acute shortage of
power, I * believe this would be an impor-

_tant step and would benefit the people of

Bihar. I want to say a lot, but I would’
conclude as per your orders. I request
that my suggestions may be considered,

[English] -

SHRI N. DENNIS (Nagercoil) : While
Demands for Grants of
this Ministry, 1 wish to make a few points,,
With the expansion of agricultural and
industrial activities in the country; the
need for electricity has greatly increased.
Energy is a vital factor for the develop-
ment and progress of the country. There
is a big gap between demand and supply.
So, we should increase the generation of
clectricity. We are facing frequent, power
cuts in the country. Power shortage grea-
tly affects the industrial and agricultural
activities of the country. The full capacity
of our industrial and agricultural sector
remains untilised due to this power shor-
tage. Our farmers apart from industria-
lists are facing crisis bccause of power
shortage.

14.32 hrs.

[MR. DEPUTY SPEAKER j» the
Chair)

Sir, the per capita consumption of
electricity has gone up in the developed
countries. According to the 1981 figures,
the per capita consumption of electricity
in Capnada is 14,000 units whereas in
India, itis only 175 units. So, we are
lagging very much behind in comparison
with other developed countries. Unless we
take immediate action for greater genera-
tion of power, the Energy sector would
pose a major constraint in the agricultural
economic and industrial development and
progress of our country, Of course, the
quantum of generation of electricity has
increased substantially in 1986 compared
to 1947, But there is greater need for
more - electricity generation to cope up-
with the demands of our fnrmers, industri- -
alists and others,

§
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- We havc got the Central PrOJects and

the State Projects in the Energy ' sector.

There are State Projects which are maha-

ged by the State Electricity Boards.” When
we compare these two, we would find that
the Central Projects are managed satisfac-
torily; but the State Electricity Boards are
not managed satisfactorily. They manage
about 85% of the powers generation
in the country., Better performance by
these Electricity Boards is absolutely nec-
essary for the satisfactory position of elec-
tricity in our courtry  Also, there is no
uniformity in the generation and consump-
tion of electricity in our country, There
is regional imbalance and in some regions
the consumption of electricity is also very
low. For the uniform economic develop-
m:nt of our country electricity generation
and development also should be uniform
and there should be no regional disparity.
Maany States lag behind in the generation
of electricity and certain regions are also
lagging behind other regions in respect of
development. It may be due to cons-
traint of financial resources in some States
and the Central should come forward to
instal thermal power stations and hydro
electric projects in such places. We have
not fully tapped hydro electric resources.
Comparatively the investment is less for
hydro electric projects and in modern days
more and more countries are trying to go
in more for hydro-electric generation than
for thermal generation since hydro electric
generation is less expensive and more con-
venient and so we have to go in for tapp-
ing hydro electric resources.

£Sir, the transmission loss is 21 per cent
as stated in the Report. That is due to
mismanagement, leakages and thefts or
due to long distance distribution of power
and due to other reasons. By our engi-
neering skill, by frequent checks and by
better management it can be minimised.
By resecarch work also it could be
minimised.

 Another point T would like to bring

to the notice of the hon. Minister is that
persons living in cities and towns are pro-
vided with more electricity facilities than
persons in the villages, On page 12 of the
Report it is stated that in the year 1985-
86,20,648 "villages and 3,95,783 pumpsets
have been’ targeted for electrification . and

~ onergisation respectively. But the achieve-
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ment is only 10,677 v:llaaes whlch were
clectrified and 247,597 pumpsets which
are energised up to 31.1. 86. So, it is highly
necessary that these targets have to be
achieved and more attention is to be paid
for electrification of villages and alse for
energisation of pumpsets.

Another point I would like to brln;
to the notice of the hon. Minister is that
electric poles are planted and they remain

e

- without electrification for months together.

The Department gives the reason that
materials are not available and in this way
execution of the works are dragged on.
Due to very low voltage in rural areas the

electric lights are very dim.

There are delays in the commission-
ing of projects and there is failure to
achieve targets also, They would say that
this is delay in land acqusition, inadequate
site investigation and so on. All these
things may be excuses for such delay. A
detailed project report should be collected
before getting the project into operation,
That would save the delay.

Some thermal power stations are not
functioning properly because most of them
haye become outdated. So, they have to
be renovated and modernised for better
and regular functioning.

Another point is, mini hydro electric
projects in large numbers should
be established wherever  there
is a possibility for establishment
of mini  hydro electric projects for
which the investment is not high. A
scheme has to be formulated for the estab-
lishment of mini hydro electric projects.
Electricity is a vital sector. So it is abso-
lutely necessary that more and more finan-
ce is allotted to this sector. Due to finan-
cial constraints, several schemes are not
being implemented.

MR. DEPUTY.SPEAKER : Please
conclude. Today being Friday, most of -

. the Members want to speak now. We have

to help others also,

SHRI N. DENNIS : More and more
funds are to be allotted for implementing
all these schemes because electricity is an
important sector. Tamil Nadu is a deficit
State as far as electricity is concerned.
There are frequent power cuts and
power  restrictions. Industrial gnd
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ted because of power cuts. Though there
is _expansion of pums sets, they cannot be
put into operation - during agricultural
seasons. The agriculture and industry are
greatly affected due to -electricity cut.
There is another point which I would like
to bring to the notice of the hon. Minis-
ter is in Tamil Nadu, coal supply is not
of good variety. It has been represented
before the Centr¢e and also before the
concerned Department that coal supplied
is not of good variety. A request has been
made to the Government that permission
should be given for import of good variety
of coal from foreign countries. If it is not
against the policy of the Government,
permissian has to be given for import of
coal, :

I would like to mention on¢ or two
points. The atomic power plant at Kudan-
gulam in Tirunelveli district is one project
for which proposal has been sent. Site
engineers have approved it. A high-level
- commiitee also has found the fesasibility
of the scheme. So, expeditious step be
taken for the speedy implementation of
this scheme,

There is a proposal for the establish-
ment of thermal plant in - Rajakka Mang-
alam in Kanya Kumari district. Survey
has been conducted; investigation has been
carried out, Government land is also
available. 1Infrastructure facilities are
there. It is classified as a backward dis-
trict. I request that expeditious steps be
taken for the speedy implementations
of this project also. Similarly, a project
report is prepared for the implementation
of the Paraliar hydro electric project.
Itis a mini hydro electric project.
That could be implemented with nominal
cost. This scheme may also be implemen-
“ted expeditiously,

With these words. I support the §Dem.
ands for Grants relating to the Ministry
of Energy.

SHRI N. SOUNDARARAJAN (Siva-
kasi) : Sir, I am  thankful to you for
giving me an opportunity to- take part in
the discussion on the Demands for Grants
pertaining to the Ministry of Energy, on
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\ o ‘ behalf of my pafty, All lndia an
: agricnltunl developments are areatly affec- -
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Encrzy is one of the most imporm!t‘
inputs for the development of our cauntry .
and it holds the key to modern life. With-
out power it is not possible to increase
our production either in industry. or.agri-
culture, Now.a-days, the per capita

- consumption of power is an-index for

the development of a country. In Capada,
the per capita consumption of power is
14,000 units; in Sweden it is 11,500..1In
USA, the per capita consumption is
10,500 units. But in India it is only 175
units. The Government of India have
taken many steps to find oil. With the
continuous progress of exploration and
production, the Government of India have
produced 11.8 million tonnes of oil in 1979-

" 80. In 1983-84, the Govermment of India

was able to produced 25.6 million tonnes
of oil. In 1947, the total power generation
capacity in our country was 1,362 MW,
But in 1985, the generating capacity ins-
talled in our country is 46,900 MW. "Out
of this 46,900 MW, thermal power station
was installed with a capacity of 29,936
MW, hydel projects 15,634 MW and the
capacity of nuclear project was, 1,330
MW. These figure show that the Govern-
ment of India is showing more interest in
establishing thermal stations instead of

hydro-electric plants. In India, so far we

have not been able to utilise 109, of the
hydro-electric potentialities.

- There was ‘a proposal to set up a
hydro-electric project with a capacity of
5,080 MW on the river Sohansari. There’
was a proposal to establish 20,000 MW

- power station on the river Dibang. These

two rivers are situated in the upper reach-
es of Brahmaputra. :

‘While we are establishing these bydrp-
electric projects, We are getting not oaly
power but also water which _.we can use
for irrigation. purposes. But .in thermal
power insfallation, the cost of ,power ds
very high, In Tamilnadu, most of the
power units are thermal power units.. The
coal is coming from North India. The cost
of coal is less than the cost of transpon-
tion. For example, one tonne of  coal s
Rs. 300. The transporation comes to Rs.
320/, The total cost of coal comes to Rs,
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620/-. Not only that. The coal’ which is
coming from Morth India contains more
ash. They are also sending stones along
with oesl. Bo it is unfortunate that the
Tamilnadu State Electricity Board is pay-
ing tramsport cost even for stones besides
payisg the actual cost for coal. This is
aiso ome of the reasons for loss of electri-
city :Board in Tamilnadu,

So far as conversation of Eanergy is
" concerned, itis a very important matter
on which the Government ot India estima-
ted Rs. 500 crores for modernisation and
. repavation of existing units. But so far
I think only Rs. 100 crores are allotted.
This is very meagre. The hon, Minister
should take note to allot more funds to
‘existing units for renovation and moderni-
sation to intensify production in the
existing units.

. In India, to produce onc tonne of
steel, we are spending 9.3. million kilo
calories. But it is more than double the
size in Japan. We have to apply modarn
' technologies which are available in the
world to intensify the use of power.

So far as Tamilnadu is concerned, it
has attained 99.89% rural electrification.
The national average is only 64.5%. So
far as energisation of pump-sets is concer-
ned, througout India we have energisation
of only 59 lakhs of pumsets. In Tamil
Nadu we were able to energise nearly
10,33,000 pump sets and four lakhs appli-
cations are pending for energisation. But
due to paucity of power the State Electri-
city Board is not able to give them power.
S0 the Minister should take note of it.

There are nine schemes which have
been forwarded by the Government of
Tamil Nadu to the Centre and they are

pending with Union Government for

clearance. Ho kenekal is one of them. I
reguést the Minister to clear these sche-
mes very early.

MNowadays the workshops owned by
the State Electricity Boards are also pro-
ducing materials  for  distribution
and trapsmission of power. These
materials are levied central . excise
duty. These products should be gxempted
from central excise duty. Most of the
Stato Blectricity Boards in our country
are running on tosses due to intensification
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of rural electrification and energisation of
pump sets. I request the Minister to -exe-
mpt thrse Electricity Boards from income
tax just like the public sector undertakings
who are given ths exemption. I am sure
then the  State Flectricity Boards
which are now runping on losses will
‘become profitable and viable. In that case
they will be able to get assistance from
the World Bank and other international
financing institutions. Neither the State
Government nor the Central Government
are able to invest the necessary
amount. - So in order to get assistance
from World Bank and other financial
institutions, these Electricity Boards should
be exempt from income tax,

With
speech,

these words, I conclude my

MR. DEPUTY SPEAKER : Before
calling the next member speaker, I would
request the members to take only 5 or 6
minutes because we arc goiog to take up
the Private Members® business at 3.30.
Before that some members want to speak.
Therefore, I request you to be very brief
and take only 5 or 6 minutes. .

Shri Virdhi Chander Jain.

[Tran.lation]

SHRI VIRDHI CHANDER. JAIN
(Barmer) : Mr. Deputy Speaker, Sir, I
rise to support the Demands for Grants
of the Ministry of Energy. First, I would
like to comment on our trapsmission and
distribution losses. The hon. Minister
has said that the transmission and distri-
bution losses are more in Rajasthan. This
is mainly because Rajasthan is a vast
stretch of predominantly desert land. I
want -that strick measures must be taken
in cases of power theft. 1 highly appreciate
the Minister’s proposal of making the
theft of power a cogrizable offence, but I
want that it should be made a non-bailable
offence as well. The imprisonment for

-thig ‘offence should also be for a minimum

period of five years. This would alone
control the corrupt industrialists and the
agriculturalists who indulge in such
activities, because such people are major
hurdles in development.

Now I would like to speak about the
better performance of the thermal power
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' 'uiu. You have mht!y mentioned that
the Kota Thermal Plant in Rajasthan has
achisved a record 77.49 per cent of power
load factor. Other thermal power pro-
jects can also progress similarly. You
- have achieved some degree of success as
well.

Load Factor, Efforts can be made even
to achieve upto 60 per cent of Plant Load
Factor. If we are successful, then there
" would be plenty of surplus power, which
would prove beneficial to our region.

As time §s very short, I would now
speak about my- area only. As regards
the REC Scheme, I would like to say that
6,30,000 villages were identified and on
that basis 3,87,677 villages have already
been electrified. Although 55 per cent of
electrification work is over, yet in our
district of Jaisalmer only 5 per cent of
the total area has been electrified. The
problem is that the Central Government
does not accept any REC Scheme sent by
the Govenment of Rajasthan. The area
.of this State is extensive and population
sparse. The Rajasthan Canal has reached
there and the region is developing. The
Canal has reached the areas of Mohangarh
aand Nachma, which have a population of
bare five thousand. But REC Schemes
are not saactioned for such areas and
hence electrification is not done. But
wheré the canal has reached and where
population has also increased, ¢ven much
.areas have not been electrified. So, my
request to you is that work must be done
in this direction and all the REC Schemes
for the Jaisaimer district should be
sanctioned. When the country is pro-
gressing and in the Seventh Five Year
Plan you have decided to electrify all the
villages, then Jaisalmer and Barmer should
not lag behind. Therefore, all the REC
~Sehemes of Jaisalmer should be sanctioned.
Shiva Scheme of Barmer has not yet been
sanctioned. The same should be sanctioned
so that these districts could also make
progress in the matter of electrification.

-~ ‘Now I would like to speak about the
proposed National Grid, Efforts are
being made to set up such a grid system.
The proposed National Grid ought to be
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in this matter. ‘
this grid system, the States with deficit as

Efforts should be made to achieve:
479 per cent to 50.8 per cent of Plant
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set up and you have consulted ‘the States‘
By the establishment of

well as surplus power would both bcneﬁt
and develop equally. Our country is one
entity. When we wish to integrate our
nation, a national grid system becomes
essential. Therefore, * adequate  efforts
must be made to'set up a National Grid
of power.

Six crore tonnes of lignite deposits

- have been found in Kapurdi in Barmer., I

would like to be en'ightened about its
quality. It is being looked after by the
Mineral Exploration Corporation, the
Planning Commission and the Mineral
Department of Rajasthan. The progress
of the work is very slow. I would like
its pace to be accelerated. After accele-
rating its pace, drilling could be done to
achieve the results. A project report
should be prepared early. This work has
been going on for the last three and a
half years. The work is progressing very
slowly. The pace of the work should be
accelerated and it should be included in
the Seventh Five Year Plan so that the

power crisis being faced by us could be
solved,

We do not have resources for Pilana
Lignite Plant. Discussion is going on
with West Germany. You kindly help
us with whatever aid is available. I would
like to request you to include Pilana
Lignite Plant in the Seventh Five Year
Plan. Ramgarh has been ‘included in
Seventh Five Year Plan. You have
decided to set up a gas-based plant at
Ramgarh. I would like to tell you that
very huge deposits of lime have been
found at Ramgarh. There are inot such
huge deposits of lime anywhere else in the
country, If Ramgarh is electrified, lime
could be used in a very good manner. Its
purity is 99 per cent and it is in a very
good quantity. Unless gas is made
available at concessional rate and talks
are held with the Department of Petro-
leum for this purpose, gas-based .plant
could not come into existence. I would
also like to request you that steps should

be taken in this regard,

1500 hrs. = ‘
I would also like to submit that our
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sma k aupplwd power fmm Satpura. Out
full share from Satpura must ‘be ensured.:
What they. do is that we are supplied
power when it is not required and ‘when
it is required, they do not supply us any
power. Power to Jodupur city is supplied
from Satpura, bnt its supply is very
erratic. It has been stated that during
year 1985-86, there was shortage of 8.3
per cent. Yeu should ask the Government

of Madhya Pradesh and we should be

provided with the relief.

THE MINISTER OF ENERGY
(SHRI VASANT SATHE) You get
their dues paid.

SHRI VIRDHI CHANDER JAIN:
There is no objection in making the
payment. Our State Government is
prepared te make the payment and we
would extend our help in this regard.

SHRI VASANT SATHE : 40

crores has to be paid.

Rs.,

SHRI VIRDHI CHANDER JAIN :
You should convene a meeting of both
the Chief Ministers and take a decision,

I would also lihe to submit that wind
and Sunlight is available 1n plenty in our
desert area, but whatever efforts bave
been made in the desert area in this
regard are negligible. Wind mills should
be set up there. With the help of wind
mills, irrigation facilities - and drinking
water facilities could be provided in the
villages. You should take steps for
setting up wind mills. In addition, efforts
should be made to tap solar energy. No
concrete steps have been taken in this
 direction 1n the desert areas. Such steps

have been taken in Gujarat and in Kutch
- area, but no steps have been taken in our

State. The efforts made so far 'to tap
‘golar energy are neghg;ble-

I would like to say one more thing.
There is great demand for improved
chulhas in our State. There-
proposal to provide 18 lakh chulhas by
31st March, 1986. There is great demand

for such chulhas especially in our State, .

. The poople in the desert areas do not
want to fell trou and they waat to
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preserve thc forests; You should, there-

fore, help us with regard to improved
- chuthas. Due to abundant availability of

dung, Bio-Gas Plants are preving to be
very successful. The manure which is
formed is also of good quality, Yom
should, therefore, set " up maximom
number of biogas plants.

- With these words, I support the
Demands for Grants of the Ministry of
Encrgy

{ Enﬂuls )

SHRI XK. MOHANDAS (Mukundas
puram) : Sir, in the modern world,
energy is the vital requirement for all
developments. India has achieved good
progress in using different sources of
energy like coal, water etc, for meeting
its growing needs of energy. Coal pro-
duction has no doubt gone up, but there
is one problem in it. Coal is net
inexhaustible and after, say, 50 years or
s0, it may not be there if we go on mining
it at the present rate. So, it is quite
natural that we turn to other sources of
energy. I am happy that the Government
is now paying greater attention to exploi-
ting other sources of energy which are
called non-conventional energy ‘sources
like solar energy, wind energy etc.

Power is the most important energy
that plays the pivotal role in the develop-
ment of the country. The Governoment
has made huge investments in the power
sector. Still we are short of power. As
the pace of industrialisation increases, the
power requirement also goes up. The
existing power units are not able to meet
the requirements. The major problem in
this sector is that most of the power
units are working at half the installed
capacity. Then, there is the problem of
transmission loss. In some States transe
mission loss is as high as 20%. I am happy
that the Hon. Minister has taken a series
of measures in this regard and I find that
there is visible improvement in both
capacuy utilisation as well as . reducdon in
transmlssnon loss. o

‘ i

. 15.03 hrs. . ' ot

SHRI VAKKOM runusaomauw |

" inthe Chair]
Su'. hydro- electric power mupm s

-
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vty ‘important  place in th‘e. scheme of -

powet genération ih the country. Iam
told ‘thiat we dre not using mote than 10 or
1 percent of our water resources of our
¢ountry. If proper investment is made,
we Wi be able to produce encugh eléctti-
city through hydro-power generation.
This country is blessed with a large num-
bér of big rivers whose water can be uti-
lised for gencrating power. But, we have
not been able to exploit this valuable fe-
source due to the lack of perspective plan.
The result is that there is under-utilisation
of the resources. In this
would like to say that many projects sent
by different States are pending clearance by
the Centrs. - I understand that many prc-
posals of my State of Kerala are awaiting
Central clearance. The silent valley
hydro-electric project was given up in
deference to the wishes of the late Smt.
Indira Gandhi. But Kerala was assured
that an alternate project would be sanctio-
éd. Accordingly, Kerala had sent a pro-
posal for the alternate project. But I am
teld the Centre has rejected that too.

Sir, there is a mistaken belief that
Kerala is surplus in electricity, Thisis a
pure myth. As a matter of fact if there
is no further expansion of the power capa-
city in Kerala in the immediate future,
Kerala is going to face a serious shortage
of power. As  industrial development
picks up. momentum, the power shortage
will become more and more acute. There-
fore, expansion of power capacity in
Kerala has got to be raiscd.

Tn this context T would draw the atten-
tion of the Minister to an important

wspect of the power problem in Kerala.

Kerala has at present only hydropower
and it has to entirely depend on monsoon
for its reservoir to have adequate quantity
of water. About two years ago, Kerala
faced an unprecedented power shortage
due to failare of monsoon, This has made
jt amply clear that we cannot entirely depe-
nd on hydropower any longer. Therefore,
the Government of Kerala made a request
that an atomic power plant should be
set up in Kerala to meet its energy requi-
rements in the years to come. On this
occasion I want to repeat that demand
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and request the hon. Minister to takes
quick-decision to set up an atomic power
plant in Kerala, Kerala is perbaps the
only State where there is no pewer pro-
ject in the Central sector. Centre’s invest~
ment in the power sector is practically nill.
Therefore, it is all the more necessary thas
Kerala should be given a little more con-
sideration in this respect. I hope the hon
Minister will favourably consider the case
of Kerala and take all necessary steps to
meet ils growing power requirements.
With these words, I conclude and support
the Demands.

SHRI VIJAY N. PATIL (Erandol) :
Mr. Chairman, Sir, I rise to support the
Demands of the Ministry of Energy. We
find that for giving alternate source of
energy like wind, solar, etc. only selection
of remote villages is done, I would like
to suggest that even villages which have
got electric power supply should be given
alternate supply of this non-conventional
energy sources. Even in developed coun-
tries like Cyprus 1 have seen that every
house has got a solar water heater, In
that country every seventh man has a car.
They can heat the water for domestic use
with the help of geyser and other electric
material but they are trying to conserve
power. They are trying to save power. In
our country we have got lot of sunlight, We
should take advantage of it. In the Annual
Report it is mentioned that with 5 lakh
gobar gas plants installed in the country
we are able to save cow-dung or forest
wood to the tune of Rs. 100 crores per
year. So, if we can establish one crore
gobar gas plants throughout the ceuntry .
the saving of forest wood (or cow-dung
will be to the tune of Rs. 2,000 crores,
Sir, cow-dung is an important manure and
the gobar gas plant has got one advantege
that cow-dung coming out of it, after the
process, is rich by 1% more of nitrogen.
That means, we can have a saving of Rs.
50 crores on nitrogenous fertiliser produc-
ed in this country., Sir, a saving of Rs.
2000 crores in the use of cow-dung means
a substantial saving and creation of subs-
tantial wealth in the country. Earlier; the
hon. Minister was in charge of petroleum
and fertilisers also. Sir, we have been in~
formed that we have to give subsidy on
nitrogenous  fertilisers. By 1990, the
amount given by way of subsidy will be
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to the tuse of Ke. 7000 crores,
we plan now itseif by aliocating more
money to this alternate source of Energy
Diepattment ? The Government should
give more subsidy to the gobar gas plant so
that we can save the national weaith, save
forest wealth and save cow-dung. By this
we can reduce the indirect subsidy and
effect réduction on fertiliser price. I
would like to request the hon. Minister
kindly to tell the Government of Mahara-
stitra not to stop the subsidy on gobar gas
plant. On the contrary, the subsidy should
be increased and it should continue,

Then, Sir, we have to look at coal,
pot as a cumbustion material but as a
raw material for petro-chemicals and
chemical industry, Whether it is coal,
petroleum or gas, it can be utilised as raw
material for industries. So far as the
generation of power is concerned, we must
try to give more emphasis to atomic
energy and to hydel energy and
also non-conventional energy.
Atomic energy plants unfortunately,—
some plants Jlike the one at Kota-
are not functioning properly. But at the
same time we are glad that 959% to 979,
we will be using our indigenous material
in the construction of our new atomic
power plants that will be coming up in
places like Kalpakkam and other places in
the country.  All the potential of power
geoeration through the atomic enery is
somewhat huge. Even the hydel ecpergy
bas not been tapped to the sufficient
extent. If we can use and harness the
fast flowing rivers of Himalayas—for exa-
"~ mple the River Rangi and Tista coming
from Sikkim-and establish hydel power
generation station, a lot of enegy can be
generated and the energy can be supplied
to West Bengal, Bihar, Assam and even to
Bangladesh,

Sir, we have got Sun light in abunda-
nce and also wind energy in our country.
If we - feduce the cost of solar pump
through reduction in cost of silicon
orystals/pliotoveltaic ' cells thon thousands
and 1akhs of egricultural pumps can be
‘converted from electric motors to photo-
volsic-cells electric motors. We are glad
that our industry in Mettur is able to
produce:shlicon . crystals of high purity
ing, Lot us hope that in the near future;
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we will be able to reduce the cost of pho-
tovoltaic cells pumps so that the pumps
that can be installed in the farms of the
farmers will be economical and cheapet in
the long run as compared to the: elecigic
pumps which are presently working ervati--
cally.

For avoiding transmission losses, we
should vigorously follow the idea of esta-
blishing powers plants at situ and Aave
a nationsl grid system, This national geid
systermn has to be established fast on the one
side, and on the other side, various Stats
Electricity Boards should be told to reco
ver their dues properly from the farmers
and industrialists. The loss in the power
supply to the industries is more than twene
ty per cent and  there is 2 lot of leakagn
in the matter of power supply to the
industries. This is done with the conoi-
‘vance of the Electricity Department peo-
ple. This should be put an end to. They
mak adjustment in electricity meters and
on account of that, we are not able to
get full return for any of the thermal
power plants. This should be put an end
to with an iron band, There should be &
way to taley how much electricity is prod.

.uced, how much is consumed & how much

we are able to earn from that. From
such sort of statistics, we can casily find

* out how much leakage is there for example

in a place like Ghaziabad and other areas.
If we are abie to plug these loopheles,
certainly all the power plants and State
Electricity Board would run on profits, or
at least the losses would be eliminated or
reduced. With these words I again emph-
asize on alternative sources of energy and
request that we must look at coal and
petroleum products as raw material and
not energy material

I support the Demands for Grants of

-the Ministry of Energy.

DR, PRABHAT KUMAR MISHRA
(Janjgir) : Sir, I rise to support the Dee
mands ' for Grants of the Ministry of
Energy. Energy is a highly techaical sub.

‘ject and I shall not go through the data

and details of the tecbnical side of. it, but
being a representative of the peeple, I
would definitely draw the attention of the
House and the hon. Minister towards the
achivements, problems as also give my
suggestions, ,
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Energy is essential for life and it is

most essential for the survival of the

nation. I must congratulate = the most
energetic Minister of Energy for achieving

" hundred per cent power production. in
my State, particularly Korba and I am
thaokful for the establishment of the South
Eastern Coal Field at Bilaspur.

- Energy, as I'said, is most important
and, therefore, should be made a Central
subject. As you know, the M.P. State
Electricity Board is not in a position to
utilize the power produced by NTPC in
Korba. Consequently, NTPC is asked to
cut down its power production, because
the State Electricity Board is not in a po-
sition to transfer it to the farmers. Bilas-
pur district has been electrified only to
the extent of forty two per cent, though
NTPC and MPEB are situated there. I,
therefore, suggest that it should bea
Central subject and it should be monitor-
‘ed from the Centre also.

I would strongly urge upon the Minis-
ter that the work at the hydel electricity
plants at Bongo and Burjee be provided
with more finance so that they are expe-

~ dited and that should be monitored regu-
lsrly. Further, some technical institution
should also be opend simultaneously with
the installation of the plant so that the
trained hands are available at local level.
Latest technology should be developed
there to store extra electricity produced
-by the plants,

.. Solar energy nceds to be encouraged
for village electrification, for street light
and other purposes. Arrangements for
* storage also through battery need to be
made.

Then, Sir, corruption is the main rea.

son for our not being able to achieve our
goal. I have been informed that the

supply erders for hume pipes have been .

given to the same contractor who had
been prosecuted by police in Korba in
1983 in the cement case. He is still
not supplying the pipes of requisite quality
to the Vindhyachal Thermal Power
“Station.

f*‘l‘hm: are other faétors also which
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are causing losses to the public sector.
Coal smuggling is the main problem in the
public sector. The plants are not supplied
adequate quantity of coal, The quality
of the coal is also poor. - The coal which
is supposed to be supplied to the plant is
being smuggled, snd sold. They fulfil the
quota required by the plant, they mix ash,
etc. in this coal. All these factors affect
the output of the plant,

Employment to the local persons only
upto the scale of Rs, 800 p.m. is a very
old broposal. I request that this proposal
should be revised and ‘the amount also
may be raised. While discussing the .
general budget, I had already suggested
that for the Director (Personnel) or any
similar post, the officer must be se'ected
from the State cadre so as to enable him
to understand the problems of local un-
employment, which is a chronic phenome-
non everywhere, '

I would also like to mention that the
coal fields should be very strictly guarded
against the mafia gangs who have been a
deep-rooted problem in all the coal mines.
I can say without hesitation that unless
there is some negligence on the part of
the authorities, it is not possible for them
to operate in the mines so easily.

The coal-based fertilizer plant at
Korba should be started now because it is
a long-pending commitment by the
Goverpment, People are anxiously
waiting for the plant to start functioning.

~ A big amount of money is still being used

for the maintenance of machines, etc.
Out of the total money allotted for coal
slash to the State Government, at least 50
per cent should be used for the develop-
ment of the coal-mining area, particularly
for the development of roads and other
things. This should also be monitored
by the Central Government as well,

By quoting one example, 1 would like
to draw your attention to the problem of
corruption in the transportation of coal.
Last year, Rs. 70 lakhs was spent for the
transport of coal in XKorba but the mini-
mum required quantity .of coal was not
loaded in the trucks. The argument given
by the authotitits was that the weighing -
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machme was not in order.
' stnnishment while five contractors were

not given the full payment, the sixth ome
" was given the full payment in spite of the

* fact that bhe also used the same wmghmg
machine. : : ‘

The Madhya Pradesh Electricity Board

has reported that 25 per cent of the coal

supplies is burnt one, for which W.C.L.

has given a big amount of compensation
to the M.P.E.B. I would like to know
where the supplies of coal, got with that
money, have gone.

Simultaneously, I shall stress on the
need for easy availability of coal to the
local consumers and small industries.
Definitely, I would like to draw the
attention of the Hon. Minister regarding
the air and water pollution caused by the
MPEB, Korba. The pollution level has
reached its saturation point in Korba.

Sir, the mapagement must take the
help of the labour unions to smoothen the
work of the plant. But they should . not
be given such a long rope so as to inter-
fere in the administrative work.

Lastly, 1 would like to give certain
suggestions. Korba has got the biggest
coal field and it also has got good quality
of coal. But they generally dig five
metres deep and go a long way super-
ficially. If they go deep, upto 15 metrcs,
they will definitely set good quallty of
coal.

1 would like to submit that compen-
sation must be given to the land oustess
. ¢cither by cmploymcnt or by giving some
assistance or facilities to set up small
industries, so that they can have a per-
manent source of livelihood.

Lastly, 1 shall definitely congratulate
the hon. Minister for promoting the non-
conventional method of energy. resources.
But I request that more and more facilities
should be given to attract people for
adopting bio and gobar gas plants. This
help can be provided in the shape of
more subsxdy, etc. -

T support tha demands for Energy and
‘ thauk thc Chaiman for huving given me

- GHAITRA 141908 :{smj L
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. water in reservoirs.

‘stations,
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a chance to speak.

_['Ti-at‘tslhiion]

*SHRI C.K. KUPPUSWAMY (Coxm-
batore) Mr. Chairman, Sir, in support
of the Demands for Grants of the Ministry
of Energy for 1986-87, I wish to say & fﬂr
words.

In 1985-86 we generated 170 bﬂlio‘n
units of electricity through hydro-electri¢
projects and thermal power stations. Out
of this, 60 billion units of power were
produced through hydel stations. I need
not say that generation of power in hydel
stations depends upon the availability of
The remaining 110
billion units were generated in thermal
This is. just 50% of installed
capacity in thermal stations.

I would like to refer here to another
important problem. - Out of 170 billion
units generated, 21% is lost in transmission
and distribution. This comes to about
35,70 billion units. If you add 110 billien
units lost in 50% under-utilisation of the
installed capacity with 35.70 billion units
Jost in transmission and distribution, then
the total loss comes to about 145.76 billion
unils, When there is acute power crisis
throughout the country, we cannot afford
to lose so much of electric power. We
should endeavour to utilise at least 809,
of the installed capacity. We should try
to minimise the transmission and distri-
bution loss of 21%. Then only we will
be able to tide over the power crisis in the

- country,

I would now refer in particular to
the acute shortage of electricity in Tamil
Nadu. The Government of Tamil Nadu
proposes to invest Rs. 2000 crores on
power projects. Even after the implemen-
tation of all power projects envisaged in
the Tth Five Year Plan, the unfulfilled
gap between production and demand in
Tamil Nadu would be about 3299 million
units. 1In 1994-95 this will go up. to
10153 million units. The Government of
India should come to the rescue of Tamil
Nadu as the Government of Tamil Nadu.
does ‘not have enough resources to cover

*The speech was nrigmally dclivoml,
in Tamil, ‘




W D.l. vm.) 190687 APRIL 4. M&‘tﬁ.d Vnton Q‘scrrlurtn (Mt ] MH m

[ihri CK. Kuppu:my]

this unfilled gap between geneuuon and
demand,

.JBnen after the completion of Six Five-
Y.oaz Plans 2,03,000 villages have not got
eslectricity. In other ‘wosds 35% -of the
villages in the country have not got
electricity so far. Similarly 50% of the
pampsets in the country -bave not been
enssgised. In these .circumstances it
becomes very necessary to eliminate the

$sansmiseion and distribution loss of 35.70

dillion units of eleatricity.

1 demand that the Third Main Cut in
Neiveli Lignite Organisation and Power
Station should be sanctioned so that Tamil
Nadu gets some relief from recurring
power crisis. It is proposed in the
Seventh Five Year Plan to set up atomic
plants to.generate 10000 MW by 2000. I
demand that the expansion scheme of
Ealpakkam Atomic Plant should be
sanctioned. Another atomic plant should
be sanctioned in Tamil Nadu. Then only
the power requirements of Tamil Nadu
can be met,

Sic, our Minister of Energy is literally
a .person of abundant energy and also a
sepesitory of talent and amiability. I want
that he should use his good offices in
gotting the approval from Karnataka for
the Hugenekal Hydel Power Project at
. the -carliest. He should also * samction
sdequate funds for the implementation of
this inter-state project. This preject when
completed will supply eleclricity to 10000
pumpsets in my Constituency of Tiruppur
and neighbouring Coimbatore, where the
farmers are greatly haudlcapped m their
agrisultural activities.

With these words I conclﬁde my
spench.

SHRI MOTILAL SINGH (Sidhi) :
ar. Chairman, Sir. Energy is an essential
disvestment for qualitative improvement of
dife-and financial.growth.  Where techno-
degy is .available and financial resources
are also available, we should encourage
-apeedy mtilisation and development. of -ali
renewable sources.

A proposal was sent to the Central

' Goverpment

‘rby the Gowmmm -w«d
Madhya Pradesh in 1961 for setting up
Bandav Thermal Power Station asd in
1984, the Planning ‘Commission has agreed
in principle to supply ¢oal to this Power
Station, but this proposal has net-been
agreed to by the Standing Linkage
Committee of the Coal Department so
far.

[English]

MR. CHAIRMAN : Now it is 3.30
and we have to start Private Member’s
Business. So, you kindly resume your
geat .and you can continue next time.

15.30 hrs,

COMMITTEE ON PRIVATE MEM.
BERS' BILLS AND RESOLUTIONS

Sixteenth Report
[English]

SHRI R.P. SUMAN (Akbarpur) : I
beg to move :

“That this House do agree with
the Sixteenth Report of the
Committee of Private Members’
Bills and Resolutions presented
to the House on the 2nd April,
1986.”

MR. CHAIRMAN :

is :

The question

“That this House do agree with
the Sixteenth Report of the
Committee on Private Member’s
Bills and Resolutions presented
. to the House on the 2nd April,
1986." '

The motion was adopted

GOVERNMENT OF UNION TERRI-
TORIES (AMEN{OMENT) BILL*
(Substitution of ncw section for.section .44)
[English) '
'SHRI SHANTARAM NAIK (Panaji) ¢
I beg to move for leave to introduce a

*Pyblished in Gazette of India Extra-
ordinary Part {1 Sestion 2 ,‘“‘d 41086,
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“‘ ‘ That Ieave be granted to introe
duce a Bill further o amend - the

Govemmeut of Union Tcmtoms

~ Act, 1963.” S
1 Thc motwn was adopted

SHRI SHANTARAM NAIK ;
mtroduce the Blll

I

INDIAN PENAL CODE (AMEND— ,
MENT) BILL* |
~ (Insertion of new sections 298A and
‘ 298B)

 [English]

SHRI SHANTARAM NAIK (Panaji) :
I beg to move for leave to introduce a
Bill further to amend the Indian Penal
Code, 1960,

MR. CHAIRMAN :  The question
is ¢ ' - S
«That leave be gra‘nt’ed‘ to intro-
duce a Bill further to amend the
Indian Penal Code, 1980.”

The motion was ado pted

NAIK I

SHRI SHANTARAM
introduce the Bill,

e ey sooerd

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 44A)

[Engluh ]

SHRI SHANTARAM NAIK (Panaji)'
1. beg to move for ‘leave to introduce a
Bill further to amend the Coastitution of
India. ‘ .

Mn, CHAIRMAN
. ls =M

Tlie qne‘st’ld‘x')‘ 3

f"l‘hat{ we be gmmd to mtm-f

dm a-Bill further to

iwh *mmeu In 'Gizettes of India, Extra’
ordinary Pm II ’Saetion 2 dated *«M “wﬂq
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(TR

~amend . the .

SRR |
T T

| Commu&iownf India.”" o
| . | (mq ma:lon was adﬂpud,l

. SHRI SHANTARAM NAIK
mtroduce the Bill. -

consrmmon '(AMBNDMij,‘f,
S BILL
(Insertion of new article 16A, otc.)—-—-Ctmd.

[English]

MR. CHAIRMAN : The House will
now take up further congideration of the
following motion moved by Shri G.M.
Bantawalla on the 7th March, - 1986,
namely : : :

“That the Bill further to amend
the Constitution of India, be
| taken into consideration.”

Mr. Somnath Chatterjee, you have
already taken 15 minutes. |

SHRI SOMNATH CHATTERJEE
(Bolpur) : That was an old chapter. I am
happy that today the hon. Law Minister
has been re-inforced by the Planning
Minister's - presence and dlso of the
inattentive Water Resources Minister,

On the last occasion, I said that this
matter should not be treated as a mere
matter of legal formulation but should be
treated as a matter of commitment, so far
as ‘government is concerned. I had
requested the 'presence of the other
Ministers. I find the inattentive Water
Resources Minister and the inattentive
Planning Minister. Only on the 25th of
February, 1986, in reply to a question in
the other House, i;it had. been squ by
the Government that as on 31st December,
1985, the number of unemployed was
262.69 lakhs,  This ‘obviously is the. figure
of urban unemployed because wg, do, not
have any tatxst:cs, of the xu;ql N
unemp!oyed ‘The 'answer also says, As,
on J0th June, '1985, the number of ﬂg%,
ted unbmpfoyed mdunted {0 132 62 ‘
1 ah“happy to see fhe State !‘;nan;;p .‘
Minléter also. ‘This is the magnitude of
“the proﬁlerh ‘Now, 1'dm not saying thut .
- the hon M!nisms are not awats of, or‘
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cimcamad about; the problem: ' But the .

- trouble is that the policy which has been
fermulated and impiemented for nearly
four decades, has resulted in this state of
affairs. Therefore, the position today is
more and more aggravafed and almost an
explosive situation has arisen for which
the ‘responsibility has to be squarély
accepted by the . present Government

where. the. same Party is ruling. They

have opted for a decrepit capitalist system
which breeds inequality, poverty and
_unemployment. - And the objects of the
bounty of this policy are. the handful of
people who have accumulatcﬁ 1mMnense
resqurces out
common people and workers. We hear
about socialistic pattern of society. Our
Constitution has been amended to intro-
duce socialism in its Preamble.. We hear
sbout the agalitarian socieiy being the
policy of this Government to introduce.
But.what we find is greater and greater
impoverishment of the. people instead of
pro-people economic policy which helps
the common and poor.people. Therefore,
the people of this country know that
their so~called commitment to socialism or
socialistic principles is nothing . but skin
deep and really the policies are not
directed towards achieving socialism.

Let us. not think of the poor people
by your budget speeches or during
elections only. It is very nice to talk of
poverty alleviation and all that,
refonm have remained merc matters
of verbal exercise . so far as the ruling
party. 1s‘concerned bgcause when we find
the unemployment is mounting = and
privation is deepening, the babalogs . iR
the Government are playing with the
computers as if they are toys. And the
result is that there are more and more
frustrated disenchanted people. Today a
large sections of the young people of the
country are .going out of the mainstream
hecwse they are seriously conoerped about
the situation that is driving them to . total
Misecy and unemployment. Our approach
shguld not be to make Snam  Progetti
DEBPY. You have to remove the tears
from the eyes of the unemploycd educated
peaple and even uneducated people.

Since. youw have rung the bell, with.

4 AP 10

of. explmtauon of the

Laand-
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your kind - permission;” gy I" peatd

few lines from' the-speeth delivered ¥y a

judge of the Supreme Court on a - subject
which is - called ‘Sociatisny, . Consti-
tution and Legal Aid Movement in India.
He had made certain observations as to
the utility of having some Iofty ideals in

.the Ditective Principles

MR. CHAIRMAN : Who

is the
Judge ?

SHRI' SOMNATH CHATTERIEE. :
Justice Chinappa Reddy. The book is
also not printed by me, it is a very well-
known book. I quote

“It is one of the extraordinary
and tragic features of our Consti-
tution that every article which
may bring about equality and
usher in some element of socia-
lism is relegated to the category
of.  non-justiciable Directive
Principles.”’

Mr. Banatwalla is trying to bring those
articles from the Directive . Principles to
Fundamental Rights Chapter. Then it
deals with several articles. I know you
will not permit me.

“Articles 41, 42 and 43 require
the, State to..make provision to
secure the right to work, to
education and to public assistance
in cases of old age,unemployment,
etc,, to provide for just and
humane conditions of work, to
seoure 'living wage for workers,
and so ons"’

Then ht places the other articles,
MR, CHAIRMAN : Now conclude.

SHRI SOMNATH CHATTERIJEE :
I am reading a few lines from the...

(Interruptions)

MR. CHAIRMAN : Last time you
have taken fiftten minutes and today alsd
you have -taken -neatly' tem minutes. If
you. continue like this, how: can-I' permit ?

How cap,. I permit one Membey. 1o take
mere than 25 minutes 7 :
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.jargons.
.of this country are given what is thenr

SHRI SOMNATH CHANBRJEE :
I hﬂve 0ot taken ten minutes, Sir.  Ploase
allow me at Just len miautes.

‘wAsticle 37 of the Constitution
prowvides that the ' Directive

Principies of State Policy are

fundamental in the governance of
the country and «that it shall be
the duty of the State to apply
those principles in making laws.
~ Yet 34 years after the coming
. intp force of the Constitution, we
are nowhere on the road to
equality or secialism. Why is
this happening ? The answer is
not far to seek. It is obvious

that the provision for socialism’

and the high ringing Directive
Principles are a facade and that
to the ruling classes equality has
never meant more thap formal
equality and socialism has never
been more than a verbal mask,
‘We must not forget that the
ruling classes, legislature, judges
and the bureaucrats are all from
the same class, that is, the
bourgeoisie. The ruling classes
function through the Tlegislature
and via the legislature, through
the bureaucracy via the bureau-
cracy and through the judiciary
and via the judiciary.

A combination of reluctance,
interita and reaction on the part
of these three organs of State
has succeeded in subverting the
Directive Principles in practice.”

i ‘submit that -every word in these
observations of the learned judge should
be borne in mind and let us not indulge
in mere gimmicks and shibboleths and
It is high time that the people

due.

SHRL THAMPAN THOMAS (Mave-

liketa) : 1 bave to make one swbmission,

Sir. This item and item No. 13 of the
Private Members’ Bumness at page. 9 are
same, Of course, same means Mr. Banat-

‘walla’s Bill is to amend...(Interruptions)

MR, CHAIRMAN : I have mot
taken up this subject today. It ‘was taken

cuathrath i

i (s4g4) ain
up last time and thé discussion is cbntm-
uing, Now I»unnm ﬂo ‘Iuythihs

SHRI THAMPAN THGMAS :I wm,
like:this item and that item to 'be -taken
-vogethbr i!’ possible... Interruptions)

MR. CHAIRMAN You could ’hwo
raised this before the discussion sterted,
-then apd there, not now in the middle of
.theidiscussion.

@

Mrt. Sharad Dighe.

SHRI SHARAD DIGHE (Bombby
North Central) : Mr. Chmrman, Sir, I
would like to express my views as far .as
the Bill brought by the hon. Member,
Shri Banatwalla is concerned. This is per-
haps one of the rarest occasions when I
would like to agree with the hon. Member
Mr. Banatwalla regarding the syggestion
which he has made before this House, The
spirit of this Bill or the central idea of
this Bill is very commendable, and, there-
fore, 1 would like at least to support the
central idea of this Bill. Though there
may be some differences regarding the
details of this Bill, as far the main idea
is concerned, what Mr. Banatwalla wants
to do is that all those laudable objectives
which were propounded by the founding
rathers of the Constituiion in the Directive
Principles, are to be brought in the cate-
gory of Fundamental Rights. When this
Constitution was brought inio existence,
the rights were divided into two parts.
Most of the individual property rights
were to be in the Fundamental
Rights and as far as the rights
of the society, the rights of the welfare
of the seciety, the rights of the working
class and the farmers and the weaker
sections of the society were concermed,
-they were merely enunciated in the - form
of Directive Principles. But it was exppe-
ted that within a few years these Diregtive
Principles will also be brought into forge
by the Government from time to time,
Therefore Article 37 provided that the
. provisiens contained in this Part shall not
' bo - enforceable by any court, but the
. principles therein laid dowa are neverthe-
less fundamental in the governance of the
country and it shall be the duty of the
State to apply this prmaiplc in framing
laws
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Now,: wall the - rmlm which the ban.
Member wants to bring in this Bill, are
‘shown in the - Directive ' Principles, And
.my -submission is this. It is high time that
these . principles -are. now brought in as
. Fundamental Rights of the citizens so
.that the real spint of the Constitution is
brought into force. When this Constitution
.was framed—as we read from the legis-
lative history of the Directive Principles—
it is learnt that the Constitutional Adviser
Mr. B. N, Rau had drafted these two
parts in the Constitution, that is, the
Fundamental Rights and the Directive
Principes. He went for a discussion to
Dublin (Ireland) and he discussed this
matter with De Valera, Some of these
were from their Constitution, And then
on his return, he suggested certain amend-
ments in the draft and he wanted the
Directive - Principles to have priority
over the Fundamental Rights. He even
drafted certain amendments to the Draft
Constitution. But ultimately that amend.
ment was not accepted and Fundamental
Rights prevailed over Directive Principles
and the judicial courts were also bound
to follow all these things,

But my submission is this. Now at
least, after such a long period, we may
period to period at least bring in some of
the principles which are in the Directive
Principles and they should be brought in
the category of Fundamental Rights, .

'~ The Father of the Constitution, Dr.
Babasaheb Ambedkar was also concerned;
he expressed the view that even though
these Directive Principles have no legal
force, yet, the Government which will
capture power, was bound to follow the
same; otherwise they will receive rude
» shocks from the electrorate. This is what
‘he has stated when he introduced the
‘Draft Constitution as settled by the Draf-
ting Committee. I quote :

«If it is said that the Directive
Principles have no legal force I
am prepared to admit it. But I
am not prepared to admit that
they have no sort of binding force

. 4t all. Nor am I prepared to con-
ceds 1hat they are useless because

ey

. AMRILA 0%
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... they have no binding fqme in
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tures power will not be free to
‘do what he likes with it. In the
exercise of it, he will have to res-
pect theSc instruments of instruc-
" tions whxch are called Directive
Principles. He cannot ignore
them. He may not have to answer
for their breach in a Court of
" Law. But he will certainly have
to answer for them before the
electroate at election time, What
great value ‘these Directive
" Principles possess will be realised
better when the forces of right
contrive to capture power"

Sir, I would not agree with Mr. Som-
nath Chatterjce that nothing . has been
done by this Government. This Govern-
ment and our party is also conscious
about the force of these Directive Princi-
ples. From the beginning progressive redu.
ction of unemployment has been one of
the principal objectives of economic
planning in India. Therefore, in the Sixth
Five Year Plan and also in. the Seventh
Five Year Plan several measures have
been suggested for the reduction of un-
employment. The National Rural Employ-
ment Programme aims  at generating
employment opportunities in the rural
areas. Then, during the Sixth Plan it was
felt that cross-rural poverty was there and

" particularly for that purpose Rural Land-

less Employment Guarantee Programme
was introduced in 1983. Then the Inte-
grated Rural Development Programme
(TRDP) also is one of the largest schemes
for providing direct assistance to the rural
poor. Then, again the scheme for training
rural youth for self-employment was also
introduced in 1979. Then the schemes for
providing self-employment to educated
unemployed ‘youth was also
introduced in 1983. In certain States,
particularly in the States  of Maharashtra
there is Employment Guarantee Scheme
Since the year 1972 and in 1983-84 as far
as unskilled manual work is concerned,
164.5 million mandays’® employment was
reported to “have been generated ‘

“ Now, tbe pomt whtch 1 want to make

is that in vigw of all the eforts which the
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,Gomnmnt ia ulmdy makmg towards
}‘romwng unemployment,
emboldened also - to say further, ‘Yes, we

acoept this for the removal of unemploy- -

' ment, and right to work  is a fundamental
rights”'. There is nothing wrong in that
because the whole policy is towards the
- removal of unemployment and therefore,
my submission is that if not today, but
some day at least we shall have to
aceept this right to work and all those
- rights which Mr. Banatwalla is suggesting
in this Bill as Fundmental Rights and
they should be: removed from the Direc-
tive Principles and from that point of view
I support the spirit of the Bill and the
central idea of this Bill, _

[Translation]

’

SHRI ANOOPCHAND SHAH (Bom-
bay North) : Mr. Chairman, Sir, 1 wel-

‘come the spirit behind the Bill moved by

hon. Member Shri G. M. Banatwalla in
the House, but I oppose this Biil.

1, of course, agree with. Shri Sharad
Dighe Saheb about his views regarding

this Bill. But today -he country is _passing.

through a phase in which the country is
facing the crisis of unemployment and if
the burden of Unemployment Allowance
is put on the Government, it would affeet
the entire people of this country.

Our country is very large and we can.
not compare it with the other countries.
We are implementing many schemes in
our country to solve the problem of un-

émployment. We have decided to bring
about a change in our education
policy ‘ '

A detailed discussion has already been
held in this House on the new education
policy. Ifa change is brought about in
our education policy, problem can be
solved to a large extent, Our present
‘education system or University education
is  preparing educated persons only
for clerical jobs. Our education system is
like a factory which is- cngagcd in 'marked
production. If the new education policy is
‘adopted, whgcb has many practical points,

- we can create jobs for the people, though.
. we cannot provide clerical jobs to all the
‘ peoplo. Today yau can see how many

CﬁAth M.ﬁm rﬁatd) s o 5{!{,

they may be -

als

peoplc want to go to. the, :ural aroas. To-r,

‘day we find that the villagers arc. shifting
“to the urban areas, because all the. people

want clerical Jobs instead of doing hard ‘
work and that is why unemployment is
increasing. I would go even a step further
and say that if all of us have one feeling
in our hearts, all of us should accept
family planning programme from the bott-

‘om of the heart and every person irres-

pective of his caste, cread or community
should be covered under the family wel-

- fare programme. Every citizen living in

this country is an Indian and family plan-
ning rules should be one and the same
for all and these rules should be imple-

. mented uniformly, We say many things,

but these are not actually implemented.
We are, Indians and if’ we consider our-
selves Indians, then today itself we should
rise in favour of a common civil code,
but 'we do not favour such a common
civil code. Even today, there is a separate
Hindu Code, there is a separate Christian
code and there is separate Personal law,
I would like to submit that due to all
these different codes, our family planning
programme is not being implemented pro-
perly and our population is iocreasing at
a faster pace than the increase in. our
resources and this is the reason for un-
employment. The Bill for providing Un-
employment Allownance to the unemploy-
yed persons has been brought before the
House saying if the Government is not
able to provides jobs to the people, it
should provide them Unemployment Allow-
ance. Many States have taken such a step
and they are making efforts to provide
employment to the people as has been
directed under the Constitution. Just now
our friend Shri Dighe has said that in
Maharashtra many people have been pro-
vided employment under Employment
Guarantee Scheme and they are still being
provided jobs. I think, in the coming days
they would be able to provide employ-
ment to those people in a better way, who
want to work hard, but I think it would
not be possible to provide employment to
all those persons who want to do only
clerical work “in' the offices. The spirit
behind - the Bill moved by shri ﬂnnatwaﬂa ‘
is very good and we feel that every pcrson ‘
in this country should be provided the

‘employment. But as we have certain rights,

we havc certain dutm as mll W' nkouid '



fS‘hﬂ Anoopchand ‘Shah]

pvc prefetence m QUr duues than f0  our
ights. If we perform our duties well, there
would .not be any difficulty. Whaf. I
miie ptgzress and the country has to be
taken forward, every . person should be
‘prepared to go to the villages and -work’
to the best of his or her capability. In
this way, the preblem of unemployment

would be reduced to a great extent and

the -question of giving unemployment
allowance would not arise.

- In the end, I would like to say that the
spirit behind the Bill is good and before
implemeoting it, we should understand
. that we all are Indians and all of us have
.qqual rights and duties. With this feeling,
we have to march forward. I would like
10 say on!y this much that today we are
passing through such a phase, when we
would have to keep in our mind this—

[English]

+«Let us walk together, talk toge‘her
and act with one mind for the develop-
'ment of this country.”

‘{English]

‘SHRY THAMPAN THOMAS (Maveli-
Jkara) : ‘Mr. Chairman, Sir., I too have
'moved in this respect, a Bill for consider-
ration under item no. 13 of today’s busin-
wes.' The subject-matter is also the same.
‘The only thing is, I have requested to
mpend the Constitution and include arti-
wedo 135A as. insertion to the Constitution.
Jwiy hon. friend has put it as article 16A,
190 hisamending Bill. The subject-matter
is:¢he . .same, This is a very import subject
«as it is borae by the fact that my friends
-wive have participated in the debate have
«xaserted the importance, once again.

)
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"Now the recent development in the
international situation is the United
‘Nutions also accepted the principle of
right to work as a . fundamental right and
right to work as a human right. We have
‘&’ Constitution which prescribes fundamen-
tal rights. It should necessarily include a
‘Clause that right 10 work is a fundamen-
tal right. Simply keeping it as a directive

.to work

. which we have foliowed

: w’h 4l

prinmplc and leaviqg it to tbe mp,rcy of ‘
the Government to implemgnt ity s Angt:
sufficient, It has to be included as a_ ‘matt-
er of right for every individual citizen of
the country. Then only, the Prcamablc -of
the Consmution which says that we: look
for a socialist society can be achneved If -
the Government is aiming in that declara-

tion for a socialist democratic republic,then

it is the duty to correlate. It is a neces.

sary factor that this has to be included as

a part of fundamentel rights in the Consti-

tution of India. Therefore, I say that it

is the most important subject and ‘that

steps will have to be taken considering

the various point of view expressed by
the Members who have participated in

this debate, to implement the principle.

Government should take appropriate to

steps to allow this amendment in the

Constitution and to make this a part of

it.

This gives us an opportunity to analyse
the India society as a whole. If the right
is a fundamental right, what
would have been the society’s respon-
sibility to an individual and also an indi-
vidual’s responsibility to the society ? Why
a society with so much of difference is
created in India ? It is because such fac.
tors we-have omitted always. iIn the
Couostitution, in the Fundamental Rights,
at the time of its framing, we were giving
importance (0 property right, personal
right such as poperty and other private
privileges which a person has got. As.my
friend, the earlier speaker has pointed out,
if a division was to give more importance

‘to the private right, property right .of the

pecrson, not the right as a whole the soci-
ety has got to individual, unless we are
giving that importance at this stage, where
this country will go ? This will also, . give
an.opportunity to analyse the Western
and socialist countries as well as the capi-
talist countries. 1 hope since attempt is
made in this regard.

I am sorry to  say that three or four
days back a newspaper carried & news
jtem about our per capita income and
Pakistans per capita income. In  this
ragion, because of the vicious polioies
. to cater to the
aveds of the havoe, and slso to give .privi-
leges and upportunities for exploitation,
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and to" mﬂw money by the private indivi-
" duals for using the facititles of ‘ the society’

and discarding the responsibilities. of the
society, we are-farbelow to the per capita
income of  Pakistan, the neighbouring
coumtry;

heppened? All these things have happens
- ed-because of people-who have the facili«
ties - to. exploit the society. They have
~exploted . it. Having
rights to keep about as their own, having 2

fundamental right to run the factory, and'

baving the fundamental right to exploit his
own brother, if this is not put- an-end to,
this will continue and the people who are
private individuals, who have the neces-
sary facilities and infra.structure and
influence in this society will again flourish
and - the common people of this country
will perish. Some thing is happening. 50%
of our population is stil! living below po-
verty line. The Government have no
data about the living conditions of the
poor- people in this country.
People are suffering from  shortage
of drinking water. They have
no job. I heard a story very recently. I

heard it from a senior 1AS Officer who

was with me in the ILO Conference. She
was working in Rajasthan, She was tell-

" ing us that in Jaipur when she was work-

ing in the Social Welfare Department...

MR. CHAIRMAN : Why do you
quote the Officer ?

SHRI THAMPAN THOMAS : No, I
am not quoting. I am only just telling
one thing about which I felt very much.
In a family where five children
are there, the mother is giving food to
the elder child on Monday and on Tues-
day the second child gets and on Wednes-
day the third child gets. Like that the
children are fed.
ren in the family, because of the hard

earnings of the father and the mother and ‘

theie is no right to work and the work is
not provided by the Government for the

people who are there, the elder child gets

it on Monday, the second child is looking
at the elder child when it takes the food
angd how pathetic it is and how the soclety’
in India is built up after achieving our
- freedom | It is because we have not giver
importance to . the responsibility - towards

1f -we -analyse, we s that we-
rank below to Sri Lanka. How thia has

the fundamental

- ments wil be met by the society.

If there are five child-
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the society to  give job for the _peaple.
Therefore, if we can protect the risht of a
chtizen to get a job; then- there  witl beva:
total change in the society and the society’
which you say you aim at, will come tate
being, If you really want it, this is the time
when you will have to include in the Funw
damental Rights.

I was just mentioning about fhe coms

" parative study with other countries. In

the socialist countries the whole wealth
belongs to the sotiety and the right to
work is there, Thelr minimum reéquire-:
In the
capitalist society there are checks and-
balanees in the society itself. There are
necessary protections for them to give job
and to protect them. Therefore, it is not
much of a problem if the society feels. I
have seen in the western countries where
the capitalist philesophy is being followed.
every one speaks about the neighbour-
hood. They are conscious about the nei-
ghbourhood. If there are societies where
they feel they will have to contribute to.
make the society rich and if somebody is
there not having a job, the society feels
that it 1is their collective responsibility.
Here what is the position ? It is the
other way. There is reason for that. The
main reason is insecurity felt in the mind
of the citizen of the country. There isa
feeling of insecurity in the mind of the
citizen. When we have a feeling of inse-
curity in our mind, we have got the ten-
dency to amass wealth at the cost of the
society and keep it for the tomorrow which
is to come, How can this be avoided ?
This can only be avoided. by giving an
equa) status and an equal feeling amongst-
one’s own brothers and provide them with -
the necessary work. When work becomes
a fundamental right of the.citizen, these.
maladies can be cured and if that outlook .
ol the modern saciety is accepted, there
should be a sanction to enforce it. .
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A fuadamental point in it is that when it
is,accepted as a fundamental right, the citi-
zen gets a right to get it discharged, Other-
wise they are at the mercy of the Govern-
ment. Only if this is included : in the Fun.
damental Rigb;s in thg Coustitwbns then
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a pu'son who has got on Job can ask the

‘Govcmment and the Court can surely ask
the Government to surely xmplement it.
This if it is a fundamental right he gets,
apd jt will be an enforceable right. There-
fore, my submission is : I support Mr.
Banatwalla’s Bill and request that by all
means it should be accepted and a new
society may be formed in our country.

. KUMARI MAMATA BANERJEE
(Jadavpur) Sir, thank you very much

for giving me a chance to talk on this

important Bill.

SHRI H. A, DORA (Srikakulam) :
We have to take up the half an hour
discussion also.

KUMARI MAMATA BANERIJEE :
1 heartily support Mr. Banatwalla’s views
.on right to work. But I oppose the text
of the Bill, I appreciate the sentiments
of Mr. Banatwalla. 1 have great regards
for him. Not only myself, but everybody
in this House, either this side or that side,
we are very much concerned about the
unemployment problem. The right to
work is a fundamental right. We know
it very well Our Prime Minister and
our Minister also know it very well. I
oppose the text of the Bill. Mr. Banat-
walla has stated in his Bill that *I have
moved the Bill to seek to make the right
to work a fundamental right of each and
every citizen of our. country, & right whlch
can be enforceable by law.”

_ In the directive principles of the State
Policy and under the Constitution of
India, there are a number of Articles
which should be implemented by the State.
But, unfortunately, we have not been able
to implément many of them., Article 41,
42, 43 are the directive principles of the
State Policy. Article 41 says.,

“The State shall, within the
" limits of its economic capacity
- and development, make effective
provision for securing the right
- to work, to education and to pub-
lic assistance in cases of unemp-
loyment, old age, sickness and
disablement, and in other cases of
underserved want,”

mmm. 1986,

. public.

e
The. whole thing i ls covered by Aniole |
41 of the. Constatutxon. o e
1 would hkp to raise one nmpo:tantk
pmnt a,nd I would request the hon. Migi.
ster to please note it. The Supreme Court
has said thay the fundamental right include
Article 21 of the Constitution. They . have
said that right' to lite includes right to
livelihood. . Government sbould take note
of this. Our Government has provided
irrigation, sertilizers, power, the 20 point
Programme and so many other program-
mes for the development of our country,
Our beloved late Prime Minister Mrs.
Gandhi waged a relentless war against
poverty. She has pationalised banks.
She has introduced . IRDP, NREP and
RLEGP and the DRDP Programmes, the
20 Point Programme far the upliftment of
the poor people. Our dynamic leader and
Prime Mipister Shri Rajiv Gandhi is also
keen to see the development of the
poor people. But we should realise the
main thing and that is about the actual
implementation. That is the main thing.

There are so many schemes; we have
so many plants; so many projects but
who will implement them ? Government
can introduce the programme; Govern-
meat have got some plans; and the Gover-
nment have some developmental works.
But it is actually the bureaucrats, who are-
implementing them. There is some co mm
unication gap between the -officials and the
The implementation is not going
on properly. It is a fact that our popula-
tion was 350 millions but now it is 740
million. We are increasing the popula-
tion day by day.

In the report for the year 1982.83 of
the United Nations, they said that the
population oi the world has increased by
85 million and India is the first country in .
the world, with an addition of 15 million
to its population, It is also a fact that we
have succeeded in reducing the growth of
populauon. But the net addition to po-
pulation is increasing day by day. During
the Sixth Plan and the Seventh Pldn, we
made special efforts tor educe poverty and
unqmpioymenl We have a number of
projects, plans. and programmes. We .
should a'so apprectate that in fhe
Budget that - we havc JUS’t had thm
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‘ j; q. marginal !nmau of 65 percent in the

plan outlays for major programmes, anti~

foverly programmes, The allocation for
the IRDP are up by 51%; the allocation

- for. NREP are up by 93% and the alloca- -

tion for RLEGP are up by 589%. There
is no denial of the fact. But still the prob-
lems rcmam. . ‘

I.am not.in accordance with the opi-
nion of Mr. Banatwalla that the Court
should.be given independent powers. to
deal with these matters because we
should be practical. Practice is the main

thing. Heartily feeling is another thing.

I knew the feelings of Mr. Banatwalla. We
are very much sorry for that in the whole

country there is unemployment problem

and now it is the ‘rising sun’. Until and
unless we eliminate poverty and unemp-
loyment from our path, it is not possible
to establigh the right to work ‘in our
country. So, sir this is our main duty—to
fight again the poverty, to fight against
illiteracy, to fight aginst communalism
and to fight against unemployment. Being
a youth I have to make some suggestions.
I.am not going to make an elaborate
speech; but I have a few suggestions to
make to the hon. Minister.

I have already heard the speeches of
the Marxist leaders. Really I am very
sotry because whenever we try to hear
something from them, they always try to
pelitically manipulate everything. One
Hon. Member has already stated that it is
a.socialist country, the Congress ideology
is.of - spcialist pattern, but. Congress is
totally responsible for unemployment, they

are not going ahead, they are going back-

weard and so op. May I know from these
Members what is their policy 7 In the
directive principles it is the State which
has to. implement all these things.

In my State I know that ‘the Govern-'

ment had introduced food for work pro-
‘gremme to give more. and more employ-
ment to. the poor people. But these
States mis-used- their power. Only their
 pazty peoplegot all the facilities. The
peor poople don't get any facilities. So,
the Goverament of India has now stopped
thkmrmamme. ‘

TM Whymz in my Smy, 1

anmwm cs.um o

party of ices.

B s

can say very. frankly bccame lf,am» very
much anxious over this, is very large. Out

of 2cmres of psople who are ' registered

educated unemployed youth, in my State
40 lakhs - umemployed youth are: thers,

The :Central Government recruitment. are
. mow banned for a long-time. There,

the
employment offices are now the CPM
So, generally youth are:not
getting their employment from this
Government. That is why unemployment
problem still remains. :

You may be surprised to knbw that
these State Governments have no work
for the unemployed youth, '

SHRI AJIT KUMAR SAHA (Vishou-
pur) : This is a Private Member’s busipess.
The Méember should not say against CPM
Government because it is not at all con-
cerned. :

KUMARI MAMATA BANERJER :
We can say that our Prime Minister' has
already introduced seif-employment scheme -
through DIC programme, These people
are saying that Congress-I are taking this
country back. May I ask the Hon.
Member that when they are saying re-
garding Marxism and Leninism what is
their policy. ’

I may give a quotation :

“Where is your Marxism,
where is your Star

Tata is your bosom
and Goenka is not far”
This is the ideology, it is their policy
now. ‘

friend

You should be surprised to know, I
am very much concerned, that two thous.
and workers of Pecrless are now on the
road. Four lakh field workees. of Peerl ess
are now on the road. It is due to the
banning act of the State Government,
Now they are opposing totally the ban in
the Central Government recruitment; but
why are they not opposing on the banning -
act of the State Government ? The State
Government has implemented in 1979,
My request is that please do something in
favour of these poor people. Don’t play
game to check these poor people. ‘We
shpuld realise what is what, R
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ﬂ[m‘lmari Mamata Baoerjec]
I have a few suggestions to make to

the Hon. Minister. The Central Govern- -

ment should stop the postal order fees for
services, So many poor people .in the
rural as well as urban areas—they are
‘intelligent educated youth no. doubt—
cannot apply for new jobs. If Central
Government and - State . Governments
jointly stop the postal order fee for new
servicés, then more and more youth will
got preferences.

The second point 1 would request is
that the Central Government should lift
the ban on recruitment. Those who have
. crossed the age bar are now very much
concerned, really they are very much de-
pressed. We should do somethmg in
favour of them.

Please increase your target point for
. self-employment during the year 1986-87
to help youth more and more. Our
Government has alréady introduced so
many schemes. They are IRDP, NREP,
RLEGP, etc.! Poor people are not
getting all facilitics from these schemes.
Because there is some mis-communication
between Panchayat level and the common
people. So, our Ministry should set a
non-official team or a supervisory team to
supervise all these things and take neces-
" sary action that really the poor people get
the facilities from 20-point programme.

Lastly I request Mr, Banatwalla to
withdraw his Bill because what is -the use
of going to the court of law, The law
" will remain on paper if you cannot im-
plement it. The real thing is that the
peeds of our young men and women
should get fulfilled. 20-point programme
is & magna carta, If we are able to im-
plement it then people will get all these
things.

-8ir, I thank you very much for having
given me the opportunity to participate in
the debate.

[ Translation]

SHRI ANADI CHARAN DAS (Jaj-
pur) : Mr. Chairman, Sir, I am happy that
1 have been given time to speak on the
Bill which has bger moved in the House,
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I want to start my speech from where

Kumari Mamata has ended. This is: a
good Bill, but mere passing the Bill will
not serve the purpose, unless it is imple-
mented properly and with good intention.
This aspect we must keep in mind.

Ours is a democratic socialist country.
Under this system every one has got equal
rights. The Constitution also refers to
‘Right to Work’. Therefore, the pro-
grammes relating to, removal of poverty
must be implemented. In our country the
poor are exploited a lot. This exploitation
must be stopped. Ifthere is a hole in the
pitcher, how can water be filled in it ? Be-
fore independence also, people used to be
exploited. That exploitation too was
checked by our Congress Party., There-
fore. the present exploitation should also
be checked by you. It is a matter of
concern and it should be discussed serio- .
usly,

Presently we find that the rich are be-
cdhing richer and the poor, poorer. In
one family, every member is employed and
in another family no one is employed.
This disparity will have to be removed.
You have fixed wages' at Rs. 8 and Rs.
13.60 per day, but these too are not being
paid uniformally.

Our late Prime Minister Shrimati
Indira Gandhi bad announced on the 15th
August from the ramparts of Red Fort
the introduction of RLEGP. You should
guarantee work to at least to one member
of each family, You do not give hundred
per cent guarantee under this programme.
At present the officers doing work are
different fro the officers getting the work
done, We people do uot have time even
to oversee. I want to submit this also that
at places income tax is being deducted
under NREP and other schemes. This is
happening because in this country the
entire work has been left to the bureau-
cracy. They are the biggest exploiters.
They think that we are elected just for 5
years whereas they work upto the age of
58 years and no one can throw them out,
Therefore, they do whatever they like.
The Ministers also are appointed for a
a period of 5 years or 3 years. - The Mini-
sters too go on changing. Therefore, the
implementation work is. eatirely in their
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bands.. We frame the laws, but these are
implemented by others.
any work whole-heartedly and sincerely. I
had, in this connection, given a ‘suggestion
that “one family, one person, one job' and
similarly ‘One family, one house’.
should be a ceiling on property. In the
absence of ceiling on property, people get
an opportunity to amass property. If you
provide for registration, then you will re-
main aware as to who is holding what
property. In banks also, people are
amassing wealth similarly and their bank
balanc. goes on increasing. This system
should be enforced in small towns. Public
Undertakings are also running in losses.
The people working in -the Public Under-
takings are becoming rich, but those
for whom they are working are becoming
poorer. Therefore, 1 want to say that
unless explotation is stopped, whatever
“ facilities you may go on providing, they
are not going to benefit in any way. The
Government has the will to stop exploit-
ation. Therefore, J request that you should
consider it again and bring forward a new
Bill,

With these words, I
giving me time to speak.

SHRI KAMMODILAL JATAY
(Morena) : Mr. Chairman, Sir, I oppose

thank you for

the Amendment Bill introduced in the
House by Shri Banatwalla.
Shri Banatwalila has seen the time be-

fore 1947 and he is secing the present time
also. Before 1947, the population of
India and Pakistan was 35 crores. Today
India’s population is 70 crores and
Pakistan’s population would be around
20 to 25 crores. Before 1947, India’s 90
per cent people was illiterate and presently
90 per cent people are edycated, Being
educated, most of the people seek service.
In addition, there are certaln people who
have resources and do the farming. Their
family members also seck eniployment.
After 1947, the Government has made
arrangements for many trades and occup-
ations. The Government bhas set up
departments like Fisheries Department,
Turtle Rearing Department and Crocodile
Rearing Department, but even then there
is acute shortage of jobs. I would not
- say that people are not uneducated. I

would only suggest to the Government

© CHAITRA 14, 1908 (SAEd)
They do not do.

Thers

R

that at least waste land should be given
on lease to the uneducated people, More-
over, maximum people should be recruited
in the Armed Forces. In Gwalior thers
was a platoon by the name of fourth
Platoon and it was quite famous. In our
Chambal Division, there are very good
boys who can work in the Armed Forces,
Therefore, I  request that maximum

. number of people should be recrui-

ted in the Armed Forces.
[English]

MR. CHAIRMAN :
ted for this Bill is over.
has to intervene and the mover has to
reply. If the Housr agrees, we may exe
tend the time for this Bill by another forty-
five minutes or so. )

The time allots
The Minister

MANY HON. MEMBERS : Yes, yes.

MR. CHAIRMAN : The time for
this Bill is extended accordingly.

{ Translation]
SHRI KAMMODI LAL JATAV: 1

would request the Government that morse
and more trades and occupations should

- be made available so that unemployment

could be removed.

With these words, I would request
that Shri Banatwalla should withdraw his
Amendment Bill. This is what I want to
submit. I would like to express my thanks
to you for providing me an opportumty
to express my views.

[English]

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI H, R. BHARDWAJ) :
Mr. Chairman, Sir, at the very outset, I
must express my thanks to Shri G. M.
Banatwalla Ji, who has moved this Bill to
focus the atiention of the nation on the
question of unemployment. I am also
grateful to the hon. Members Shri M, C.
Daga, Shri V. K. Krishna Iyer, Shri V.C.
Jain, Shri Y. S. Mahajan, Shri Satya~
gopal Mishra, Shri V. N. Patil, Dr. Raj-
hans, Shri Keyur Bhushan, Shri Satyendra
Narayan Sinha, Shri Ramashray Prasad
Singh, Shri Balesaheb Vikhe Patil,
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g, Somnath Chatterjee, Kuman Mamata
mme, Shri A. C. Das, -Shri Jatav and
'othgr hon: Members of this House, who
.;p@va enhghtcned this House and me about
the necessity to reassess the question. of
mployment in this country.

‘ " This has thrown new light on various
areas where there.is vast scope to work.
Nobody can deny this aspect that there is,
tremendous scope ‘' to generate employ-
ment, to give more opportunities for our
youth, educated unemployed and so on.
But the question is that in India, we have
throughout been governed by the process
of planned economy, and that is why,
Article 41 which is contained in the Dir-
ective Principles of the State Policy has to
be read again and again, has to be gone
into again and again to seek proper dir-
ection in the state of affairs in which we
afe runping our country, I will just
quote Article 41 :

«The State shall, within the limits of
its economic capacity and develop-
ment, make effective provision for
sccuring the right to  work, to edu-
cation and to public assistance in
case of unemployment, old age, sick-
ness and disablement, and in other
cases of undeserved want,’’

It embraces a very ideal situation. The
words are—the State shall, within the limits
of its economic capacity. Our forefathers
were very much alive to the fast that the
difficulty was with the economic capacity
of the country and not with the willing-
ness to give that thing which our country
might need. They knew it. And Shri
Banatwalla is much more informed about
the situation in which our country
was placed, when we became free. I re-
. member my childhood. In those days,
India was a vast ocean of poverty and
if there were any dots of richness, they
were only there in a few cities, Now, I
can proudly say that today India is not
that vast ocean of poverty. - The areas of
poverty still remain but a vast area of -
poverty has been wiped off from the
country. This, by no means, is a iess
achievement. *

1 come from a rural area, 1 know
that abont a decade before we used to eat
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. bear with me,

e

thc Mexican wheat. Naw, when 1.go.to

‘my village, I see that the: ﬁekds are.bloome

ing and. everywhere it is.green and. green,
Whatever may be the situation, -we do'mot
have starving people In our counmy to-
day. Self-sufficiency .in agriculture is &
landmark inthe history of . this. country.
And those, sitting on the other side;- who
call themselves Marxists, shut their .cyes to
these achievements. I was surprised when
I heard Shri Chatterjee.  What is.he
asking about ? Is there any deviation
from the policy of sacialism in this coun-
try ? Socialism does not mean that you
borrow an ideology which does not fit in
our country. The country has to be
governed by a secular demooratic pro-
cess. That is what we must strengthen.
The country has to be governed by a pro-
cess of economic development in a plan-
ped manner and not by a haphazard ideo-

. logy, which js neither here nor there. Yo .

see the situation in their own State! It
is difficult to roam about in the Park
Street after 6 O’clock ! Can they deny it ?
I am speaking,..

(Interruptions)

SHRI AJIT KUMAR SAHA: 1
challenge the Minister to go there and see
for himself. Even at 12 O’clock at night,
nobody will touch him !

(Interruptions)
SHRI H. R. BHARDWAJ: I am
saying- this with full responsibility. What

is the situa‘ion today in that State, which
they call ‘thc people’s State’ ? Is this the
system of government you are progagatingf
We do not want mope States to go- by the
way of West Bengal.

SHRI AJIT KUMAR SAHA : It is
not correct...(Interruptions) ‘

SHRI H. R. BHARDWAJ : Kindly
I am not yielding on this
issue. 1 want to put the full facts before -
the House. Is there no starvation in' West
Bengal ? s the whole city glittering with
electricity in West Bengal ? Are cmpl,oy-
ment opportunites abundant in West '
Bengal ? This fs the systém that you want
for the whole country to adopt ! He wants

‘the attention of tﬁé whble cOuntry td bé



govern.l.. .

- SHRT-AJIT RUMAR SAHA : It s

'MM!W& and dthet ‘States are fonow-
ing our’ %smge, " (Interruptions)

SHRI H. R.  BHARDWAJ :
somy. T donot want to talk about the
ideelogionl content, which is neither §e-
cubar mor democratic. 'Nowhére near
democracy |1 went to'tell him that when

he tatks - ageinst something which our -

forefathers had suggested in this couttry,
he'must come out with a better system.
Today, it is very easy to say that this is
not happening and ‘that is not happeding
by simply shutting thé¢ir eyeés to the pro-
gerss that the country has made. We are
not gatisfied as yet that. Whatever was to be
achieved, has been achieved. 1 am quite
remorseful of the difficulties of the un-
employed youth in the country. We are
equally sincere about these 1ssues, No-
body can have a difference of opinion with
Shri Banatwalla on that issue. The
guestion is this. Are we or are we not
making any effort ? I do not want to
speak about the figures, which will really
eslighten the minds on the other side,
about what is being done. See the pro-
gress that the country is making. See the
achievements we have made in various
spheres of activities in the rural sector. I
have always maintained in this House that
progress is slow, but it is very steady, be-
' cause it has to percolate to the farthest
ead of this country. One who dpes not
travel teyond. a particular phytosophy,
will not see other parts of the, country.
Kindly permit me; I will just say what is
the significane of giviag work to every
body, without having the scope for pro-
viding work, or of giving allowance to
everybody without having the means to
give that allowance. What is sts cost ? 1

will just say that if it runs for one year, it .

will cost Rs. 9,000 crores—i.e. for 20
million people.  Should we pay every
year Rs. 9,000 crores of the country’s
money to those who are sitting idle at
home ‘?'Is it possible ? .

“The other way is that you plan in all
dlrections—-—industry. agnculture and other

sectors, where these people can. be given

job-oriented education and put into these
pmw jobs.
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Wedm ﬂm xdcal SMe whtch they
~ 'is what is being done.
‘ ;ngamme hﬁ*vmg %ri‘bus schémés. ,

I am

- Congress (T).

There, the return will

be that you win generate ‘more j6bs. That
There are special

¥ want oty to 'poirit‘out the N&ftoHdl -

* Ewmploymett Programitie, Tnteftateld Rttt

Developtherit Proptamine, numrmmw
Bmploythent Programinie, Tralnfng

. gramme for Raral Youth for Self-} “Empi
. mient, and schefies for providing self-

efiptoymeiit  to etucated 'uném}miy&f
yotth. -

We are not saying that we 'witl - pid-
vide everything to the cadre of the
That is beihg ddne ‘else-
where, I have seen what is béing'done-in'
their State, Everything is going to' their
workers. Mamata Ji has rightly ‘pdted
this out. ‘

SHRI AJIT KUMAR SAHA : I
object; this is totally untrne. He ‘is ffig
leading the House. ‘

SHRI H.R. BHARDWAJ: They
will object; they will mot accept-it. Kindly .
permit me to say this. They will wiso
not. accept the targets achieved, as indi-
cated by various figures. I will just place
them before the House: I will just
briefly say this. The number of families
which were targeted, and the achi¢verrents
are as follow :

1980 and 1981 : IRDP—Tarect :
lakhs;

Achievement : 27.27 lakhs.

TRYSEM : Target : 2 lakhs
Achievement : 1.25 Iakhs. etc.

13y

" These things have been repeated. Iy
there any doubt that the country is pro-
gressing 7 Do you have any doubt that
the country i$ gaining momehtuin if rel-
peet of infustrial infrastructort, educativh
and other spheres ?

AN{HON. MEMBER :
dfo%ﬂgg 1t.

SHRI H. R, BHARDWAJ : 1Thatis -
what I want to tell to House. Whlt they
are saying is that there is siqpup qiio, und
that ours is a completely stagnant coyn~

I ai net

try, (Interruptions) I am not in deubt,
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. [Shri H. R. Bbardwaj}
I have come from a family which has

risen because of the polncxes of this Gove-

rament. What can you teach me ? I have

walked on foot for ten years, to get my

education, and I am here. Don’t teach
me. I am a self-made man, I am not
built on these hollow policies.

(Imterruptions) You perhaps think that
nobody can be wiser than you people.
(Interruptions) Every Member in this
House admits the progress that the cou.
ntry has made.

MR. CHAIRMAN : Why not ad-
dress the Chair ? ‘
SHRI H.R. BHARDWAJ: I am
only addressing the Chair. But it does
not fit with the frammework of their minds.
That is the difficuity. I have also studied
- Marxism, and I have rejected it already.
(interruptions) You have borrowed Mar-
xism. They want their borrowed Mar-
xism and hollow Marxism for India. They
always talk of progress, and follow the
most reactionary programmes,

MR.
Bill.

CHAIRMAN : Come to the

SHRI H. R. BHARDWAJ: 1 am
only submitting that they should see in
bow many countries the right to work 1s
there, except in USSR, China and per-
haps Japan. There, they have the right
to work, and also the right to duty. That
is most important. But are they accept-~
ing that the right to work and right to
duty should go together ? Absolutely not
The right to duty is always accompanied
by the right to work; and these two go
together. So, what is important is that
we must see how we can' generate more
and more employment. That would al-
ways depend on the optimum use of the
resources avaxlablc to us,

I will just briefly point out about the

presidents address. Everything was repea-
ted by the President in his Address before
the Joint Session of Parliament; and they
seem to have forgotten, On page, 5 Para
graph 25, he states as follows :

“Vigorous implementation of -

‘aptipoverty programmes yiolded

ABRIL 411686

. gress needs to be maintained.

BN %

significant  results. The Sixth .
Five Year Plan aimed at assisting
15 million families under the
Integraied Rural Development
Programme; 16.6 million famities
were actually covered,..”

If these 16.6 million families were
given assistance and they had been helped,
is it something very significant ? Then 16.4
millions belong to the SC&ST; that is the
basic commitment of our Party. We want
to go to the lowly and the lowest person
in the society, and that is where the pro-
The ques-
tion is whethor that is being done or not.
Then it further says as follows :

“These programmes are being
strengthened and surplus food-
srains stocks will be used in 1985
86 to expand the National Rural
Employment Programme and the
Rural Landless Employment
Guarantee Programme (o cover
one million additional families.
An amount of Rs. 100 crores has
been provided annually during,
the Seventh Five Year Plan for
the construction of housing for
the Scheduled: Castes/Scheduled
Tribes and freed bonded labour.”

On education also, I have certain sati-
stics; they are quite glaring and nobody
can deny them. Now, in 1985-86 there is
a central vutlay of Rs. 329 crores and
them 1986-87 Rs. 351.96 crores. Vast
schemes are there, but, as was stated by
the hon., member, this is a country with
huge population. The population grows
every day and the progress that is made
remains insignificant considering the pro-
gress made and the population increased.
So, we must plan our poopulation; we
must plan our resources and put them to-
gether and see ‘results,. We must have
the right to work; we must have a duty
to work. Has any country been built
overnight without the help of the people

" of that country ? RBvery country has been

built up by the people by right to work
and right to duty going together and we
must proceed with the same direction.
The discussions on such topics do bring
certain figures and certain facts to light.
Nobody denies it. But if we want that the
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whole system should be re-structured over
again, that is not possible simply because -

we have travelled a long distance and that
“distance cannot be started over again.

-Our country will be very very successful

if each one of us performs his duty in the
right direction. But the question is that
we change our political ideology over
night and still we say that we are going in
the same direction. The Congress has
never gone beyond the policy laid down
by the forefathers of this country. The
Congress has maintained democratic tradie
tions and has maintained secularism and
planned economy. That is the difference
between that side and this side and that is
what they do not understand; that is
why the countryment must always support
us. Therefore, this system of planned
economy ‘is doing very well. But, we
must increase pace of progress; we must
take these programmes to these areas
" where today there is no drinking water,
there is no road to reach rhat place,
where there is Qo communication with the
people. We must go to them; we must
thake the programmes to - them and that
is where in the plans, programmes, one
after another, Mrs. Gandhi gave, 20 point
programme, this vital programme, which is

the planned economy; which she thought

and which panditji though and now our
leader Shri Rajiv Gandi is giving to us.
We are proud of these programmes.

SHRI BIPIN PAL DAS (Tezpur) :
They are not implementing.

SHRI H.R. BHARDWAJ : They
dd not believe it. See their attitude on
national issues for all time !(lnterruptions)
If their ideology had been successful in
this country, they would have travelled
some distance from RBengal; they have
not travelled any disiznce; that is where
nobody will accept them, (Interruptions)
I said it on the Floor of the House that
‘walking in the Park Street you will know
your reality. :

AN HON. MEMBER : Why not now
persuade Mr. Banatwalla ?

{Traanslation]

. SHRI BALKAVI BAIRAGI (Mand-
saur) : Mr. Chairman, Sir, I would like to
tell Shri Bhardwaj that the only differen-
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* throughout the year.

everybody and this

Bl 4%
ce bet"ween him and thcse‘ ‘pcople‘ is that

they CODSldQl‘ ‘Bandh’ as their right whm
as his ideal is right to work,

(English)]
4

SHRI H. R. BHARDWAJ See, a
poet is saying this. ‘

I was only submitting that the right to
work is ideal goal for us. We have g
goal before us where a person should be
offered a type of work which is suited to
him, IfI am a farmer, I must work on
my farm rather than running to Delhi and
becoming a DTC conductor. If there is
an educationist, he must work on educa-
tion and so on. That is the direction in
which we are moving. Our new education
policy is working on the rural talent. If -
the rural talent is increased in this country
then you will have equality in the society
all through. See the progress in the deve.
lopment of science and technology. They
are taking the country forward and for-
ward, There is no going back on this. I
am only pointing out this thing because I
am not against giving a right to Indian
citizens that they should have a guarantee
of work and employment. That is rather
an ideal society which we can dream of.
But that ideal society must have the reso-
urces and resources must be compatible
with the programmes which we are giving
But the resources
are not there. Whatever resources we
generate, we re-employ them for the deve-
lopment of the country. We try to change
them if some other needs are there. I
am personally making a submission that it
is no use amending the Constitution and
adding article after article in the Constitu-
tion that this will ensure employment to
will give unemploy-
ment allowance to everybody if we do not
have the money in our pocket to pay and
that money is usefully spent. You have
to look to the actual situation. 1 tell you
that a time will come in this country, if
we go in a planned way and plan our
population, when we will say that we can .
offer employment to everybody. Itis no
use giving money to idle people. That is
the situation nobody desires. Let us wait
for some more time when these Directive

,Prin'ciples will become a reality,

“SHRI ' H. A, DORA How mny .
years ? .
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aﬂm H. R. BHARDWAJ : It is for

© wi'to deelde in this House' aad se¢ how

- muoly basd iwe work in this country. The
. countrymen workmg hard can make any
change in the economy of the counry.
The engineers must be dedicated. The
farmers must be dedicated. The- farmers
have done their part of the-jab. Let the
_industry, science and technology people
builda-modern India. Some people start
eriticising computess. 1 think, they are
sort ofddeas, You canaot- achieve those
strides in scicace. and  technology without
the Jatest equipment. You want to per-
form miracles in surgery with a small ra-
zor blade. You must have the latest equip-
ment for the latest achievement. That is
the time today. Those who criticise thns
we-know that they are not ignorant of the
significance of science and technology.
But they do not want this country to pro-
‘gress, 1 will go to that extent of saying so,
because they are scared. Some system are
such where the people are disturbed and

they wﬂl be. happy

Ono speaker was saying something
whjgh surpmud me. They enjoy that the
terzorists are there. They derive some
sort of sadistic pleasure in it that yqu
lmvo crcqted these terrorists as if they are
the supporters of terrorists, Nobody can
tq!pgate terrorism in this country of Maha-
uha Gandhi
never preachcd terrorism. Those who
lupport this type of movement, they are-

living in such a situatjon where they will .

cease. to exist in this country Terrorists
¢o not have any p]acc in this country
whcther on this pretext or on that pretext.
Take it for granted. This country has
accepted ~  non-violence and  non-
violence is the only panacea for all
our. ills This is what what Mahatma Ji
has said and our leaders have maintained
over the years. When I was a child, I
remember there was a quotation of a
famoys man that power comes from the
barre] of the gun. That is not applicable
to Indm, mind it. It comes through the
bailot box which serves harder tham the
barrel of the guy. So, my humble submis-
sion ; to my very senior colleague in the
Honse is that we

we  have daspussed thns 1ssug,
we have highlighted all the aspects of this

problem and we are senously concerned -

about it,. Our commitment to remove un-

"

It is a country which has.

mlwm lmm thc country isehm M.‘
detormined and more offorts ‘arp ! .
mads, as I have pointed out .at tlm um ‘
of Presidential Address. 'With all thes.sub,

mission, I think Mr. Banatwalla i)l agree

towithdraw this  Bill because this.isg
Constitytion Amendment Bill and when
you amend the Copstitution, you MV@ ]
different type of discussion, "

SHRI GM. BANATWALM
(Pannari) :: Mr, Chairmap, Sir, I am
grateful to all the Members who have
pastigipated in the discussion on this Bill.
I am also highly. thankful 1o the hoa.
Minister for his enlightened interveation.
As 1 had made clear while moving the
Bil no one can deny the efforts that are
being. put in by our Government to alle-
viate poverty and to meet the challenge of
unemployment in our country that is a
fact. Nobody can deny the progress that
India has made during all these years,
Everyone who has scen the face of our
country since 1947 will deﬁmtely agree
that a lot or progress has been made, that
our planning has borne fruit. It is only
those who may be motivated by - politicsl
considerations who may try to ‘ignore the

realities of the situation.

Wbilc I was moving my motion for
the consideration of the Bill, I had myself
listed the various efforts the Government
is making for the purpose of meeting this
question of unemployment and of allevia-
ting povery. One must appreciate thase
efforts. The question is not that the
Government is not alive to the situation.
The point that is being made is not as.a
matter of criticism of the various pro-
grammes that are being undertakeq,, but
in order to point out that despite all the
efforts of the Government, our economy
has failed to provide work for all, 1Itis

 this failure that has to be met and for that

purpose the Bill wanted to secure fo;_
every citizen the right to work., Itijs noet
a Bill to secure for every citizen the right
to refuse work, it is a Bill o secure for
themn the right to work, and if our
economy fails to provide that tight to
work, then our organised and ‘civilised
socicty must assume its responsibility to
the individual and see to it that the indivi- -
dpsl does netdanguish in a state of - want,
It was with4hat particular objeot that this
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liﬂ was brbught. 1 welcome the statement )

of the hon. Minister that the right to work
is our goal, nobody denies that. I welcome’
that particular statement.

17.0_0 hrs.

The only thing is that we are far away
from this goal; despite all the planning
one does not know how much further time
it will take and as Lord Keynes says, in
the long run we are all dead. So, before
the situation becomes serious, the guestion
of unemployment has to be seen from this
particular angle that the right to work is
secured to one and all. The hon. Minister
was referring to terrorism also. I had
never thought that terrorism would be a
part of this Bill. But then, he rightly
pointed out that when our youths are
denied the right to work then tetrorism
increases in our country. We find this
lamentable position that youths who do
not have proper connections find it
extremely difficult to get work despite all
their merit. It is this situation that needs
to be corrected and tnerefore the need for
the right to work. There are various
aspects of this problem of unemployment
and they have all come before this House
as a result of the light-bearing speeches
that we have heard from our Members, I
"will not again repeat them. The majority
of the Members—or a'most all the Mem-
bers, I should say—have appreciated the
need to tackle unemployment on a serious
basis. There are some differences with
respect to the measures that should be
taken, namely, the right to work being
made a Fundamenta! Right, However
some have mocked at the very idea of the
right to work. Some have pointed out
that granting this right to work means that
people will not work; they will resort to
taking doles and just sit at homs. They
therefore were apprehensive that ours will
become a nation of shirkers rather than
workers.  Sir, I was taken aback when I
heard such a view, referring to our people
in such a contemptuous manner—the
people who have put us here—and we,
refer (0 them as if they are not responsible
people, as if they have this idea of living
with doles. Really speaking our Indian
sociéty is 8 society with great self-respect.

Doles do not go band in hand with that
We belieye in

idsn of self respect alsp,
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" civilised

Bill . 4
living on the earnings that we make our-

sclves, However it is the economy that
fails us, as I said. When the economy
fails, then the  'civilsed in a
society  must take . its
responsibility also, I must therefore |
dismiss this idea of people becoming
shirkers with the contempt that it deserves,

. Our people are with character and the

Bill seeks to secure the right to work and
not the right to refuse the work. Un-
employment allowance is not to be given
when persons refuse to work. This is only
for a general amendment of the Constitu-
tion to see that this right to work is
secured to one and all,

Another argument that I must refer to’
fs with respect to the population explosion. -
A few of our Members have said that this
unemployment is consequent to the
population explosion that we are having
and is a result of over population. They
have pointed out that the need is for
family planning and for even compulsions
in matters of family planning and with

" that the whole problem of population will

be solved and the whole problem of un«
employment will be solved. That is the
argument that has come from a few of the
Members.

SHRI VIRDHI CHANDER JAIN ;
Nobody has spoken about compulsion.

SHRI G.M. BANATWALLA: The
hon. Member says that nobody has spoken
about compulsion. I do not agree. There
have been remarks to that effect that
there should be a Bill for making a law .
restricting the size of the family. Such
Bills have also been introduced in this
House. However, the point that I was
dealing with is the question of population

policy.

SHRI KAMAL CHAUDHARY
(Hoshiarpur) : What happens after the
population of the country is doubled in
one year ?

SHRI G.M. BANATWALLA : I have
heard you all and I am prepared to yield
to you as many times as you want even if

du have some new ldeas right now,

* MR, CHAIRMAN ¢+ Itisoota good :
procedyre. You go op now, : :
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SHR]. G.M, BANATWALLA : The.

pqint,tbat has been made is with, respect

to_the, so-called icar.of population explo-

_sign. My submission is that jt js rather

unfgrtunate. that in matters. of population.
pojicx, we, haye fajlen- a prey to.. neo-.

Malthusian ideas and we kngw how heart-
less and how erroneous have been these
nep:Malthusian ideas. ,

SHRI BIPIN PAL DAS : Excuse me,
Mr, Bapatwalla, would you say that the
new, Chipese policy of population is also
in ling with the neo-Malthusian ideas ?

SHRI G.M. BANATWALLA : I
think about China the others will take care
of .it. Let us talk; about.India. I am
neither. pro-China or . anti-China. and, all

that.: I am pro-India. I have just started .

on.the subject..

Mr. Chairman, I was saying that as, a
result of the nep-Malthusian ideas to
which. we. are. falling.a prey, the concep-

tuglisation of the.entire population policy

and, the, po'icy interyentions have become

erropeons. I said that these neo-Malthu-

_siap ideas are also heartless. As you are
aware, Mr. Chairman, in the pre-Indepen-
dence days "even the famine policy of the
Government of India was based on such
neo-Malthusian ideas and we -had such
arguments during the British: days. that
these famines and starvations are a result
of over-population and even famine doles
will not be an answer to the problem of
famines and the problems created by them.
They, therefore, said that famine doles
cannot be given, aid in the days of famine
eannot be given because it is the popula-
tion that it is itself responsible for having
brought this misery on them. Such heart-
lessness is the nature of the neo-Malthu.
sian thought and I must appeal to one
and all that before they fall a prey to the
neo+Malthusian theory of population, all
these various aspects must be considered.

THE MINISTER OF STATE IN THE
DEPARTMENT . OF AGRICULTURE

AND.. COOPERATION (SHRI
YQGENDRA MAKWANA) : Malthus
was a catheolic christian. He .propounded

a theoryJknownlas the “Maithusian theory
. of . Populstion.”" - According to the Mal-

thusian theory mesns. of- production will

APRIL 4, 1986 .

‘response.

Ingrease, by arithmetic, rafio whereas..,
population will increase by geometrical, -
proportion. He advocated = that natupe
will take care of the situation arising out .
of population increase and a balance
between . economic level and population.
will be balanced by floods cyclones
epidemics and other natural calamities.
Now,when you say neo-Malthusian theory,
do you want to say the same thing or. .

something else which they have. in their |

mind ?

SHRI G.M. BANATWALLA : Yes,,
it is the. Malthusian, theory being pud-in .
the present perspective.

I was pointing out that we.are on the..
question of unemployment. The right to,
work is an effective reply to population.
problem. How ? The things are very.
easy. The: large families are the.economic .
They are an economic respoanse
to the present day risks that we find
attached to the various aspects of life. The.
present day insecurity with respect to
various risks of life lead to these large ..
families,  Therefore, economists have,
pointed out that one must study the inter-.
generation flow of income, in casg .of .
small families and in case of larger.
families. In case of larger families, the .
phenomenon is intersgeneration flow of
income from children. to father.

Mr. Chairman, Sir, but I would like. .
to give the question sufficient time. This ..
is an important topic. )

MR. CHAIRMAN : You are intrg-
ducing further controversial point.

SHRI € .M. BANATWALLA : I am
trying to soive this controversy that hag
been brought into this particular thipg,.
As I said, large families are a demographic.
respone to high infant mortality.

MR. CHAIRMAN : You are.em-.
barrassing those who.have supported the
Bill..

SHRI G.M. BANATWALLA : Why ?
do I yield to Chairman alsp.? The, large ;.
families are also an economic response. to. .
the, socio economic problems , that, arq..
there, at pregent, They gre an  cconemis;. .
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gesponse to the insecurity that is felt as a
result ‘of :the various risks of life.
provide right to work, right to get pension
in old age. Then, a person does not look

to a‘large family ‘as an insurance ‘cover.

That is the particular point. ‘If you'have
a very strong social security system and
that -takes care of the individual then the
individual does not look upon the family
-as-a'social insurance,

Therefore, the way to deal with the
population problem is also through provi-
sion of a good social security system-—
right to assistance in case of old age, the
right to assistance in case of sudden disa-
bility, the right to assistance in case of
aay unexpected want, the right to assis-
tance in case of any accident. whatsoever,
All this require to provide social security
phenomenon that is pre-conditioned . to
any population policy.

I may further say that the economic
relationship between the population,
whether today, populatlon is responsible
for the poverty, or the poverty that is
-responsible for the large population, is an
important point that must be gone into.
‘Here 1 have a book by one of the autho-
rities on the subject. It is named “Popu-
lation Policy and Combpulsions in Family
Planning’’ by Shri Vasant P. Pethe, 1
quote from p. 90 :

““As regards the population
question, over-population ' cannot
be the sole cause of poverty or
under-employment but rather a

visible symptom of a deeper -

malady namely, the incapacity of
the existing social system to
exploit the techno-economic
potential to the material and
human resources of the country.®’

I would like to remind this House of what
our late lamented Prime Minister Shri
Jawaharlal Nehru himself had said and he
was reported to have said in his opening
‘address to the ECAFE Conference in June,
1948 and I quote him with reference to
this very book at p. 90 :

“I am in favour of population

being checked. But I think there .

is a great misappiéliension when

You -

. United Nations

Bl ik
so miuch “stress s ‘faid “én this
aspect. ' 'We are’ over-poputited
if'you-ike, becdtse ‘war proddc-
tive capacity is low. If we:inctense
our production, -agricultural /and
other, if this population is:putito
work for production, then' we &re
not over-populated.””

- I must hére point out 'anbther  itite¥ésting

thing:and that is that poverty is' a“'phego-
menon caused not by sheer nwiberBut
-rather among other 'things by inegiitéus
distribution -~ of 'income dand employmiént
opportunities,

I may also draw the attention of - this
‘House to what the United Nations Fund
for Population Activities has to say. The
Fund for Population
Activities has listed 14 pre-conditions to
family planning. ‘They 'say that, bB&fore
you think of family planning, there dre ‘14
pre-condittons laid in a ‘paper by ‘'the
‘United Nations Fund for ' Population
Activities. They have given ‘the list of
‘those 14 ‘pre-conditions -and among “the
Iist in those 14 pre:conditions, we have the
right to work dand the right to:an adequate
social security system including the health
and old ‘age.

So it is the United Nations Fund -for
Population Activities themselves -say,
“Provide -to the country the right-to work,
‘provide to the country the most compre-
hensive social security system’’ and -that
they say, is the pre-condition to -any
.meaningful population policy also.

There are various other important
aspects that we can bring forward and I
have to request you to permit this ques-
tion ‘of .unemployment ' debate, become a
debate also on popuistion policyand to
start with the same, because various 'otker
Laspects are still left to be brought before
the House.

However, as far as the unemployment
question is concerned, I have said that the
Government is making very serious ‘efforts,
no doubt about it. But then the time has
-come for a meaningful national palicy com-
plying with these pre-conditions to progress
namely, the right to work and the right to

ca very comprehensive -social security
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system. We have some very contradictory
. things also. On the one hand we have
a large number of employment generation
-schemes and on the other, we have a ban
. on recruitment, These contradictions have
. also to go.

In deference to the bell that you have
been persistently ringing, I may conclude
. by thanking all the Members, by thanking
~ the hon. Minister, for their light-bearing
speeches and I want that these speeches
should also become fruit-bearing in order
to provide work to our people. I welcome
this particular announcement, this parti-
cular statement by the hon. Minister . that
the goal is towards right to work. That
is a welcome thing. I know that an’
attempt is being made and though the
. House is aware of the seriousncss of the
unemployment problem, perhaps the House
s not in a mood or the majority is not in a
mood or the hon. Minister is notin a
mood to have it done at this very hour.
They are waiting for some other opportune
hour but let that opportune hour be not
far away because, as Lord Keynes said,
in the long run we are all dead.

With these words I thank you all and
with the emphasis upon the hon. Minister
to reconsider his view and the hope that
he himself would come forward—this is a
. practice by you—that I come with a
* Private Member Bill and you come with

an official Bill. So keep up that practice
now and in the next week they may bring
their own official Bill. Let me hope that
the Goverment will move in that direction.
With these words, I seek leave of this
House to withdraw the Bill.

MR. CHAIRMAN : There is an
amendment moved by Mr, Mool Chand
Daga. He is not here,
vote. |

The amendment was put and negatived

SHRI G.M. BANATWALLA : Sir, I

beg to move for lzave to withdraw the Bill

further to amend the Constitution of
India.

"MR. CHAIRMAN : The question

T

" “Thdt leave be granted to wiih-

1986

I will put it to -
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draw the Bill further to amend
the Constitution of India."”
The motion was adopted

SHRI G.M. BANATWALLA I
withdraw the Bill,

——— ——

. BEEDI AND CIGAR WORKERS
(CONDITIONS OF EMPLOYMENT)
AMENDMENT BILL

[English]
(Amendment of section 2 etc.)

SHRI AJIT KUMAR SAHA (Vlshnu-
pur) : Sir, I beg to move :

“That the Bill further to amend
the Beedi and Cigar Workers
(Conditions of Employment) Act,
1966, be taken into cons:dera-

tion.” ‘

[ Translation J*

Mr. Chairman, Sir, all of us, are
aware that in India the number of beedi
and cigar workers are more than 40 lakhs,
and these beedi workers are the most
exploited people. This is so because these
beedi workers do not get any protection
of the existing legislations that have been
enacted by the Govt. for the benefit of
the workers in general. The legislation
which was enacted for the beedi workers in
1966 has many loopholes & therefore it is
not of much benefit for the beedi workers
Taking advantage of these loop-holes the
employers approach the high courts, su-
preme court etc. again and again & obtain
stay orders against the workers and the
poor workers are deprived of their legiti-
mate dues. This is not for the first time
that a private member’s Bill has come
before (his House for the beedi workers.
This subject has been discussed -here many
times earlier also. In 1957 our late leader
comrade A.K.Gopalan who was a mem-
ber- of Lok Sabha, also brought forth -
one amendment Bill for the beedi workers.
The then Minister incharge‘ 'also said

® The ‘speech was  originally dehvored
. in Beagali,
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many sweet things about providing bene-
fits for the beedi workers. But no benifits

-were forthcoming. In 1962 again he brought

_forth another Private member’s Bill which
was discussed in this House. All the mem-
bers were unanimous in agreeing that the

conditions of the beedi workers must be

changed, and that the Goverhment should
themselves bring a comprehensive Bill in
this respect. Even before we got independ-
ence, in 1945, a Committee was constitu-
ted to go into this. The Committee was
called Righe Committee., I am quoting
from that Righe Committee Report.

“In that report the Committee said
that this industry is one of the worst

industry in India with low wage, insecuri- .

ty of employment, partial employment,
employment of children, high incidence of
T. B.. absence of labour legislation.” elc.
This was the condition in 1945 when that
Committee submitteed its report. After
that this subject has been discussed in
Parliament two times. Then in 1966, the
Beedi and cigar workers (Conditions of
Employment) Act, was passed by Parlia-
ment. But even after that Act was passed
by Par.iament, the employers took advant-
age of the loopholes in the various sect-
tions of that Act and deprived the poor
beedi workers of their rightful dues like
minimum wages and all other benefits. All
‘the benefits that they should get as indus-
rial workers like, bonus, gratuity, provi-
dent fund etc., were denied to them. As
they were not given recognition as indus-
trial workers, the employers tock advan-
tage and approached the courts and obtai-
ned stay orders against them. After 1965,
-the stay orders etc. continued for nearly
10 years when in 1975 again an amend-
ment Bill was passed by Parliament. But
the provisions of that legislation also
failed to protect the interest of the work-
ers against the employers. There were
loopholes in that legislation also which
was expolited by the employers who kept
on going to the courts and deprived the
workers of their just dues.

Sir, not only that this was discussed
in Parliament twice several tribunals were
also set up in this connection. There was
a tribunal set up at Madras, another at
Bombay, another at Nagpur etc. All these
triduaals were unanimous. in their - opinion

Amds. Bilt | - dso

that the condition of the beedi workers
who number over 40 lakhs in the whole
country, is the worst. They have no
guarantee of employment, they are paid
the lowest wages and they - have no job
security. These drawbacks continue to be
there even after the Act has been passed.
Even this Biil of mine is not completely
foolproof, I do not think that the beedi
workers will get all the desired benesfits
through this Bill. I have only sought some
changes in the various sections of the
beedi and cigar workers (Conditions of
Employment) Act, 1966, so that the
employers may not be able to cheat and
deprive the workers of their rightful dues,
under the existing system due to the
loopholes in the present Aot, “

Sir, there has been many qnestions
and answers in this House about the beedi
and cigar workers. The Ministers in
charge have also said several times that
the beedi workers are also entitled to get
all the benefits available to industrial wor-
kers or to the workers in other organised
sectors. But in the same breath they said
that the beedi workers are not getting
those benifits due some the stay orders of
of the High Courts or the Supreme Court.
Now my question is that the Parliament
is Supreme, therefore, if Parliament feels,
if the members of Parliament feels, if the
members of Parliament feel that the 40
lakhs or more of becdi workers all over
the country should get all these benifits,
that there interest must be protected, thén
can we not plug the loopholes in the law
to protect their interest and rights ? Par-
liament is the highest body. It can cer-
tainly plug the loopholes in the law to -
protect \hese large number of beedi wore
kers. As I said there are over 40 lakh of
beedi workers. No organised sector has
got such a large number ' of workers.
There were 20 lakh workers in the Rail-
ways. Now that number has come down
to 14 lakhs. But for this large number of
beedi workers nothing has been done tilf
date regarding their conditions of service,
job security etc, I will request the hon.
Minister to bring a comprehensive Bill in

. Parliament whereby the hardships and

handicaps of the beedi workers may be-

removed and they may be given recogni

‘tion as industrial workers and at the same -
“time the employers may be pumm to
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“exploit the boedi workers& to deprive them
.+of their dues taking advantage of the loop-
- holes of the . existing legislation in this
regard.

.8ir, our hon. Minister Shri-Sangma

" visited Malda in West Bergal some" time
~ back and issued some identity cards to.
the peedi workers. When the Beedi worker

" (Amendment) bill was passed in this house
"'in 1975, it was decided that every beedi
worker working in. factories should be
issued identity cards. As there is no cen-
tral legislation to enforce that, the emplo-
yers are uawilling to issue identity cards
to their workers. If identity cards are
issued then the workers would get recog-
nition as their employees. This is not lik-
- ed by the employers. The hon. Minister
-distributed some identity cards himself,
but it is not enough. There are 40 lakh
beedi workers all over the country, 1tis
not possible for the hon. Minister to
issue identity cards to all of them perso-
pally. What will happen to them ? The
Jaw should be amended in such a manner
whereby the employer will be compelled to
issue identity cards to all their workers.

-Sir, at present there are two systems of
" licensing. One is for these who purchase
-branded beedi from the market and then
sell it. The other is for those who manu-
" facture beedis. Because of this dual licen-
sing system the employers get advantage
and they are able to deceive the workers
in various ways. Therefore, [ will request
that there should be only one licensing
authority. The person who will be issued
the manufacturing license, i.e., the emplo-
yer or owner, will have to see to it that
'whosoever works in his factory and in
whatever capacity he may be working, be
it.as Munshi or as an agent, he must get
. a worker of that factory itself. All these
working under him must get all the assured
. benefits and facilities available to a factory
worker. I will request the hon. Minijster
to enact a legislation to this .effect.

Now a word about the Minimum
"Wages Act. Some States have passed le-
.. gislations in this connection for the beedi

workers. But since all the States have
not enacted .snch legislation and also for

4 Mam.ﬂm

oy Wil o 1)

QWnt of & comprehensive Central legista.

tion, the employers-get advantage. ‘It ‘has

been seen ‘that when the owners find that
they have to pay minimum - wages’ to ‘théir
workers in a paﬂicular State where §tich
legislation is in force, what they do is that
they shift ‘their factory to some other
State where there is no such legisiation for
paying minirhura wages. In this way they
cheat their :workers. There is another.
aspect. When the beedi manufacturing
~work is entrusted.to Munshis or Agents,
they get the-beedi manufactured through
some workers-appointed by them. The
finished beedis are supplied to the owners
'by these Munshis or Agents. Now, when
those workers who'are working for these
Agents, demand the Minimum wage the
“Agents tell them that they are not the ow-
ners and that the beedis have not been
prepared for them. Then when the mini-
mum wages are demanded from the owners
the workers are told that the Agents have
got the beedi manufactured. The owners
deny any knowledge of who have been
appointed by the Agents or how much
payment have been made by them. They
refuse to take any responsibility in the
matter. In this way the workers are push-
ed about from pillar to post and are dep-
rived of the minimum wages. To put a
stop to this practice, the existing legisla-
tion is not at all adequate. Taking advan-
tage of the loopholes, the owners go to the
courts. We have seen that when the
owners or employers go to high courts or
supreme court, they get stay orders. But
when the poor labour and workers agitate
for their rights or knock at the doors of
the courts, they do not get stay order,
We know that our judiciary do not gene-
rally look to the interests of the poor.
They do. not protect the rights of the
workers, They try to protect the interests
of the vwners and the rich people. Sir,
the Parliament is the supreme body of our
country. If we can pass some legislation
‘here to protect the interests of the beedi
workers, then only the hardships and
handicaps suffered by the beedi workers
can be mitigated to some extent.

“Sir, there is a Beedi Welfare Act. The
Goveroment collects a  huge -amount by
way:of tax on beedis. Then, a 'cess -on
‘becdis has been levied. ‘A ' substantial
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amount has been collected by, Govern-
ment through these. In the last few
years more than 1] crores of rupees have
been collected by Government. But I re-

gret to say that they bave spent very little .
After raising

for the Beedi welfare fund.
questions again and again in Parliament,
after meeting the Ministers again and
again, some medical facilities for the
beedi workers have been made available
at some places. Some medicines have
been made available, But it is" often found
that in the medical centres set up for the
beedi workers, those types of medicines
which are generally requjred by the beedi
workers are mostly not available, Some
medical centres do not have doctors even.
Where doctors are posted, they do not
understand  the language of the workers,
If a doctor knowing the local language is
posted at such centres, then the workers
will be able to explain their ailments and
difficulties in an effective manner. But
mostly doctors come from outside and do
not understand and the language of the
workers. This hampers proper treatment.

From the funds sanctioned for such cent-.

res, the workers do not get medicines for
more than 3/4 months. It has been seen
that nearly 70% or 759% of the beedi wor-
kers suffer from T.B. Their condition
and atmosphere of work is such that they
generally fall a prey to T.B. Regarding
T.B hospitals, 1 know that the Government
had given assurance for opening a T. B.
hospital at Murshidabad in West Bengal.
For that purpose a site was also selected
there by the State Government and the
Central Government jointly. But does the
hon. Minister Shri Sangma know that ins-
tead of setting up the hospital at the selec-
ted place, it was shifted to some other

place on the direction of another Minister, .

Shri Ghani Khan Choudhury. WHe per-
haps did not even know about the suita-
bility of tlie other side, but the foundation
was laid there. In this way instead of set-
ting up the hospital at the most suitable
spot, where maximum number. of workers
would be benefitted. it was shifted to some

other unsuitable place just because of the .

whims of a Minister. If the Government

works on these lines, then whatever steps .

ar¢ being taken by them, for the welfare

of the beedi workers, will not reach them .

fully, There are over 40 lakh_ beedi wor-
kers all over the couptry.

In some, states ..

Am&‘m o ‘”’gﬁ
like Madras, Kerala, etc, some legislation
has been made for the beedi workers who
work - under agents outside, so that they -
may: got the: minimum- wages etc. But-in -
other States, there are- no such State legiss
lation for the beedi workers. The interest -
of the workers cannot be protected under -
the existing Central . logislation also.
Therefore, T will request the. Central Go~
vernment to bring forth a comprehensive -
Central legislation to protect the interest
of the beedi workers and to direct all the-
State Governments also to enact legislation -
in this respect. Among the beedi workers -
all. over the country nearly 50% are--
women. There are a large number of-*
10/12 years old ' children- also- engaged-in -
beedi making. But. it has been seen that

a woman worker is not paid the same rate
for making 1000 beedis which is paid to a -
male worker for making the same number
of beedis. We talk here about right to
work and equal pay for equal work. etc,.
Then why a women worker will not get:
equal payment for making 1000 beedis that -
is peid to a male worker ? No where .they. -
are getting equal . payment. This should -
also be -gone . into and prper. provision -
should be made in the law to enforce this.
Those small children aged 6 or 7 years,-
who are also engaged in beedi making are;
paid some negligible and nominal amount.:
for their hard work. No attention at all,..
has been paid to them so far, I requeat.
all the hon. Members of this House be~

~longing to both the, sides, to pressurise,-

the Government to come forward with a
comprehensive Bill to protect therignts
and interest of the beedi worker and to .
mitigate the hardships and bhandicaps of.
these lakhs and lakhs of poor people. They:
should get the minimum wages, identity. -
cards should be issued to them. Mores .
over, the factories where they wark, must.

maintain the necessary records, registers, .
ete. The factories must have the propeg.-
atmosphere for work and must. provide.-

the minimum amenities. for the worm”
like, a working shed, clean drinking wm

etc. -etc. No employers are attending -to--

these things anywhere. 1 request the-:
Government to ensure that the beedi wors .

kers are provided with proper and clean,,.
atmosphere of work by the factory ownmer.
and employers. As already said, there
are over  40.lakh beedi workers in.the

country. In West Bepgal, there are.measly:: .
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§ lakh of them. Now,
is not only collecting
unt from the - beedi
. excise duty, cess etc., but they are also
earning a good amount of foreign excha-
nge through the export of beedis. Beedis
today have a good demand in many fore-
ign countries. The Government should
sce that a good part of this earning is
spent for the welfare of the beedi workers
and for providing greater benefits to them.
They should be provided with all the be-
enfits that the industrial workers get, e.g.
security of jobs, ESI scheme etc. etc. The
. Government must ensure that.

Now, Sir, with these few words I
place this Bill before the House for
discussion.

a8

the Government
a good amo-

*DR. PHULRENU GUHA (Contai) :

Mr. Chairman, at the very outset I wel-

come the spirit and the purpose behind

this Bill, that has been brought forth by

my esteemed colleague for providing some

benefits and advantages to the poor beedi

workers of our country. Now 1 will like to

say a few things on this Bill. I request my

- Hon. colleague, the mover of this Bill, not
to try to get this Bill passedlin this House.

He should rather request the Government

- to bring forth a comprehensive Bill for the
benefit of the beedi workers, We will also
support him and press the Government in
this regard, 1 admit that this Bill contains
~ some good provisions. But the ‘licences’
that he has mentioned in this Bill, the
‘houses’ that he has talked about in this
Bill, if these provisions are passed. then

the women workers wid face great difficul-

ties. Not only that they will face diffi-
culties, many of them will lose their
jobs, "Now, women prepare these beedis,
men also prepare them but I am
particularly talking about the women,
the women mostly prepare the beedis in
their, own homes. If all the women
workers have to come to a particular place
or room provided by the owner,to prepare
beedis, then ‘a problém will arise who
will'look after children at home ? There
‘" fore, - coming to this ‘House’ for work

for which 'hcences etc. have bean p*‘towd-

- *The speech was origmally delwered
in Bengali, |
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industry by way of

Amat, Bl

ed in this Bill,
for the women workers.
many. of them will have

to give up their

~work, which will create great hardships for
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will create great problems -
Not only that

N

them. Now.men and women both take . '
the material and prepare beedis in.their
own horpes.  This beedi-making is an

industry no doubt but it is not wholly so.
This also contains lements of a cottage in-
dustry, Here we find a synthesis of both,
industry and cottage industry. Many of
you must have come across gcenes of men
and children preparing beedis on tbe road-

side in the villages or under the trees in .

the fields. This beedi making is the major
means of livelihood for many of them.

The mover has mentioned in the Bill -

that the beedi workers do not get proper
payment etc. This is all very true. More-
over, Sir, the ‘equal pay for equal work®

is totally false in the case of beedi workers.

The women workers nowhere get equal

payment for equal work, Mr. Chairman, .

Sir, it is a ridiculous thing that a man gets

one rate of payment for making 1000 bee- .

dis whereas a women gets another rate of
making the same number of beedis. But
this is what is really happening.

Another thing Sir, I have visited many
places in the country where beedi is pre-
pared. The picture of small children of
5/6 years preparing beedis throughout the
day sitting in small, dinghy and overcrow-
ed rooms, is
Those teader children do not know any
thing else, in life except rolling beedis in

- dark, congested rooms from early morning

to late in the night. When you look at
this pitiable sight, it only brings tears to
your eyes. This is the condition of work
in beedi making. Therefore I say that a
comprehensive Bill for the beedi workers
is necessary. This sort of partial or picce
meal Bill may bring some benefit for some

people, but most of them will face great .
" hardships and disadvantages.

Therefore,
I will tell my colleague that it is good
that we discuss the problems and
hardshipss of the beedi workers
and focus attention on them
through this Bill, but in the end.he should
not try to get it passed. Rather he should
tell the Government to bring a compre-

“hensive Bill in this respect. We will also .
a8k the Government for this.

On this

floating before my eyes.
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problcm both the sides of the ‘House 'are

united. . We alsq support it. We will all
ask the Government to bring forth a com-
_prehensive Jegislation for the benefit of the
beadi workers. This comprehensive Bill
should include provision of minimum
wages for all beedi workers, equal pay for
equal work done by men and women botb.
"Even if children are engaged in beedi
making, they must have restricted hours
of work. Having worked among children
for long part of my life, I can say from my
experience that if child Iabour is stopped
then many of our children will starve,
This is the reality. Even then a legisiation
should be there to control and regulate
their condition and hours of work. The
children who will be engaged in beedi
making by the employers, should be made
to work for lesser hours and arrange-
ment should be made for their proper
education and they must be provided
with adequate medical facilities. Wearly
no where facilities of medical treatment is
provided for the beedi workers. When
they fall ill, they have to suffer and to
continue without medicines.

It is well known that the beedi workers
mostly fall a prey to T.B. Among them
also women and children constitute the
largest number. Whosever suffers, the
Bill must provide for proper medicines and
medical care for the victims,

In the end 1 will say that it will not be
proper to look upon beedi-making wholly
as an industry. Because beedi making is
even today in large proportion a cottage
industry. If it is considered entirely as an
industry, then it won’t have bencfits of
cottage indusiry and that will entail diffi-
culties and problems for many people. It
must be dealt with as a combination of
industry and cottage industry. How it is
to be done only the legal experts will be
able io say. I cannot say that, A syn-
thesis has to be effected between industry
and cottage industry. It is for the legal
experts. I will only say that a compre-

hensive Bill for the beedi workers is neces.

sary which contain provision of mimimum
wages, equal pay for equal work, medical
treatment, creches for women workers etc.

etc.

I once qé@in express my support for
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the 'spirit and objcctlvcs of Bi!l Wxth
that Sir, I conclude.

[English]

SHRI THAMPHAN THOMAS (Mdve-
likara) : Sir, this beedi and cigar indus-
try requires a complete analysis by the
Labour Ministry, as far as the working
force engaged in it is concerned. The
mover of the Bill has submitted that this
industry provides jobs for about 4 million
people. Still, these people are unorga-
If they were to be organised, the
classiffication will be different. There is
no uniformity because this industry is
spread all over the country. Hence, it
is the duty of the Ministry of Labour and
also the Government to see that they come
under a codified law. Not only that, In
adition to what has already been pointed
out here, I would like to add some other
points also.

If you have a look at this industry, it
can be seen that those who are engaged in
the manufacturing work of beedis come
under one section. There is yet another
section, who are working in the forest,
collecting the beedi leaves from the trees,
These people are not at all covered or
given protection under any law. Regarding
wages, etc. no heed is paid in any statute
as far as they are concerned, They are
the people who collect beedi leaves and
then go to the intermediaries to sell the
leaves. They get a price which is much
less than what is required for a living.
And mostly, these people are Harijans and
Adivasis. In this category, lakhs of people
are engaged.

Yet another type of workers who are
engaged in the beedi industry are those
who work in the tobacco cultivation, I
would like to project that these three
types of workers to be codified in one-(1)
those who work in tobacco cultivation and
processing, which is made part of the
beedi industry: (2) people who collect the
Jeaves and give to the manufacturers;
and (3) those who are actually involved in
the processes of manufacture. So, when
a Bill seeks to regularize the service con-
ditions, livelihood and wages of these
workers, these have to be together. A
study has to be made, and classlﬁcatwns ‘
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'~ “and sufficient protection; will have 0 be
‘gwen to a!! these categories

‘ Of course, the beedi manufactunng
nrowsses have undcrsone certain. experi-
mems by now. In Kerala, thzxe are lakhs
uf people working in this sectqr-—-women
and ch;ldren, There are persons who find
sclf-cmpioyment, in their own houses and
shops. Vanpus . categories are there.
There is one very well o;gamzcd cooper-
ative somety called the Keralg Dinesh
Beedi Cooperanve Soceity, where the
workers thémselves own it and run it In
that Socexty, thousands of workem are
engaged. They are working and earning
their livelihood. 1t is an experiment. That
cooperative society is a Governmente
sponsored souety. where Government is
also aparty. It is facing heavy cometi-
tion from private individuals,

The private individnals who run these
organizations go out of the Jurrsdxctlon of
Kerala, make the beedis in the neigh-
‘bouring territory of other States; they hire
workers and give them facilities to make
beedis in their houses, collect them and
bring them to sell in competition with the
cooperatlve socnet:es So, this becomes a
competition bctween the cooperatives and
the organized sector. Naturally, mani-
pulation and other practices are there very
much in the private sector. They can
afford them. In the name of self-employ-
menf, and on a piece rate basis, they can
manut'acture beedis at a lower cost, where-
as the cooperatwc societies may not be
able to do so, because they the laws,
and regulations. They pay bonus ESI
and other benefits. So, they are not in a
position to compete with other persons
who are circumventing the law. So. there
should be 8 law proh:bltmg the exploit-
ation by private individuals. Whether it
is a private individuals. or a cooperative
society or a Governmem body, everybody
who is engaged in this work should be
brought on par, under a law. This as-
pect is veéry impdrtant Where coopera-
tive ventures come forward: Government
should take steps to promote and en-
courage them,

Natnrally, certain problems arose

w;th regard to the person who form
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 ‘thess cdoperative societibs.

R

Ulnmmly
the very' existence of the cﬁopcfanve sdcxe-

- tier will' be chattehged at some Stage; ‘be-

cause they may not be able'to” fite com-
petition and other difficulties in this in.
dusu'y. Then ‘what will happen ? -

There are no mmimum wagos pre-
scribed for the industry as such; and no
regulations as such are made applicable to
them. So, the industries are moving from
one part of the country to another. They
are migrating. This also is a problem.
This also ultimately tells upon the intere-
sts of workers.  Ultimatcly they are even
losing the jobs, when they bargain for
more When they want more, the ulti-
mate result is that they lose their jobs.
How can this be avoided ? This can be
avioded only by giving a reasonable living
wage in any area, wherever it is—Kerala,
Karnataka or Tamil Nadu. This is an
area where 1 personally know workers
migrate from one State to the other; and
the beedis which are manufactured on the
Tamil Nadu border can be transported to
Kerala also, if they are saleable there.
This situation can be avoided only bv a
Central legislation, i.e. by providing neces-
sary safeguards in this regard.

In this connection, T would also point
out another aspect, viz. the beedis manu-
factured by these workers attract people
abroad. This is an exportable item. They
are already being exported. In fact, the
Indian beedis fascinate the Europeans to-
day. They want them. They call them
Kakh! cigarettes. There is a craze to have
this Indian tabacco. So, if an earnest
attempt is made, a lot of people can be
given jobs; and their service conditions
and living conditions can also be regulari-
zed.

I can very well bring to the notice of
the Government that this industry has got
certain other problems, which were brou-
ght to the notice of this House as early
as in 1957 by Shri A, K. Gopalan of our
party who was ﬁghtmg for the WOrkmg
classes.

18,00 bes. S

MR. CHATRMAN : Please stop here.
You can continue your speech next tlme.‘
Now, Half.an-ﬁour Discuss‘ion ! ’
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AFFAIRS (SHRI
‘ AZAD) I request the hon. member thro-
ugh you and to the House to agree to take
up Half-An-Hour Discussion on Monday.

MR. CHAIRMAN : Is it the pleasure
of the House that we should take up Half-
An-Hour Discussion on Monday ?

SEVERAL HON. MEMBERS : Yes.

MR. CHAIRMAN : So, we will take
it up on Monday. (Interruprions) 1 am
now told that there is another Half-An-
Hour Discussion on Monday.

cﬁm'm ﬂa ms {Sdmi

Amdt. wz 462 |

" SHRT GHULAM NABI AZAD In.

that case, we can take it up on. Tuesday
- -or we. will decide the date later on.

 MR. CHAIRMAN : We will decide
the date regarding Half-An-Hour Dm-_

‘eussion later on,

KUMARI MAMATA BANERJEE

‘Yes,

MR. CHAIRMAN : The House stands
adjourned to meet on Monday, 7th April,
1986 at 11 A.M.

18.01 hrs.

The Lok Sabha then adjourned il
Eleven of 1he Clook on Monday, vhe 7th
April, 1986/Chaitra 17, 1908 (Saka)
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